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ACTION TAKEN REPORT (ATR) OF GUJARAT POLLUTION CONTROL BOARD IN

COMPLIANCE OF HON’BLE NGT WESTERN ZONE BENCH, PUNE IN THE

MATTER OF ORIGINAL APPLICATION NO. 95/2024(WZ7) [EARLIER LETTER

PETITION NO.44/2024(WZ).

(1]

2]

PREAMBLE

Hon’ble National Green Tribunal, Western Zone Bench, at Pune Vide Original
Application No. 95 of 2024 (WZ) took cognizance of the complaint received through
post dated 25.04.2024 from Mr. Dayaram J. Yadav, alleging therein that the
Respondent-1 Arnav Textile, Respondent-2 VBS Textiles, Respondent-3 Advance
Petrochemical Ltd., Respondent-4 Kankariya Textiles Industries Pvt. Ltd., Respondent-
5 Komal Taxfab Pvt. Ltd., Respondent-6 Gopi Synthetics Pvt. Ltd., Respondent-7
Chiripal Pvt. Ltd.,, Respondent-8 Balkrishna Textiles Pvt. Ltd., Respondent-9
Balkrishna Textiles Pvt. Ltd., Respondent-10 Mayank Processors Pvt. Ltd.,
Respondent-11 Mahalaxmi Fabric Mills, are releasing industrial untreated wastewater /
partially treated industrial waste into the Sabarmati River through open pipelines
leading to pollution in the said river. Thus industries have violated the ZLD (Zero
Liquid Discharge) condition and have not complied with the terms and conditions of
consent to establish (CTE) issued by Respondent-13 Gujarat Pollution Control Board
(GPCB)

Hon’ble NGT issued the following Direction vide order dated April 27, 2024

Relevant Para 3, is reproduced as “Prima facie, we find substance in the complaint
and allegations made therein. Therefore, we deem it appropriate to call for a report
from the Member Secretary, Gujarat Pollution Control Board (GPCB) as well as the
Commissioner of Municipal Corporation Ahmedabad with respect to the truthfulness of
this complaint made to us, and action taken if any at their end, which shall be got

verified after sending a responsible Officer to visit the spot...”

Inspection carried out by Gujarat Pollution Control Board

Considering the above mentioned order responsible officers of the Gujarat Pollution

Control Board have carried out inspection of the industries mentioned in the order.
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Industries mentioned in the said complaint by the applicant are members of the
Common Effluent Treatment Plant (CETP) of Narol Textile Infrastructure & Enviro
Management (NTIEM). CETP of NTIEM is located in Narol area of Ahmedabad and
having CCA of the Board for the treatment of 100 MLD primarily treated waste water
received from member units which is valid up to 30/09/2027. Copy of CCA of NTIEM
CETP is annexed herewith and marked as “Annexure — 2 A”. Treated effluent from the
CETP is ultimately discharged into River Sabarmati at V. N. Bridge- Ahmedabad as per
the CCA of the Board. CETP of NTIEM is having total 138 member industries. CETP
is having underground drainage line network and sump rooms with SCADA based

monitoring system for conveyance of the waste water from the member units.

Inspection of the following industries has been carried out. Findings and the
observations of the inspecting officer and other relevant details of the industries are as

mentioned below.

Mahalaxmi Fabrics Mills.

2.1.1 Basic Information of Industry

Mahalaxmi Fabric Mills is a textile industry which is engaged in Cotton fabrics
processing and synthetic fabric processing at Plot No 317/2, Isanpur Road, Narol,
Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 30/06/2028 for the
manufacturing of “Cotton fabrics processing and synthetic fabric processing” having
total production quantity: 12,00,000 Meters/Month. [Copy of CTO/CC&A is annexed
herewith and marked as “Annexure — 2.1 A”]

Unit has obtained CTE-amendment on 15/04/2024 for product expansion of Cotton
fabrics processing and synthetic fabric processing from 12,00,000 Meters/Month to
24,00,000 Meters/Month. After CTE Amendment waste water generation from the unit
is increase from 440 KLD to 2500 KLD. [Copy of CTE is annexed herewith and
marked as “Annexure — 2.1 B”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure
-2.1C".
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2.1.2 The inspection of above mentioned unit was carried out by the regional office,

Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

Unit has provided Effluent Treatment Plant (ETP) consisting of Primary and
Secondary treatment units viz. collection cum neutralization tank, sedimentation
tanks (6 nos.), aeration tank and secondary sedimentation tanks (2 nos.) followed
by final holding tank for treatment of generated industrial effluent from
manufacturing process. At the time of inspection, provided all ETP units are found
in operation.

After treatment in ETP, treated effluent is partially reused and remaining is sent to
CETP of NTIEM, Narol for further treatment and ultimate disposal into River
Sabarmati through common dedicated underground pipeline of CETP of NTIEM.
One waste water sample of treated effluent (Color: purplish; pH @7-8 on pH strip)
is collected from final holding tank for further analysis.

Urea is not observed within ETP area and not used for wastewater treatment.

[Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.1

D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 7.34 |6.5t08.5
Suspended Solids (SS) 52 300
Chemical Oxygen Demand (COD) 855 1200
Biological Oxygen Demand (BOD) | 203 500
Ammonical Nitrogen (NH3-N) 11.55 50
*4%%All the parameters in mg/L except pH

2.1.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a.

Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
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treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.2 Arnav Textile,

2.2.1

2.2.2

Basic Information of Industry

Aarnav Industries Pvt. Ltd. is a textile industry which is engaged in manufacturing of
Printed finished cloth at Plot No 6/1 & 6/2, Narol-Vatva Road, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 31/03/2028 for the
manufacturing of “Printing finished cloth” having total production quantity: 20,00,000
Meters/Month. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.2 A”]

Unit has obtained CTE-amendment on 17/01/2024 for product expansion of Cotton
fabrics processing and synthetic fabric processing from 20,00,000 Meters/Month to
45,00,000 Meters/Month. After CTE Amendment waste water generation from the unit
is increase from 735 KLD to 2550 KLD. [Copy of CTE is annexed herewith and
marked as “Annexure — 2.2 B”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-22C".

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of Primary treatment units for treatment of
generated effluent. During inspection, ETP treatment units are observed in

operation.
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o Treated effluent is sent to CETP NTIEM for further treatment and final disposal to
River Sabarmati through dedicated underground pipeline network of CETP
NTIEM. Unit is also partially reusing the treated waste water.

e During inspection, one treated wastewater sample (pH — 7 to 8 on pH strip, Color:
Purple) collected from the final outlet of ETP for further analysis purpose.

e Urea is not observed being utilized for waste water treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.2

D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 7.58 |6.5t08.5
Suspended Solids (SS) 196 300
Chemical Oxygen Demand (COD) 423 1200
Biological Oxygen Demand (BOD) 77 500
Ammonical Nitrogen (NH3-N) 13.66 50
*x%%All the parameters in mg/L except pH

2.2.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.
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2.3 VBS Textiles,

2.3.1

2.3.2

Basic Information of Industry

VBS Textiles Pvt. Ltd. is a textile industry which is engaged in Printing & dyeing of
cloth and Heat setting & Stentering of cloth at Plot No 222/2 & 222/3, B/h. Jagdamba
Textile, Ranipur patiya, Opp-CNI church, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 30/06/2024 for the
manufacturing of “Printing & dyeing of cloth and Heat setting & Stentering of cloth”
having total production quantity: 4,00,000 Meters/Month and 2,50,000 Meters/Month
respectively. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.3A7]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-23B”.

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of Primary and Tertiary treatment units for
treatment of generated effluent. During inspection, wastewater collection in
collection tank and treated effluent discharge to CETP is observed going on.

e Treated effluent is sent to CETP NTIEM for further treatment and final disposal.
Unit is also partially reusing the treated wastewater.

e Unit is sending treated effluent to CETP NTIEM for further treatment and final
disposal to River Sabarmati through dedicated underground pipeline network of
CETP NTIEM.

e During inspection, one treated wastewater sample (pH — 10 to 11 on pH strip,
Color: Grayish Blue) collected from the final outlet of ETP for further analysis
purpose. Unit is instructed to clarify regarding alkaline pH of final treated effluent.

e Urea is not observed being utilized for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.3

C”]
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ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 10.90 | 6.5t038.5
Suspended Solids (SS) 558 300
Chemical Oxygen Demand (COD) 2894 1200
Biological Oxygen Demand (BOD) | 347 500
Ammonical Nitrogen (NH3-N) 10.80 50
**%*All the parameters in mg/L except pH

Action Taken By the Board:

As per the Observations of Inspection reports and analysis report Board has
issued Show Cause Notice (SCN) to the industry. Copy of SCN is annexed

herewith and marked as “Annexure — 2.3 D

Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines

of Ahmedabad Municipal Corporation leading to River Sabarmati.

2.4 Advance Petrochemical Ltd.,

241

Basic Information of Industry

Advance Petrochemical Ltd. is engaged in manufacturing of Brake fluid, Lubricating
oil, Grease, Coolant, Glycol ether and binders at Plot No: 167 Pirana Road, Piplaj
Narol, Ahmedabad.
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Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 31/03/2025 for the
manufacturing of “Brake fluid, Lubricating oil, Grease, Coolant, Glycol ether and
binders” having total production quantity: 600 MT/Month. [Copy of CTO/CC&A is
annexed herewith and marked as “Annexure — 2.4 A”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-24B”.

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of Primary and secondary treatment units for
treatment of generated effluent.

e This is common ETP between M/s. Advance Petrochemicals Ltd. and M/s.
Advance Multitech Ltd. (GPCB ID-10099).

e During inspection, ETP units are observed in non-working condition and leakages
are observed in ETP Tanks. Unit is instructed to clarify regarding the same.

o Treated effluent is sent to CETP NTIEM for further treatment and final disposal.
During inspection, one treated wastewater sample (pH — 7 to 8 on pH strip, Color:
Grayish) collected from the final outlet of ETP for further analysis purpose.

e Urea is not observed being utilized for wastewater treatment.

o [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.4
C”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 797 |6.5t08.5
Suspended Solids (SS) 112 300
Chemical Oxygen Demand (COD) 1768 1200
Biological Oxygen Demand (BOD) | 463 500
Ammonical Nitrogen (NH3-N) 26.31 50
**%*All the parameters in mg/L except pH
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Action Taken By the Board:

As per the Observations of Inspection reports and analysis report Board has
issued Show Cause Notice (SCN) to the industry. Copy of SCN is annexed
herewith and marked as “Annexure — 2.4 D

Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines

of Ahmedabad Municipal Corporation leading to River Sabarmati.

2.5 Kankariya Textiles Industries Pvt. Ltd.,

2.5.1

Basic Information of Industry

Kankariya Textiles Industries Pvt. Ltd. is a textile industry which is engaged in
Processing of cloth at Plot No: 91, Pirana Road, Piplaj, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 30/06/2027 for the
manufacturing of “Processing of cloth” having total production quantity: 23, 00,000
Meters/Month [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.5A”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-2.5B".
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2.5.2 The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of Primary treatment units for treatment of
generated effluent.

e During inspection, ETP treatment units are observed in operation. Treated effluent
is sent to CETP NTIEM for further treatment and final disposal.

e Unit is sending treated effluent to CETP NTIEM for further treatment and final
disposal to River Sabarmati through dedicated underground pipeline network of
CETP NTIEM.

e During inspection, one treated wastewater sample (pH — 7 to 8 on pH strip, Color:
Brownish tint) collected from the final outlet of ETP for further analysis purpose.

e Urea is not observed being utilized for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.5

C”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 792 | 6.5t08.5
Suspended Solids (SS) 14 300
Chemical Oxygen Demand (COD) 34 1200
Biological Oxygen Demand (BOD) 6 500
Ammonical Nitrogen (NH3-N) 5.56 50
*#%%All the parameters in mg/L except pH

2.5.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero

liquid discharge.
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b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.6 Komal Taxfab Pvt. Ltd.,

2.6.1

2.6.2

Basic Information of Industry

Komal Taxfab Pvt. Ltd. is a textile industry which is engaged in Hosiery fabrics for
undergarments and T Shirts and processing of cloths at Plot No 167-168, Opp. Ranipur
Patia, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 31/03/2028 for the
manufacturing of “Hosiery fabrics for undergarments and T Shirts and processing of
cloths” having total production quantity: 100 MT/Month. [Copy of CTO/CC&A is
annexed herewith and marked as “Annexure — 2.6 A”]

Unit has applied CTE-amendment on 24/02/2024 for product expansion of Hosiery
fabrics for undergarments and T Shirts and processing of cloths from 100 MT/Month to
350 MT/Month, which is under process. After CTE Amendment waste water generation
from the unit is increase from 120 KLD to 400 KLD.

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-2.6 B”.

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of primary, secondary and tertiary treatment
units for treatment of generated effluent. At the time of inspection, provided all
ETP units are found in operation. Treated effluent is sent to CETP NTIEM for

further treatment.
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e Unit is sending treated effluent to CETP NTIEM for further treatment and final
disposal to River Sabarmati through dedicated underground pipeline network of
CETP NTIEM. During inspection, one treated wastewater sample (pH — 7 to 8 on
pH strip, Color: Yellowish tint) collected from the final outlet of ETP for further
analysis purpose.

e Technical grade urea is observed used for wastewater treatment.

o [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.6
C”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 7.53 | 6.5t08.5
Suspended Solids (SS) 40 300
Chemical Oxygen Demand (COD) 58 1200
Biological Oxygen Demand (BOD) 13 500
Ammonical Nitrogen (NH3-N) 7.78 50
*x%%All the parameters in mg/L except pH

2.6.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.
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2.7 Gopi Synthetics Pvt. Ltd.,

2.71

2.7.2

Basic Information of Industry

Arnav Fashions Ltd. (Old Name: Gopi Synthetics Pvt. Ltd.) is a textile industry which
is engaged in Printed Finished Cloths at Plot No 302, Isanpur Road, Narol — Vatva
Road, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 31/03/2028 for the
manufacturing of “Printed Finished Cloths” having total production quantity: 22,00,000
Meters/Month. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.7A”]

Unit has obtained CTE-amendment on 17/01/2024 for product expansion of Printed
Finished Cloths from 22,00,000 Meters/Month to 60,00,000 Meters/Month. After CTE
Amendment waste water generation from the unit is increase from 801 KLD to 2550
KLD. [Copy of CTE is annexed herewith and marked as “Annexure — 2.7 B”’]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-2.7C".

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided ETP consisting of Primary treatment units for treatment of
generated effluent. During inspection, ETP treatment units are observed in
operation.

o Treated effluent is sent to CETP NTIEM for further treatment and final disposal.

e During inspection, one treated wastewater sample (pH — 7 to 8 on pH strip, Color:
Purple) collected from the final outlet of ETP for further analysis purpose.

e Urea is not observed being utilized for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.7
D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry

Parameters Results | Norms

pH 7.30 |6.5t08.5
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Suspended Solids (SS) 90 300
Chemical Oxygen Demand (COD) 630 1200
Biological Oxygen Demand (BOD) 113 500
Ammonical Nitrogen (NH3-N) 13.22 50
*4%%All the parameters in mg/L except pH

2.7.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.8 Chiripal Pvt. Ltd.,

2.8.1 Basic Information of Industry

Chiripal Industries Ltd. is a textile industry which is engaged in Processed synthetic/
Cotton/ Hosiery cloths and various other products at Plot No 174, Saijpur — Gopalpur,
Pirana Road, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 24/10/2026 for the
manufacturing of “Processed synthetic/ Cotton/ Hosiery cloths and various other
products”. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure — 2.8
A”]
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Unit has obtained CTE-amendment on 01/11/2023 for product expansion of Processed
synthetic/ Cotton/ Hosiery cloths from 12,00,000 Meters/Month to 90,00,000
Meters/Month and various other products. After CTE Amendment waste water
generation from the unit is increase from 315 KLD to 4275 KLD. [Copy of CTE is
annexed herewith and marked as “Annexure — 2.8 B”’]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-28C”".

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided Effluent Treatment Plant (ETP) consisting of Primary,
Secondary and tertiary treatment units: collection cum neutralization tank, primary
settling tank, aeration tank and secondary settling tank, sand filters (2 nos.) and
carbon filters (2 nos.) followed by final holding tank for generated industrial
effluent treatment from manufacturing process.

o At the time of inspection, provided all ETP units are found in operation. After
treatment in ETP, treated effluent is partially reused and remaining is sent to CETP
NTIEM, Narol for further treatment and ultimate disposal into River Sabarmati
through dedicated NTIEM (CETP) pipeline.

e One waste water sample of treated effluent (Color: Greyish; pH @7-8 on pH strip)
is collected from final holding tank for further analysis.

e Urea is not observed within ETP area and not used for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.8

D”]
ANALYSIS RESULTS OF COLLECTED SAMPLES
Final outlet of industry
Parameters Results | Norms
pH 7.80 |6.5t08.5
Suspended Solids (SS) 207 300
Chemical Oxygen Demand (COD) 982 1200
Biological Oxygen Demand (BOD) | 315 500
Ammonical Nitrogen (NH3-N) 21.80 50
*#%%All the parameters in mg/L except pH
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2.8.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.9 Balkrishna Textiles Pvt. Ltd. (Unit -1),

2.9.1 Basic Information of Industry

Balkrishna Textiles Ltd. is a textile industry which is engaged in Processed Cloth at
Narol Char Rasta, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 30/06/2027 for the
manufacturing of “Processed Cloth” having total production quantity: 25,00,000
Meters/Month. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.9 A”]

Unit has obtained CTE-amendment on 12/12/2023 for product expansion of Processed
Cloth from 25,00,000 Meters/Month to 60,00,000 Meters/Month. After CTE
Amendment waste water generation from the unit is increase from 625 KLD to 1650
KLD. [Copy of CTE is annexed herewith and marked as “Annexure — 2.9 B”’]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-29C".
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2.9.2 The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided Effluent Treatment Plant (ETP) consisting of Primary,
Secondary and Tertiary treatment units: collection cum neutralization tank, primary
sedimentation tank, aeration tank, secondary sedimentation tank, sand filter and
carbon filter followed by final holding tank for generated industrial effluent
treatment from manufacturing process.

e At the time of inspection, all ETP units are observed in operation. After treatment
in ETP, treated effluent is partially reused and remaining is sent to CETP NTIEM,
Narol for further treatment and ultimate disposal into River Sabarmati through
dedicated NTIEM (CETP) pipeline.

e One treated effluent sample (Color: Purplish; pH @8-9 on pH strip) is collected
from final holding tank for further analysis.

e Urea is not observed within ETP area and not used for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.9

D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 8.44 | 6.5t08.5
Suspended Solids (SS) 150 300
Chemical Oxygen Demand (COD) 910 1200
Biological Oxygen Demand (BOD) | 186 500
Ammonical Nitrogen (NH3-N) 19.22 50
*x%%All the parameters in mg/L except pH

2.9.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
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treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.10 Balkrishna Textiles Pvt. Ltd. (Unit - II),

2.10.1

2.10.2

Basic Information of Industry

Balkrishna Textile (Unit - II) is a textile industry which is engaged in Processed Cloth
at S No 253 & 258, Narol Sarkhej Highway, Shahwadi, Narol, Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 31/12/2025 for the
manufacturing of “Processed Cloth” having total production quantity: 12,000
Meters/Day. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.10 A”]

Unit has obtained CTE-amendment on 12/10/2023 for product expansion of Processed
Cloth from 12,000 Meters/Day to 1,80,000 Meters/Day. After CTE Amendment
quantity of waste water generation from the unit is increase from 150 KLD to 1450
KLD. [Copy of CTE is annexed herewith and marked as “Annexure —2.10 B”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-2.10C".

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided Effluent Treatment Plant (ETP) consisting of Primary,
Secondary and Tertiary treatment units: collection cum neutralization tank, primary

sedimentation tank, aeration tank, secondary sedimentation tank, sand filter and
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carbon filter followed by final holding tank for generated industrial effluent
treatment from manufacturing process.
At the time of inspection, Aeration tank and Tertiary treatment units (Sand filter
and Carbon filter) is not observed in operation. After treatment in ETP, treated
effluent is partially reused and remaining is sent to CETP NTIEM, Narol for
further treatment.
One treated effluent sample (Color: light brownish; pH @10 on pH strip) is
collected from final holding tank for further analysis.
Urea is not observed within ETP area and not used for wastewater treatment.
[Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.10
D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 8.67 |6.5t08.5
Suspended Solids (SS) 232 300
Chemical Oxygen Demand (COD) 1175 1200
Biological Oxygen Demand (BOD) | 272 500
Ammonical Nitrogen (NH3-N) 17.84 50
*x%%All the parameters in mg/L except pH

2.10.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of collected samples,

a.

b.

Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

Unit is not discharging untreated or partially treated waste water through open lines

of Ahmedabad Municipal Corporation leading to River Sabarmati.
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d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.

2.11 Mayank Processors Pvt. Ltd.,

2.11.1

2.11.2

Basic Information of Industry

Mayank Processors Pvt. Ltd. is a textile industry which is engaged in Dyed/ Printed
fabrics at Plot No. 237, Nr. Shahwadi Octroi Naka, Saijpur Gopalpur, Narol,
Ahmedabad.

Unit is having Consent to Operate/Consolidate Consent and Authorisation
(CTO/CC&A) of the Board, which is valid up to date: 12/03/2027 for the
manufacturing of “Dyed/ Printed fabrics” having total production quantity: 2,75,000
Meters/Month. [Copy of CTO/CC&A is annexed herewith and marked as “Annexure —
2.11 A”]

Unit has obtained CTE-amendment on 15/03/2024 for product expansion of Dyed/
Printed fabrics from 2,75,000 Meters/Month to 32,50,000 Meters/Month. After CTE
Amendment waste water generation from the unit is increase from 65 KLD to 760
KLD. [Copy of CTE is annexed herewith and marked as “Annexure —2.11 B”]

CETP membership certificate of the unit is annexed herewith and marked as “Annexure

-211C".

The inspection of above mentioned unit was carried out by the regional office,
Ahmedabad (East) of Gujarat Pollution Control Board and as per the inspection

report dated: 23/05/2024 major observation/ factual details are as under:

e Unit has provided Effluent Treatment Plant (ETP) consisting of Primary and
Secondary treatment units: collection cum neutralization tank, sedimentation tanks
(6 nos.), aeration tank and secondary sedimentation tanks (2 nos.) followed by final
holding tank for generated industrial effluent treatment from manufacturing
process.

e At the time of inspection, Aeration tank is not observed in operation; diffusers of
the tank are observed corroded.

e After treatment in ETP, treated effluent is partially reused and remaining is sent to

CETP NTIEM, Narol for further treatment.
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e One treated effluent sample (Color: Greyish; pH @8-9 on pH strip) is collected
from final holding tank for further analysis.
e Urea is not observed within ETP area and not used for wastewater treatment.

e [Copy of Inspection Report is annexed herewith and marked as “Annexure — 2.11

D”]

ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 843 | 6.5t08.5
Suspended Solids (SS) 124 300
Chemical Oxygen Demand (COD) 1062 1200
Biological Oxygen Demand (BOD) | 256 500
Ammonical Nitrogen (NH3-N) 15.34 50
*x%%All the parameters in mg/L except pH

2.11.3 Conclusion:

Looking at the representations of the complainer and inspection report as well as

analysis reports of waste water samples collected,

a. Unit is having valid CCA of the Board for discharging its treated effluent into
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM) for further
treatment after achieving CETP inlet norms. Unit has not obtained CCA for Zero
liquid discharge.

b. Unit is discharging treated waste water into underground drainage line network of
CETP of Narol Textile Infrastructure & Enviro Management (NTIEM). Unit is
having membership of the CETP.

c. Unit is not discharging untreated or partially treated waste water through open lines
of Ahmedabad Municipal Corporation leading to River Sabarmati.

d. Result of the treated wastewater sample collected from final outlet of the ETP is

within permissible limit for majority of parameter.
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Action_Taken by Board in the matter of WPPIL No. 98/2021
related to River Sabarmati in the Hon’ble High Court of Gujarat.

3.1 Background:

It is pertinent to mention here that Hon’ble High Court of Gujarat had taken Suo Motu
cognizance of the pollution in river Sabarmati through Writ Petition PIL No. 98 of 2021
and the matter is being reviewed continually and holistically by Hon’ble High Court of
Gujarat since August 2021.

Hon’ble High Court of Gujarat has passed various orders in the matter of WP PIL No.
98/2021 and actions are being taken time to time by various authorities/agencies like
Gujarat Pollution Control Board (GPCB), Ahmedabad Municipal Corporations (AMC),
Ahmedabad Mega Clean Association and CETPs including Narol Textile Infrastructure
& Enviro Management (NTIEM) etc. in pursuance of the orders passed by the Hon’ble
High Court of Gujarat.

3.2 Joint Task Force (JTF):

33

Hon’ble High Court of Gujarat has constituted a Joint Task Force (JTF) by order dated
14/09/2021, to assist the court and for submission of factual report to the court. Joint
Task Force comprising of the following:

1. Mr. Prasoon Gargava, Regional Director, Central Pollution Control Board;
Dr. Deepa Gavali, Director & Secretary, Gujarat Ecology Society;
Professor Dr. Upendra Patel; M. S. University, Vadodara.

Mr. Rohit Prajapati, Engineer, Researcher and Writer, Paryavaran Suraksha Samiti;
A responsible officer from the Ahmedabad Municipal Corporation;
Two responsible officers from the Gujarat Pollution Control Board.

A responsible officer from the Torrent Power Limited;

® Ny kv

A responsible police personnel not below the rank of Deputy Superintendent of

Police and two Armed Police Constables;

Study on Adequacy Assessment, Upgradation and Retrofitting of all the 7
CETPs by NEERI.
Hon’ble Gujarat High court has passed an order to carry out study of all the 7 CETPs by
institutes of National repute like National Environmental Engineering Research
Institute (NEERI), Nagpur. GPCB had given a work to NEERI for carrying out study
on Adequacy Assessment, Upgradation and Retrofitting of all the 7 CETPs. CETP of
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Narol Textile Infrastructure & Enviro Management (NTIEM) is one of the 07 CETPs
for which study on Adequacy Assessment, Upgradation and Retrofitting was carried
out.

e NEERI had visited all the 7 CETPs including CETP of Narol Textile Infrastructure &
Enviro Management (NTIEM) and carried out study related to Adequacy Assessment,
Upgradation and Retrofitting of 7 CETPs based on primary data collection & secondary
data available.

e GPCB issued directions to all the 7 CETPs for implementation of the recommendations/
suggestions by the NEERI. GPCB regularly carry out the monitoring of all the 7 CETPs
for reviewing the compliance status regarding implementation of the recommendation
& suggestion of NEERI by the CETPs. Majority of the CETPs including CETP of
Narol Textile Infrastructure & Enviro Management (NTIEM) have completed their
work of Upgradation and Retrofitting w.r.to. recommendations/ suggestions by NEERI.

e The final report of carrying out study on Adequacy Assessment Studies, Upgradation
and Retrofitting of CETP of Narol Textile Infrastructure & Enviro Management
(NTIEM) in Ahmedabad, Gujarat is annexed hereto Annexure — 3.3 A.

3.4 Monitoring of Common Effluent Treatment Plants (CETPs) in Ahmedabad
and industrial effluent outfalls in river Sabarmati

e Total 8 CETPs discharge their treated effluent into river Sabarmati.

e GPCB regularly carries out the monitoring of all the CETPs including Narol Textile
Infrastructure Environment Management (NTIEM) for verification of the compliance
status with regards to the Environmental regulations.

e Further, analysis results of the wastewater samples collected from the final outlets of
CETP of Narol Textile Infrastructure Environment Management (NTIEM) are annexed
hereto as Annexure — 3.4 A. The CETP is achieving prescribed norms for the major
parameters as per the analysis results of the waste water samples collected from the

final outlet of the CETP.

It is pertinent to mention that the matter of water pollution in river
Sabarmati is continually and holistically being reviewed by the Hon’ble High
Court of Gujarat since August 2021, in the matter of WP PIL No. 98 of 2021
and next hearing of the matter is on 21.06.2024.

Fe_ve_de_ve_de_ve_de_ve_%
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_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

e N gt
wihalhy GANDHINAGAR - 382010,
G.-pCB (T) 079-23232152
By R.P.A.D

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Preveantion and Control of Pollution)-1981 and
Authorization under Hazardous Waste (Management and Trans boundary Movement) Rules’2016
framed under the Environmental (Protection) Act-1986.

And whereas Board has teccived on line consolidated application Inward ID No: 263195
dated 23/09/2022 for Renewal the consolidated consent and authorization (CC&A) of this Board
under the provisions / rulcs of the aforesaid Acts Consent & Authorization is hereby granted as
under.

CONSENTS AND AUTHORISATION:
(under the provisions /rules of the aforesaid environmental acts)

TO,

M/s. Narol Textile lnfras'ti_'ucturc & Enviro Management (NTIEM),
(Old Name: ATPA Swarnim Gujrat Eonviro Pvt Lid),

34 Paiki, Gyaspur - Pirana Sewage Farm Area,

Vill-Gyaspur, Narol , Ahmcdabad.

| Consent Order No.: AWH- 124634 date of Issue: 25/02/2023
2. The consents shall be valid up to 30/09/2027 for usc of outlet for the discharge of trade
effluent due to operation of CETP plant as under:

Sr. No. Product Quantity
1. Collection, Treatment of partially treated
cfflucnt gencrated from member textile units 100 MLD
and Disposal

3.  SPECIFIC CONDITION:

3.1 Industry shall comply with the Solid Waste Management Rules-2016.
2  Industry shall not carry out any activities which atiracts provision of Rule 9 of

Hazardous & Other wastes (Management & Transboundary Movement) Rules-2016.

3.3 Unit shall strictly obcy/comply the orders by Hon’ble High Court of Gujarat in WPPIL
98 of 2021 from time to time.

3.4 Unit shall not carry out any kind of production activity covered under EJA -
Notification — 2806 without obtaining prior EC from competent authority.

3.5 Applicant shall comply with Terms of Reference (TOR) approved by SEIAA, Gujarat
vide Order no. SEIAA/GUJ/TOR/7(h)/518/2018 dated: 24/05/2018.

3.6  Applicant shall comply with conditions of Environment Clearance granted vide letter
no. F No. 10-84/2012-1A-111 dated 16/12/2013.

3.7  Applicant shall maintain daily log book for operation of CETP, quantity and quality of
cffluent reccived from member units, quantity of inflow to the CETP, quality and
quantity of cfflucnt at final outlet ctc.

4. CONDITIONS UNDER THE WATER ACT:

4.1  WaterSource: Borewell.

42 The quantity of the waler consumplion by CETP for domestic purpose shall not exceed
20 KLD.

4.3.  The quantity of the domestic effluent from the CETP shall not exceed 20 KLD.

> Clean Gujarat Green Gujarat T
Website : hitps://gpcb.gujarat.gov.in Page 1 of 7
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CETP shall reccive 100 MLD trade effluent conforming to following CETP inlct norms
from their member units.

TRAD LUENT:

PARAMETERS CETP INLET NORMS
i _ 6.5108.5
Temperatuce 40° C
Colour (P1.Co.Scale) in units 100 units
Suspended Soluds 300 mg/L
Oil and Gr:ase 10 mp/L ]
Chlorides 600 mg/L
Phenolic Compounds | mg/1,
Sulphides 2 mg/l. L
Ammonic: | Nitrogen 50 mg/l.
Total Chrcmium 2 mg/l.
BOD (5 dzys at 20°C) 500 mg/L
| COD 1200 mg/L.
Fixed Dissolved Solids 2100 mg/l, o

The trcated effluent received from the member units shall be further treated in CETP
comprising of prirary and secondary treatment facility. The treated effluents conforming
to the GPCB norms mentioned below shall be discharged in . mixing chamber of final
disposal point at Firana STP of Ahmedabad Municipal Corporation through NTII:M pipe
line & shall be mixed with treated sewage before disposal into river Sabarmati. In no case
effluent shall be discharged into Environment by any means,

PARAMETERS GPCB NORMS

pll o 651085 .
Temperature Shall not cxceed more than 5° above

o ambient water temperaline
Colour (P1.Co.Scale) in units 100 units o _
BOD (5 days a1 20°C) 30 mg/l. o
COD _ 250 mg/l. e ]
Fixed Dissolved Solids 2100 mg/L.
Chlorides 1000 mg/l. _
Sulphate 1000 mg/l. _
Suspended Solids 100 mg/L
Qil and Greasc 10 mg/L _
Phenolic Compounds | mg/l.
Sulphides 2 mg/l,
Ammonical N trogen S0 mg/l.
Total Chromivm 2 mg/l, _
Bio-Assay Test 90% survival of fish al*er 96 hours

e in_100% cfMuent

All the cffluent ticatment units shall be operated and maintaied cfficiently so that the
trcated cffluent-always conforms 1o the CE'P outlet norms,
Domestic cMucnt generated from CETP shall be treated along with industrial efMlucnt.

GENERAL CONDITIONS FOR CETP:

The CETP of NTIEM shall submit details of their member units along with production
details, booked load with CETP and quantity cffluent conveyed o CETP.

CETP shall accepr the effluent only from the authorized textile i \dustrial units.

The applicant sha 1 be responsible for collection of treated efflucnt from the member units
only & subsequetd conveyance of the collected cffluent up to the CETP and up to final

discharge point. 5
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45.6

45.7

458
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4.5.10

4511

4.5.12

45.13

45.14

4.5.15

4.5.16

Collection of partially treated effluent conforming to the Inlet norms from the textile
member units & subsequent conveyance of the collected effluent upto the CETP to be
located at, Gyaspur Narol area shall be through underground dedicated pipeline.
The CETP shall ensure the provision of temper proof online pH & flow meter along with
SCADA system and auto samplers for treated cffluent received from each member unit
and data of same is available all the time.
The CETP shall provide SCADA system attached to GPCB server for inlet & outlet of
CETP. Records thercof shall be maintained.
The project proponent shall install 24 x 7 Online Continuous Efflucnt Monitoring System
with respect to standards prescribed in Environment (Protection) Rules, 1986 as amended
from time to time as per the directions of CPCB and connected o SPCB and CPCI3 online
servers and calibrate these system from time to time according the cquipment supplicr
specification through labs recognized under Environment (Protection) Act, 1986 or NABL
accredited laboratories. Furthermore a third party monitoring shall be conducted regularly.
The applicant shall have only onc outlet for the discharge of its treated effluenmt mecting
with the GPCB norms and no effluent shall be discharged without requisite treatment.
Convenient easy approach shall be provided at the final outlet as well as all the sump
rooms for case of sampling.
CETP shall ensure that any illegal drainage connection for disposal of industrial ¢Muent or
sewage is not connected to the collections, trcatment and disposal system of this CIETP.
The CETP shall devise a mechanism for identification of any illegal connection throughout
their underground pipeline network and to inform GPCB as well as other concerncd
authorities in this regard.
Opecration and maintcnance schedule/ plan of the underground conveyance pipcline shall
be devised and regular maintecnance of the underground pipeline shall be carricd out o
avoid any spillage or leakage during conveyance of the effTuem.
The applicant shall keep accurate records of their member units in respect of quality and
quantity of efflucnt received and discharge in separatc logbooks.
Magnctic flow meters shall be instatled at the outlet of cach of the member unit as well as
at various stages of inlet & outlet of CETP 10 mcasure the quantity of cfflucnt at cach stage
of common effluent treatment plant.
The applicant shall instruct & make surc that every member shall make storage facilitics to
store the effluent for at least 48 hours in an impervious acid/alkali proof brick lining tank
MHDPL tank.
The applicant shall constitutc a monitoring committce for monitoring of the clMuent
discharged by its members in the drainage system.
In case of power failure, stand-by 1D.G. sct having power gencration capacitly equivalent Lo
the requirement ©f power to run the CETP, all the SCADA system, flow mcters etc. shall
be installed, so'that CETP shall always be operated round the clock and data shall be
available even in case of power failure also.
The Environmental Management Unit / Cell shall be sctup to ensure implementation and
monitoring of cnvironmental safe guards and other conditions stipulated by statutory
authorities. The Lavironmental Management Unit / Cell shall directly report to the Chicf
Exccutive of the organization and shall work as a focal point for internalizing
environmental issucs. This cell shall also coordinate the exercise of the cnvironmental
audit and preparation of the environmental stalements.

“fot
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The applicant shall intimate the occurrence of any accident/ brezkdown, event resulting in
discharge of poisonous, noxious or polluting matter or the likel:: hood of the same into a
river stream or well, to the Regional Office under the intimation to the Mcmber Scerctary
in accordance with the Section 31(l)of the Water Act.

Control rooms cqripped with SCADA computers, wireless system, telcphone system,
emergency vehicle, shall be provided. The control room will be mannered from 24 hours
round the clock.

Necessary clearan:e for the adequacy & safety measures shall be obtained from the
concerned authority.

The applicant shall comply with the provisions of all the laws of land including safcty.
disaster management.

CE'TP shall establish the onsite Laboratory facility.

CETP shall provice& operate fogger system or other appropria:e system for abetment of
foul odour.

Adcquate plantaticn of indigenous local tree spices shall be cairied out within the CETP
premiases in such a way that the density of plantation is at least “000 trees per acre of land
and a green belt of 10 meters width shall be developed all along the periphery of the
CETP. Appropriate plant spices shall be selected to control the odor caused during the
plant operation

The concentration of Noise in ambicnt air within the premiscs H( industrial unit shall not
cxceed lollowing lavels:

Between 6 A.M. and 10 P.M.:75 dB (A)

Between 10 P.M. end 6 AM.:70 dB (A)

CIETP shall comply with all the conditions of notifications, mcmorandums, NG'I' orders.
Honorable coun orders and directives issued by Board from time to time.

The CETP shall explore the possibility of reusing treated effluer ( for gardening, irrigation.
flushing, reuse by member industries etc,

PP shall ensurc proper signage and display boards highlighting safcty measures in the
proper operation of the plant.

No Changes in installed capacity, quality or quantity of efflucnis as agreed upon in the
initial MolJ betwezn the operator and the member units, addition of any new member units
shall be carricd without prior approval of the ministry,

The Management of the CETP and the individual member shall be jointly and sceverally
responsible for conveyance and pre-treatment of effluents. Only those units shall be
authorized to send their effluents to the CETP which have a valid consent of the Pollution
Control Board.

CONDITIONS UND'ER THE AIR ACT:

5.1 There shall be no use of fuel. Hence, there shall be no flue gas emistion.

3.2 There shall be no process gas cmission from manufacturing yrocess & other ancillary
operalion:

53 Ambicnt air quality within and outside the premises of the unt shall conform National
Ambicent Air Quality standards notified by MoEF vide notificat on dated 16/11/2009 and
mainly to the following standards:

Sr. Pollutant Time Weigh'ed | Concentration

| _No. C _ Average in Ambient air
I. | Sulphur Diox de (SOy), pg/m® Annual 50
| - 24 Hours 80
2. Nitrogen Dioxide (NOy), pg/ m* Annual 40
- 24Hours |80
3. Particulate Matter Annual 60

(Size less than 10 pm) OR PMygpp/ m* |24 Hows 1100
4, Particulaic Matter (Size less than 2.5 pm) | Annual 40 T
[V JORPM 5 pg m’ 24Hours |60 ]

&
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5.4  The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers such
as S-1, S-2, etc. and these shall be painted/displayed to facilitate identification.

5.5 The industry shall take adequate measures for control of noisc levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6 a.m. and10 p.m. and night time is reckonced between 10 p.m. and 6 a.m.

5.6 The applicant shall provide proper ventilation and exhaust facilities so as (o maintain healthy

-~ working atmosphere within the factory premiscs.

5.7, The gaseous emission from DG set, if any shall be dispersed through adequate stack height as

per CPCB standards. Diesel generating sets shall be installed, in the downwind directions,

6.  Authorization under Rules 6(2) of Hazardous and other Wastes {Management &
Transboundary Movement] Rules - 2016, {Form -2|

Number of authorization: AWH- 124634 date of Issuc: 25/02/2023.

M/s. Narol Textile Infrastructure & Enviro Management (NTIEM) is hercby granted an
authorization to operate facility for following hazardous wastcs on the premises sitvated at 34
Paiki, Gyaspur - Pirana Sewage Farm Arca, Vill-Gyaspur, Narol, Ahmcdabad.

Sr. Waste Schedule | Quantity Facility
No. category

1-35.3

6.1
6.2

Collection, Storage, Transporiation,
Disposal at authorized TSDF Site and/ 1000
MT/month Co- processing at Cement Plant

250

] ETP sludge MT/day

Discarded
Containers/

Barrels/ Drums

1-33.1

500
nos./day

Collcction, Storage, Transportation Disposal
by selling to authorized Decontaminators.

3

Used/ Spent
Oil

5.1

0.05
KL/day

Collection, Storage Transportation Disposal
by sclling 10 Authorized Recyclers.

6.3

6.4

6.5
6.6

6.7
6.8

6.9

6.10

The authorization is granted to operate a facility for collection, storage, transportation and
ultimate disposal of Hazardous wasics as above.

The authorization is subject to the conditions stated below and such other conditions as may
be specified in the rules from time to time under the Environment (Protcction) Act-1986.

The authorization shall be in force for a period up 1o 30/09/2027.

Any unauthorized change in personnel, cquipment or working conditions as mentioned in the
authorization order by the persuns authorized shall constitute a breach of this authorization.
An application for the rénewal of an authorization shall be made as laid down in rule 5 (7) (ii).
CETP shall have to manage waste oil; discarded containers etc. as per the Rules 2016 and
shall apply for Authorization/submit details for all the applicable waste as per the Rules 2016
within 15 days,

The person-Authorized shall not rent, lend, scll, transfer or otherwise transport the hazardous
and otherwastes except what is permitted through this authorization,

The person authorized shall implement Lmergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages.
lcakages, firc etc. and their possible impacts and also carry out mock drill n this regard at

regular interval of time.

Clean Gujarat Green Gujarat

Website : https://gpcb.gujarat.gov.in Page 5 of 7




6.11

6.12

6.13

6.14

6.15

6.16

6.17

6.18

6.19

6.20

6.21

6.22
70
7.1

1.2

7.3

7.4
7.5

1.6

7.7

78

7.9

66

The person authorizec shall comply with the provisions outlined in the Central Pollution
Control Board guidelics on “Implementing Liabilities for Environmental Damages duc to
Handling and Disposal of Hazardous Waste and Penalty™,

CETP shall comply aay other conditions as per the Guidelines irsued by the Ministry of
Lovironment, Forest and Climate Change or Central Pollution Cotrol Board from time to
time.

Records of waste gencration, its management and annual return sha | be submitted in Gujarat
Pollution Control Boaid in Form-4 by 30th day of June of every year for the preceding period
April to March.

The waste generator shall be totally responsible for collection. storage. transportation and
ultimate disposal of the: waste generated.

Empty drums and cowvainers of toxic and hazardous material shall be treated as per the
guidelines published for “Management & Handling of discarded ¢ ntainers™. Record of the
samc shall be maintained and forwarded to Gujarat Pollution Control Board regularly.

CETP shall take all concrete measures to show tangible results it waste generation, waste
reduction/avoidance, rause and rccycle. Action taken in this regard shall be submitted within
03 months and also alcng with Form - 4.

CETP shall have (o display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme Court’s order in W.P. No: 657 dated 41h October 2003.

The occupiers of facilities shall not siore the hazardous and othe- wastes for a period not
cxceeding ninety days. Prior permission of the Board shall be obtuined for extension of the
storage period.

The occupier shall maintain the records of gencration, sale, storag:, transport, recycling, co
processing and disposal of hazardous waste and make available during the inspection.

The transportation of the hazardous waste shall be carried out in GPS mounted dedicated
vchicles.

Unit shall abide by any other conditions for compliance as per the Guidelines issued by the
Ministry of LEnvironment, Forest and Climatc Change or Central Poliution Control Board (rom
time to time.

Annual return shall be filed by Junc 30th for the period ensuring 31s. March of the year.

GENERAL CONDI'TIONS:

Any change in persowel, cquipment or working conditions as micntioned in the consents
order/form should imricdiately be intimated to this Board.

In case of any accident, details of the same shall be submitted 1n Form - |1 10 Gujarat
Pollution Control Boaid.

Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprchended to occur in cxcess of standards laid down such information shall be forthwith
reported (0 Board. concerned Police Station, Office of Dircctorate of Health Seevice,
Department of Explosives, Inspectorate of Factories and local body.

As per “Public Liability Insurance Act - 91" company shall get insuiance policy, if applicable.
In case of failurc of poHution control cquipments, the production process connected 10 it shall
be stopped. Remedia action/measurcs shall be implemented im nediately to bring entire
situation normal.

The environmental management unit/cell shall be setup to ensure implementation and
monitoring of environnental safeguards and other condition stipulat:d by statutory authoritics.
The cnvironmental - management cell/unit shall directly report 1o the chicf executive of the
organization and shal! work as a focal point for intecralizing cn ironmental issucs. T'hese
cells/units  alsoo coordinate  the cxercisc of cnvironmental audit and preparation of
environmental statcments.

The cnvironmental audit shall be carried out. The environmental statements pertaining (o the
previous year shall be submitted to this Board latest by 30th September every year.

CETP shall abide to directions, guidelincs, circulars issued by Hon’bic NGT, llon'ble Count,
Mol:iF. CPCB and GP'CB.

In, case of change of ownership/management the name ard address of the new
awners/partners/directars/proprictor shall immediately be intimated ‘o the board.

)@D\
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7.10 CETP shall have to display on-line data outside the main factory gate with regard to quantity
and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory premises.

7.11 Disposal system for storm water shall be provided scparately. In no circumstances storm water
shall be mixed with the industrial efflucnt.

7.12 In case, at any point of time, it is found that the industry has submitted any false or mislcading
information or data or document, which is material to take decision on the application, the
Board reserves the right to review and/or revoke the consent/authorization. This may resull in

.+ withdrawal of this consent and attract action under the provisions of Environmental laws.

7.13 The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board dcems, fit in accordance with Section 27 of the Act.

7.14 The industry shall strictly abide to the assurance/undertaking submitted during processing of
the application.

7.15 The Board may revoke or suspend the consent, if implementation of any of the above
conditions is not found satisfactory.

7.16 All other statutory clearances such as the approvals for storage of diescl from Chiefl Controller
of Explosives, Fire Department, ctc. shall be obtained, as applicablc by project proponcnts
from the respective competent authoritics.

For and on behalf of
Gujarat Pollution Contrgl Board

(J. B. Pandya)
Scientific officer

NO: GPCB/ABD/CCA/NL-232(12)/ID: 34244/ Date:
Issued to:

M/s. Narol Textile Infrastructure & Enviro Management (NTIEM),
(Old Name: ATPA Swarnim Gujrat Eaviro Pvt Ltd),

34 Paiki, Gyaspur - Pirana Sewage Farm Area,

Vill-Gyaspur, Narol , Ahmedabad

> Clean Guijarat Green Gujarat
Waebsite : https./gpcb.gujarat.gov.in Page 7 of 7
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CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCA NO: AWH-131208 Appl Type: CCA-Renewanl
NO: GPCB/ABD-CCA-NL-76(8)Y ID- 12348/ Date:

In exercise of the power conferred under Section-25 of the Water (Prevention and Control of
Pollution) Act - 1974, under Section - 21 of the Air (Prevention and Control of Pollution) Act -
1981 and Authorization under rule 6(2) of the Hazardous & Other Wastes (Management and
Transboundary Movement) Rules-2016, framed under the Environment (Protection) Act-1986.

And whereas Board has received consolidated application dated 25/09/2023 and
inward No. 287381 for the Consolidated Consent and Authorization (CC & A) of this Board under
the provisions/ rules of the aforesaid Acts, Consolidated Consent & Authorization is hereby granted
as under.

CONSOLIDATED CONSENT AND AUTHORIZATION:

(Under the provisions / rules of the aforesaid Environmental Acts)

To,

M/s. Mahalaxmi Fabric Mill,

Plot No-317/2,

Ishanpar Road, Narol,

Dist: Ahmedabad. PIN - 382405.

1. Consent Order No.: AWH-131208 date of issue 26/12/2023.

2. The consent under Water Act-1974, Air Act-1981 & Authorization under Environment (Protection)

Act, 1986 shall be valid up to 30/06/2028 to operate industrial plant formanufacturing of the
following products.

Faa]
i’?Eg{

Cotton Fabrics Proczssing or
Synthetic Fabrics Processing
SPECIFIC CONDITION:

1. Industry shall comply with the Solid Waste Management Rules-2016.
2. Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal for the

withdrawal of ground water.

3. Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIL 98 of
2021 from time to time.

4, Unit shall ‘not carry out any kind of production activity covered under EIA — Notification —
2006 without obtaining prior EC from competent authority.

5. Unit shall not install any new plant machinery, ETP Plant, flue gas stack and process stacks in the
premises without obtaining prior CTE from the Board. d‘ﬁf

CPCB I 12346, award 1Dy zgégan Gujarat Green Gujarat g o7
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3.
3.1

32
3.3

34

3.5

36

3.7

38

N

69

Unit shall follow the Solid Fuel Guidelines which is published by Boa d for control, management and
handling of fly ash.
Unit shall provide APCM »s per solid fuel guidelines of GPCB.

CONDITION UNDER THE WATER ACT:

The quantity of total wat:r consumption shall not exceed 508.00 KL/Day as per below break
up as mentioned in form 1} submitted for consent application under the Water Act- 1974.
a) Industrial: 495.00 KL/Day
b) Domestic 13.0t h L/Day
Source of water : Borewel
The quantity of total waste water generation shall not exceed 448.C0 KL/Day as per belowbreak
up as mentioned in form ] } submitted for consent application under the Water Act- 1974,
a) Industrial: 440.00 KL/Day
b) Domestic: 8.00 KI./Day
Industrial effluent mansge nent:
a) Mode of disposal of treated industrial effluent: CETP of NTIEM
b) Description for tr:ated industrial effluent disposal: Industris]l waste water shall be treated in
ETP comprising of Primary and Secondary treatment failities and treated waste water
shall be sent to CETP of M/s, NTIEM.
c) The quality of ind sstrial effluent shall conform to the following standards (as per GPCBnorms,
whichever is applizable),

'ﬁ““'-'ﬂ '_:'._:‘. "'I"-"'m PRI A ¥ o] r ’ R N
] ‘ 65085
[ T2 7 Temperature 0degC ]
3  Colour (Pt Co Scule} nunis 100
~ 4 " Suspended Solids 300 mg/L. -
5  OlandGrease = 10 mg/L
6 Phenolic Compounds 1 mg/L )
7 Sulphides B 2 mg/L
8§~ Ammonical nitrogen S0 mg/L
9  TotalChromwm 2 mg/L
10~ "BOD(5daysat20) 500 mgfl.
11~ CoD 1200 mg/L
" 712 Fixed Dissolved Solids 2100 mg/L
13 Chlorides 600 mg/L T
Domestic sewage managei 1ent:

a) Mode of disposal uf treated domestic sewage: Septic tank/ Sonk Pit systom
b) Description for 1'eated domestic sewage disposal: Domes ic sewage shall be disposed off
through Septic tank/ Soak Pit system

Industry shall provide flow meter at inlet and outlet of effluent collection tank/ETP to measure
the quantity of effluent discharged to CETP for further treatmert and records thereofshall be
maintained.
Unit shall’ maintain dail/ logbook of water consumption, waste water generation and waste
water conveyed to CETP,
Unit shall make fixed .rrangement for discharge of the effluert from their Final collection

tanks to the CETP. Unit shall not keep any by-pass line or syster or loose or flexible pipe line
or illegal/ghost connection ‘or discharge of the effluent.

GPCB ID: 12348, Inward ID: 2873+1 Page2of 7



N 4

GPCB

GUJARAT POZI(.)UTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,

(T) 079-23232152

3.9 Industrial effluent after conforming to CETP inlet norms for M/s. Narol Textile Infrastructure &
Enviro Management (NTIEM) as above shall be discharged to NTIEM CETP for further treatment
and disposal. In no case effiuent shall be discharged in to Environment by any means.

3.10 The applicant shall provide adequate capacity effluent treatment plant which shall beoperated
efficiently so that effluent from the existing industrial umit shall conform to the CETP inlet
norms mentioned above, however the final discharge of treated effluent from CETP shall adhere
to the standards prescribed by the Board for CETP of M/s. Narol Textile Infrastructure & Enviro
Management (NTIEM), Narol.

3.11 In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully so
as to achieve the quality of the treated effluent from their industrial premises as per the GPCB
norms mentioned below and shall be discharged into mega pipeline.

SEUPHE CPAPRRRE - T OB Nevms -+ <
pH 6.5TO8.S
Temparature 40°C
Colour (Pt.Co.scale) 100 units
Suspended Solids 100 mg/L
Qil and Grease 10 mg/L
Fixed Dissolved Solids 2]00-mg{L
Phenolic Compounds 1 mg/L
Sulphides 2 O mg/L
Ammonical Nitrogen 50 mg/L
Total Chromium 2 mg/L
Hexavelent Chromium 0.} mg/L
BOD (5 days at 200C) 30 mg/L
oD 250 mg/L
Cyanides 2 mg/L
Flourides 2mg/L
Chlorides 600 mg/L
Sulphate 1000 mg/L
Insecticides/Pesticides Absent
Total Kjeldah] Nitrogen 100 mg/L
Mercury 0.01 mg/L
Lead 0.1 mg/L
Cadmium | mg/L
Copper 3 mg/L
Nickel 3mg/lL
Zinc 5 mg/L
Arsenic 0.2 mp/L.
Selenium 0.05 mg/L
Boron 2 mg/L
Bio-Assay Test 90% survival of fish after 96 hours

in 100% effluent

N
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4. CONDITIONS UNDER THE AIR ACT:
4.1 Unit shall use fuel as spucified in this consent and the flue gas tmission through stack shall
conform to the following «tandards:
sr.| ek | Stek | Copacky |Nemeof | Quantty | AkPolietion STUUUB L puapeers
Ne b Attach to Remurks Fusl of Fud Control Messure (frem G.L) Permibesibis Linsit
S-1 4002 | Boiler 1L1 MT Coal 26 ESP, Dry/ Alkali 10
Hoiler MT/MHr Scrubber
S2 | 4003 | Fuel Dust Callector.
Heater 000U | Coal 24 | Esp, Dry Alkali 30 PM - 150 mg/Nar’,
) MT/Hr SO, — 100 PPM,
(Thermic) Scrubber NOx— 50 PPM
83 |50757 ([D.G Sets | 62 K/A & . 100
550 VA Diesel Lit'Month - 5
{ 1_!_~Ius }

42 There shall be no pro.ess gas emission from the manufactuing process and any other
ancillary industrial operaiion through various stacks/ vent of reactors, process, vessel from plant
premises.

43 The concentration of the following parameters in the ambient aii within the premises of the
unit shall not exceed the limits specified hereunder.

Sr. Patumoters Permissihle Linit (microgram/ m3)
Ne. Asnual 24 Hours Average
1 | Paruculate Mattet (FM 10) 60 100
2 | Particolate Matter (PM 2.5) 40 60
3 | Sulphur Dioxide 15C2) 50 30
4 | Nitrogen Dsoxide (n J2) 40 80

a. Anuoual arithmetic me.n of minimum 104 measurements in a year at a particular site
taken twice a week 24 heurly at uniform intervals.

b. 24 hourly or 08 hourlv or 01 hourly monitored values, as nupplicable, shall be complied
with 98% of the time in a year. 2% of the time, they may exceed the limits but not om two
consecutive days of monitoring,

44 The applicant shall pmvide portholes, ladder, platform etc. at chinney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The chimney(s)
vents attached to various : ources of emission shall be designed by nu 1bers such as S-1, S-2, etc. and
these shall be painted/ displayed to facilitate identification,

4.5 The industry shall take adrquate measures for control of noise levels from its own sources within the
premises so as to maintain ambient air quality standards in respect »f noise to less than 75dB (A)
during day time and 70 dI3 (A) during night time. Daytime is reckoned in between 6a.m. and10 p.m.
and nighttime is reckoned between 10 p.m. and 6 a.m,

46 The applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy
working atmosphere within the factory premises.

3. AUTHORISATION F('R THE MANAGEMENT & HANDLING OF HAZARDOUS
WASTES Form-2 (See rule 6(2))

5.1  Number of authorization: AWH-131208 date of issue 26/12/2023, Valid upto 30/06/2028,

5.2

N

GIFCB ID: 12348, Inward ID: 287311

M/s. Mahalaxmi Fabric Mill is hereby granted an authorization to operate facility for following
hazardous wastes on the p emises situated at Plot No—317/2, Ishanpur Road, Narol, Dist- Ahmedabad.
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_E Name of Howardows Wosls Sch | Caig. Qty MT/XT Facitity & Mede of Disposal Remarks

ETP Sludge I | 353 Collection, Storage.
48.0 Transportation, Disposal at
) authorized TSDF site having
valid CCA after treatment

2 | Chemcal Residue I 24.1 Collection, Storage,

1200kg Transportation, Disposal at
authorized TSDF site having
valid CCA after treatment

3 | Used or Spent Oil I | s Collection, Storsge, Disposal

60.00 Lit by sell out to authorized
recycler,

4 | Empty Bamels/ Containers/ [ I | 33.1 3600 Collection, Storage, Disposal

finers contaminated with by sell out to authorized

hazardous chemicals/ wastes Nos/Month | 0 evtamination facility.

53

54

3.5
56

5.7
58

59

3.10

5.11

5.12

513

5.14

The authorization is granted to operate a facility for collection, storage, transportation and ultimate
disposal of Hazardous wastes as above.

The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

The authorization shall be in force for a period up to validity mentioned in this order.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the renewal of an authorization shall be made as laid down in rule 6.

Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and shall
apply for Authorization/submit details for all the applicable waste as per the Rules 2016 within 15
days.

The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permiited through this authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

Unit shall comply any other conditions as per the Guidelines issued by the Ministry of Environment,
Forest and Climate Change or Central Pollution Control Board from time to time.

Records of waste generation, its management and annual return shall be submitted in Gujarat
Pollution Control Board in Form-4 by 30th day of June of every year for the preceding period April
to March.

The waste generator shall be totally responsible for collection, storage, transportation and ultim%

N
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disposal of the waste gene -ated.

5.15 Empty drums and contairers of toxic and hazardous material shall tc treated as per the guidelines
published for “Managem:nt & Handling of discarded containers™. ecord of the same shall be
maintained and forwarded to Gujarat Pollution Control Board regularl; .

5.16 Unit shall take all concrete measures to show tangible result: in waste generation, waste
reduction/avoidance. reus: and recycle. Action taken in this regard shall be submitted within 03
months and also along wii 1 Form —4.

517 Industry shall have to disy lay the relcvant information with regard to hazardous waste as indicated in
the Hon. Supreme Couwit’s order in W.P. No: 657 dated 14th October 2003.

5.18 The occupiers of facilitie: shall not store the hazardous and other wastes for a period not exceeding
ninety days. Prior permission of the Board shall be obtained for extension of the storage period.

519 The occupier shall maintain the records of generation, sale, storage, transport. recycling, co
processing and disposal of hazardous waste and make available during the inspection.

520 The transportation of the azardous waste shall be carried outin GPS mounted dedicated vehicles,

6. GENERAL CONDITIONS:

6.1 Any change in personnel, equipment or working conditions as mentic ned in the consents order/form
should immediately be im imated to this Board.

62 In case of any accident, Jetails of the same shall be submitted in Form — 11 to Gujarat Pollution
Control Board.

6.3 Whenever due to accidenl or other unforeseen act or ever, such emiss:ons occur or is apprehended to
occur in excess of stancards laid down such information shall b¢ forthwith reported to Board,
concerned Police Station Office of Directorate of Health Servize, Department of Explosives,
Inspectorate of Factorics : nd local body.

64  As per “Public Liability Insurance Act— 91” company shall get insura ice policy. if applicable.
6.5 In case of failure of poli ition control equipments. the production p-ocess connected to it shall be

stopped. Remedial aciion/measures shall be implemented immeditely to bring entire situation
normal.

6.6 The environmental mana;ement unit/cell shall be setup to ensure implementation and monitoring of
environmental safeguards and other condition stipulated by statutory authorities. The environmental
management cell/unit sha | directly report to the chief executive of the organization and shall work as
a focal point for internali.:ing environmental issues. These cells/units also coordinate the exercise of
environmental audit and preparation of environmental statements.

6.7 The environmental audit (if applicable) shall be carried out yearly. The environmental statements
pertaining to the previous year shall be submitted to this Board latest t y 30th September every year.

6.8  Unit shall abide to direct ons, guidelines, circulars issued by Hon'bl: NGT, Hon'ble Court, MoEF,
CPCB and GPCB.

6.9 In case of change of .»w 1ership/management the name and addres: of the new owners/ partners/
directors/proprietor shall immediately be intimated to the board.

6.10 Disposal system for stcrm water shall be provided separately. In no « ircumstances storm water shall
be mixed with the industrial effluent.

6.11 Industry shall have to display on-line data outside the main factory gate with regard to quantity and

nature of hazardous chem cals being handled in the plant, including w istewater and air emissions and
solid hazardous wastes ge 1erated within the factory premises.

A3
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6.12 In case, at any point of time, it is found that the industry has submitted any false or misleading
information or data or document which is material to take decision on the application, The Board
reserves the right to review and/or revoke the consent/authorization.

6.13 The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board deems. fit in accordance with Section 27 of the Act.

6.14 The industry shall strictly abide to the assurance/undertaking submitted during processing of the

application.
6.15 The Board may revoke or suspend the consent if implementation of any of the above conditions is not

found satisfactory.

For and on behalf of

GUJARAT POLLUTION CONTROL BOARD

f—j-ﬂ . Fﬂ%b’ &

(Jignasha B Pandya)

Unit Head, Ahmedabad (East)
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GUJARAT POLLUTION CONTROL BOARD
= | PARYAVARAN BHAVAN, SECTOR 10-A,
w ; GANDHINAGAR - 382010,
GPCB ' (T) 079-23232152
ByR.PAD
Consent to Establish !
CIE Ameadment No. 132775 .
NO: Gmmmb7ﬂsym-lm Date: / : mu
To, |
M/s. Mahalaxmi Fabric Mill,
Plot no, 317/2, Isanpur road,

Narol, Ahmedabad - 382405,

SUB: Amendment in CTE of this Board.
REF: 1. Your CTE - Amendment application Inward No. 288945 dated: 30/11/2023,
2. CCA order no. GPCB/ABD-CCA-NL-76(8)VID: 12348/780169 dated: 03/01/2023,

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-198]1 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants amendment in Coensent te Establish (NOC) granted to M/s. Mahalazmi Fabric Mill located
at Plot no. 317/2, Isanpur road, Narol, Ahmedabad for the following conditions only.

1. The'validity period of the order shall be up to 28/11/2030.
2.  The Condition sbout details of Production is amended and shall be read as under.

Sr. Product Quantity (meter/month)
No. : Existing | Proposed Total
1. | Cotton Fabrics Processing Or

Synthetic Fabric P : 12,00,000 | 12,00,000 24,00,000

3. SPECIFIC CONDITION:

3.1 Industry shall cemply with the Selid Waste Management Rules-2016.

3.2 MM“MNOCMCGWAuwMMRmNMGmem
for the withdrawal of grownd water, If applicable

3.3  Unit shall strictly obey/comply the erders by Hon’ble High Court of Gujalhtln WPPIL
98 of 2021 from time to time.

34 Ulltahllotearryutanykhdofpnducﬂuuﬂvuymondundum—Noﬂﬂuﬂon
~ 2006 without obtaining prior EC from competent authority.

3.5 Unit shal install and commission Continuous Emission Monitoring System- CEMS (as
per CPCB guidelines for relevant parameters) which shall he connected with
GPCR/CPCB server. ' '

3.6 Unit shall provide dedicated storage area to stere fuel, hazardous & non-hazardous waste.

3.7 Unlt shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of this

3.8 Unit shall provide APCM as per solid fuel guidelines of GPCB. -

3.9 The fly ash gemerated shall be collected and stored in fly ash silos. '

3.10 heﬂyaﬂMhuﬂhedummMNMamdmﬁnmﬂmtom

3.11 Unit shall net install any new plant machinery, ETP Plant, flne gas stack and process
stacks in the premises witheut obtalning prior CTE frem the Board.

- : \1
) Clean Gujarat Green Gujarat )‘P
Webssite : hitps://gpcb.gujarat.gov.in ‘
Page 1 of 6




4.

4.1
42

43

44
4.5

4.6

47

4.8
49

76

CONDITIONS UNDER WATER ACT 1974;

Water Source: Bore well.
mqumﬁtyofwmmmnpﬁmfmdomesﬁcpmpow,aﬂummedmmdmmshdl
increase from 12 KLD to 20 KLD.

The quantity of domest:c effluent from the factory, after proposed amendment, shall increase
from 8.0 KLD to 10 KL.D.

Domestic effluent shall be disposed off through septic tank/soak pit system.
Theqmnﬁtyofwatummmpﬁmfmindmﬂiﬂmaﬁupmpwedumdmmtshauw
from 495 KLD to 3020 KLD. ,‘ : '
mqmﬁwomedemm&mmMdemanshﬂlhm
from 440 KLD to 2500 KLD. ,

Industrial wastewater generation 2500 KLD discharged into The Neaol Textile Infrastructure
& Enviro Management (CETP). : :

Iodustrial wastewater shall be trested Primary and seoondary trestment units and tréated.

wastewater shall be ultimately sent to CETP of NTIEM. . -
Industry shall prowdeﬁxedpipehnewithﬂowmeﬁuatmnlettoETPmdmmMnmm

410 TRADEEFFLUENT:
4,10.1. The apﬁlimn\shall operate effluent uuunantsym cfficiently so that effluent from the

“industrial uait shall conforin to the CETP inlet norms mentioned below however the final
discharge of trested sfffuent from CETP shall adhere to the presciibed standards for CETP
of Narol Textile Infrastructure & Enviro Management (CETP).

PARAMETERS ~ - CETP INLET NORMS -

pH . ' "65TO83 -
Temperature 40°C
Colour (Pt.Co.Scale) inunits “ "~ 100 units |
Suspeinded Solids _ 300 mg/L |
Qil and Grease - 10 mg/L
Chlorides SQmg/L |
Phenolic Compounds . 1 |-
Cyanides _ = 02mglL | .
Fluorides - T5mg | °
Sulphates 1000 mg/L |-
TDS 2100 mg/L
Percent Sodium - . . .. _60%]| ..
Sodium absorption ratio _26mgll t .
Total residual chlotine : 1.0 mg/L |
Sulphides ‘ " 2mg/L|
Ammonical Nitrogeh ' " omg/L
Total Cromium I mgi
Hexavalent Chrofnivm ¢.Emg/,
BOD (5 days at 20°C) - 500 mg/L
CoD ‘ 1200 mg/L
Fixed Dissolved Solids 2100mg/L
Mercury ‘ ‘ ~_00Img/L

Page 2 of 6
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PARAMETERS CETP INLET NORMS S
Lead O.lmg/L | .
Cadmium Img/L |
Copper 3mg/L |
Nickel 3mg/L |
Arsenic - 0.2mg/L
Selenium 0.05mg/L |
Boron 2mg/L. |
4.102. The final treated effluent confirming to CETP inlet norms shall be fully conveyed into CETP
of M/s. Narol Textile Infrasiructure & Enviro Management (CETP) through underground
drainage system of NTIEM, in no case effluent shall be discharged in to Environment by
any means.
4.10.3. In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully
30 as to achieve the quality of the treated effluent from their industrial premises as per the
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.
PARAMETERS GPCBNORMS
pH 6.5TO 8.5
Temperature 4°C
Suspended Solids 100 mg/L |
Oil and Grease 10mg/L | .
Fixed Digsolved Solids 2100 mg/L |
Phenolic Compounds 1 mg/L |
Sulphides 2 .0mg/L |
 Ammonical Nitrogen - ~50 mp/L |
| Total Chromium 2 mg/L | _
. | Hexavelent Chromium 0.1lmgh |
BOD(Sdaysatzo"C) Iomg/l. |
COD ~ 250 mg/L |
Sulphate 1000mg/L1 ..
Bio-Assay Test . - %%mwdofﬁshaﬂu '
' ‘ 96 hours in 100% effluent
4.104. Industry shall provide flow meter at outlet of ETP & maintain its récords.
4.10.5. Unﬂshallmmhmdaﬂyhgbookofqmﬂtyofwﬁam&mpﬁmmmgmmnm
and waste watér discharged to CETP.
4.10.6.  Unit shall maintain record of chemical consumption and eleciricity consumption.

5. . CONDITIONS UNDER AIR ACT 198]:

51 Following shall be used as fuel. ‘
Sr. No. Uthlity Equipment Fud
1. | FBC Boiler - T 5.0MT/h
(14.1 MT) sm:ncw
2. | TFH(6000U) Lignite -
3. | D.G. Set (625 KVA) (01 nos) " Diesel 300 Litday |
4. | D.G.Set (550 KVA) (01 nos.) ' —
(Removed/ Dismagticd) —
5 Clean Gujarat Green Gularat (W

" Website : hitps://gpcb.gujarat.gov.in C
- , Page 3 of 6




52

78

Theapplncaﬂshdlmshﬂ&opmﬁempoﬂuﬂoncmﬂolsymmordumadﬁmnm
prescribed below. : :

53 Theﬂuegasemmsmnth:mghstackshaﬂcwﬁmntotheﬁoﬂowingstm&rd;
Stack Stack |- . Permissible. | . .
No. Stack Attached To Height APCM Parameter. Limit -
e o asee |
5[ TFH (6000 U) 30.5M UDCT Bag filter ‘ |
L | Alkali Scrubber + ESP_| Particulate ~ | 150 mg/Nms3
3. | D.G.Set (625 matter |-
KVA) (01 nos.) S0 100 ppm
2. | D.G.Set (550 sm _ NOx SOppm
KVA) (01 nos.)
(Removed/
Dismaotled) | B (R R
5.4 ﬁmshdlbemmemmm&anmmuﬁmmsm&mhﬂmﬂmopuaum
® SpedﬂchdlﬁonssﬂpwhelﬂedlyPMAm(CPA)IMMuud
: Arm(SPA} -
®. .

a) .-Lmntshalladhuetoﬂrmgentmrpoﬂmmndnrdsl.e. So%ofexlsUngﬂuegasandpmoess

emission standards in the CPA.

b) .Unnshaﬂadhmwmmtmpoﬂmmmdudsm%%oﬁmmﬂuewmpmw -

. .6} FoﬂowmgahpoﬂMmcm&olmmshaﬂbepmwdedfmtbcﬂuegaswﬁmm o

emission standards in the SPA.,
Illce Bo:ler, Thermic Fluid Heaters etc. (As Apphcable)

‘ wmmmm:m«wm.mucrusm
: Steamgenentlon-upocuy Type.of APCM . oo |-
thml == :.:_ — Y P e §
1t0<3 . Muh:leclom+WaterSmbbe!
3to<6 . - Bag filter + Water Sicrubber. *
26 ESP+ Water Scrubber

d) Unit shall provide at ledst éwo-stage scrubbing system of appropriate media for the control of

the process gas emission.

&) Unit shall install and coramissiori Contimuous Bmission Maonitoring Systeiii: €EMS (as per

CPCB guidelines forrelevantpamneters)wlnch shailbeoonnectedwrth GPCBICPCB server
(Incase of large and medium red category industries) :

All common facilities shall install CEMS (as per CPCB gmdeimasforrelevmtpmmem)
whqhshallbeoonnectedmﬂlGPCBfCPCBmumﬂwSmdspmﬂMmﬂ!Cm
Mul:tlple Eﬁ‘ecthaporator (CMEE), Common SprayDryer Common incinerator etc.

SRR o SRSy ot o)
. i‘., . . . ;:‘-‘ o __, ‘! . ‘

. . - . o T T

U et



GUJARAT POL'CUTION CONTROL BOARD
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@ ‘ .GANDHINAGAR - 382010,

GPCB (T) 079-23232152

g) The unit shall adhere to Sector specific guidelines/ SOP published by GPCB'/ CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushing units,
Coalhmdlhgmﬂs,spunsolvmhmdlmgmdmmagmkspuuaudmmagemmg
Decontamination of drums, containers etc.)

h) Umtshaﬂuknndeqmmmmomuolodmnmme&unﬁemdmﬂmm
which may include measures like- use of masking agent with atomizer sysiem (water curtain),
closed / automatic material handling system, containment of the odour vulnerable areas etc.

i) Unit shall not use Pet-coke, furnace oil, LSHS as a fuel.

J) Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,

" Electric Arc Fumnace instead of Cupola furnace in foundry industry, Caustic Recovery System
in Cotton Textile vnits etc.) ,

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas.

1) Unitshall provide Wall o Wall carpeting in vehicle movement areas within premises to avoid
dusting.

a) Unnshallonlymeuemdeﬂ’lwmfmmauonofhmemdoﬂmslminm Nofmsh
water shall be utilized in ETP.

b) In the case, if the Industry iSnot a member of CETP and domestic waste water generation is
more than 10 KEPD, mdustryshallmstallST?ofmupmtyandmdwmgeshall
be reused / recycled to the maximur extent.

c) In case of Large and Medium Red Category industry, the unit shall install system for
contimuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.

d) If the water consumption of the unit is more than 50 KLPD, Umtshaliauhnitdemledww

- harvesting plan (off site).

e) ThemushaﬂaplmTechm—EemmicfusibﬂﬁyonmhqmdDmhm(ZLD)mdlf
feasible, ZLD should be adopted.

) Unnshaﬂsmvﬂywwmnhmdlmg,amgemdmposﬂofﬂy-uh,ﬂng,md—mﬂ.d&mhng
studge etc. mvmwmww)uwmmmmmmm&m
at designated locations approved by the Board.

b) mdumyshdldisposeimhmrdouswmﬂnwghw-pnwemg.pr&mngmihe
Mpouibkmm&spomlwhcmuwwwwpmmwmofﬂamdommd
Other Wastes (Management and Transboundary Movement) Rules, 2016,

¢) Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid management, and other guidelines/directions published from time to
time by GPCB and/or CPCB, etc.

d) Ummﬂcmmmmﬁmofhmdwsmw@smmwmly

. w
a) UlﬁShaﬂsubnﬁtmpmwcompﬁmeofﬂnemdxmnsofECemyymmﬂwBoud

prepared by third party. |

.- PageSof 6
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80

b) UnnshallmhaneeCERﬁmdallocatmntoatleastlSumestheshbsgwmmﬂmOMdated
01.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance.: - .
6.  All the other caonditions of the existing CCA order no: AWH- lSlMDnteo!lasue.
26/12/2023 shall remain unchanged.

7. You are directed to comply with these conditions in true spirit. SR

For and on behalf of
Gljaut ‘Pollution Control Board

28 bk,

Unlte Hea(!, Ahmedabad East

S S oL oL Ta e
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2
INTIEM . .
e, vl Soeema Narol Textile Infrastructure & Enviro Management

Date: 17/10/2023
Membership No.: 54

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent

generated by our member units to CETP and convey treated effluent to mixing
chamber for final discharge vide CCA No.: AWH - 124634 dated 25/02/2023

It is further to certify that, M/s. MAHALAXMI FABRIC MILLS are the
member of NTIEM and they have booked a quantity of 25,00,000 Liters/Day to
discharge their effluent in the conveyance pipeline as a part, against the total

consented quantity of 100MLD of the CETP.

This certificate is valid for a period of 1 year from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Enviro Management

Wk @mb\)
Rajesh Bindal g NTIEM )
Hon. Secretary

OutwardNo.__ T\ R oLyl

Date: A6\ ADAY
Sign.: ;AW(\AM.,

170 - Part, Saijpur-Gopalpur, Opp. I0C Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)

Ph. : 491 79 29708230 E-mail : contact@ntiem.com Website : www.ntiem.com
A. Member of CETP / TSDF ? Certificate (MEM) Uploaded in. XGN on ? 10/2 éi4&éi r Iaéﬁ\lo: 103.132.27.140.
B. 12348-Mahalaxmi Fabric Mill-(A Unit Of Mahalaxmi Rub-Faéh L t8/$ WELE bility
and undertakes that the furnished information is CORRECT & ACCURATE.



Annexure -2.1 D

Gujarat Polluti@§Zontrol Board PCB Id: 12348 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Mahalaxmi Fabric Mill-(A Unit Of Mahalaxmi Rub-Tech | Outward No: 42019-03/06/2024 |
Ltd.) :
Email : Plot No: 317/2 Phase No: ,
works@mahal axmigroup.net ISANPUR ROAD, NAROL,
Telenhone: AHMEDABAD - 382405
ephone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
989879005904
Inspection Id: 804837 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 15:00/ Air , Water , Hazd  Person Contacted : MR. Dungar Raj, manager
4 |Env Audit Detail : Sch: 2, Supreme Envirocare, Year : 2017, 0n Dt :
Commissioned Dt : 01/04/1974 Production Start Dt : 01/04/1974 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 2530.000 Dom: 30.000 Borewells: 3
"6 | Waste Water generation/ Discharge (kipd) :  Ind: 2200.000 Dom: 20000  Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: Borewell
8 | Disposal Modeof Industrial /Domestic: ~ CommonETP/SepticTank
9 | Discharge Pt / Final Receiving Body (Ultimate): NTIEM LINE/ C.E.T.P. (NTIEM)
10 | Status of water consent Under the Water Act,1974: AWH-131208-30/06/2028 L ast Inward:312224-24/05/2024[PRO]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemical Dousing Tank,P-Clarifier,P-Collection Cum Equalization,P-Filter Press,P-Flash Mixer,P-
_ |Floculator,P-Pri Settling Tank,S-Aeration Tank,S-Sec Clarifier,S-Sludge Dry Beds S SludgeHolding Tank
12 |Whether Industry isa member of CETP ? No

Boilers=1, DG Sets=2, Flue Gas =5, Process =0, ETP Cap = 2329, Capacity of All =40

APCM Details : Bag Filter,Dust Collector,E.S.P,Multi Cyclone ,Not provided,Scrubber,Water Scrubber
Fuel Used : Coal,Diesel
Stack Attached to : Boiler,D.G. Sets,Fuel Heater(Thermic)

14

15
16
17

TSDF Name:  Eco Care Infrastructures Pvt Ltd [48212]

|LabChargesPending: Rs515500 ~ Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water CessReturn: 2017-2018 HW Monthly Return: 2023-99
Last 3Legal Action :

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/02/2021 SCN 04/10/2021 597175 SCN COM 602637
17/03/2020 REV 18/04/2020 3MT, 562100 REV DIR 559072
03/03/2020 DIR 06/03/2020 33A,IMM, 560373 DIR OTH 556739

Monthly Patrak Data: Last Return: 202311 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP - 0, APCM -0 Meter Reading - 0, Kilo Litre - 0 Meter Reading - 0, Kilo Litre - 0

03/06/2024 17 (Through XGN)




Gujarat Pollutig8ontrol Board

PCB Id: 12348

% (Inspection Report ) - Air Water ,Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
One Time Updations
0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
e |- | Electric Company Name (Power Supply) Torrent power Ltd
p |- | On East Direction of the location of the Company indian oil petrol pump
p |- | On North Direction of the location of the Company nationa highway-08
p |- | On South Direction of the location of the Company narol-vatva road
p |- | On West Direction of the location of the Company roopali processinds.
0 | - | Production since (Date) or Proposed 01/04/1974
g | - | Nos of Stacks ( Flue Gas & Process) 0,0
k |- | Recycler Registration Valid ?? Yes
i |-| Name& Addressof MAIN Re-Cycler | -
h |- | Regdwith T.SD.F g/l'\’tNL-t%c[cZgzaﬁ]l nfrastructures
i | -| Recyclable Hazd Waste Disposal to Ofs State
f |- | Display Board Provided at the Entrance ? Yes
BEP-Bavla Eco Project, Tal:
| |-| CETP Name Bavla, Dist: Ahmedabad.
(SAN-10653)
n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0
d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary
General Observation
a |- | ROFileNo ABD-NL-42 (3)
a | - | Isthe Industry in Operation ?? Yes
b |- | Industry Operating without CCA No.
c |- | HasProduction exceeded (last 3 MTHSs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
Air Related
a | - | Fuel Type confirmitivewith CCA ? Yes
b |- | Av. Fuel Consumption EXCEEDING CCA limits No.
c |- | APC Measures confirmitive with CCA conditions ?? Yes
d |- | ALL APCMsarein operation Yes
e |- | SMF availability Provided
f | - | Thick Smoke observed in Flue Gas/Processes ?? No.
g |- | ph of Scrubbing Media as per requirement ?? Yes
h |- | Ultimate Disposal of Scrubbing Media ETP
i |-|Nosof Samples: Stack & Ambient 0,0
GEM
1g| - | Where Authorization Under BMW Rules 2016 obtained ? | o
Provide Authorization No. / Date
Haz Waste Related
a |- | Haz waste Catg confirmitive with CCA Yes
b |- | H.W generation exceeding CCA limits No.
c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??
03/06/2024 2/7 (Through XGN)




Gujarat Polluti@@4ontrol Board PCB Id: 12348

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

d | - | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING
e |-l Fully
f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? No
_ | Recycler/ Actual user hasvalid Authorization under No
9 "] rules6 or 9 of HOWR-2016? :
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| -----
Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
.| _| Isunit complying the conditions givesin No
I " | SOP/Guidelines? :
k |- | Facility isadequate for the applied process No.
| | -| Passbook ismaintained? No.
m | - | Detailsof PLI, if applicable |
n |- | Details of safety spects provieded by the facility | -
o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b |- | Source of Water Supply Borewell
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 01
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (12348)

03/06/2024 3/7 (Through XGN)




Gujarat Polluti@ &ontrol Board PCB Id: 12348

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

CCA Amendment application of the unit for product expansion to total 24,00,000 meters/month is under process.
During visit, unit is observed in operation and manufacturing of Cotton fabric processing is going on.AAQ and
housekeeping is observed normal. Unit has provided Effluent Treatment Plant (ETP) consisting of Primary and
Secondary treatment units viz. collection cum neutralization tank, sedimentation tanks (6 nos.), aeration tank and
secondary sedimentation tanks (2 nos.) followed by final holding tank for treatment of generated industrial
effluent from manufacturing process. At the time of inspection, provided al ETP units are found in operation.
After treatment in ETP, treated effluent is partially reused and remaining is sent to CETP of NTIEM, Narol for
further treatment and ultimate disposal into River Sabarmati through common dedi cated underground pipeline of
CETP of NTIEM. One waste water sample of treated effluent (Color: purplish; pH @7-8 on pH strip) is collected
from final holding tank for further analysis. Flow meter provided on final discharge line shows cumulative
reading: 1453033 m3 and flow rate: 15 m3/hr. Reuse line cumulative meter reading shows: 4431247 m3. Unit has
obtained valid membership certificate of CETP of NTIEM for effluent dischargei.e. 25,00,000 Litres/day. Ureais
not observed within ETP area and not used for wastewater treatment. [330]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

In compliance with the directive issued by the Honorable National Green Tribunal (NGT) via Order Application
No. 95/2024 (WZ) dated April 27, 2024, pertaining to the grievance lodged by Mr. Dayaram J. Y adav alleging
the discharge of untreated wastewater into River Sabarmati by various textile units through open pipelines and the
violation of Zero Liquid Discharge (ZLD) stipulations, this unit has been subject to inspection. This unit is having
valid CCA of the board to manufacture Cotton or synthetic fabric processing: 12,00,000 meters/month which is
valid upto 30/06/2028. Unit has also obtain CTE Amendment for production expansion to total 24,00,000
meters/month valid till 29.11.2030. CCA Amendment application for the same is under process. During visit, unit
is observed in operation and manufacturing of Cotton fabric processing is going on. AAQ and housekeeping is
observed normal. Necessary instructions are issued to the unit. [330]-24/05/2024

~ RO Query to Staff: put up back [630]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) via Order Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings: As per crux[330-NRO]~

Specific I nstructions given to Industry at thetime of visit , for Pt to Pt Compliance

03/06/2024 4/7 (Through XGN)
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Gujarat Polluti@§@ontrol Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 12348

The unit is visited w.r.t. NGT Matter no. 95/2024 (WZ)

Compliance Observed in this | nspections.

GLE % Aol GUADL s

Instructions in Previous Visits and Reply Insp Det Instruction Status
1. 8CAl 3 HI™ell Production, Raw materials, water consumption, w/w 761487(29/11/23) Fully Complied
generation‘— reuse - disposal, Haz. Waste generation - disposal, fly Ash
disposal ¢ll Data alUcll.
2. ol$<{l consent conditions of YAUG UlEel $R. 761487(29/11/23) Partial Compliance
2. Fly Ash Notification o J2UB Ulcst $2d, fly Ash oll 215 sl [sla, 755199(04/10/23) Fully Complied
MOU ofl (Qatct atuc, fly Ash silo oletlclcll Reuse of w/w (meter reading
AQ) AR Hdtel(l @Qotet vl
1. BEAL AR HIAelle BeulEatall, A-HElIlAAaL, fresh water oll cURLol 755199(04/10/23) Fully Complied
(Bore well meter 31soL U&) w/w send to CETP (flow mtr reading 42)
GloRlell duRLelell, chemical (ETP treated) dlURI2lell, PAC-HCI otl U2
olldt, ETP sludge stock el dell TSDF Hi [@Asictetl 32l vutul.
3. CPCB all UQl cll. 05/09/203R ¢f YU Uldsl 529 sl Acl3alat 755199(04/10/23) Partial Compliance
HR AU Yeletl 7 U wedll ETSell dosee il
1. el 3 HIdell Production, Raw materials, water consumption, w/w 747647(04/08/23) Fully Complied
generation - Reuse - disposal, Haz. Waste generation - disposal il Data
U, Fly Ash generation - disposal il data lUcll.
2. o$oll consent oll 2Rclle) YAUQ WEtet $R9. 747647(04/08/23) Fully Complied
3. Spent PAC oll use $cllHl A 8 B HI2 Rule-9 ol Permission Rczll 747647(04/08/23) Partial Compliance

03/06/2024
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Gujarat Polluti@ Fontrol Board

(Inspection Report ) - Air,Water ,Hazardous

| PCBId: 12348

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (12348)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-13 |@ 7to8onphstrip/ 32 1505-1505 REP |##final outlet of the etp ~ purplish
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Fuel Heater 0 Removed YES MUL,SCR Coal 6 TPD not in operation
(Thermic)
2 |Boiler 30 [14.1 MT Boiler YES ESPWSC Coal 2.6 MT/Hr. Proposed but not
installed
3 | Fuel Heater 30 B0oOU YES FIL,DUSWSC | Coa 24MT/HR. not in operation
(Thermic)
4 |D.G. Sets 0 REMOVED/DISMEN NO NOT Diesel 200 lit/ day stand by D.G. set and
TALED found not working
5 |D.G. Sets 5 625KVA & 550 KVA NO NOT Diesel 300 lit/month stand by D.G. set and
(2 Nos) found not working
D Details about Hazardous Waste Management :
Sr Sour ce of Hazar dous Waste Catg Qty/Y ear HW Disposal Management
1 | Chemical Residues | -24.1 0.100-M.T| COL,STO,TRA,DST
2 | Chemical Residues | -24.1 0.100-M.T | COL,STO,TRA,DST
3 | Used or Spent Oil | -5.1 0.600-M.T| COL,CYC,STO
4 | Empty barrels/containers/liners contaminated with hazardous | -331 5000.000-M.T | COL,CYC,STO
chemicals /wastes
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |cotton & synthetic fabric processing 0.000 0.000 - MTS 0.000|as per CTE
2 |cotton fabric processing or synthetic fabrics processing 1200000.000| 1200000.000 - MTS 1200000.000
3 |cotton fabric processing or synthetic fabrics processing 0.000 0.000- MTS 0.000
4 |cotton fabrics processing or synthetic fabrics 0.000 0.000 - MTS 0.000|As per crux
processing

F Raw material :

03/06/2024
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Gujarat Polluti@@&ontrol Board

PCB Id: 12348

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |binders 0.000- M.T
3 |bleach liquor 0.000- M.T
4 |caustic 0.000- M.T
5 |causticlye 0.000-M.T
6 |chelating agent 0.000-M.T
7 |desizing agent 0.000- M.T
8 |disperse dyes 0.000 - KGS
9 |dyeing chemicals 0.000- M.T
10 |dyes and pigment 0.000-M.T
11 DYES/PIGMENTS 0.000- M.T
12 |lenzymes 0.000 - KGS
13 |grey cloths 0.000 - MTS
14 |GREY COTTON FABRICS 0.000 - MTS
15 |haydro sulphite 0.000-M.T
16 |hitherm ail 0.000 - KGS
17 |hydrochloric acid 0.000- M.T
18 |hydrogen peroxide 0.000-M.T
19 khadi 0.000- M.T
20 |liquid soap/wetting agent 0.000- M.T
21 |pigment dyes 0.000-M.T
22 |reactive dyes 0.000 - KGS
23 |salt 0.000- M.T
24 |scouring agents 0.000 - KGS
25 |soda 0.000- M.T
26 |softener 0.000- M.T
27 |starch 0.000- M.T
28 |thickeners 0.000- M.T
29 |tinopol 0.000- M.T
30 |turpentine 0.000 - KGS
31 \wetting agent 0.000-M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC : 2560.000f WWG: Water Source Remark
2220.000
1 | Boiler Feed 300.000 40.000 Borewell
2 | Domestic Purpose 30.000 20.000 Borewell
3 | Mnfg Process 50.000 0.000 Borewell
4 | Others..... 10.000 6.000 Borewell
5 |Wash Water 2170.000 2154.000 Borewell
H Solid Waste
Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode
1 |chemica waste from waste water treatment 48.000 - M.T HDP LAN

I nspection Team :

H.I.MANIAR, SSO - MR. BRIJESH JTENDRAKUMAR CHAUHAN

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(H.I.MANIAR, SSO )

03/06/2024
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

—_——
‘-# GANDHINAGAR - 382010,
G“PCB (T) 079-23232152

BY RPAD

In exercise of the power conferred under section-25 of the Water (Prevention and Control of

Pollution) Act-1974, under section-21 of the Air {Prevention and Control of Pollution) Act-1981 and

Authorization under rule 6(2) of the Hazardous & other wastes (Management and Transboundary
Movement) Rules’2016, framed under the EP Act-1986.

And whereas Board has received online application inward ID No: 276582 dated
04/04/2023 for Renewal of the Consolidated Consent and Authorization (CC & A) of this Board,
under the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:
{Under the provisions / rules of the afore said environmental acts)

To,

M/s. Aarnav Endustries Pvi Lid,

(Old Name: M/s. Omkar Textile Mills Pvt, Ltd.}
Plot No. 6/1 & 6/2, Narel — Vatva Road,

Narol,

Ahmedabad-382405.

1. Consent Order No: AWH- 126541 Date of Issue: 28/05/2023.
2. The consents shall be valid up to 31/03/2028 for use of outlet for the discharge of trade effluent
and emission due to operation of indusirial plant for manufacture of the following items /

products:
Sr. No. | Product Quantity
i Printed Finished Cloth 20 Lac meter/month

3. SPECIFIC CONDITIONS:

3.1 Industry shall manage Solid Wastes generated from industrial activities as per Solid
Waste Management Rules-2016 (solid waste as defined in Rule-3(46)).

3.2  Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
for the withdrawal of ground water, if applicable.

3.3 Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujaratin WPPIL 98
of 2021 from time to time,

3.4 Unit shall not carry out any kind of production activity covered under EIA — Notification
- 2006 without obtaining prior EC from competent authority.

3.5 Unit shall provide dedicated storage area te store fuel, hazardous & non-hazardous waste.

3.6  Unit shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of this
Beard.

3.7 Unit shall follow the Solid Fuel Guidelines which is published by Board for control,
management and handling of fly ash.

3.8 Unitshalluse Agro waste/coal in place of wood as fuel.

3.9  Unit shall provide APCM as per solid fuel guidelines of GPCB.

3.10 The fly ash generated shall be collected and stored in fly ash silos.

3.1} The fiy ash shall be utilized as per Fly Ash Notification-as amendment from time to time

’ Clean Gujarat Green Gujarat <&

Website : https://gpcb.gujarat.gov.in Page 10f6




4.1
4.2
3

4.4
45
4.6

90

CONDITIONS UNDER THE WATER ACT:

Source of Water: Borewell.

The quantity of the water consumption for domestic purpose shall no exceed 08 KLD.

The quantity of domestic waste water shall not exceed 7.4 KLD.

Domestic effluent shall be disposed off through septic tank/soak pit s sstem.

The quantity of the water consumption for industrial purpose, shall not exceed 924 KLD.

The quantity of the industrial effluent to be generated from the manuiacturing process and other
ancillary industrial operations shall not exceed 735 KLD. Industrial effluent generated will be
treated in ETP and conveyed through Narol Textile Infrastructurz & Enviro Management
Pipeline.

47 TRADE EFFLUENT:

4.7.1

4.7.2

4.7.3

The applicant shall operate effluent treatment system efficiently so that effluent from the
industrial unit shall conform to the CETP inlet norms mentioned below however the final
discharge of treated effluent from CETP shali adhere to the prescribed standards for CETP of
Narol Textile Infrastricture & Enviro Management (CETP).

PARAMETERS CETP INLET NORMS
pH 6.2 TO 8.5
Temperature 40°C
Colour (Pt.Co.Scale) in units 00 units
Suspended Solids 200 mg/L
Qil and Grease 0 mg/L
Chlorides 600 mg/L
Phenolic C xmpounds 1 mg/l,
Sulphides 2mg/L
Ammonical Nitrogen 0 mg/L
Total Chromium 2 mg/L
Hexavalent Chromiwn 0.1 mg/L |
BOD (5 days at 20°C) 500 mg/L
COD 1200 mg/L
Fixed Dissolved Solids 2130mg/L
Mercury 0.3 mg/L.
Lead (t.Img/L
Cadmium 1mg/L
Copper . Img/l. |
Nickel 3mg/L
Zine ) Smg/L
Aursenic { 2Zmg/l.
Selenium 0. ¥Smg/L
Boron 2mg/L

The final treated effluent confirming to CETP inlet norms shall be “ully conveyed into CETP
of M/s.”Narol Textil: Infrastructure & Enviro Management (CETP) through underground
drainage system of NTIEM, in no case effluent shall be discharged in to Environment by any
means.

In case of failure of CETP, applicant shall have to treat the trade eftluent of their unit fully so
as to achieve the quality of the treated eftluent from their industrial sremises as per the GPCB
norms mentioned below and shall be discharged into NTIEM (CETE) pipeline.

¢
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GUJARAT POLL1JTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,

4.7.5

4.7.6

n

(T) 079-23232152

=
ikl
GPCB
PARAMETERS GPCB NORMS
H 6.5 TO 8.5
Temperature 40°C
Sugpended Solids 100 mg/L
Ot and Grease 10 mg/L
Fixed Dissolved Solids 2100 mg/L,
Phenolic Compounds 1 mg/L
Sulphides 2 0 mg/L
Ammonical Nitrogen 50 mg/L
Total Chromium 2 mg/L. |
Hexavelent Chromium 0.1 mg/l |
BOD (5 days at 20°C) 30 mg/L
CoD 250 mg/L. |
Chlorides 600 mg/L,
Suiphate 1000 mg/L
Bio-Assay Test 90% survival of fish after
96 hours in 100% effluent
4.7.4  Industry shall provide flow meter at outlet of ETP & maintain its records.

Unit shall maintain daily log book of quantity of water consumption, waste water generation
and waste water recycled & discharged to CETP,
Unit shall maintain record of chemical consumption and electricity consumption.

CONDITIONS UNDER THE AIR ACT:"

5.1  Following shali be used as fuel.
Sr. Utility Equipment Fuel Quantity
Ne.
1. Steam Boiler (10 TPH) Lignite/ Fire | 24 MT/day
2. Thermic Fluid Heater (3000 U) | Wood
5.2 The applicant shall install & operate air pollution control system in order to achieve norms
prescribed below.
5.3 The flue gas emission through stack shall conform to the following standards:
Stack | Stack attached | Stack APCM Parameter Permissible
No. to height . Limit
Steam Boiler Electro static
1. (16 TPH) Precipitator + Alkali Particulate matter 100 mg/Nm?
Scrubber
: \ 34m . SO, 100 ppm
Thermic Floid Multi Cyclone NO S0 pom
2. | Heater (3000 U) Separator + Alkali X PP
Scrubber
5.4  There shall be no process gas emission from manufacturing process & other ancillary operation.

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in

i
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92

Ambient air quality within and outside the premises of the unit shall conform National Ambient
Air Quality standards notified by MoEF vide notification dated 16/11/2009 and mainly to the

following standards:

Sr.
No.

I;

‘ollutant

Time Weighted

Average

Concentration in
Ambient air

Sulphur Dioxide ($02), ng/m’

Annual
24 Hours

50
80

2.

Nitrogen Dioxide (NOy), ug/ m’

Annual
24 Hours

40
80

3.

Particulate Matier

{Size less than 10 jum) OR PMo pg/ m’

Annual
24 Hours

60
100

7.

Particulate Mateer

(Size less than 2.5 um) OR PM 2 pg/ m?

Annual
24 Hours

40
60

5.6

5.8

The Industry shall take adequate measures for control of noise levels from its own sources
within the prentises so as to maintain ambient air quality standards n respect of noise to less
than 75 dB(a) during Jday time and 70 dB (A) during night time. Daytime is reckoned in
between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

The applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy
working atmosphere wihin the factory premises.
The applicant shall provide portholes, ladder, platform ete. at chimne «(s) for monitoring the air
emissions and the same shall be open for inspection to/and for 1se of Beard’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers such as
$-1, 8-2, etc. and these shall be painted/ displayed to facilitate identifization.

Authorization under Rules 6(2) of Hazardous amnd other Wastes [Management &
Transboundary Movement] Rules — 2016. [Form -2]

Number of authorizations: AWH- 126541 Date of Issue: 28/05/2023,
M/s. Aarnav Indusiries Pvt Ltd is hereby granted an authorization to operate facility for
following hazardous we stes on the premises situated at Plot No. 6/1 §: 6/2, Narol-Yatva Road,

Narol, Ahmedabad,

Sr. Na.

Waste

Quantity

Schedule
Category

Facility

Miscarded
Containers
Liners/
Drums

500
No’s/Year
80006
No's/Year

I-33.1

Collection, Stora ze, Transportation & Disposal
by selling to authorized Decontaminators.

Used/Spent
Qi

95 Lit/Year

1-5.1

Collection, Stora ze
Transportation & Disposal by selling to
authorized recycler.

ETP Sludge

100 MT/Year

1-353

Textife
Chemical
Residue

Y6 MT/Year

1-24.1

Collection, Stora ze, Transportation & Disposal
at authorized TSDF.

6.3

6.4

The aathorization is granted to operate a facility for collection, storage. transportation and
ultimate disposal of Harardous wastes as above.
The authorization is subject to the conditions stated below and such cther conditions as may be
specified in the vules frem time to time under the Environment (Protec tion) Act-1986.

Page 4 of 6
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6.5 The authorization shall be in force for a period up to 31/03/2028.

6.6  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

6.7  An application for the renewal of an authorization shall be made as laid down in rule 5 (7) (ii).

6.8 Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and
shall apply for Authorization/submit details for all the applicable waste as per the Rules 2016
within 15 days.

6.9 The person Authorized shall not rent, lend, sell, transfer or otherwise fransport the hazardous
and other wastes ¢xcept what is perwitted through this authorization.

6.10 The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time.

6.11 The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penaliy”.

6.12 Unit shall comply any other conditions as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

6.13 Records of waste generation, its management and annual return shall be submitted in Gujarat
Poliution Control Board in Form-4 by 30th day of June of every year for the preceding period
Aprif to March.

6.14 The waste generator shall be totally responsible for collection, storage, transportation and
ultimate disposal of the waste generated.

6.15 Empty drums and containers of toxic and hazardous material shall be treated as per the
guidelines published for “Management & Handling of discarded containers”. Record of the
same shall be maintained and forwarded to Gujarat Pollution Control Board regularly.

6.16 Unit shall take all concrete measures to show tangible results in waste generation, waste
reduction/avoidance, reuse and recycle. Action taken in this regard shall be submitted within 03
months and also along with Form — 4.

6.17 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme Court’s order in W.P. No: 657 dated 14th October 2003,

6.18 The occupiers of facilities shall not store the hazardous and other wastes for a period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

6.19 The occupier shall maintain the records of generation, sale, storage, transport, recycling, co
processing and disposal of hazardous waste and make available during the inspection.

6.20 The transportation of the hazardous waste shall be carried out in GPS mounted dedicated
vehicles.

7. GENERAL CONDITIONS:

7.1  Any change in personnel, equipment or working conditions as mentioned in the consents
order/form should immediately be intimated to this Board.

7.2 In case of any accident, details of the same shall be submitted in Form — 11 to Gujarat Pollution
Control Board.

7.3  Whenever due to accident or other unforeseen, act or ever. such emissions occur or is
apprehended to occur in excess of standards laid down such information shali be forthwith
reported to Board, concerned Police Station, Office of Directorate of Health Service, Department
of Explosives, Inspectorate of Factories and local body.

7.4 « As per “Public Liability Insurance Act— 91" company shall get insurance policy, if applicable.

’ Clean Gujarat Green Gujarat @
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7.5

1.6

7.7

7.8

94

In case of failure of pollution control equipments, the production process connected 1o it shall be
stopped. Remedial action/measures shall be implemented immediately to bring entire situation
normal.
The environmental management unit/cell shall be setup to ensure implementation and monitoring
of environmental safeguards and other condition stipulated by statutory authorities. The
environmental managernent cell/unit shall directly report to the chief executive of the
organization and shall work as a focal point for internalizing environmental issues. These
cells/units also coordinae the exercise of environmental audit and preparation of environmental
statements,
The environmental audit (if applicable) shall be carried out yearly. The environmental statements
pertaining to the previous year shall be submitted to this Board latest by 30th September every
year.
Unit shali abide to directions, guidelines, circulars issued by Hon’sle NGT, Hon'ble Court,
MoEF, CPCB and GPCE.
In case of change o>f ownership/management the name and address of the new
owners/partners/directors/proprietor shall immediately be intimated to he board.
Industrial shall have to display the relevant information with regad to hazardous waste as
indicated in the Hon. Supreme court order in W.P n0.657 of 1995 dated 14th October 2003.
Industry shall have to display on-line data outside the main factory gate with regard to quantity
and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory preriises.
Disposal system for storm water shall be provided separately. In no circumstances storm water
shall be mixed with the industrial effluent,
In case, at any point of 1ime, it is found that the industry has submitted any false or misleading
information or data or document which is material to take decision on “he application, The Board
reserves the right to review and/or revoke the consent/authorization.
The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Beard deems, fit in accordance with Section 27 ¢ the Act.
The industry shall sirictly abide to the assurance/undertaking submitted during processing of the
application.
The Board may revoke cr suspend the consent, if implementation of any of the above conditions
is not found satisfactory.
Fer and on behalf of
Gujarat E’oilutlon Cont p’;l Board

J. B. Pandya)
Scientific officer

NO: GPCB/ABD-CCA-NL-37(5)/ID: 12909/ Date:

ISSUED TO:

M/s, Aarnav Industries Pve Lad,

(Old Name: M/s: Omkar Textile Mills Pvt, L4d.)
Plot No. 6/1-& 6/2, Narcl ~ Vatva Road,

Narol,

Ahmedabad-382405.
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T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

>~ ¥
= GANDHINAGAR - 382010,
G.P-CB (T) 079-23232152
By R.P.AD
Consent to Establish
CTE Amendment No. 131418
NO: GPCB/ABD/CCA/NL-37(6)/ID: 12909/ Date: / /2024
To,
M/s. Aarnav Industries Pvt.,
Plot No: 6/1 & 6/2,
Narol-Vatva Road, Narol,

Ahmedabad - 382405.

SUB: Amendment in CTE of this Board.
REF: 1. Your CTE - Amendment application Inward No. 285573dated: 10/08/2023.
2. CCA order no. GPCB/ABD/CCA/NL-37(6)/1D: 12909/743436Dated: 31/05/2023.

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants amendment in Consent to Es{ablish (NOC) granted to M/s. Aarnav Industries Pvt. located
at Plot No: 6/1 & 6/2, Narol-Vatva Road, Narol, Ahmedabadfor the following conditions only.

1. The Condition about demils. of Production is amended and shall be read as under.

Sr. | Product Quantity (meter/month)
No. Existing | Proposed Total
1. | Printing Finished Cloths 20 lacs 25 lacs 45 lacs

° The validity period of the order shall be up to 09/08/2030.

2. . SPECIFIC CONDITION:

2.1 Industry shall comply with the Solid Waste Management Rules-2016.

22 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
for the withdrawal of ground water, if applicable

2.3 Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIL
98 of 2021 from time to time.

24 Unit shall not carry out amy kind of production activity covered under EJIA -
Notification — 2006 without obtaining prior EC from competent authority.

2.5  Unit shall install and commission Continuous Emission Monitoring System- CEMS (as
per CPCB guidelines for relevant parameters) which shall be connected with
GPCB/CPCB server. .

2.6 Unit shall provide dedicated storage area to store fuel, hazardous & non-hazardous
waste.

2.7 Unit shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of this
Board. o

2.8 Unit shall use Agro waste/coal in place of wood as fuel.

2.9 Unit shall provide APCM as per solid fuel guidelines of GPCB.

2.10 The fly ash generated shall be collected and stored in fly ash silos.

2.11 The fly ash shall be utilized as per Fly Ash Notification-as amendment from time to
time. -

2.12 - Unit shall not install any néw plant machinery, ETP Plant, flue gas stack and process

stacks in the premises without obtaining prior CTE from the Board. i S

> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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2.14
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As per Provisions of Rule 18 of Solid Waste Management Rules-2016 you are directed to
make an arrangement in utilities to replace at least five percent (5%) of your solid fuel
requirement by ‘refused derived fuel.

The unit shall upgrade and augment the ETP units owing to the increased wastewater
quantity the adequacy of the ETP units shall be submitted at the time of applying for
CCA amendment.

CQNDITIQI-‘IS UNDER WATER ACT 1974;

Water Source: Borewell,
The quantity of weter consumption for domestic propose, after proposed amendment, shall

. inerease from 8.0 to 15 KLD.

.3 . The quantity of dotnestic effluent from the factory, after proposed amendment, shall increase

from 7.4 KLD to 14KLD.
Domestic effluent s 1all be disposed off through septic tank/soak pit system.

- .The quantity of the total water consumption after proposed amendinent, shall increase from

924KLD to 3235KLLD. . .

" The quantity of industrial effluent from the process, after proposed amendment, shall increase
" from 735 KLD to 2550KLD. _
- Industrial -¢ffluent Z550-KLD shall be treated in ETP comprising of primary and secondary

. treatment facility & treated effluent shall be sent to CETP of NTIEM

.8 . TRADE EFFLUENT;

The applicant shall operate effluent treatment system efficiently so that effluent from the
industrial unit shall conform to the CETP inlet norms mentioned below however the final
_discharge of treated effluent from CETP shall adhere to the prescribed standards for CETP
" of Narol Textile Infrastriicture & Enviro Management (CETP).

PARAMETERS CETP INLET NORMS

H 6.5 TO8.5
Temperaiure 40°C
Colour (Ft.Co.Scale) in units 100 units
Suspended Solids 300 mg/L |
Oil and C rease - 10 mg/L
Chlorides =~ 600 mg/L
Phenolic Co_mpounds ._mg/L
Cyanides _ 0.2 mg/L
Fluorides . 1.5m,
Sulphates - 100¢' mg/L,
TDS 210¢ mg/L
Insecticid:s Absent
Percent Sodium . 60 %
Sodium absorption ratio 26 mg/L
Total résidual chlorine 1.0 mg/L
Sulphides 2mg/L
Ammonical Nitrogen 50 mg/L
Total Chromium 2m
Hexavalent Chromijum 0.1 mg/L
BOD (5 dzys at 20°C) 500 m,
COD 1200 mg/L
Fixed Dissolved Solids 2100m
Mercury 0.01mg/L
Lead T 0.1mg/L

,@ Page 2 of 6
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

.
GPCB (T) 079-23232152
fPARAMETERS | CEIPINLET NORMS
Cadmium Img/L |
Copper 3mg/L |
Nickel 3mg/L |
Zinc Smg/L |
Arsenic 0.2mg/L |
Selenium 0.05mg/L
Boron 2mg/L
3.82. The final treated effluent confirming to CETP inlet norms shall be fully conveyed into
CETP of M/s. Narol Textile Infrastructure & Enviro Management (CETP) through
underground drainage system of NTIEM, in no case effluent shall be discharged in to
Environment by any means.
3.8.3. In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully
so as to achieve the quality of the treated effluent from their industrial premises as per the
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.
PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40°C
Suspended Solids 100 mg/L |
Oil and Grease 10 mg/L |
Fixed Dissolved Solids 2100 mg/L |
Phenolic Compounds 1 mg/L |
Sulphides ' 2.0mg/L |
Ammonical Nitrogen 50 mg/L |
Total Chromium 2 mg/L |
Hexavelent Chromium 0.1 mg/L |
BOD (5 days at 20°C) 30 mg/L |
CoD 250 mg/L |
Chlorides 600
Sulphate 1000 mg/L |
Bio-Assay Test 90% survival of fish after
_ 96 hours in 100% effluent
3.8.4. Industry shall provide flow meter at outlet of ETP & maintain its records.
3.8.5. Unit shall maintain daily log book of quantity of water consumption, waste water
generation and waste water discharged to CETP.
3.8.6.  Unit shall maintain record of chemical consumption and electricity consumption.

4. CONDITIONS UNDER AIR ACT 1981:

4.1 Following shall be used as fuel.

Sr.

No.

Utility Equipment

Fuel

Quantity (MT per day)

Existing

Proposed

Total

Steam Boiler (10TPH)
(Removed)

2.

Thermo Pack Heater
{ 3000 U) (Removed)

Lignite/ Fire wood

3.

Steam Boiler

(12 TPH)YProposed)

Thermo Pack Heater
(5000 U) (Proposed)

Imported coal/
Lignite /Fire Wood

51 75

Bgosote—

Clean Gujarat Green Gujarat
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4.2 The applicant shal install & operate air pollution control system ‘n order to achieve norms
prescribed below.

4.3 The flue gas emission through stack shall conform to the following standards:

Stack | Stack Attached | Stack Height Permissible
No. To In meter APCM Parameter Limit
1. Multi Cyclone
Steam Boiler Separator +
(10TPH) Alkaline
(Removed) 34 Water
(common) Scrubber
2. | Thermo Pack Multi Cyclone
Heater + Alkaline
{ 3000 U) Scrubber Particulate matter | 150 mg/Nm3
{Removed) SO, 100 ppm
3. Electrostatic NOx 50 ppm
Steam Boiler Precipitator +
(12 Multi Cyclone
TPH)Proposed) 34 + Alkaline
_| (common) | Scrubber
4. | Thermo Pack ESP +
Heater (5000 U’ . Alkaline
(Proposed) ' Scrubber

Note: Unit will utiliz: steam from 27 TPH boiler of their adjoining sister concern unit M/s.
Arnav fashions Ltd (Old name: M/s. Gopi Synthetics Ltd.)

There shall be no prcess emission from manufacturing process & other ancillary operation.

Specific Conditions stipulated in Critically Polluted Areas (CPA) / Severely Polluted
Areas (SPA)

Additional conditions under Air Act:

a)
b)

c)

Unit shall adhere to stringent air pollutants standards i.e. 80 % of existing flue gas and
process emission standards in the CPA.

Unit shall adhere to stringent air pollutants standards i.e. 90 % >f existing flue gas and
process emission s:andards in the SPA.

Following air pollution control measures shall be provided for the flue gas emission sources
like Boiler, Therm: ¢ Fluid Heaters etc. (As Applicable)

Stipulated APCM in Red / Orange category industrial units of CPA/ SPA

Steam generation capacity Type of AFCM
(in TPH)

Less than | Multi Cyclone

1 to<3 Multi Cyclone + Water Scrubber

3to<6 Bag filter + Water Scrubber

>6 ESP+ Water Scrubber

d)

e)

Unit shall provide at least two stage scrubbing system of appropriate media for the control
of the process gas emission.

Unit shall install aind commission Continuous Emission Monitoring System- CEMS (as per
CPCB guidelines -or relevant parameters) which shall be connected with GPCB/CPCB
server (In case of large and medium red category industries)

)(4 Page 4 of 6



GUJARAT POI?LQUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

Ty At CoMmimion tacilities shall nstall CEMS (as per CPCB guidelines for relevant parameters)
which shall be connected with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE), Common Spray Dryer, Common incinerator etc.

g) The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushing
units, Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drums, containers etc.)

h) Unit shall take adequate measures to control odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water
curtain), closed / automatic material handling system, containment of the odour vulnerable
areas etc.

i) Unit shall not use Pet-coke, furnace oil, LSHS as a fuel.

J)  Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Arc Furnace instead of Cupola furnace in foundry industry, Caustic Recovery
System in Cotton Textile units etc.)

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas,

1) Unit shall provide Wall to Wall carpeting in vehicle movement areas within premises to
avoid dusting.

Additional conditions under the Water Act:

a) Unit shall only use treated effluent for preparation of lime and other slurry in ETP. No fresh
water shall be utilized in ETP. :

b) In the case, if the Industry is not a member of CETP and domestic waste water generation is
more than 10 KLPD, industry shall install STP of adequate capacity and treated sewage
shall be reused / recycled to the maximum extent.

¢) In case of Large and Medium Red Category industry, the unit shall install system for
continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.

d) If the water consumption of the unit is more than 50 KLPD, Unit shall submit detailed water
harvesting plan (off site).

€) The unit shall explore Techno-Economic feasibility of Zero Liquid Discharge (ZLD) and if
feasible, ZLD should be adopted.

ditional conditions under the Hazardous Waste Management Rules:

a) Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de-
inking sludge etc. (High Volume- Low Effect Wastes) as per prevailing guidelines and its
disposal at designated locations approved by the Board.

b) Industry shall dispose its hazardous wastes through co-processing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016.

¢) Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid' management, and other guidelines/directions published from time
to time by GPCB and/or CPCB, etc.

d) Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles only.

&,,Q

er Genergl Conditions:

] Page § of 6
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a) Unit shall submit report of compliance of the conditions of EC cvery year to the Board
prepared by third party.

b) Unit shall enhance CER fund allocation to at least 1.5 times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for CPA in case of Environmental ('learance

5. All the other condiiions of the existing CCA order no: AWH- 126541 Date of Issue:
28/05/2023 shall remain unchanged.

6. You are directed to comply with these conditions in true spirit.

For and on behalf of
Gujarat Pollation Control Board

—7 .4 fmJYW

(J. B. Pandya)
Scientific Officer

Page 6 of 6



Evaluating unlicensed DynamicPDF feature. Click here for d('aiaﬁ Li:o:eval] Annexure - 2.2 C

A
E’i:{'l"l EM
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Promoting Sustainable Development
Aasenenr &

Narol Textile Infrastructure & Enviro Management

Date: 15/09/2022
Membership No.: 12

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for [00MLD of partially treated effluent
generated by our member units to CETP and convey treated effluent to mixing
) chamber for final discharge vide CCA No.: GPCB/ABD/NL/CCA-232(2)/ID-
34244/426600 dated 01/11/2017. It is further to certify that, M/s. Aarnav
Industries Pvt. Ltd. are the member of NTIEM and they have booked a

quantity of 25,50,000 Liters/Day to discharge their effluent in the conveyance

pipeline as a part, against the total consented quantity of 100MLD.

For;Warol Textile Infrastructure & Enviro Management
Bk
. Rajesh Bindal

Hon. Secretary

NTIEM
Outward No. DA KK
Date: __\S \ ©H \3131
Sign.: AW e

-’

170 - Part, Saijpur-Gopalpur, Opp. |IOC Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)
Ph.:+91 79 29708230 E-mail : contact@ntiem.com Website : www.ntiem.com

A. Member of CETP / TSDF ? Certificate (MEM) Uploadgjl'ﬁ X%9;8§§£émﬁﬁ@@?’lp No:_1_22.170.174.71.
B. 12909-AARNAYV INDUSTRIES PVT.,formerly Omkar Textile" S'PLt the esponsibility

and undertakes that the furnished information is CORRECT & ACCURATE.




Annexure -2.2 D

Gujarat Polluti§i)@ntrol Board PCB Id: 12909 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details AARNAV INDUSTRIESPVT . formerly Omkar Textile | Outward No: 42015-03/06/2024 |
MillsP Ltd
Email : PLOT NO:6/1 & 6/2,
narol @omkargroup.com NAROL-VATVA ROAD, NAROL,
Teleohone - AHMEDABAD - 382405
0 ephone- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Not In Gidc
Inspection Id: 804814 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / LARGE/ Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

Inspection Dt & Time: 23/05/2024 12:15/ Air , Water , Hazd  Person Contacted : Malay Patel

Env Audit Detail : Sch: 2, Nisarg Enviro Consultant , Year : 2017, 0On Dt :

Commissioned Dt : 01/03/2008 Production Start Dt : 01/03/2008 Applicability of CRZ Rules: No

Water Consumption in Kilo Lts Per Day Ind: 3235.000 Dom: 15.000 Borewells: 1

Waste Water generation / Discharge (klpd) :  Ind: 2550.000 Dom: 14.000 Tubewells: 0

Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemica Dousing Tank,P-Collection Cum Equalization,P-Pri Settling Tank,S-Aeration Tank,S-Anaerobic
Digestor,S-Settling Tank,S-Sludge Holding Tank

Whether Industry isamember of CETP ? Narol Textile Infrastructure & Enviro Management, Ahmedabad
(EAST)

13

Boilers=1, DG Sets=0, Flue Gas =3, Process =0, ETP Cap = 4950, Capacity of All = not applicable

APCM Details: Alkali Scrubber,E.S.P
Fuel Used : Coal,Solid Fuel
Stack Attached to : Boiler,Fuel Heater(Thermic)

14

15
16
17

TSDF Name:  Eco Care Infrastructures Pvt Ltd [48212]

|LabChargesPending: Rs515500 ~ Water CessChargesPending: NIL
Last Env. Form V : 2021-2022 Water CessReturn: 2016-2017 HW Monthly Return: 2023-99
Last 3Legal Action :

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
02/05/2023 SCN 19/05/2023 735801 SCN COM 742542
10/05/2022 SCN 25/08/2022 33A,, 670517 SCN ROU 681375
10/05/2022 NOT 25/08/2022 33A,, 671296 NOT APP 681374

Monthly Patrak Data: Last Return: 202002 HAZD Waste Disposal : NO DATA
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP- 0, APCM -0 Meter Reading - O, Kilo Litre - 18792 Meter Reading - O, Kilo Litre - 15327

03/06/2024 17 (Through XGN)




Gujarat Pollutii)Sntrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 12909

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes

a |- | ROFileNo ABD-NL-519

b |- | Industry Operating without CCA Yes

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No
MTHs )

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation No.

e |- | SMF availability Not Reqd

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | |,
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises/Whether EXCESS? | -

_ | Recycler/ Actual user hasvalid Authorization under Yes

91" | rules6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| -------------
Capacity)

il Technical capability and equipment complying with the Yes
SOP/Guideline?

.| _| Isunit complying the conditions givesin Yes

I'| 7| soP/Guidelines?

k |- | Facility isadequate for the applied process Yes

| | -| Passbook is maintained? Yes

m |- | Detailsof PLI, if applicable | s

n |- | Details of safety spects provieded by the facility | ----------——-

o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

03/06/2024 2/7 (Through XGN)




Gujarat Polluti$i)dpntrol Board PCB Id: 12909

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Water Parameter

b |- | Source of Water Supply Bore Well

c |- | W.W.G isEXCEEDING the CCA Limits No.

d |- | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Yes

f |- | Treatment System ADEQUATE to handle existing effluent | Adequate

g |- | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 1
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (12909)

03/06/2024 3/7 (Through XGN)




Gujarat Pollutf§i)&pntrol Board PCB Id: 12909

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of Primary treatment units for treatment of generated effluent. During
inspection, ETP treatment units are observed in operation. Treated effluent is sent to CETP NTIEM for further
treatment and final disposal to River Sabarmati through dedicated underground pipeline network of CETP
NTIEM. Unit has provided flow meter on final discharge line and reading of the same is observed flow: 647.99
m3/hr with cumulative: 119963.11 m3. Unit is also partially reusing the treated w.w. and flow meter reading of
reuse line is observed: 18588 m3. Moreover, thereisno any ZLD condition given in CTE/CCA issued to the unit.
During inspection, one treated w.w. sample (pH — 7 to 8 on pH strip, Color: Purple) collected from the final outlet
of ETP for further analysis purpose. Ureais not observed being utilized for wastewater treatment.
[393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. During inspection, unit is observed in operation and processing of cloth is observed
going on.Unit is having CCA for Printed Finished Cloth - 20 Lac metersMonth which isvalid upto 31.03.2028.
Unit has also obtained CTE Amendment vide order no. 131418 for expansion upto 45 lac meter/Month, treated
w.w. discharge into CETP upto 2550 KLD, Boiler (12 TPH), TFH (5000 U) which isvalid upto 09.08.2030. CCA
Application w.r.t. obtained CTE is under processing at HO. General housekeeping and ambient air quality is
found normal. Necessary instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) via Order Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings:. as crux[393-DEE]~

Specific I nstructions given to Industry at the time of visit , for Pt to Pt Compliance
1. BUatl AsHo{l Yesid Hon'ble NGT, Original Application No. 95/2024 (WZ) dedl clad 8.

Compliance Observed in this I nspections.

03/06/2024 4/7 (Through XGN)




Gujarat Polluti$)@ntrol Board

PCB Id: 12909

% (Inspection Report ) - Air,Water ,Hazar dous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Instructions in Previous Visits and Reply Insp Det Instruction Status

3. WUl AR Aol TFH WA el duefscueSet Yosuallt APCM cdUsal. 777991(31/03/24) Fully Complied
1. Ocell 3 HIMell GaUleatall, WRll auRleletl, el Wl Rsidatl, sladel 777991(31/03/24) Fully Complied
dURL2lell, Fly Ash el Haz. Waste =il 32l 29 s2cll.
4. Fly Ash o333 2l{l M Solclleulle] Yt UBl Ulctst 534 777991(31/03/24) Fully Complied
2. ETP Ml Spent Acid oti cuR(el H2 Rule -9 ofl 323l Anacl. 777991(31/03/24)
5. lSoll CCA oll 2Rcllg] YU Ueat 524, 777991(31/03/24) Fully Complied
4. sl Boiler Aol TFH A ol ouFsctleSal Yxoloil APCM AOUSC. 748399(10/08/23) Fully Complied
6. ¥lUsll Propased Expansion Hl& CTE ¥Ro5No2 HeRUL Gl CCA 748399(10/08/23) Fully Complied
UNSHoe ALY ol RURGIES cltllRle] Geulest 5R9.
2. AlUoll 6llRAA GURell AlHl2R AR sl Aol 3818 stnacl.ctul ETP | 748399(10/08/23) Fully Complied
ol Ays ollewadl.
1. 8CAl 3 ULl Geuleatoll, WRl cuRisll, dlel Wil Yo wa 748399(10/08/23) Fully Complied
[@sLAotl, ol Rl cuRelell, 3HIse duRllell, fly Ash 3l Haz waste «il 32l
% sl
3. ETP Hl Spent ACID /PAC oll auRlel {12 Rule-9 ofl 13l Anadl. 748399(10/08/23)
5. Fly Ash oll&l$l32let ofl 2lotctefulle) YU Ulctst 4. 748399(10/08/23) Fully Complied
7. d$all CCA oll 2RAlg] YU WAst 524, 748399(10/08/23) Fully Complied
2. WUoil AsHHL 12 T Boiler 8. 4l CCA 4ol 10 T 8. ¥ 3 Yeul scl. | 735801(02/05/23) Fully Complied
3. Solid fuel o{l USSALE o Yot APCM Boiler & TFH UR clouscl. 735801(02/05/23) Fully Complied
4. Fly Ash Notification o UlGtel $2¢ ua RA% HI2 Silo couscll. 735801(02/05/23) Fully Complied
5. ETS o &lA display #l PM reading 0.0 (lclld & % {3 YAl sl 735801(02/05/23) Fully Complied
1. BUell AsHo{l Yeusid limited purpose (Air Pollution - Bad odors) o{l 735801(02/05/23) Fully Complied

gdlae dedl lac 8.

03/06/2024 5/7 (Through XGN )




Gujarat Polluti$i)Gontrol Board [ PCB1d: 12909

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (12909)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond

1| W-13 [@7to8onphstrip/ 1225-1225 REP |##final outlet of the etp ~ Purple

B Process Stacks

Cc Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Fuel Heater 0 shouldbeconsideredas NO N.A Solid Fuel
(Thermic) deleted
2 |Boiler 34 [12TPH Common Stack YES ASC,ESP Cod 75MT/day not in operation
3 | Fuel Heater 34 5000V YES ASC,ESP Coa 75 MT/Day in operation
(Thermic)
D Details about Hazardous Waste Management :
Sr Sour ce of Hazar dous Waste Catg Qty/Year HW Disposal Management
1 | Inorganic Acids (Spent Acids) Il -B15 0.000-M.T | COL,REC,REU,STO
2 | Not Applicable. | -N.A 0.000-M.T | REU
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 135.000-M.T| COL,DCO,DEC,RRE,STO,TRA
chemicals /wastes
4 |Chemica dudge from waste water treatment | -35.3 150.000-M.T| COL,DSS,STO,TRA,DST
5 | Used or Spent Qil | -5.1 2.000-M.T| COL,REU,STO,TRA
6 | Chemical Residues | -24.1 8.000-M.T| COL,DSS STO,TRA
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |printed finished cloth 0.000 0.000 - MTS 0.000|As per crux.
2 |printed finished cloth 45.000 20.000- LMT 45.000
3 |printed finished cloth 0.000 0.000 - MTS 0.000
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |binder 0.000- M.T
3 |bleach liquor 0.000-M.T
4 |caustic lye 0.000- M.T
5 |common salt 0.000- M.T
6 |dyes 0.000- M.T
7 |hydrochloric acid 0.000- M.T
8 |hydrogen peroxide 0.000-M.T
9 |printing gum 0.000- M.T
10 |scouring agent 0.000- M.T
11 |sodaash 0.000-M.T
12 |sulfuric acid 0.000- M.T
13 |textile auxiliaries 0.000- M.T
14 |wetting agent 0.000- M.T
15 |whitening agent 0.000- M.T
G Water Consumption & Generation Break up
Water Code (Qty in klpd - Kilo Ltr per Day) |[WC : 3250.000f WWG: Water Source Remark
2564.000
1 | Boiler Feed 540.000 80.000 Borewell
2 | Cooling Water 355.000 275.000 Borewell
3 | Domestic Purpose 15.000 14.000 Borewell
4 | Mnfg Process 1420.000 1305.000 Borewell
5 | Wash Water 920.000 890.000 Borewell
H Solid Waste

03/06/2024 6/7 (Through XGN )
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Gujarat Polluti$)&ntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB I1d: 12909

= T ed
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Team :

D.B.Pragjapati, SO - MS. APARNA AJAY NAVALAKHA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(D.B.Prajapati, SO )
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— GUJARAT POziLIq.%T!ON CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

W\ GANDHINAGAR - 382010,
GPCB (T) 079-23232152

CCA-Validitv Extension

By R.P.A.D.
NO: GPCB/ABD/NL/CCA-T12)/1D-12674/ DATE:

Amendment to CONSENTS AND AUTHORISATION Order No.- AWH- 108149 Dated:
28/08/2019 (Under the provisions/rules of the aforesaid environmental acts.

To,

M/s. VBS Textile Pvt. Litd.,

Plot No: 222/2 & 222/3,

B/h. Jagdamba Textile, Ranipur patiya,
Opp- CNI church, Narol,

Ahmedabad —~ 382405,

Ref: 1) Your letter dated — 18/10/2021.
2) Consent order No. GPCB/ABD/ NL/CCA-71(2)/1D-12674/564803 dated- 18/07/2020.

In exercise of the power conferred by clause (b) of sub-section (4) of Section 25 of the
Water (Prevention & Control of Pollution) Act, 1974 sub-section (4) of Section 21 of the Air
(Prevention & Control of Poliution) Act, 1981 and rule 6 of Hazardous and other Wastes
(Management and Trans-boundary Movement) Rules 2016, framed under Environment
{(Protection) Act, 1986. Amendment to Consolidated Consent and Authorization (CC & A) granted
to M/s. VBS Textile Pvt. Ltd, located at Plot No: 222/2 & 222/3, B/h. Jagdamba Textile,
Ranipur patiya, Opp- CNI church, Narcl, Ahmedabad vide this ottice Consent order no;
AWH- 108149 Dated: 28/08/2019 is being subjected to amendment for the following conditions
only,

And whereas Board has received your letter dated 20/10/2021 regarding extension in validity
period of CCA and the Board has reviewed amendment of validity Consolidated Consent and
Authorization (CC & A) granted under the provisions / rules of the aforesaid Acts. Consents &
Authorization hereby amended for the following conditions only.

1 The consent order No. AWH- 108149 Dated: 28/08/2019 shall be amended and read as
under.

2 The validity mention in the condition no. 2 and 5.4 of this order is amended as 30/06/2024 in
place of 36/09/2020.

3  The other conditiorns of the CCA order no. AWH- 108149 Dated: 28/08/2019 shall remain
unchanged.

For and on behalf of
Gujarat Pollution Centrol Board

— A PCH’)JY a_

(J. B. Pandya)
Scientific officer

Clean Gujarat Green Gujarat

: . Page 1 of 2
Website : https://gpcb.gujarat.gov.in age 1o
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226285
Fax : (079) 23232156
Website : www.gpcb.gov.in

R.P.A.D.

In exercise of the power conferred under section-25 of the Water (Prevention and Control
of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and
Authorisation under Hazardous and Other Wastes (Management & T.M.} Rule-2016 framed under
the Environmental (Protection) Act-1986.

And whereas Board has received on line consolidated consents & Authorization (CC&A)
application Inward No: 163894 dated 28/08/2019 for Renewal of the consolidated consent and
authorization (CC & A} of this Board under the provisions / rules of the aforesaid Acts Consent &
Authorization is hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

TO;

M/s. VBS Textile Pvt, Ltd.,

Plot No: 222/2 & 222/3,

B/h. Jagdamba Textile, Ranipur patiya,
Opp- CNI church, Narol,

Ahmedabad — 382405,

1.
2.

Consent Order No: AWH- 108149 Date of issue: 28/08/2019,
Consents shall be valid up to 30/09/2020 for use of outlet for the discharge of trade effluem &
emission due to operation of industrial plant for manufacture of the following items/products:

Sr. No. Product Quantity
1. Printing & Dying of cloth 4,00,000 meter/Month
2. Heat setting & Stentering of Cloths 2.50,000 meter/month

SUBJECT TO SPECIFIC CONDITION:

3.1
3.2
33
3.4
3.5
36

3.7

Industry shall comply with the Solid Waste Management Rules-2016.
Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal for the
withdrawal of ground water if applicable.

CONDITIONS UNDER THE WATER ACT:

Source of Water: Borewell.
The quantity of the fresh water consumption for industrial purpose shall not exceed 211 KLD
The quantity of the water consumption for domestic purpose shall not exceed 2.5 KLD.

The quantity of the domestic waste water shall not exceed 2.5 KLLD.

Domestic effluent shall be disposed off through septic tank/soak pit system.

The quantity of the industrial effluent to be generate from the manufacturing process and other
ancillary industrial operations shall not exceed 178 KL.D.

The directives issued by the Board f.om time to fime in view of directions issued by the
Honorable High of Court of Gujarat in the matter of S.C.A. 770/95 and any other shall have to
be complies with.

Clean Gujarat Green Gujarati_
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3.8 TRADE EFFLUENT:
3.8.1 The Industrial zffluent shall conform to the following standards:
PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40° C ]
Colour (pt.cc.scale) in units 100 units
‘| Suspended Solids 100 mg/L
Qil and Grease 10 mg/lL ]
Phenolic Cornpounds ] mg/L
Cyanides 0.2 mgl.
Fluorides 1.5 mg/L
Sulphides 0.5 mg/L
Ammonical Nitrogen 50 mg/L
Arsenic 0.2 mg/L
Total Chromium 2 mg/L.
Hexavalent Chromium 0.1 mg/L
Copper 2 mg/L
Lead 0.1 mg/L
Mercury 0.01 mg/L. ]
Nickel 3 mg/L
Zine S mg/L
Selenium 0.05 mg/L N
Boron 2.0 mg/L '
Cadmium 2 mg/L
BOD (5 days at 20°C) 30 mg/L B
COD 100 mg/L.
Chlorides 600 mg/L
Sulphates 1000 mg/L
Total dissolvad Solids 2100 mg/L.
Insecticides/Pesticides Absent
Percent soditim 60%
Sodium absorption ratio 26
Total residual Chlorine (.0 mg/L
3.8.2  Industry shall provide flow meter at outlet of ETP & maintain its records.
3.8.3 The effluent conforming to the above standards shall be conveyed through ATPA closed

Pipeline and sent to CETP NTIEM Narol for treatment. Treated effluent shall be disposed by
NTIEM as per norms given to CETP, Narol and disposal into river Sabarmati,

Page 2 of §
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GUJARAT POLLUTION CONTROL BOAHD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
"~ Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

CONDITIONS UNDER THE AIR ACT:

Following shall be used as fuel:

Sr. No. Fuel Quantity
1. Lignite (Boiler) 3 MT/day
2. Lignite (TFH) 4 MT/day

The flue gas emission through stacks shall conform to the following standards:

Stack Stack Stack height APCM Parameter Permissible |
No. '

Attached To in meter Limit

—_—

Steam Boiler 30 Twincyclone * | b iculate Matter | 150 mg/Nm’

t

ESP
- - SO, 100 ppm
Thermic pack 30 Multi Cyclone + NO, 50 ppm

Boiler (1500 U) ESP

There shall be no process emission from manufacturing process & other ancillary operation.

Ambient air quality within and outside the premises of the unit shall conform National
Ambient Air Quality standards notified by MoEF vide notification dated 16/11/2009 and
mainly to the following standards: -

No. Average Ambient air

Pollutant Time Weighted | Concentration in

Sulphur Dioxide (SOz), pg/m’ Annual 50
24 Hours 80

Nitrogen Dioxide (NO:), ug/ m* Annual 40
24 Hours 80

Particulate Matter Annual 60
(Size less than 10 um) OR PMyp pg/ m’ 24 Hours 100

Particulate Matter (Size less than 2.5 pm) OR | Annual 40
PM ;s pg/ m* 24 Hours 60

4.5

4.6

5s

5.1

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75dB. (A) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

The applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy
working atmosphere within the factory premises.

Authorization under Rules 6(2) of Hazardous and other Wastes {Management &
Transboundry Movement] Rules — 2016. |[Form -2]

Number uthorizatign.; AWH- 1081493 Date of issue: 2§/082019.
Clean warat Green Gujaratyd,

ISO - 9001 - 2008 & SO - 14001 - 2004 Certified Organisation  Page 3 of 5




5.2

114

M/s. VBS Textile Pvt. Litd., is hereby granted an authorization to operate facility for
tollowing hazardous wastes on the premises situated at Plot No: 222/2 & 222/3, B/h.
Jagdamba Textile, Ranipur pativa, Opp- CNI church, Narol, Ahmedabad — 382405,

Sr.
No.

Waste

Quantity

Schedule
category

Facility

1.

ETP Sludype

1.40
MT/month

I-35.3

2.

Chemical
Residue

0.04
MT/month

1-24.3

Collection, Storage, Transportation
Disposal at authorized TSDF.

Used Oil

12 L/month

1-5.1

Collection, Storage Transportation
disposal at authorized recyclers.

Discarded
Containers

70
nos./month

1-33.1

Collection, Storage, Transportation
Disposal at authorized

Decontaminators.

5.3

5.4

55
5.6

5.7
5.8
59

5.10

5.12

5.13

5.14

516

The authorization is granted to operate a facility for collection, storage, transportation and
ultimate disposal of Hazardous wastes as above,

The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

The authorization shall be in force for a period of five years (i.e. up to 30/09/2020).

Any unauthorized ctange in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the renewal of an authorization shall be made as laid down in rule 5 (7) Gii).
Industry shall submit annual report within 15 days and sub squinty by 31st January every year.
Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and
shall apply Authorization/submit details for all the applicable waste as per the Rules 2016
within |5 days.

The person Authorized shali not rent. lend, sell. transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. ard their possible impacts and also carry out mock drill in this regard at
regular intervat of time.

The person authprized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penalty”

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

Annual return shall bz filed by June 30th for the period ensuring 3 1st March of the vear.

The authorization is granted to operate a facility for collection, storage, within the factory
premises and treatment, transportation and ultimate disposal of Hazardous wastes as above.
Industry shall dispose its hazardous wastes through co-processing, pre-processing to the extent
possible prior its disposal to incineration/ landfill as per provisions of Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016.

Page 4 of §
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

VW H
Ndth d s Sector-10-A, Gandhinagar-382 010
|/ 4 Phone : (079) 23226295
Website : www.gpcb.gov.in

5.17 Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid management, and other guidelines/directions published from time to
time by GPCB and/or CPCB, etc.

5.18 Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles only.

6 GENERAL CONDITIONS:

6.1 Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.

6.2 Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reporied to Board, concerned Police Station, Office of Directorate of Health Service,
Department of Explosives, Inspectorate of Factories and local body.

6.3 In case of failure of polution control equipments, the production process connected to it
shall be stopped. Remedial actions/measures shall be implemented immediately to bring
entire situation normal.

6.4 The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell/Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing environmental
issues, These cells/units also coordinate the exercise of environmental audit and preparation
of environmental statements.

6.5 The Environmental audit shall be carried out yearly and the environmental statements
pertaining to the previous year shall be submitting to this State Board latest by 30th
September every year.

6.6 The Board reserves the right to review and/or revcke the consent and/or make variations in
the conditions, which the Board deems, fit in accordance with Section 27 of the Act.

6.7 In case of change of ownership/management the name and address of the new owners/
partners/directors/proprietor should immediately be intimated to the Board.

6.8 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14th October 2003.

For and on behalf of
Gujarat Pollution\ ontro! Board
(RajeshKumar Parmar)
Environmental Engineer
NO: GPCB/ABD/NL/CCA-71(2)/ID-12674/ DATE:
Issued to:

M/s. VBS Textile Pvt. Ltd.,

PlotNo: 222/2 & 222/3,

B/h. Jagdamba Textile, Ranipur patiya,
Opp- CNI church, Narol,

Ahmedabad — 382405,

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation  Page 5 of §
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NTI EM Narol Textile Infrastructure & Enviro Management

promoting sustainable development

Date: 22/04/2022
Membership No.: 98

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent
generated by our member units to CETP and convey treated effluent to mixing
chamber for final discharge vide CCA No.: GPCB/ABD/NL/CCA-232(2)/1D-
34244/426600 dated 01/11/2017. 1t is further to certify that, M/s. VBS Textiles
Pvt. Litd. are the member of NTIEM and they have booked a quantity of

12,50,000 Liters/Day to discharge their effluent in the conveyance pipeline as a

part, against the total consented quantity of 100MLD.

F%%tile Infrasbg;zﬁrbfiro Management

Rajesh Bindal
Hon. Secretary

Ty

NTIEM
OutwardNo.__ ™\ . TG
Date: X<\ a\M\Ju3d

Sign.: NN

170 - Part, Saijpur-Gopalpur, Opp. I0C Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)
A. Any Specific Inphne$91 79 29708230 R E=mail e tpaswarnim @gimailconmoWebsite : wwwatpaswarnimiorg.

B. 12674-VBS Textiles Pvt. Ltd. (Old Name: Murlldharcﬁﬁgé W lity
and undertakes that the furnished information is C ﬂ ﬁﬁm



Annexure - 2.3 C

Gujarat Polluti§r]Gontrol Board PCB Id: 12674 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details VBSTextilesPvt. Ltd. (Old Name: Murlidhar Textile) | Outward No: 42038-05/06/2024 |
Email : PLOT NO:S.No: 222/2 & 222/3,
dhiren@vbstextiles.com B/h.Jagdamba Textile, Ranipur patiya, Opp-CNI church, Narol, ahmedabad,
Teleoh ] AHMEDABAD - 382405
ephone.- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Not In Gidc
9825036339
Inspection Id: 804813 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / LARGE/ Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 11:20/ Air , Water , Hazd  Person Contacted :  Pradipkumar Rajput
4 | Env Audit Detail : Sch: 2, Go Green Mechanisms Pvt. Ltd., (Lab.), Year : 2017 ,0n Dt :
Commissioned Dt :  19/01/1994 Production Start Dt : 19/01/1994 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 211.000 Dom: 2.500 Borewells: 0
"6 | Waste Water generation / Discharge (kipd) :  Ind: 178000 ~  Dom: 2000 Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: OWN BOREWELL
8 | Disposal Modeof Industrial /Domestic: ~  ZeroDischarge/ SepticTank
9 | Discharge Pt / Final Receiving Body (Ultimate):  Discharged to CETP/ No generation of industrial wastewater
10 | Status of water consent Under the Water Act,1974: AWH-108150-30/09/2020 Last Inward:210260-08/01/2022[ONL]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemica Dousing Tank,P-Collection Tank,P-Floculator,P-Nuetralization,P-Pri Settling Tank,Primary,S-
_ |Aeration Tank,S-Settling Tank,S-Sludge Dry Beds T-Carbon Filter, T-Sand Filter
12 |Whether Industry isa member of CETP ? No
13 |Boilers=1, DG Sets=0, Flue Gas =4, Process=0, ETP Cap = 763, Capacity of All =

APCM Details : Bag Filter,Cyclone ,E.S.P,Multi Cyclone ,Scrubber
Fuel Used : Lignite
Stack Attached to: *** Not Applicable,Boiler,Fuel Heater(Thermic)

14

15
16

17

| TSDF Name:  EcoCarelnfrastructuresPvtLtd[48212) _ _ _ _ _ _ __ _ __ _ ____________
 LabChargesPending: Rs515500 _ _ Water CessChargesPending: Rs 1468400
Last Env. Form V : 2017-2018 Water CessReturn : 2016-2017 HW Monthly Return : 2023-99
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/05/2024 SCN 03/06/2024 804813 SCN OTH 812841
19/11/2022 SCN 27/12/2022 694275 SCN ROU 691395
19/03/2022 SCN 09/09/2022 643687 SCN SCN 682767
Monthly Patrak Data: Last Return: 201903 HAZD Waste Disposal : 10.295 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP- 0, APCM - 0 Meter Reading - 0, Kilo Litre - 0 Meter Reading - O, Kilo Litre - 0

05/06/2024 17 (Through XGN)




Gujarat Polluti§r]@ntrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 12674

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes

a |- | ROFileNo ABD-NL-108

b |- | Industry Operating without CCA Yes

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No
MTHs )

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation No.

e |- | SMF availability Not Reqd

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | |,
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises/Whether EXCESS? | -

_ | Recycler/ Actual user hasvalid Authorization under Yes

91" | rules6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| --------------
Capacity)

il Technical capability and equipment complying with the Yes
SOP/Guideline?

.| _| Isunit complying the conditions givesin Yes

I'| 7| soP/Guidelines?

k |- | Facility isadequate for the applied process Yes

| | -| Passbook is maintained? Yes

m |- | Detailsof PLI, if applicable | s

n |- | Details of safety spects provieded by the facility | ---------

o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

05/06/2024 2/7 (Through XGN)




Gujarat Polluti§r@pntrol Board PCB |d: 12674

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Water Parameter
b |- | Source of Water Supply OWN BOREWELL
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 1
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (12674)

05/06/2024 3/7 (Through XGN)




Gujarat Pollutipi@@pntrol Board PCB Id: 12674

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of Primary and Tertiary treatment units for treatment of generated effluent.
During inspection, w.w. collection in collection tank and treated effluent discharge to CETP is observed going on.
Treated effluent is sent to CETP NTIEM for further treatment and final disposal to River Sabarmati through
dedicated underground pipeline network of CETP NTIEM. Unit isalso partially reusing the treated w.w. Unit has
not provided flow meter on final discharge line as well as on reuse line. Unit isinstructed to provide flow meter
on final discharge line aswell as reuse line. Moreover, thereisno any ZL D condition given in CTE/CCA issued
to the unit. During inspection, one treated w.w. sample (pH — 10 to 11 on pH strip, Color: Grayish Blue) collected
from the final outlet of ETP for further analysis purpose. Unit isinstructed to clarify regarding alkaline pH of
final treated effluent. Ureais not observed being utilized for wastewater treatment. [393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. Name of the unit is changed to “Hanuman Cotton Mills Pvt. Ltd.” Hence, unit is
instructed to apply for name change. During inspection, manufacturing process is not observed going on, only
maintenance activity within plant premisesis observed going on. Moreover, w.w. collection in collection tank and
discharge of treated effluent to NTIEM CETP is also observed going on.Unit is having CCA for Printing and
Dyeing of Cloth - 4,00,000 meters’Month and Heat Setting and Stentering of Cloth — 2,50,000 Meters/Month
which is expiring on 30.06.2024. Unit isinstructed to apply for renewal of the same. Unit has also obtained CTE
Amendment for expansion, treated w.w. discharge into CETP upto 925 KL D, Boiler (7 TPH) and TFH (3000 U)
vide order no. 92341 for expansion which expired on 12.04.2024. General housekeeping and ambient air quality
is found normal. Necessary instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :Asper IR.......cccevvevveiecieen, -05/06/2024

| recommend ; d. Issue Show Cause Notice

W.C Notings:. as crux[393-DEE]~

Specific I nstructions given to Industry at the time of visit , for Pt to Pt Compliance
1. BUatl AsHo{l Yesid Hon'ble NGT, Original Application No. 95/2024 (WZ) dedl clad 8.

05/06/2024 4/7 (Through XGN)




Gujarat Polluti§iPFontrol Board

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 12674

Compliance Observed in this I nspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status
4. Boiler (7 TPH) dl&il TFH (3000 U) #2 CTE & CCA Amendment Aaalc]l. 772549(16/02/24)
7. AUsll Beell 3 HRell CEMS (Stack) oil Data 29 s2cll. 772549(16/02/24) Fully Complied
1. 8CAl 3 HI™ell Production, Raw materials consumption, water 772549(16/02/24) Fully Complied
consumption, w/w generation & discharge, fuel consumption, Haz. Waste
generation & disposal o{l (ALl 2ucl.
2. VlUoll WsHell Name & Directors EAAE 8. Hanuman cotton Mill Pvt. 772549(16/02/24) -
Ltd. otl ollA AL Ol Botl HI2 Name change ol 4% sC]l.
3. AUs{l Expansion «{l CTE Amendment Expired A& d1A 8. Boll HI2 772549(16/02/24)
CTE & CCA Amendment H0lc GILE % cltllRlo] GeUlEst $34).
5. CCA oll 22cllo} WEtel 5. 772549(16/02/24) Fully Complied
6. Fly Ash Notification oj Ulctel 8. Fly Ash stock & disposal data 2% $2cll. | 772549(16/02/24) Fully Complied
1. BCAL 3 Hdell production, Raw material, WR(l cu?LL, olel well [stestt | 694275(19/11/22) Fully Complied
32l aual Fuel Consumption, H.W generation il 32l dlucll.
2. ¥Uoll AsHL 7 Boiler oh TFH 3600U of GOUSE © % I CCA - 694275(19/11/22)
Amendment Ruclg el fly Ash Storage HI2 silo AOUSCl. Fly Ash
Generation /disposal il 32l ucll dal Solid fuel o{l JUSSALE Yornt
Scrubber A1l lime dosing 2.
3. ETP Hi neutralization #(2 cluRLalell 3:{lsctotl ol A& ofl [Qotcl % 694275(19/11/22) Fully Complied
sc[l.
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Gujarat Polluti§iP@ntrol Board

(Inspection Report ) - Air,Water ,Hazardous

| PCBId: 12674

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (12674)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-13 @10-11/ 1120-1120 REP |##fina outlet of the etp ~ Grayish Blue
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | *** Not Applicable 0 NO N.A Not Used/N.A
2 | *** Not Applicable 00 N.A N.A Not Used/N.A
3 | Boiler 30 [Steam Boiler YES CYC,ESP Lignite Lignite/ Wood/ Agro
Waste/ Cod - 3
MT/Day
4 | Fuel Heater 30 YES FIL,CYC,MUL,S Lignite Lignite/ Wood/ Agro
(Thermic) CR Waste/ Cod - 4
MT/Day
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Chemical Residues | -24.1 0.480-M.T| COL,DSS,STO,TRA,DST
2 |Chemica dudge from waste water treatment | -35.3 16.800-M.T | COL,DSS,STO,TRA,DST
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 6.720-M.T | COL,CYC,REU,STO,TRA
chemicals /wastes
4 | Used or Spent Qil | -5.1 0.010-M.T| COL,REU,STO
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |heat setting & stentering of cloth 0.000 0.000- MTS 0.000
2 |Heat Setting and Stentering of Cloths 250000.000| 500000.000 - MTS 250000.000
3 |printing & dyeing of cloth 400000.000] 800000.000 - MTS 400000.000
F Raw material :
S Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.750-M.T
2 |bleach liquor 20000.000- LTS
3 |causticlye 7.500- M.T
4 |dyes & colour 2.000- M.T
5 |[Emulsifier 0450- M.T
6 |grey cloths 650000.000 - MTS
7 |hydrochloric acid 1.500- M.T
8 |hydrogen peroxide 1.000- M.T
9 |printing gum 2.250- M.T
10 |Soap 0.000- M.T
11 |sodaash 1.500- M.T
12 textile auxiliaries 1.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 213.500 WWG : 180.000  Water Source Remark
1 | Boiler Feed 18.500 2.500 Borewell
2 | Domestic Purpose 2.500 2.000 Borewell
3 | Mnfg Process 135.500 118.500 Borewell
4 | Wash Water 57.000 57.000 Borewell
H Solid Waste

I nspection Team :

D.B.Pragjapati, SO - MS. APARNA AJAY NAVALAKHA

05/06/2024
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Gujarat Polluti§@PSntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 12674

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(D.B.Prajapati, SO)

05/06/2024

7/7 (Through XGN)




SHOW CAUSE NOTI Ahmedabad (East)

Plot No. 3501, Phase-lV,

Anngxuyre - 2.3 D
——— Gujarat Pollution Control Board
|

™ ™ S’y
B et -
T e e PCBID: | 12674 GIDC, Vatva,
N Legal ID:[ 74502 | Ahmedabad-382445
Tele : (079) 29295880
ACT : Water Show Cause Notice DATE : 03/06/2024

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 23/05/2024 in order to verify the statements made by you in your application for Consent to
Operate under the Water Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-
Reason :

1. Unit has not provided flow meter on final discharge line as well as on reuse line. 2. Analysis result of sample
collected from final outlet is higher than the prescribed norms.

E 1 | The Analysis Report of the Sample drawn indicates that it is NOT confirming to the tolerance limits specified in the
Consent Order.

NOW THEREFORE, in exercise of the powers vested with this Board

Under Section 33(A) read with section 25/26 of the Water(Prevention and Control of Pollution) Act, 1974

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

E -
C X 7~
./kf‘ 3 "? e
Dr. Tallika Patel, SSO

NO : SCN-812841 , 03/06/2024

VBS Textiles Pvt. Ltd. (Old Name: Murlidhar Textile),

S.No: 222/2 & 222/3, B/h.Jagdamba Textile, Ranipur patiya,

Opp-CNI church, Narol, ahmedabad,

AHMEDABAD,

Dist : Ahmedabad-Vatva, Tal : Ahmedabad-Vatva, SIDC : Not In Gidc
Phone : 9825036339

COPY TO :-
The Unit Head(P.C.B.), Ahmedabad-Vatva
For Y our Information.

Printed On : 03/06/2024 1- Through XGN NI



Annexilfs 24 A

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

?3

Y ~ Sector-10-A, Gandhinagar-382 010
|/ d Phone : (079) 23226295

Website ; www.gpcb.gov.in

R.P.A.D.

In exercise of the power conferred under section-25 of the Water (Prevention and Control

of Pollution} Act-1974, under section-21 of the Air (Prevention and Cantrol of Pollution)-1981 and

Authorisation under Hazardous and Other Wastes (Manageinent & T.M.) Rule-2016 framed under
the Environmental {Protection) Act-1986.

And whereas Board has received on line consolidated consents & Authorization (CC&A)
application Inward No: 176834 dated 04/06/2020 for Renewal of the consolidated consent and
authorization (CC & A) of this Board under the provisions / rules of the aforesaid Acts Consent &
Authorization is hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

TO:
M/s. Advance Petrochemicals Ltd.,

Plot No: 167, Pirana Road, Piplaj,
Ahmedabad — 382405,

1. Consent Order No: AWH- 108446 Date of issue: 22/06/2020.

2. Consents shall be valid up to 31/03/2025 for use of outlet for the discharge of trade effluernt &
emission due to operation of industrial plant for manufacture of the following items/products:

SrNo [ Product | Quantity

1. Heavy duty brake fluid & coolant 100 MT/month
2 Lubricating oil 325 MT/month

3. Greases 50 MT/month

4. Anlifrecze cootant 30 MT/month
5. | Glycol ether - . 65 MT/menth

6. Binder 10 MT/month |

SUBJECT TO SPECIFIC CONDITION:

* Industry shall comply with the Solid Waste Management Rules-2016,
+ Industry shall obtain NOC from CGWA as per order of FHon, National Green Tribunal for the
withdrawal of ground water if applicable.
3. CONDITIONS UNDER THE WATER ACT:
3.1 Source of Water: Borewell,
3.2 The quantity of the fresh water consumption for industrial purpose shall not exceed 15.5 KL
3.3 The guantity of the water consumption for domestic purpose shall not exceed 1.5 KLD.
3.4 Theguantity of the domestic waste water shall not exceed 01 KLID.
3.5 Daméstic effluent shall be disposed off through septic tank/soak pit system.
3.6 cLhe quantity of the industrial effluent to be generate from the manufacturing process and other

ancillary industrial operations shall not exceed 5.5 KLD.

Page 1 of §
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3.7 The directives issued by the Board f.om time to time in view of directions issued by the
Honorable High of Cecurt of Gujarat in the matter of §.C.A. 770/95 and any other shall have to
be complies with. o

38  Industrial effluent from industrial plant, after conforming to CETP inlet norms as below, shall be
discharged to CETP for further treatment of disposal.

3.9 TRADE EFFLULNT:

39.1 The Industrial effluent shall conform to the following standards:

PARAMETLERS GPCB NORMS
bl o 6.5TO 85
. Temperature 40°C
Colour (pt.co.scale) in units 104 units
Suspended Solids 100 mg/L
QOil and Greasz 10 mg/L
Phenolic Compounds I mg/L
' Cyanides 0.2 mgh.
Fluorides 1.5 mg/L
Sulphides 0.5 mg/L
_Ammonical Mitrogen 50 mg/L )
Arsenic 0.2 mg/L
Total Chromiim 2 mg/L
Hexavalent Chromium 0.1 mg/lL
Copper 2 mg/l
Lead 0.1 mg/L
i Mercury 0.01 mgdl,
Nickel ‘ 3 mg/L
Zinc 5 mg/L
Selenium_ 0.05 mg/L
Boron 2.0 mg/L
“Cadmium 2 mg/L ;
_BOD (5 days at 20°C) 30 mg/l
L COD 100 mg/L i
Chlorides 600 mg/L
Sulphates 1000 mg/L
Total dissotvzd Solids 2100 mgiL
[nsecticides/Pesticides Absent
Percent 'sedium 60%
Sodium absorption ratio 26 :
Total residual Chlorine 1.0 mg/L :

5.9.2 ~ ‘Industry shali provide flow meter at outlet of ETP & maintain its records.

Page 2 of' S
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone @ (G79) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

The effluent conforming to the above standards shall be conveyed through ATPA closed
Pipeline and sent to CETP NTIEM Narol for treatment. Treated effluent shall be

disposed by NTIEM as per norms given to CETP, Narol and disposal into river
Sabarmati. '

4,  CONDITIONS UNDER THE AIR ACT:

4.1 Following shall be used as fuel;
[Sr.No, N Fuel © Quantity
I Wood/Lignite/Coal/HSD | 7 MT/month
4.2 The flue gas emission through stacks shall conform to the following standards:
“Stack | Stack . Stack height APCM Parameter Permissible
No. | Attached To ;|  in meter Limit
1. | Steam Boiler 30 Dust Collector + R
el Multi Cyclone Particulate Matter | 150 mg/Nm’
; Thermic . Separator + 50, 100 ppm
2. fluid heater 30 Water Scrubber | NO, 30 ppm
L + Bag filter

4.3 There shall be no process emission from manufacturing process & other ancillary operation.
44 Ambient air quality within and outside the premises of the unit shall conform National
Ambient Air Quality standards notified by MoEF vide notification dated 16/]1/2009 and
mainly to the following standards: -
S Pollutant Time Weighted | Concentration in
: No., Averape | Ambient air
| 1. | Sulphur Dioxide {(80,), pg/m’ Annual 50
!h 24 Houwrs 80
| 2. 1 Nitrogen Dioxide (NO,), ug/ m" Annual 40 |
| i 24 Hours 80
| 3. | Particulate Matter Annual 60
©_.__|(Size fess than 10 pm) OR PM;q pg/ m’ 24 Hours 100 _
.4 | Particulate Matter {Size less than 2.5 um) OR | Annual 40 |
| | PM 55 pg/ m’ 24 Hours 60 [
4.5 The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75dB(A) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6a.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.
4.6 The-applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy

working atmosphere within the factory premises.

Page 3 of 5
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Authorization under Rules 6(2) of Hazardous and other Wastes |Management &
Transhoundry Movement] Rules — 2016. |Form -2|

Number of authorization.; AWH- 108446 Date of issve: 22/06/2020. .

M/s, Advance Petrochemicals is hereby granted an authorization 1o operate facility for
Following hazardous wastes on the premises situated at Plot No: 167, Pirana Road, Piplaj,
GIDC- Narol, Ahmedabad - 382405,

r. Waste Quantity Schedule Facility
0. category

Collection, Storage. Transportation,

CETT? W ekl I -
1. ETI Wasic 2.5 MT/year -353 Disposal at Authorized TSDF___

~ i Distillation

Collection, Storage, Dccontamina‘[i_c_)_r_l,_" :
03 MT/lycar | 1203 Transportation incineration at CHW!I ;
! facilitv approved by thr board.

residue

A
=

LA
L

h E
o

Ao n
“Z

iLh

h
Ly ==

The authorization is granted te operate a facility for collection, storage, transportation and
ultimate disposal of Hazardous wastes as above. _

The authorization i« subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Envirenment (Protection) Act-1986.

The authorization shall be in torce for a period of five vears (i.e. up Lo 31/03/2025).

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the renewal of an authorization shall be made as laid down in rule 5 (7} (ii).
Industry shall subimit annual report within 15 days and sub squinty by 3 1st January every year.
Industry shatl have 1o manage waste oil; discarded containers etc as per the Rules 2016 and
shall apply Authorization/submit details for all the applicable waste as per the Rules 2016
within |5 davs.

The person Author zed shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

The persun authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is beiig granted considering all site specilic possible scenarios such as spillages.
leakages. fire etc. and their possible impacts and also carry out mock drill in this regard a
regular interval of time.

The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “lmplementing Liabilities for Environmental Damages dug 1o
Handling and Disposal of Hazardous Waste and Penalty™ :

Any other condifions for compliance as per the Guidelines issued by the Ministry of
Environment, 'orest and Climate Change or Central Pollution Controt Board from lime to
time. -

Annual retuir shall be filed by June 30th for the period ensuring 31st March of the year.

The authgrization s granted to operate a facility: for collection, storage, within the factory
premises and treatment, transportation and ultimate disposal of Hazardous wastes as above,
Industey shall dispose its hazardous wastes through co-processing, pre-processing to the extent
possible prior its disposal t¢ incineration/ landfill as per provisions. of Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016.

Page 4 of 3



GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Phone : (079) 23226295

e Sector-10-A, Gandhinagar-382 010
LN 1/4
GPCB

Fax : (079) 23232156

Website : www.gpcb.gov.in
3.17 Industry shall strictly comply with all the measures specitied in guidelines for spent solvent
management, spent acid management, and other guidelines/directions published from time to

time by GPCB and/or CPCB, ete. _ :
3,18 Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles only.

6 GENERAL CONDITIONS:

6.1 Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be inlimated to this Board.

6.2 Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reported to Board, concerned Police Station, Office of Directorate of 1lealth Service,
Department of Explosives, Inspectorate of Factories and local body.

6.3 In case of failurc of pollution controt equipments, the production process connected to it
shall be stopped. Remedial actionsimeasures shall be implemented immediately to bring
entire situation normal.

6.4 The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell/Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing environmental
issues, These cells/units also coordinate the exercise of environmental audit and preparation
of environmental statements.

6.5 The Environmental audit shall be carried out vearly and the environmental statements

- pertaining to the previous year shall be submiiting to this State Board latest by 30th
September every year.

6.6 The Board reserves the right to review and/or revole the consent and/or make variations in
the conditions, which the Board deems, fit in accordance with Section 27 of the Act,

6.7 In case of change of ownership/management the name and address of the new owners’
partners/directors/proprietor should immediately be intimated to the Board.

6.8 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme order in w.p. no. 657 of 1993 dated 14(h October 2003,

For and on behalf of
Gujarat PollutionLControl Board

-
(Rajesifamay Parmar)
Environmental Engineer

NG: GPCB/ABD/NL/CCA-145/[D-10100/ DATE:
tssued to:

M/s. Advance Patrochemicals,

Plot Ne: 167, Pirana Road, Piplaj,

GIDC- Narol,

Abmedabad — 382405,

Clean Guarat Green Guj.zrat

ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation



Evaluating unlicensed DynamicPDF feature. Click here for d('aiaﬁ Bo:eval] Annexure - 2.4 B

NTI EM Narol Textile Infrastructure & Enviro Management

promoting sustainable development

Certificate No. C0702
Date 20/03/2015

CERTIFICATE

THIS IS TO CERTIFY THAT OUR MEMBER M/S. ADVANCE PETROCHEMICALS
LTD., SITUATED AT PIRANA ROAD, PIPLAJ, NAROL, AHMEDABAD - 382 406, THE
TREATED EFFLUENT DISCHARGE LINE OF THIS MEMBER UNIT IS CONNECTED
TO THE SUMP NO. 07 OF THE NEW N.T.I.E.M. PIPELINE. DISCHARGE BOOKING
QUANTITY OF THE UNIT IS 1,42,500/- LTRS/DAYS.

FOR, NAROL TEXTILE INFRASTRUCTURE & ENVIRO MANAGEMENT
Qe VisemgvaL e
AUTHORISED SIGNATORY

A Member of SF70L PaRF Safgflicgddipln [&E"gi%ﬂ%HBP@#{H?&%&%S%&“P:‘BIE‘P AhmrétabatP382 405 (Guj.)

B. 10100-Advance Petrochemicals Ltd acce GAL eszgt3
and undertakes that the furmshed |nthnatlbﬂls7&)2& QC&!'HQ"E atpaswarnim@gmail.com




Annexure -2.4 C

Gujarat Polluti8ontrol Board PCB Id: 10100 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Advance Petrochemicals Ltd | Outward No: 42039-05/06/2024 |

Email : PLOT NO:167,

info@advancepetro.com PIRANA ROAD, PIPLAJ,

Teleoh ] AHMEDABAD - 382405

ephone.- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol

9925084848

Inspection Id: 804828 ( Others/Higher Authority) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / SMALL / Organic Chemicals manufacturing / In Operation
3 | Inspection Dt & Time: 23/05/2024 16:00/ Air , Water , Hazd  Person Contacted : Ripa Solanki (HR)
4 |Env Audit Detail : Sch: N.A, Not Applicable., Year : 2011, On Dt : 14/04/2015

Commissioned Dt :  09/08/1985 Production Start Dt : 09/08/1985 Applicability of CRZ Rules: No
_5 |Water ConsumptioninKiloLtsPer Day _ _Ind: 15500 _ __ _Dom: 1500 | Borewells 0 _
6 | Waste Water generation / Discharge (klpd) :  Ind: 5.500 Dom: 1.000 Tubewells: 0
_7|Consumer No.(ElectricMeter): Sourceof Water Supply: Borewell
8 | Disposal Modeof Industrial / Domestic: Zero Discharge/ Irrigation
9 | Discharge Pt / Final Receiving Body (Ultimate): Mega Pipeline/ No generation of industrial wastewater
10 | Status of water consent Under the Water Act 1974: AWH-108446-31/03/2025 Last Inward:176834-04/06/2020[GRT]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
_ |ETP Details: p-Collection Tank,P-Oil-Grease Trap,P-Pri Settling Tank,S-Aeration Tank,S-Settling Tank
12 |\Whether Industry isa member of CETP ? No
13 |Boilers=1, DG Sets=0, Flue Gas=1, Process=1, ETP Cap = 153, Capacity of All =

APCM Details : Bag Filter,Cyclone ,Dust Collector,Multi Cyclone ,Scrubber
Fuel Used : Lignite
Stack Attached to : .... Any Other,Boiler

14

15
16

17

| TSDF Name:  Nendesari EnviroCntl LdBARODA [22333) _ _ _ _ _ _ _ _ _ __ _ ___ _________
LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. Form V : 2015-2016 Water Cess Return : 2017-2018 HW Monthly Return : 2024-04
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/05/2024 SCN 03/06/2024 804828 SCN OTH 812844
24/02/2022 SCN 09/09/2022 IMM, 640367 SCN ROU 682697
08/06/2020 SCN 27/04/2022 31A,, 567271 SCN APP 660532
Monthly Patrak Data: Last Return : 202404 HAZD Waste Disposal : 0.010 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 60638, ETP - 0, APCM - 0 Meter Reading - 0, Kilo Litre -0 Meter Reading - 4557, Kilo Litre - 75

05/06/2024 1/6 ( Through XGN)




Gujarat Polluti§iB@ntrol Board

PCB Id: 10100

% (Inspection Report ) - Air Water ,Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
General Observation
a | - | Isthe Industry in Operation ?? Yes
a |- | ROFileNo ABD-NL-315
b |- | Industry Operating without CCA No.
c |- | HasProduction exceeded (last 3 MTHSs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
Air Related
a | - | Fuel Type confirmitivewith CCA ? Yes
b |- | Av. Fuel Consumption EXCEEDING CCA limits No.
c |- | APC Measures confirmitive with CCA conditions ?? No.
d |- | ALL APCMsarein operation No. As per crux
e |- | SMF availability Provided
f | - | Thick Smoke observed in Flue Gas/Processes ?? No.
g |- | ph of Scrubbing Media as per requirement ?? No.
h |- | Ultimate Disposal of Scrubbing Media ETP
i |-|Nosof Samples: Stack & Ambient 0,0
GEM
1g| - | Where Authorization Under BMW Rules 2016 obtained ? | o
Provide Authorization No. / Date
Haz Waste Related
a |- | Haz waste Catg confirmitive with CCA Yes
b |- | H.W generation exceeding CCA limits No.
c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??
d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING
e - Fully
f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? As per crux
Recycler/ Actual user hasvalid Authorization under
9 |- | rules6 or 9 of HOWR-2016? No.
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| --
Capacity)
il Technica] ca}pability and equipment complying with the No.
SOP/Guideline?
. Isunit complying the conditions givesin
J' ~ | sOP/Guidelines? No.
k |- | Facility isadequate for the applied process No.
| | -| Passbook is maintained? No.
m | - | Detailsof PLI, if applicable --
n |- | Details of safety spects provieded by the facility --
o |- Sepratestqrageareafor Haz. V\_/astefqr the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b |- | Source of Water Supply Borewell
- | W.W.G isEXCEEDING the CCA Limits No.
05/06/2024 2/6 (Through XGN)




Gujarat Pollutfp@Sntrol Board PCB Id: 10100

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 01
Remarks

Note: EIA 2006 / SEIAA / E.C /| MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (10100)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of Primary and secondary treatment units for treatment of generated effluent.
Thisis common ETP between M/s. Advance Petrochemicals Ltd. and M/s Advance Multitech Ltd (GPCB
ID-10099). During inspection, ETP units are observed in non-working condition and leakages are observed in
ETP Tanks. Unit isinstructed to clarify regarding the same. Treated effluent is sent to CETP NTIEM for further
treatment and final disposal to River Sabarmati through dedicated underground pipeline network of CETP
NTIEM. Unit has provided flow meter on final discharge line and reading of the same is observed 565 m3.
Moreover, thereisno any ZL D condition given in CTE/CCA issued to the unit. During inspection, one treated
w.w. sample (pH — 7 to 8 on pH strip, Color: Grayish) collected from the final outlet of ETP for further analysis
purpose. Ureais not observed being utilized for wastewater treatment. [393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. During inspection, unit is observed in operation and processing of cloth is observed
going on.Unit is having CCA for Glycol Ether- 65 MT/Month, Binder — 10 MT/Month, Heavy duty Brake fluid
& coolant — 100 MT/Month, Lubricant oil — 325 MT/Month, Grease — 50 MT/Month and Antifreeze Coolant - 50
MT/Month valid upto 31.03.2025. During inspection, unit is observed in operation and manufacturing of Glycol
Ether is observed going on. General housekeeping and ambient air quality is found normal. Necessary
instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :Asper IR......ccoiiiniieiene -05/06/2024

| recommend : d. Issue Show Cause Notice

05/06/2024 3/6 (Through XGN )
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Gujarat Polluti§i@dpntrol Board PCB |d: 10100

i (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

W.C Notings: As per profile]4765-AEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
1. Uil AsHo{l YAlsld Hon’ble NGT, Original Application No. 95/2024 (WZ) dedl dlad 8.

Compliance Observed in this I nspections.
Instructions in Previous Visits and Reply Insp Det Instruction Status

1. AUall AsHo{l Yellsicl sump No. 7A, 7B el 7C oll member units Hiell 756902(09/09/23) Fully Complied
CETP Ml %l effluent carrying pipeline Hi multiple leakage il {1 w/w
overflow s UR UAA 8. Boll Aceldl .

2. YAsld eR1ulal AsH s ¥RUAA U wiw discharge to CETP Hi 756902(09/09/23) Fully Complied
oslcll HAA otell. B wiw discharge AR et Mgl ol Yol ot HA U
Yell ol vl

3. Yellsld eR1let Ul final collection tank 80 % ®2cl full Slall HAA 8. | 756902(09/09/23)
el wiw collection M2 el cdcel URL sc(l. AHe %32 %llal Production
ol AMd.

1. BEEl 3 Hdoll Gaulestatl, WRl aurLeletl, el Wil [Asidetl, tadal 640367(24/02/22) Fully Complied
dURlalell, Fly Ash o, Destination residue 3l sl Haz. Waste %122lot
SlRdlcetl 32t [Ret-2 Ml 2% s¢ll.; Hard copy submitted of data at RO office
Dated 25/2/2022 and Gandhinagar office dated 28/2/2022 (31/03/2022)

2. CCA ol 2Rcllg YrUB UlAst $2¢.; we submitted hard copy of reply at 640367(24/02/22) Fully Complied
RO office dated 25/2/2022 and gandhinagar office 28/2/2022 (31/03/2022)
3. AUoll AsHUL A ool AR Sl HAA % 3 CTE/CCA Amendment 640367(24/02/22)
ilchj.; We do not have excess bolier then the CCA . we have 02 no s of

boiler and we have permission for the same . we herewith enclosing the copy
of CCA for your reference (31/03/2022)

3. ool AnaAct uRdletdll CCA ML AUUA dAHIH 2Rcllo] Ulctel §34. 567271(08/06/20) Fully Complied

; we are reply submited of id 687872,73 and 68787 on dated 10/06/2020 at
vatva RO office. (30/06/2020)

1. AsHUL AAUBA ETP ol i AsHoj sltsWL 531 sl SlAUH AL 567271(08/06/20)
AU 281 aadl.

; we are reply submited of id 687872,73 and 68787 on dated 10/06/2020 at
vatva RO office. (30/06/2020)

2. DAl 3 Hl¥ell Distilled 53¢ Solvent oll, 1Rl clURLletl, HWM oll, Wil | 567271(08/06/20) Fully Complied
duRlal/stetetl 32t wual.

; we are reply submited of id 687872,73 and 68787 on dated 10/06/2020 at
vatva RO office. (30/06/2020)

05/06/2024 4/6 (Through XGN)
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Gujarat Polluti§@®Epntrol Board

| PCBId: 10100

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (10100)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-13 @7to8onphstrip/ 1600-1600 ### fina outlet of the etp ~ Grayish
B Process Stacks
Sr |Stack attached to Mts Remark Details of APCM Prabable Pollutants.
1 |... Any Other 33 FIL,CYC,DUSMUL,SCR
C Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Boiler 33 YES | FIL,CYCDUS, | Lignite 7 MT/month not in operation
MUL,SCR during visit
D Detailsabout Hazardous Waste M anagement :
Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Distillation Residues | -20.3 3.000-M.T| COL,DSI,DST,STO, TRA
2 |Chemica dudge from waste water treatment | -35.3 2.500-M.T| COL,DSI,DST,STO, TRA
3 | Digtillation Residues | -20.3 3.000-M.T| COL,DSI,DST,STO,TRA
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |antifreeze coolant 50.000 50.000- M.T 0.000|as per crux
2 |binder 10.000 10.000 - M.T 0.000|As per crux
3 |glycol ether 65.000 65.000- M.T 0.000|As per crux
4 |grease 50.000 50.000 - M.T 0.000|As per crux
5 |heavy duty brake fluid & coolant 100.000 100.000- M.T 0.000|As per crux
6 |lubricating oil 325.000 325.000 - M. T 0.000|As per crux
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |additive 10.000 - M.T
2 |acohal (aiphatic) 20.000- M.T
3 |base oil/grease base synthic oil 315.000 - M.T
4 |castor ail 15.000- M.T
5 |emulsfier 10.000 - M. T
6 |ethlyene oxide 45.000- M.T
7 |ethyl acrylete 5.000- M.T
8 |ethylene glycol (mono, di, tri , poly) 40.000- M.T
9 |ethylene glycol (mono, di, tri, poly) 80.000- M.T
10 /m.m.a 2500- M.T
11 |styrene monomer 2500-M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 17.000 | WWG : 6.500 Water Source Remark
1 | Domestic Purpose 1.500 1.000 Borewell
2 | Wash Water 15.500 5.500 Borewell
H Solid Waste

I nspection Team :

D.B.Pragjapati, SO - MS. APARNA AJAY NAVALAKHA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

05/06/2024

5/6 ( Through XGN )




Gujarat Polluti§3@pntrol Board

PCB Id: 10100

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Signature By(D.B.Prajapati, SO )
05/06/2024 6/6 (Through XGN )




SHOW CAUSE NOTI Ahmedabad (East)

Annexyres 2.4 D
——— 7 Gujarat Pollution Control Board
|

Plot No. 3501, Phase-lV,

™ ™ S’y
B et -
T e e PCBID: | 10100 GIDC, Vatva,
N Legal ID:[ 74504 | Ahmedabad-382445
Tele : (079) 29295880
ACT : Water Show Cause Notice DATE : 03/06/2024

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 23/05/2024 in order to verify the statements made by you in your application for Consent to
Operate under the Water Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-
Reason :

1. During inspection, ETP units are observed in non-working condition and leakages are observed in ETP Tanks.. 2.
Analysis result of sample collected from final outlet is higher than the prescribed norms.

E 1 | The Analysis Report of the Sample drawn indicates that it is NOT confirming to the tolerance limits specified in the
Consent Order.

NOW THEREFORE, in exercise of the powers vested with this Board

Under Section 33(A) read with section 25/26 of the Water(Prevention and Control of Pollution) Act, 1974

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

E -
C X 7~
./kf‘ 3 "? e
Dr. Tallika Patel, SSO

NO : SCN-812844 , 03/06/2024

Advance Petrochemicals Ltd,

167, PIRANA ROAD,

PIPLAJ,

AHMEDABAD,

Dist : Ahmedabad-Vatva, Tal : Ahmedabad-Vatva, SIDC : Narol
Phone : 9925084848

COPY TO :-
The Unit Head(P.C.B.), Ahmedabad-Vatva
For Y our Information.

Printed On : 03/06/2024 1- Through XGN NI
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- GUJARAT POLLUTION CONTROL BOARD
—_— PARYAVARAN BHAVAN, SECTOR 10-A,
Nl GANDHINAGAR - 382010,

GPCB (T) 079-232321562

ByRPAD

CCA-Amcpdment

(No. AWH-132920)
No: GPCB/ABD/CCA/NL-220(3)1D-33947/ Dat: / 12024
Amendment to CONSOLIDATED CONSENT AND AUTHORISATION (Under the provisions of
the aforesaid environmental acts)
To,
M/s, Kankariya Textile Ind Pvt Ltd.,

Plot No: 91, Pirana Road, Piplaj,
Abmedabad - 380028,

SUB: Amendment in CCA of this Board.
Ref: 1. Your CCA - Amendment Application Inward No. 292908 Dated: 29/12/2023.
2. CCA order no. GPCB/ ABD/CCA/NL-220(3)/1ID-33947/684726 dated: 29/09/2022,

In exercise of the power conferred under section-25 of the Water (Prevention and Coatrol of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981 and
Authorization under rale 6(2) of the Hazardous and other Waste amendment (Management and
Transboundary Movement) Rules’2016, framed under the EP Act-1986, the Consolidated Consent
Authorization (CC&A) granted to M/s. Kankariya Textile Ind Pvt Lid located at Plot No: 91,
Pirana Road, Pipiaj, Ahmedabad vide this office Consent order no: AWH-lmndateofluue
30/07/2022 is being subjected to amendment for the following condition only.

. The validity period of the order shall be up to 30/06/2027.
2. TheCmdiﬁmabomdetaﬂsomedwﬁmismmdedandshaﬂbemdasmder.

Sr. | Prodwct : Quantity (Meter/month)
No. Existing Preposed Total
1. | Textile Processing of Clothes 16.0 Lacs 7.0 Lacs 23.0 Lacs

SPECIFIC CONDITION;:

3.1. [Iudustry shall comply with the Solid Waste Management Rules-2016.

3.2. Imdustry shall obtain NOC from CGWA as per order of Hon. NlﬂoulGremTribunal
for the withdrawal of ground water, if applicable

33. Unhshaﬂsﬂicﬂyobeyfeomplytbeordusbyﬂu’blelﬂgbCounoqujanthWPPlL
98 of 2021 from time to time.

3.4. Unit shall not carry out any kind of production activity covered under EIA — Notification
~ 2006 without obtaining prior EC frem competent anthority.

3.5. Unit shall install and commission Continuous Emission Monltorthystem—CEMS (ns

. per CPCB guidelines for relevant parameters) which shall be connected with
GPCB/CPCB server.

3.6. Unlit shall provide dedicated storage area to store fuel, hazardous & non-hazardous waste.

3.7 Unhmnmmmm&mmmum”cwhnﬂMguMuofﬂm
Board.

3.8, “Unit shall use Agro waste/coal in place of wood as fael.

3.9, Unit shall provide APCM as per solid fuel guidelines of GPCB.

310. The fly ash generated shall be colected and stored in fly ash silos. (&{

Clean Gujarat Green Gujarat

Waebsite : htips://gpcb.gujarat.gov.in
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311,
3.12.

4.1,
4'2’

43.

44,
4.5,

4.6.

4.7.

48

4.8.1.

139

The fly ash shall be ntilized as per Fly Ash Notification-as amendment from time to time.
Unit shall not install any new plant machinery, mmmt,ﬂlngamckandplm
stacks in the premises without ebtaining prior CTE from the Beard.

'CONDITIONS UNDER WATER ACT 1974:

Water Source: Bore well.

The quantity of watet consumption for domestic propose, after proposed amendment, remain
unchanged as 20 KL

The quantity of domestic wastewater generation, after proposed amendment, remain unchanged
as 11 KLD

Domestic effluent shall be disposed of through septic tank/soak pit system.

The quantity of the f:esh water computation for industrial purpos::, shall increase from 550
KLD to 740 KLD.

The quantity of trade «ffluent, after proposed amendment, shall increase from 445 KLD to 645
KLD.

Industrial waste water generation of 645 KLD from manufacturing process and other ancillary
operation shall be treated in ETP comprising of primary treatment fecility. Treated wastewater
shaﬂbedischugedmmCETPqpermdbyNﬂBMaﬂaadnwmgmlumrmspmsm’bed
below.

JRADE EFFLUENT};
The applicant shal. operate effluent treatment system efficiently so that effluent from the
industrial unit shall conform to the CETP inlet norms mentioned below however the final

dmchargeofueatalefﬂumtﬁomCElPshaﬂaﬁuemﬂnwﬁbedstuﬂsfaCElP
of Narol Textile Infrastructure & Enviro Management (CETP).

PARAMETERS CETP INLET NORMS

pH . . 65.TO8S
Temperature . 40°C
Colom'(PtCoSmle)mmms - 100 units
Suspended Solids - - - . 300mg/L | -
Qil and Grease -0 mg/L |
Chiorides ~ 600 mg/L
Phenolic Cympounds ‘ imgl |-
Ammonica Nitrogen 0 mg/L |
Total Chromium 2mg/L |
Hexavalent Chromium 0.1 mg/L |
BOD (5 davs at 20°C) . S00mg/L | ..
CoD 1200 mg/L -
Fixed Dissolved Solids . 2100mg/L |
Mercury - 001mg/L |
Lead : C.lmg/L
Nickel '  3mgl
Zinc " _Smg/l

Arseniic o%
. S 2

Page 2 of 6
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GUJARAT PJlf'LQJTlon CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

St
Naha A GANDHINAGAR - 382010,
G-Pca (T) 079-23232152
 PARAMETERS CETP INLET NORMS
Selenium 0.05mg/L
Boron 2L

4.8.2,

4.8.3.

2mg/L |
The fina! treated effluent confirming to CETP inlet norms shall be fully conveyed into CETP
of M/s. Narol Textile Infrastructure & Enviro Management (CETP) through underground
drainage system of NTIEM, in no case effluent shall be discharged in to Environment by

any means.

In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully
30 as to achieve the quality of the treated effluent from their industrial premises as per the
GPCB notms mentioned below and shall be discharged into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature . 40°C
Suspended Solids 100 mg/L |
Oil and Grease 10 mg/L |
Fixed Dissolved Solids 2100 mg/L |
Phenolic Compounds - 1mefll
Sulphides 2.0mg/L
Ammonical Nitrogen S0 mg/L |
Total Chromium - 2mg/L |
Hexavelent Chromium 0.1 mg/L |
BOD (5 days at 20°C) 30 mg/L |
CoD 250 me/LL |
Chlorides 600 mg/L |
Sulphate 1000 mg/L |
Bio-Assay Test 90% survival of fish after 96
hours in 100% éffluent

Unit shall maintain daily log book of water consumption, wasté¢ water generation and waste

water conveyed to CETP,

hdmtyshsﬂmwdeﬁxmpelmewxﬂaﬂowmeterfmhuﬁeﬂlmaoudetofmmd

shall maintain its record

5. CONDITIONS UNDER THE AIR ACT 1981:

3.1, _Following shall be used as fuel. '
Sr. No. Fael Existing Quantity | Proposed Quantity | Total Quantity
1. Imported Coal 15 MT/Day 6 MT/Day - | 2IMT/Day
5.2. mmpﬁcmdiallmshll&opuaumpolhmnom&dsymhmmad\mm
prescribed below., _
5.3. Theﬂuegasemissimﬂnoughsmakshdlomformmﬂiefoﬂoﬁngmduds:
Stack Stuek ‘ Permissible
No. | Stack Attached To Height APCM Parameter Limit
1. | Steam Boiler 30m | APH+ESP+ Particulate
{Proposed) (8 TPH) Alkaline scrubber | matter 150 mg/Nm3
2. | Thermic Fluid Heater 10m APH+ESP+ | SO; 100 ppm
1300017 Alkali Squbber | NOx 30 ppm

Clean Gujarat Green Gujarat

Waebsite : hitps://gpcb.gujarat.gov.in
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5.4. There shall be no process gas emission from manufacturing process & other ancillary opesation.

6. Authorization wnder Rules 6(2) of Hazardous and other Wastes [Management &
Traasboundary Movement] Rules — 2016. [Form -2)

6.1. M/s. Kankariya Textlle Ind Pvt Ltd is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at Plot No: 91, Pirans Road, Piplaj,
Ahmedabad.

6.2. The Condition No: 5.2 shall be amended and read as under.

Sr. Quantity Schedule

No. | “Wa#e I Frliting | Proposed | Total | Category Facility

L | grp stoa a8.0 _ 480 | L e ion, e

MT. year MT/year i Disposal at TSDF
Discarded 180.0 500 2300 ‘ Reuse /Selling to
Container | Nos./year | Nos./year | Nos./year * Authorized recycler.

2, . I-33.3  Reuse in filling final
Empty Bags | 500 Nos/ ; 100Nos./ | 600 Nos/ " products/Hazardous
with Liner | month mounth month ;_ Waste

' i Collection,  Storage,

.~ | Transportation,
3. | Used Ol 5.0 590 55.0 1-5.1 Www s
. ‘ oy =5, i re-processors
Lit/rear Litlyear Lit/year Or Reused in plant &
‘ machineries as a

- | lubricant. .-
<> MC@MMWW&MWAM(@M!MW

Areas (SPA)

o Additioual conditions under Air Act:

a) Unit shall adhere to stringent air pollutants standards i.e. 80 % of ex sting flue gas and process
emission standards in the CPA.

b) Unit shall adhere to stringent air pollutants standards i.e. 90 % of ex sting fhie gas and process
.emission standards in the SPA.

c) Followmgaupol]uhunoouttolmeaa:mshallbeprowdedfm‘meﬂuegasmmonsomws
like Boiler, Thermic Fluid Heaters etc. (As Applicable)

Stipulsted APCM in Red / Orange category industrisl units of CPAISPA
Steam generation capacity TypeotAPCM
(in 'TPH)
2 Less than 1 Multi Cyclone
1t0o <3 R Mutlti Cyclene + Water Scrubber
3to<6 Bag filter +WatetScrubber
>6 ESP+ Water Serubbey
d) Unit shall provide at easttwostageacrubbingsysﬁunofappmpﬁatamed:aforﬂwoomlof
the process gas emission. ) ,
A
o

Page 4 of 6



— GUJARAT POAITION CONTROL BOARD

= PARYAVARAN BHAVAN, SECTOR 10-A
e ’ ’
@ GANDHINAGAR - 382010,

GPCB (T) 079-23232152

¢) Unit shall install and commission Continuous Emission Monitoring System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB server
(In case of large and medium red category industries)

f) All common facilities shall install CEMS (as per CPCB guidelines for relevant parameters)
which shall be connected. with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE), Common Spray Dryer, Common incinerator etc.

g) The unit shal! adhere to Sector specific guidetines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushing units,
Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drums, containess etc.)

h) Unit shall take adequate measures to controi odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water curtain),
closed / automatic material handling system, containment of the odour vulnerable areas etc.

i) Unit shall not use Pet-coke, furnace oil, LSHS as a fuel.

j) Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Arc Fumace instead of Cupola furnace in foundry indusiry, Canstic Recovery System
in Cotton Textile units etc.)

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent arcas.

D Umtshallpmva&WalltoWallcarpetmmvelnclemovmnmtmswnthmpremlsstoavoxd
dusting.

a) Unit shall only use treated effluent for preparation of lime and other shurry in ETP. No fresh
water shall be utilized in ETP.

b) In the case, if the Industry is not a member of CETP and domestic waste water generation is
more than 10 KLPD, industry shall install STP of adequate capacity and treated sewage shall
be reused / recycled to the maximum extent.

¢) In case of Large and Medium Red Cstegory industry, the unit shall install system for
continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall bé connected to
GPCB server. In case, if the industry is a member of CETP, unit shall instafl flow meter.

d) If the water consumption of the unit is more than 50 KLPD, Umtshallsubmntdetaﬂedwater
harvesting plan (off site).

¢) The unit shall explore Techno-Economic feasibilny of Zero Liquid Discharge (ZLD) and if
feasible, ZLD should be adopted. ‘

a) Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de-inking
sludge ete. (High Volume- Low Effect Wastes) as per prevailing guidelines and its disposal
at designated locations approved by the Board.

b) Industry shall dispose its hazardous wastes through co-processing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Managément and Transboundary Movement) Rules, 2016.

c) CIndustry shall strictly comply with all the measures specified in guidelines for spent solvent

management, spent acid management, and other guidelines/directions published from time to

tmehyGPCBandlorCPCBetc

Clean Gu1arat Green Gu;arat A

Waebsite : hitps://gpcb.gujarat.gov.in
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o Other Genersl Conditions:

a) Unit shall submit report of compliance of the conditions of E(' every year to the Board
prepared by third party.

b) Unit shall enhance CER fund allocation to at least 1.5 times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for CPA in case of Environmenta| Clearance.

7. Allthe other conditior s of the existing CCA order no: AWH- 120472 date of Issue: 36/97/2022
shall remain unchanged.

8.  You are directed to ccmply with these conditions in true spirit.

For and on behalf of
‘Gujarat Pollution Control Beard

(J. B. Pandya)
Unit head Ahmedabad East

Page 6 of 6
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2
)NTIEM . :
e Narol Textile Infrastructure & Enviro Management

Promaoting Sustainable Development
 Eovom=m &

Date: 17/07/2023
Provisional Certificate No.: 02

PROVISIONAL CERTIFICATE

(Member to Member Transfer Case)
(For Transferee)

This is to certify that GPCB has issued a CC&A vide CCA No.: AWH — 124634 dated 25/02/2023 to
CETP of Narol Textile Infrastructure & Enviro Management for receiving 100 MLD partially treated
effluent generated from the member units.

It is further to certify that the following members have approached NTIEM for change in their
effluent discharge booking quantities without any alteration in the overall 100MLD capacity of CETP.

Details for the same are as under;

(All quantities are in Liters per day)

. Bookin Revised
Membership e Booking Booking

Number Quantity ti i
Name and address of the Member Unit Prior To Quantity ~ Quantity

! Transferred After

Transfer
s Transfer
M/s. Kankariya Textile Industries Pvt. Ltd.
Survey No. 91, Pirana Road, Piplaj, 44 10,45,000 | (-)4,00,000 6,45,000
Ahmedabad — 382405
Kol M/s. Anupam Creation Pvt. Ltd.
Survey No. 11, Saijpur — Gopalpur, 19 2,85,000 (+) 4,00,000 6,85,000
Shahwadi Road, Ahmedabad — 382405

Thus, the above members are eligible to discharge their partially treated waste water, as per the
revised booked guantities to the CETP, subject to submission of CTE obtained from GPCB, to
NTIEM and after getting the regular NTIEM membership certificate.

This certificate is valid for a period of 1 year from the date of its issuance.

For,|Narol Texti:i Infrastructure & Enviro Management

e

Rajesh Bindal | NTIEM

-~ Hon-Secretary F— i - i
//,/JA&‘\%SS\\ _ E Jutward No. M , A0 L_\_T'g
f WL \'-’f‘:t‘., Date: Y 1ls 113835 i
\2 ) l {Sign \@\(\/\J\/\ J

. /i—/’//’ - . .
170 - Part, Saijpur-Gopalpur, Opp. 10C Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)

A. Member of CETP / TSDR, 2 Gertifi de 7 Neomd @nza i i
B. 33947-Kankariya Textileﬁnd Piglg??ccepts the LE i i HQ‘[ S MR TSI ET

G s
and undertakes that the furnished information is COM#@&%@]'ONPLOGOOO?’



Annexure - 2.5 C

Gujarat Polluti§dypntrol Board PCB Id: 33947 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Kankariya TextileInd Pvt Ltd | Outward No: 42018-03/06/2024 |
Email : PLOT NO: 91,
jitu@kankariyatex.com PIRANA ROAD, PIPLAJ,NAROL,
Telephone - Ahmedabad - 382405
ephone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
Inspection Id: 804818 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 15:10/ Air , Water , Hazd  Person Contacted :  Mr. Mukesh Jain (Manager)
4 | Env Audit Detail : Sch: 2, Sunrise Environment Consultant , Year : 2017, On Dt :
Commissioned Dt :  08/07/2008 Production Start Dt : 08/08/2008 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 740.000 Dom: 20.000 Borewells: 2
"6 | Waste Water generation / Discharge (kipd) :  Ind: 645000  Dom: 11000  Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: Borewell
8| Disposal Modeof Industrial /Domestic: ___ CommonET.P/SokPt
9 | Discharge Pt / Final Receiving Body (Ultimate):  Discharged to CETP (NTIEM) / No generation of industrial
wastewater
10 | Status of water consent Under the Water Act,1974: AWH-132920-30/06/2027 Last Inward:292908-29/12/2023[GRT]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemical Dousing Tank,P-Collection Tank,P-Holding Tank,P-Nuetralization,P-Oil-Grease Trap,P-Pri
Settling Tank,Primary,S-Aeration Tank,S-Settling Tank,S-Sludge Dry Beds,Secondary, T-Carbon Filter, T-Sand
_ |Filtter, Tertiary  ___ _ _ _ _ _ _ __________ _ _______________________
12 |Whether Industry isa member of CETP ? No
13 [Boilers=2, DG Sets=0, Flue Gas=4, Process=0, ETP Cap = 950, Capacity of All =62 HP + 62 HP

APCM Details: Alkali Scrubber,E.S.P,Scrubber
Fuel Used : Coal,Lignite
Stack Attached to: *** Not Applicable,Boiler,Fuel Heater(Thermic)

14

15
16

17

| TSDF Name: _ Bhochaw-SeurashtraEnviro ProjectsPvt. Ltd[28203) _ _ _ _ _ ___ _ ____ __
LabChargesPending: Rs515500 _  Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water CessReturn : 2017-2018 HW Monthly Return : 2023-99
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
09/02/2023 SCN 16/02/2024 704720 SCN COM 783999
13/10/2022 SCN 22/11/2022 690596 SCN COM 688923
28/08/2019 SCN 04/12/2019 538216 SCN ROU 528994
Monthly Patrak Data: Last Return: 202307 HAZD Waste Disposal : 400.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 240370, ETP - 0, APCM - 0 Meter Reading - 0, Kilo Litre - 0 Meter Reading - O, Kilo Litre - 0
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Gujarat Polluti§@ntrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 33947

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes

a |- | ROFileNo ABD-NL-610

b |- | Industry Operating without CCA Yes

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No
MTHs )

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation No.

e |- | SMF availability Not Reqd

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | |,
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises/Whether EXCESS? | -

_ | Recycler/ Actual user hasvalid Authorization under Yes

91" | rules6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| ----------------
Capacity)

il Technical capability and equipment complying with the Yes
SOP/Guideline?

.| _| Isunit complying the conditions givesin Yes

I'| 7| soP/Guidelines?

k |- | Facility isadequate for the applied process Yes

| | -| Passbook is maintained? Yes

m |- | Detailsof PLI, if applicable | s

n |- | Details of safety spects provieded by the facility | ----------——-

o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

03/06/2024 2/7 (Through XGN)




Gujarat Polluti§dGontrol Board PCB |d: 33947

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Water Parameter

b |- | Source of Water Supply Borewell

c |- | W.W.G isEXCEEDING the CCA Limits No.

d |- | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Yes

f |- | Treatment System ADEQUATE to handle existing effluent | Adequate

g |- | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 1
Remarks

Unit ishaving valid CCA comman with M.S.Bhairavnath Ind Pvt Ltd.
Note: EIA 2006 / SEIAA / E.C /| MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (33947)
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Gujarat Pollutipd@ntrol Board PCB Id: 33047

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of Primary treatment units for treatment of generated effluent. During
inspection, ETP treatment units are observed in operation. Treated effluent is sent to CETP NTIEM for further
treatment and final disposal to River Sabarmati through dedicated underground pipeline network of CETP
NTIEM. Unit has provided flow meter on final discharge line and reading of the same is observed 60 m3/hr and
cumulative: 48208.7 m3. Moreover, thereisno any ZLD condition given in CTE/CCA issued to the unit. During
inspection, one treated w.w. sample (pH — 7 to 8 on pH strip, Color: Brownish tint) collected from the final outlet
of ETP for further analysis purpose. Ureais not observed being utilized for wastewater treatment.
[393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. During inspection, unit is observed in operation and processing of cloth is observed
going on.Unit is having CCA for Textile Processing of Cloths —23 Lac meters’/Month which isvalid upto
30.06.2027. Unit has also obtained CTE Amendment vide order no. 130480 for expansion upto 23 lac
meter/Month, treated w.w. discharge upto 645 KLD, Boiler - (8 TPH) and TFH (3000 U) which isvalid upto
30.07.2030. CCA Application w.r.t. obtained CTE is under processing at HO. General housekeeping and ambient
air quality isfound normal. Necessary instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) viaOrder Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings: as crux[393-DEE]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance
1. Uil AsHo{l YAlsid Hon’ble NGT, Original Application No. 95/2024 (WZ) dedl lad 8.

Compliance Observed in this | nspections.

03/06/2024 4/7 (Through XGN)




Gujarat Polluti§d@pntrol Board

PCB I1d: 33947

\‘;"-\T\iv/“? (Inspection Report ) - Air,Water , Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Instructions in Previous Visits and Reply Insp Det Instruction Status
1. Beel AR HIdell Production, Raw Materials, Wil cuRie, otel well 766175(02/01/24) Fully Complied
[@sld, Fuel consumption, H.W. generation / disposal il 32l 4lUcll.
2. Fly Ash storage H(2 silo cousdl. 766175(02/01/24) Fully Complied

03/06/2024
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Gujarat Pollutirdg@pntrol Board [ PCB Id: 33047

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (33947)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond

1| W-13 [@7to8onphstrip/ 1515-1515 REP |##final outlet of the etp ~ Brownish tint

B Process Stacks

Cc Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Fuel Heater 30 common stack (3000 YES ASC,ESP Lignite 21 MT/Day
(Thermic) U)
2 |Boiler 0 Steam Boiler (Newly N.A ASC,ESP Coal Including as above
Installed) (8 TPH)
3 |Boiler 0 [Steam Boiler N.A ASC,ESP Not Used/N.A
(Dismantled) (5 TPH)
4 | *** Not Applicable 0 N.A ESP,SCR Coal

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Empty barrels/containers/liners contaminated with hazardous | -33.1 0.700-M.T | DSS,REU
chemicals /wastes
2 | Used or Spent Oil | -5.1 0.055-M.T| COL,DSS,REU,STO
3 |Chemica dludge from waste water treatment | -35.3 48.000-M.T| DST
4 | Chemical Residues | -24.1 0.000-M.T | DST
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 textile processing of clothes 2300000.000| 3900000.000 - MTS 2300000.000|.
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 4.200- M.T
2 |binder 5.880- M.T
3 |bleach liquor 27.300- M.T
4 |caugtic lye 15.960 - M.T
5 |common salt 8.820- M.T
6 |dyes & colours 13.440- M.T
7 |hydrogen peroxide 1.540- M.T
8 |printing gum 8.820- M.T
9 |textile auxiliary 7.700- M.T
10 |thickener 1.400- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in Klpd - Kilo Ltr per Day) | WC : 760.000 WWG : 656.000 Water Source Remark
1 | Boiler Feed 76.000 6.500 Borewell
2 | Domestic Purpose 20.000 11.000 Borewell
3 | Mnfg Process 340.000 318.000 Borewell
4 | Others..... 2.000 0.500 Borewell
5 |Wash Water 322.000 320.000 Borewell
H Solid Waste

Inspection Team :  D.B.Pragjapati, SO - MS. APARNA AJAY NAVALAKHA
| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.
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Gujarat Polluti§dytontrol Board

PCB I1d: 33947

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Signature By(D.B.Prajapati, SO )
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Annexgre - 2.6 A |

. T GUJARAT POL&IZ?TION CONTROL BOARD
= PARYAVARAN BHAVAN, SECTOR 10-A,
= GANDHINAGAR - 382010,
GPCB (T) 079-23232152 -

Y
[n exercise of the power conferred under section-25 of the Water {Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981 and
Authorization under rule 6(2) of the Hazardous & other wastes (Management and Transboundary
Movement) Rules*2016, framed under the EP Act-1986.

' " And whereas Board has received on line application Inward No: 273137 dated 09/08/2023
for Renewal cum amendment of the consolidated consent and authorization (CC & A) of this Board
under the provisions / rules of the aforésaid Acts Renewal & Amendment of Consent & Authorization
is hereby granted as under,

CONSENT AND AUTHORISATION:
(Under the provisions / rules of the afore said environmental aots)

-

To,

. M/s. Komal Tex- Fab Pvt. Ltd. (Unit-),
Plot No: 167-168,
Opp. Ranipur Patia, Narol,
Ahmedabad- 382 405,

1. Consent Drder No: AWH-130354 Date of Issue: 08/11/2023 The consents shall be valid up to
31/03/2028 for use of outlet for the discharge of trade effluent and emission due to operation of
industrial plant for mavufacture of the following items / products:

Sr. No. Product Quantity
.1 ['Hosiery Fabrics for under garments and T shirt and 100 MT/month
| Processing of cloths

2. SPECIFIC CONDITIONS:

3.1°" Industry shall manage Solid Wastes generated from industrial activities as per Solid
- "Waste Management Rules-2016 (solid waste as defined in Rule-3(46)).

3.2 Imdustry shall obtain NOC from CGWA a3 per order of Hon, National Green Tribunal

' for the withdrawal of ground water, if applicable.

3.3°  Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIL 98

of 2021 from time to time.
3.4. Unit skall not carry out any kind of production activity covered under EIA ~ Notification
- - —2006without obtsining prior EC from competent authority.

3.5 Unit shall install and commission Continuous Emission Monitoring System- CEMS (as
- per CPCB galdelines for relevant parameters) which shall be commected with
- GPCBICPCB server,

3.6  Unit shall provide dedicated storage area to store fuel, hazardous & non-hazardous waste,

3.7 . Unit shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of this

Board;

3.8 Uni¢ shall follow the Solid Fuel Guidelines which is published by Board for control,
- management and handling of fly ash, :

3.9  Unit shall use Agro waste/coal in place of wood as fuel.

3.10 Unit shall provide APCM as per solid fuel guidelines of GPCB.

3.11 The flyash generated shall be collected and stored in fly ash silos.

3.12 Thefly ash shall be utilized as per Fly Ash Notification-as amendment from time to time.

3.13 Unit shall not install any mew plant machinery, ETP Piant, flae gas stack and process

: stacks in the premises without obtaining prior CTE from the Board.

Y .
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4.1
42
43
44
4.5
4.6

4.7

4.3
4.8.1

153

CONDITIONS UNDER THE WATER ACT

Source of Water: Borewell,

The quantity of the witter consumption for domestic purpose shall not exceed 4.0 KLD.

The quantity of domestic waste water shall not exceed 3.8 KLD.

Domestic effluent shall be disposed off through septic tank/soak pit system.

The quantity of the wister consumption for industriat purpose, shall not exceed 140 KLD.

The quantity of the industrial effluent to be generated from the manufa -turing process and other
ancillary industrial operations shall not exceed 120 KLD.

Industrial effluent shall be treated in ETP comprising of Primary, Secondary and Tertiary
Treatment facility and treated wastewater shall be sent to CETP of M/s. Narol Textile
lnfrastructure & Envi-o Management (CETP).

TRADE EFFLUENT:
The applicant shall operate effluent reatment system efficiently so that effluent from the
industrial unit shal{ conform to the CETP inlet norms mentioned selow however the final
discharge of treated effluent from CETP shall adhere to the prescribed standards for CETP of
Narol Textile Infras Tucture & Enviro Management (CETP).

PARAMETERS CETP INLET NORMS

pH 6.5'TO 8.5
Temperature 40°C
Colour (Ft.Co.Scale) in units 100 units
Suspended Solids , 30 mg/L
Qil and  rease ' 10 mg/L
Chlorides 600 mg/L
Phenolic Compounds .m
Sulphides 2mg/l |
Ammonical Nitrogen SHmg/L | -. -
Total Chromium 2
Hexavalent Chromium 0. mg/L |
BOD (5 dlays at 20°C) 500 mg/L. |
COD 1200 mg/L.
Fixed Dissolved Sotids 210
Mercury 0.0lmp/L |
Lead 0.1mg/L
Cadmiun lmg/L
Copper 3mg/L
Nickel 3mg/L |
Zine L Smg/L
Arsenic . 0 2mg/L |
Selenium 0.05mg/L.
Boron m

482 The final treated eftluent confirming to CETP inlet norms shall be fally conveyed into CETP

of M/s. Narol Texile Infrastructure & Enviro Management (CETP) through underground

drainage system of NTIEM, in no case effluent shall be discharged in to Environnent by any
means.

Page 2 of 6



— GUJARAT POLEUTION CONTROL BOARD

. PARYAVARAN BHAVAN, SECTOR 10-A,°
T 7 . GANDHINAGAR - 382010,
M S " (T) 07923232152

. 483 Incase of failure of CETP. applicant shall have to treat the trade effluent of their unit fully so
S astoachievethequalityofﬂxetremdefﬂumiﬁ'omtheirindusu-ialpmisesaspatheGPCB
norms mentioned below and shall be di ed into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
H 6.5TO8.5
Temperature 40°C |
Suspended Solids 100 mg/L. |
Oit and Grease 10 mg/L |
Fixed Dissolved Solids 2100 mg/L |
Phenolic Compounds 1 mg/L |
Sulphides 2.0mg/l |
Ammonical Nitrogen 50 mg/L |
Total Chromium 2 mg/L. |
, - Hexavelent Chromium 0.1 mg/L
. . BOD (5 days at 20°C) 30
‘ CoD - 250 mg/L |
Chiorides 600 mg/L |
Sulphate 1000
Bio-Assay Test 90% survival of fish after
96 hours in 100% effluent

4.8.4 Industry shall provide flow meter at outlet of ETP & maintain its records.

4.8.5 Unit shall maintain daily log book of quantity of water consumption, waste water generation
and waste water discharged to CETP.

4.8.6 Unit shall maintain record of chemical consumption and electricity consumption,

4. CONDITIONS UNDER THE AIR ACT:

5.1  Following shall be used as fuel,

Sr. | Utitity Equipment Fuel Quantity
No.
Thermic Fluid Heater .
1. (2000 U) CNG 200 SCM/day
Steam Boiler .
2. (6 TPH) Lignite wood/ Husk 500 kg/hr.
5.2 The applicant shall install & operate air pollution control system in order to achieve norms

5.3 The flue gas emission through stack shall conform to the following standards:

Stack |- Stack sttached to | Stack APCM Parameter Permissible
No. height Limit
Thermic Fiuid Bag filter + Alkahi . )
1. | Heater (2000 U) 33 | Scrubber-+ AirPre | Particulste 150 mg/Nm
S;am Botler Eop - voaar— 50 100 ppm
2, 6 TPH) 33 Scrubber NOx 50 ppm
54 There shall be no process gas emission from manufacturing process & other ancillary operation.
‘ . Page 3 of 6
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5.5

155

Ambient air quality v/ithin and outside the premises of the unit shall conform National Ambient
Air Quality standards notified by MoEF vide notification dated 16/1 /2009 and mainly to the
following standards: .

Sr. Time Weighted | Concentration in

No. Pollutant Average Ambient air
1. Sulphur Dioxide: (SO;), pg/m® Aunnual 50
24 Hours - 80
2, Nitrogen Dioxide (NO,), ug/ m” Annual 40
24 Hours 80
3. Particulate Mattzr Annual 60
(Size less than 10 um) OR PM,, pg/ m’ 24 Hours 100
4, Particulate Matear Annual - 40
(Size less than 2.5 pm) OR PM ;5 ng/ m’ 24 Hours .60

5.6 The Industry shail take adequate measures for control of noise lev:ls from its own sources

57

58

within the premises o0 as to maintain ambient air quality standards in respect of noise to less
than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

The applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy
working atmosphere within the factory premises.

The applicant shall provide portholes, ladder, platform etc. at chimne:'(s) for monitoring the air
emissions and the same shall be open for inspection to/and for vse of Board's staff. The
chimmney(s) vents attzched to various sources of emission shall be des gned by numbers such as
8-1, 8-2, etc. and these shall be painted/ displayed to facilitate identifi:ation.

5. Aathorization under Rules 6(2) of Hazardous and other Wastes iMmgcment &
Transboundary Movement] Rules ~ 2016. [Form -2]

6.1 Number of authorizations: AWH-129545 Date of Issae: 07/10/2023.

62 M/s. Komal Fex- Fab Pvit. Ltd,, is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at Plot No: 167-168, Opp. Ranipur
Patia, Narol, Ahmedabad.

Sr. [ Waste Quantity Schedule - Facility

No. Category
ETP ' Coliection, Storage, Transportation & Disposal at

L | sludge 23MTlyear | 1353 | githorized TSDF site.
. ) Collection, Storage Transportation & Disposal by

2. { Used Ol 200 Litfyear 1-5.1 selling to registered repiocess.

Discarded Collection, Storuge, Decontamination
3. Containers’| 2300 nos/month | 1-33.1 | Transportation & Disposal by selling to
registesed recycler.
Textile Collection, Storage, Transportation & Disposal at
4, I'C:?t;:lm. 100 kg/year I-5.1 horized TSDF site.
e

6.3 The authorization is granted to operate a facility for collection, storage, transportation and
ultimate disposal of Hazardous wastes as above,

6.4  The anthorization is subject to the conditions stated below and such o-her conditions as may be

specified in the rules from time to time under the Envxronment (Protection) Act-1986.
Page 4 of 6




GUJARAT POI!E@I'ION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

é.11

6.12
6.13

6.14

6.15

6.16

6.17

6.18

6.19

6.20

6

71

7.2

13

74

The authorization shall be in force for a period up to 31/03/2028.

Any unauthorized change in petsonnel. equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the renewal of an authorization shall be made as laid dowm in rule 5 (7) (ii).
Industry shall have to manage waste oil: discarded containers etc as per the Rules 2016 and
shall apply for Authorization/submit details for all the applicable waste as per the Rules 2016
within 15 days.

The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time.

The person authorized shalt comply with the provisions outlined in the Ceatral Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposat of Hazardous Waste and Penalty”,

Unit shall comply any other conditions as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.
Records of waste generation, its management and annual return shall be submitted in Gujarat
Pollution Control Board in Form-4 by 30th day of June of every year for the preceding period
April to March.

The waste generator shall be totally responsible for coliection, storage, transportation and
ultimate disposal of the waste generated.

Empty drums and containers of toxic and hazardous material shall be treated as per the
guidelines published for “Management & Handling of discarded containers”. Record of the
same shall be maintained and forwarded to Gujarat Pollution Control Board regularty.

Unit shall take all concrete measures to show tangible results in waste generation, waste
reduction/avoidance, reuse and recycle. Action taken in this regard shall be submitted within 03
months and also along with Form — 4.

Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme Court’s order in W.P. No: 657 dated 14th October 2003.

The occupiers of facilities shall not store the hazardous and other wastes for & period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

The occupier shall maintain the records of generation, sale, storage, transport. recycling. co
processing and disposal of hazardous waste and make available during the inspection.

The transportation of the hazardous waste shall be carried out in GPS mounted dedicated
vehicles.

ENERAL CONDITIONS:

Any change in personnel, equipment or working conditions as mentioned in the consents
order/form should immediately be intimated to this Board.

In case of any accident, details of the same shall be submitted in Form — 11 to Gujarat Pollution
Control Board.

Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reportedto Board, concemed Police Station, Office of Directorate of Health Service, Department
of Explosives, Inspectorate of Factories and local body.

As per “Public Liability Insurance Act — 91" company shall get insurance policy, if applicable.
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7.5  In case of failure of pcllution control equipments, the production proce:s connected to it shall be
stopped. Remedial action/measures shall be implemented immediately to bring entire situation
normal.

7.6  The environmental management unit/cell shall be setup to ensure implementation and monitoring
of environmental safsguards and other condition stipulated by statutory authorities. The
environmental management cell/unit shall directly report 10 the chief executive of the
organization and shall work as a focal point for internalizing env'ronmental issues. These
cells/units also coordinate the exercise of environmental aodit and preparation of environmental
statements.

7.7 The environmental audit (if applicable) shall be carried out yearly. The mmvironmental statements
pertaining to the previous year shall be submitted to this Board latest by 30th September every
year.

7.8 Unit shall abide to d:rections, guidelines, circulars issued by Hon’tle NGT. Hon’ble Court,
MoEF. CPCB and GPCB.

79 In case of change of ownership/management the name and address of the new
owners/partners/direct ors/proprietor shall immediately be intimated 10 t 1e board.

7.10 Industrial shall bave to display the relevant information with regari 1o hazardous waste as
indicated in the Hon. S.upreme court order in W.P no.657 of 1995 dated 14th October 2003.

7.11 Industry shall have to display on-line data outside the main factory ga:e with regard to quantity
and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory prer ises. ,

7.12 Disposal system for storm water shall be provided separately. In no ¢ rcumstances storm water
shall be mixed with th2 industrial effluent.

7.13 In case, at any point < f time, it is found that the industry has submitted any false or misleading
information or dats or document which is material to take decision on t 1e application, The Board
reserves the right to review and/or revoke the consent/authorization.

7.14 The Board reserves the right to review and/or revoke the consent and.or make variations in the
conditions, which the 3oard deems, fit in accordance with Section 27 o "the Act,

7.15 The industry shall stri:tly abide to the assurance/undertaking submitted during processing of the

application,
7.16 The Board may revok: or suspend the consent. if implementation of ary of the above conditions
is not found satisfatory.
For and on behalf of
Gujarat Pollution Control Board
j * {3 'foﬂ -~
(J. B. Pandya)
Scientific officer
NO: GPCB/ABD/CCA/N|.-63(4)/ID: 12136/ Date: ! 2023
ISSUED TO:;
M/s. Komal Tex- Fab Pvt. Ltd.,,
Plot No: 167-168,
Opp. Ranipur Patia, Narcl,
Ahmedabad- 382 405,

Page 6 of 6
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i — Narol Textile Im‘rastructuré & Enviro Management

Date: 18/07/2023
Membership No.: 48

CERTIFICATE

This 1s to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent
generated by our member units to CETP and convey treated effluent to mixing

chamber for final discharge vide CCA No.: AWH — 124634 dated 25/02/2023

It is further to certify that, M/s. KOMAL TEXFAB PVT. LTD. (UNIT — 1) are
the member of NTIEM and they have booked a quantity of 4,00,000 Liters/Day to

discharge their effluent in the conveyance pipeline as a part, against the total

consented quantity of 100MLD of the CETP.

This certificate is valid for a period of 1 year from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Enviro Management

(L-»Y’ OL# D,

(
Rajesh Bindal |
Hon. Secretary ll

NMTIEM |
Outward No.__ D\ . QO M® |
Date: _\2A N O\ \RDID |

(Sign.; AL

170 - Part, Saijpur-Gopalpur, Opp. 10C Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)
Ph. : +91 79 29708230 E-mail : contact@ntiem.com Website : www.ntiem.com

A. Member of CETP / TSDF ? Certificate (MEM) Uploade Wesponsw@%fﬁﬁiﬁﬁgewg No: 61.2.224.21.

B. 12136-Komal Tex-Fab Pvt Ltd. (Unit-l) accepts the LEG
and undertakes that the furnished informatien is CORRECT & ACCURATE.



Annexure - 2.6 C

Gujarat PollutfrgQntrol Board PCB Id: 12136 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Komal Tex-Fab Pvt Ltd. (Unit-1) | Outward No: 42017-03/06/2024 |
Email : Plot No: Phase No:
engineering@komaltexfab.com 167-168, OPP: RANIPUR PATIA,NAROL,
Telenh ] AHMEDABAD - 382405
ephone- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
39834000
Inspection Id: 804811 ( Others/Higher Authority) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 10:10/ Air , Water , Hazd  Person Contacted :  Santosh Y adav (Supervisor)
4 | Env Audit Detail : Sch: 2, Not Applicable., Year : 2009, On Dt : 09/03/2010
Commissioned Dt :  15/03/1995 Production Start Dt : 15/04/1995 Applicability of CRZ Rules: No

5 |Water Consumption in Kilo Lts Per Day Ind: 470.000 Dom: 10.000 Borewells: 0
"6 | Waste Water generation / Discharge (kipd) :  Ind: 400000  Dom: 8000 Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: BOREWELL

8| Disposal Modeof Industrial / Domestic: ~  CommonETP/SoskPit
9 | Discharge Pt / Final Receiving Body (Ultimate):  Discharged to CETP / Discharged to CETP

10 | Status of water consent Under the Water Act,1974: AWH-130354-31/03/2028 Last Inward:273137-09/08/2023[GRT]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:

12

ETP Details : P-Chemica Dousing Tank,P-Collection Cum Equalization,P-Collection Tank,P-Equalization Tank,P-Filter
Press,P-Flash Mixer,P-Floculator,P-Holding Tank,P-Pri Settling Tank,Primary,S-Aeration Tank,S-Settling
Tank,Secondary,T-Sand Filter, Tertiary

Whether Industry isa member of CETP ? Narol Textile Infrastructure & Enviro Management, Ahmedabad
(EAST)

13

Boilers=1, DG Sets=0, Flue Gas =3, Process=0, ETP Cap =475, Capacity of All =10

APCM Details : Bag Filter,E.S.P,Not Applicable,Scrubber
Fuel Used : Coal
Stack Attached to : *** Not Applicable,Boiler,Fuel Heater(Thermic)

14
15
16
17

| TSDF Name:  EcoCarelnfrastructuresPvtLtd[48212)  _ _ _ _ _ _ __ _ __ _ ____________
LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water CessReturn : 2017-2018 HW Monthly Return : 2023-99
Last 3Legal Action :
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
19/04/2022 SCN 02/08/2022 667741 SCN OTH 679674
14/06/2021 SCN 28/04/2022 33A,015, 608634 SCN APP 660700
23/02/2021 SCN 19/02/2022 597173 SCN COM 623564
Monthly Patrak Data: Last Return: 202203 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 755200, ETP - 0, APCM -0 Meter Reading - O, Kilo Litre - 3645 Meter Reading - O, Kilo Litre - 3530

03/06/2024 1/8 (Through XGN)




Gujarat Pollutig@ntrol Board

PCB Id: 12136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
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Gujarat Polluti§i@§ontrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 12136

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes

a |- | ROFileNo ABD-NL-79

b |- | Industry Operating without CCA Yes

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation No.

e |- | SMF availability Not Reqd

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | |,
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises’'Whether EXCESS? | --------
Recycler/ Actual user hasvalid Authorization under

9 |-| rules6 or 9 of HOWR-2016? ves
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| ----------------
Capacity)

il Technica] ca}pability and equipment complying with the Yes
SOP/Guideline?

. Isunit complying the conditions givesin

}'|" | sOP/Guidelines? Yes

k |- | Facility isadequate for the applied process Yes

| | -| Passbook is maintained? Yes

m |- | Detailsof PLI, if applicable | e

n |- | Details of safety spects provieded by the facility | ----------m——-

o |- Sepratestqrageareafor Haz. V\_/astefqr the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

03/06/2024 3/8 (Through XGN)




Gujarat Pollutifgntrol Board PCB |d: 12136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Water Parameter

b |- | Source of Water Supply BOREWELL

c |- | W.W.G isEXCEEDING the CCA Limits No.

d |- | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Yes

f |- | Treatment System ADEQUATE to handle existing effluent | Adequate

g |- | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 1
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (12136)

03/06/2024 4/8 (Through XGN)




Gujarat PollutiigSntrol Board PCB Id: 12136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of primary, secondary and tertiary treatment units for treatment of generated
effluent. At the time of inspection, provided all ETP units are found in operation. Treated effluent is sent to CETP
NTIEM for further treatment and final disposal to River Sabarmati through dedicated underground pipeline
network of CETP NTIEM. Unit has provided flow meter on final discharge line and reading of the sameis
observed flow: 3.5m3/hr with cumulative: 29016425.2lit. Unit is also partially reusing the treated w.w. and flow
meter reading of reuse line is observed: 18081.017 m3. Moreover, thereis no any ZL D condition givenin
CTE/CCA issued to the unit. During inspection, one treated w.w. sample (pH — 7 to 8 on pH strip, Color:

Y ellowish tint) collected from the final outlet of ETP for further analysis purpose. Technical grade ureais
observed used for wastewater treatment. [393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. During inspection, unit is observed in operation and processing of cloth is observed
going on.Unit is having CCA for Hosiery Fabrics for under garments and T shirt and Processing ofcloths— 100
MT/Month which is valid upto 31.03.2028.CTE Amendment application of the unit for increase in existing
product capacity from 100 to 350 MT/Month, CETP discharge of treated effluent upto 400 KLD and for steam
boiler (6 TPH) & TFH (2000 U) which is under processing at HO. General housekeeping and ambient air quality
is found normal. Necessary instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) via Order Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings:. as crux[393-DEE]~

Specific I nstructions given to Industry at the time of visit , for Pt to Pt Compliance
1. BUatl AsHo{l Yesid Hon'ble NGT, Original Application No. 95/2024 (WZ) dedl clad 8.

Compliance Observed in this I nspections.

03/06/2024 5/8 (Through XGN )




Gujarat Pollutii§Zpntrol Board PCB Id: 12136
:*\/-f‘;_\if‘:-/_; (Inspection Report ) - Air,Water ,Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Instructions in Previous Visits and Reply Insp Det Instruction Status
1. BECl 3 Hdoll Gaulestatl, WRl aurLeletl, el Wil [Asidetl, tadal 778015(31/03/24) Fully Complied
dURL2etl, Fly Ash 3l Haz. Waste il 32l 2% s2cll.; We have uploaded Visit
reply xgn in CMP.pdf on xgn. (09/04/2024)
3. Fly Ash alldl$132lotell i 2otcleSulle) YU Wt $9.; We have 778015(31/03/24) Fully Complied
uploaded Visit reply xgn in CMP.pdf on xgn. (09/04/2024)
5. BlUsll glRL AR Aol TFH ofl 3UAEIML Al YAAA otell B 1A 778015(31/03/24) Fully Complied
uedl 5<ll.,; We have uploaded Visit reply xgn in CMP.pdf on xgn.
(09/04/2024)
2. Yesld eR1ulet ETS ke Hl PM oll 3o 3 mg/Nm3 Asulet (Bccll | 778015(31/03/24) Fully Complied
3 [Rauell) % 23 flreuell ustaell s2Cl.; We have uploaded Visit reply xgn
in CMP.pdf on xgn. (09/04/2024)
4. llSo{l CCA oll 2Rclej YU WEtst $29.; We have uploaded Visit reply | 778015(31/03/24) Fully Complied
xgn in CMP.pdf on xgn. (09/04/2024)

03/06/2024 6/8 (Through XGN )
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Gujarat Pollutii@§®pntrol Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 12136

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (12136)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-14 |(@7to8onphstrip/ 1015-1015 REP |##final outlet of the etp ~ Y ellowish tint
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Boiler 33 |(6 TPH) Newly YES ESP,SCR Coal Or Agro Waste -
Installed Common 1000 Kg/Hr.
Stack
2 | Fuel Heater 33 2000 U (Common YES FIL,SCR Coad 500 KG/HR
(Thermic) Stack)
3 | *** Not Applicable 0 0 N.A FIL,N.A Not Used/N.A
D Details about Hazardous Waste Management :
Sr Sour ce of Hazar dous Waste Catg Qty/Y ear HW Disposal Management
1 | Chemica Residues | -24.1 1.000-M.T | COL,OTH
2 |Chemical dludge from waste water treatment | -35.3 17.000-M.T | COL,DSS,STO,DST
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 15.000-M.T| COL,DSS,CYC,STO,TRA
chemicals /wastes
4 | Used or Spent Qil | -51 0.750-M.T| COL,DSS,REU,STO
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |HOSIERY FABRICS 0.000 0.000- M.T 0.000
2 |Hosiery Fabrics for under garmentsand T shirt and 350.000 350.000- M.T 350.000
Processing of cloths
3 |Hosiery Fabrics for undergarments and T- Shirts and 0.000 100.000 - M.T 0.000|Nov-2013: 66.960 M T, Dec-
processing of cloth 2013: 65.950 MT and January-
2014: 69.275 MT
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 7.000- M.T
2 |Base 0.000- M.T
3 |caustic soda 35.000- M.T
4 |hosiery fabrics 350.000 - M. T
5 |hydrogen peroxide 10.000- M.T
6 |industrial uera 10.500 - M. T
7 |paste 21.000 - M.T
8 |reactive dyes 15.000- M.T
9 |sodaash 10.000 - M.T
10 |Sodium Silicate 0.000- M.T
11 |softner 10.000 - M. T
12 |Urea 0.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC : 480.000 WWG : 408.000  Water Source Remark
1 | Domestic Purpose 10.000 8.000 Borewell
2 | Mnfg Process 100.000 70.000 Borewell
3 |Wash Water 370.000 330.000 Borewell

H Solid Waste

I nspection Team :

D.B.Pragjapati, SO - MS. APARNA AJAY NAVALAKHA

03/06/2024

7/8 (Through XGN)




e ————)
e
[ —4

= T ed
|

Gujarat Pollutig@pntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 12136

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(D.B.Prajapati, SO)

03/06/2024

8/8 ( Through XGN )




Anne -2.7A
— GUJARAT POiEZTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

S st
-"‘“""#"‘ GANDHINAGAR - 382010,
GPCE (T) 079-23232152
By R.P.AD

CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCA NO: AWH-126751 Appl Type: CCA-Renewal
NO: GPCB/ABD-CCA-NL-36(5)/ ID- 11460/ Date:

In exercise of the power conferred under Section-25 of the Water (Prevention and Control of
Pollution) Act - 1974, under Section - 21 of the Air (Prevention and Control of Pollution) Act -
1981 and Authorization under rule 6(2) of the Hazardous & Other Wastes (Management and
Transboundary Movement) Rules-2016, framed under the Environment (Protcction) Act-1986.

And whereas Board has received consolidated application dated 04/04/2023
and inward No.276580 for the Consolidated Consent and Authorization (CC & A) of this Board
under the provisions / rules of the aforesaid Acts, Consolidated Consent &  Authorization s
hereby granted as under.

CONSOLIDATED CONSENT AND AUTHORIZATION:
(Under the provisions / rules of the aforesaid Enyironmemal Acts)

To,

M/s. Aarnav Fashions Ltd. (Old Name: Gopi Synthetics Pvt Ltd),
Plot No: 302, Ishanpur Read,

Narol - Vatva Road, Narol

Dist: Ahmedabad PIN: 382405

1. Consent Order No.: AWH-126751 date of issue 06/06/2023.

2. The consent under Water Act-1974, Air Act-1981 & Authorization under Environment (Protection)
Act, 1986 shall be valid up to 31/03/2028 to operate industrial plant formanufacturing of the
following products.

Sr. N © UnitPer CAS
No List of Products Quantity . Moith No. Rgmark
1 [Printed finished cloths 2200000.000 Meters ]
SPECIFIC CONDITION:

1. Industry shall comply with the Solid Waste Management Rules-2016.

2. Industry shall obtain NOC from CGWA as per order of Hon. National Green ‘lribunal for the
withdrawal of ground water.

3. Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIl. 98 of
2021 from'time to time.

4. Unit shall not carry out any kind of production activity covered under EIA - Notification -
2006 without obtaining prior EC from competent authority.

(\}PCB ID:11460, luward ID:ZQ!gan Gu]arlansl g{%ﬁ&?&ui?&gap; (dQ'? Page | of 7
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33
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3.5

36

3.7

38

39

168

CONDITION UNDER THE WATER ACT:

The quantity of total watzr consumption shall not exceed 994.0C KL/Day as per below break

up as mentioned in form 1) submitted for consent application under the: Water Act- 1974,
a) Industrial: 983.00 KL/Day
b) Domestic: 11.00 k.1./Day

Source of water : Borewel

The quantity of total waste water generation shall not exceed 807.00 KL / Day as per below
break up as mentioned in ‘orm D submitted for consent application under the Water Act- 1974,

a) Industrial: 80{.00 KL./Day

b} Domcstic: 6.00 Kl./Day

Industrial ¢ffluent manage nent:
a) Modc of disposal »f treated industrial efMluent: CETP of M/s. NTIEM
b) Description for treated industrial cffluent disposal: Industrial efflucat shall be sent to CE'TP
NTIEM, Narol after necessary trecatment in in-house ETP.
¢} The quality of idustrial effluent shall conform to the following standards (as per GPCBnorms,
whichever is apalicable).

sr. No. I_ PARAMETERS {PERMISSIBLE 1MIT
1 plt 651085
i e 0o C o
T3 Colour (PtCo.Scaleyinunits 100 T
4 Suspended Solids 300mg/,
T35 Qil and Grease ’ 10 mg/L T
"77%  Phenolic Compounds T hmgy T
T3 Sulphides T Imgl -
Y Ammonical nitrogen T [somp T
“““ " Total Cheomivm  [2mgll T
(0 BOD(5 daysat20) 500 mgll, ]
1 covp 7T T hzoomen.
120 Fixed Dissolved Solids T [2100mgn. T
13 Chlorides - 600 mg/L T

Domestic scwage managcracnt:

a) Mode of disposal ol trcated domestic sewage: Septic Tank/ Sc ak Pit

b) Description for ticated domestic scwage disposal: Septic T:wnk/ Soak Pit.
Industry shall provide flow meter at inlct and outlet of efflu:nt collection tank/IV1P w0
measure the quantity of <ifluent discharged 10 CETP for further (rcatment and records thereof
shall be maintained.

Unit shall maintain diily logbook of water consumption, wasi. water gencration and wasle
watcr conveyed to €112,

Unit shall make “fixed arrangement for discharge of the cfllucit from their Final collection
tanks 10 the CETP. Unit shall not keep any by-pass line or systen or loose or flexible pipe line
or illegal/ghost connecticn ‘or discharge of the cfluent.

Industrial " cfflucnt afier conforming to CETP  inlet norms for  M/s.  Narol  Textile
Infrastructure & Enviro Management (NTIEM) as above shall be dis:harged to NTIEM CLETP for
further treatment and disposal. In no case cfMuent shall be discharg:d in to Environment by any
means.

N
GPCEB ID: 11460, Inward 1D:276:380 Print Date: 27/06/2023 | 2:23 pn < Q Page 2 of 7
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GPCB

GUJARAT POl?%TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
(T) 079-23232152

3.10 The applicant shall provide adequate capacity effluent treatment plant which shall beoperated

efficiently so that effluent from the existing industrial unit shall conform to the CETP inlet
norms mentioned above, however the final discharge of treated effluent from CE'TP shall adherc
to the standards prescribed by the Board for CETP of M/s. Narol Textile Infrastructure & lnviro
Management (NTIEM), Narol.

3.11 Incase of failure of CETP, applicant shall have to treat the trade cffluent of their unit fully so

4, CONDITIONS UNDER THE AIR ACT:

4.1

Temparature

Colour (Pt.Co.scale) 100 units
Suspended Solids 100 mg/L
Oil and Grease 10 mg/L
Fixed Dissolved Solids 2100 mg/L
Phenolic Compounds 1 mg/L
Sulphides 2 .0 mg/L
Ammonical Nitrogen 50 mg/L
Total Chromium 2 mg/Ll
Hexavelent Chromivm 0.1 mg/L
BOD (5 days at 200C) 30 mg/l.
COD 250 mg/L
Cyanides 0.2 mg/L
Flourides 2mg/L
Chlorides 600 mg/L
Sulphate 1000 mg/L
Insccticides/Pesticides Absent
Total Kjeldahl Nitrogen 100 mg/L
Mercury 0.01 mg/L
Lead 0.1 mg/L
Cadmium 1 mg/L
Copper Img/L
Nickel I mg/L
Zinc 5 mg/L
Arsenic 0.2 mg/L
Sclenium .05 mg/L
Boron 2 mg/L
Bio-Assay Test 90% survival of fish aficr 96 hours in

100% cffluent

o

as to achieve the quality of the treated effluent from their industrial premises as per the GPCB
norms mentioned below and shall be discharged into mega pipeline.

Unit shall vse fuel as specified in this consent and the flue gas emission through stack shall
conform to the following standards:

(;PCB iD:11460, laward m:zgjﬁan Gujar@m‘ g’!%ﬁ'—!j%%
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i P Stack. :
sr| Stack |.| Vo wewrp L o e sight i
?«L o | e CopacityRemarks ‘- c?;’%}f*i”l'»'i'.'.!‘::.'n nﬁ'tz&":.:?. Permissble i
: _ L) g
5.1 | 2540 10 Pl Common Coal E.5.P, Muli 3 PM- 150 mg/Nm3.
Boiler Stack Cyclonv, Wi ler S02-100 PPM.
Scrubber NOX-50 PPM
- - - | 30MTvday - oo ——. .. .
5-1 | 3405 Fuel Heater A0 Coal Multi Cyclm ¢ 32 PM-150 mg/MNm3.
(Thermic) Scrubber K$02-100 PPM.
NOX-50 PPM

42 There shall bec no process gas emission from the manuficturing process and any other

43

ancillary industrial ope ation through various stacks/ vent of reactors, process, vessel from plant
premises.

The concentration of (he following parameters in the ambiem. ai- within the premises of the

unit shall not exceed the I'mits specificd hereunder.

@_nSr Ne. o Paramcters

e,

"-':;Jhglble L.imit (miemgum im3)

* 24 Howrs Average

l’dl‘lll.uldle Ma[l-..r (l’\lll ) 60 10

I'nrlltulale Matl-..r (1‘\I2 ) 40 (%3]

‘aulphur Dnomdc (S( )" 50 4]

o |

Nllmbcn Diox Idt, NO ?) 40 80

—_— - e e e o L . ————— ]

4.4

4.5

4.6

4.7

5.1
5.2

Annual arithmetic mein of minimum 104 measurcments in a year at a p.artu.ular site
taken twice a week 24 heurly at uniform intervals,

24 hourly or 08 houvrly or 01 hourly monitored values, as applicable, shall be complicd
with 98% of the time in a year. 2% of the time, they may excced the limits but not on two
consccutive days of monitoring.

The applicant shall incal & operate air pollution control system in order to achicve noms
prescribed below.

The applicant shall prcvide portholes. ladder, platform etc. at chirincy(s) for monitoring the air
cmissions and the same shall be open for inspection to/and for use o Board’s stafT. The chimney(s)
vents attached to various sources of emission shall be designed by nuiabers such as 8-1, -2, ctc. and
these shall be painted/ Jisplayed to facilitate identification.

The industry shall take adequate measures for control of noise levels irom its own sources within the

premises $0 as to mainain ambicnt air guality standards in respect f noisc o Iess than 75d3 (A)
during day time and 70 dB (A) during night time. Daytime is reckoncd in betwecn 6a.m. and10 p.m.
and nighttime is reckoned between 10 p.m. and 6 a.m.

The applicant shall previde proper ventilation and exhaust facilitics so as 10 maintain  healthy

working atmosphere, withi v the factory premises.

AUTHORISATION FOR TIIE MANAGEMENT & HANDLING OF HAZARDOUS
WASTES Form-2 (Sce rule 6(2))

Number ofauthorization: AWH-126751 daie of issue 06/06/2023, Va id upto 31/03/2028

M/s. Aarnav Fashions 1 1d. (Old Name: Gopi Synthetics Pvt Ltd) is | creby granted an authorization

to_operate facility for fellowing hazardous wastes on the premises sivuated at Plot No: 302, Ishanpur
Road, Narol - Vatva Rowl. Narol, 1ist: Ahmedabad.

o

N
GPCB 1D:11460, Inward 10:276 380 Prini Date: 27/06/2023 | 2:33 pr Paget ol 7



— GUJARAT POlZi!lTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

53

54

5.5
5.6

57
5.8

5.9

5.10

5.

5.12

b
e N e
\%# GANDHINAGAR - 382010,
GPCB {T) 079-23232152
ina| M e ofDispoest . Remaria
I | Chemical Residues | 24.1 0.80] Collection, Storage,
Transportation, Disposal at
authorized TSDF site having
valid CCA
2 [Chemical sludge from|l 353 130.00{ Collection, Storage,
waste waler treatment Transportation, Disposal  at
authorized TSDF site having
valid CCA
3 |Empty barrels! |1 33.1 45.00] Collection, Storage, | 1500 Nos/Year
containers/ liners Transportation, Disposal by sell
contaminated with out to authorized actval users
hazardous chemicals/ under Rule 9 having valid CCA,
wastes Disposal by reuse within plant
: premise
4 [Used or Spent Oil I 31 1.20] Collection, Storage, | 1.2 KL/Year
Transportation, Disposal by
reuse within plant premise

The authorization is granted to operate a facility for collection, storage, transportation and ultimate
disposal of Hazardous wastes as above.

The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

The authorization shall be in force for a period up to validity mentioned in this order.

Any unauthorized change in personnel, equipment or working conditions as mentioncd in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the rencwal of an authorization shall be made as laid down in rule 6.

Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and shall
apply for Authorization/submit details for all the applicable waste as per the Rules 2016 within 15
days.

The person Authorized shall not rent, lend, scll, transfer or otherwisc transport the hazardous and
other wastes except what is permitted through this authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this rcgard at regular
interval of time. '

The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages duc to llandling and
Disposal of 1 lazardous Wastc and Penalty”

Unit shall comply any other conditions as per the Guidelines issued by the Ministry of Lnvironment,
Forest and Climate Change or Central Pollution Control Board from time to time.

(\}‘PCB 1D:11460, Inward lD:Z(;glﬁan Gujarlart!t g.!%%?@”j%& ‘-a%-f)
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5.13

5.15

5.16

317

5.18

5.19

5.20

6.
6.1

6.2

6.3

6.4
6.5

6.6

6.7

6.8

6.9

172

Records of waste gencration, s management and annual return shall be submitted in Gujarat
Pollution Control Board in Form-4 by 30th day of June of every yca - lor the preceding period April
to March.

The waste gencerator shall be totally responsible for collection, stor: ge, transportation and ultimaie
disposal of the waste goncrated.

Emply drums and comainers of toxic and hazardous material shall e treated as per the guidelines
published for “Managenent & [landling of discarded containers”. ccord of the same shall be
maintaincd and lorwarc ¢ 10 Gujarat Pollution Control Board regularly.

Unitshall take all concrete measures 1o show tangible rcsults in waste  gencration, wasic
reduction/avoidance, rcuse and recycle. Action taken in this regarc shall be submitted within 03
months and also along with Form — 4.

Industry shall have 10 display the relevant information with regard 1o 1azardous wasic as indicated in
the Ilon. Supreme Cownt’s order in W.P. No: 657 dated 14th October 003,

The occupiers of facilitics shall not store the hazardous and other w: stes for a period not excceding
nincty days. Prior pcraussion of the Board shall be obtained for extent ion of the storage period.

The occupicr shall maintzin the records of generation, sale, storage, transport, recycling, co
processing and disposal o “hazardous waste and make available during the inspection.

The transportation of th: hazardous waste shall be carried out in G’ mounted dedicated vehicles.

GENERAL CONDI'TIONS:

Any changc in personn 1. cquipment or working conditions as mentioned in the consents order/form
should immcediacly be atimated to this Board.

In case of any acciden . fetails of the same shall be submitted in 1 orm - 11 10 Gujarat Pollution
Control Board.

Whencver duc o accident or other unforeseen act or ever, such criiss ons occur or is apprehended to
occur in exeess ol standards laid down such information shall be forthwith reporied to Board.
concerned Police Station, Office of Directorate  of  Health  Serv ce, Depariment of i:xplosives.
Inspectorate of IFactorics vnd local body.

As per “Public Liability Irsurance Act - 91" company shall get inzurace policy, il applicable.

In case of faiture of polhion control equipments, the production p-ocess connected 1o it shall be

stopped. Remedial act mwvmeasuses shall be implemented immrediately to bring entire situation
normal.

The enviconmental management unit/cell shall be setup to ensurc implementation and monitoring of
environmental — salcpuwds  and  other  condition  stipulated by statutory authoritics. The
environmental managenwe i cell/unit  shall  directly  report  t¢  the  chief exceutive of the
organization and shali, ok as a (ocal point for internalizing environmental issucs. These cells/units
also coordinate the exer:ise of environmental audit and preparation ol :nvironmental statements.

‘The environmentad auda Jif applicable) shall be carried out yea“ly lhe environmental statements
pertaining to the previod s car shall be submitied 10 this Board latest by 30th Scptember every year.
Unit shallcabide 1o dinectims, guidelines, circulars issued by Hor "blt NGT, Hon'ble Court. Molil-.
CPCB and GIPC).

In cas¢ ol change ¢l ownership/management the name and addeess of the new owners/ partners/
directors/proprictor shl immediatcly be intimated 10 the board.

N
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6.10 Industry shall have to display on-line data outside the main factory gate with regard 1o quantity and

6.11

6.12

6.13

6.14

6.15

nature of hazardous chemicals being handled in the plant, including wastewater and air cmissions
and solid hazardous wastes generated within the factory premises.

Disposal system for storm water shall be provided separately. In no circumstances storm water
shall be mixed with the industrial effluent.

In case, at any point of time, it is found that the industry has submitted any false or mislcading
information or data or document which is material to take decision on the application, The Board
reserves the right to review and/or revoke the consent/authorization.

The Board reserves the right to review and/or revoke the consent and/or make vanations in the
conditions, which the Board deems, fit in accordance with Section 27 of the Act.

The industry shall strictly abide to the assurance/undertaking submitted during processing of the
application.

The Board may revoke or suspend the consent if implementation of any of the above conditions is not
found satisfactory.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

'_—'\'- A PMJ"&

(Jignasha B Pandya)
Unit Head, Ahmedabad (East)

(\H'CB 1D:11468, Inward ID:ZQL%an Gu]arf'ﬂ« QQMUJ%L
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Consent to Establish
CTE Amendment No. 131417

NO: GPCB/ABD/CCA/NL-36(5)/ID: 11460/ Date: / /2024

To,

M/s. Arnav fashions Ltd.,

(Old Name-Gopi Synthetics Ltd.)
Plot No: 302, Isanpur Road,
Narol- Vatva Road,

Ahmedabad - 382408.

SUB: Amendment in CTE of this Board.
REF: 1. Your CTE - Amendment application Inward No. 285583dated: 10/08/2023.
2. CCA order no.GPCB/ABD/CCA/NL-36(5)ID: 11460/746560Dated: 04/07/2023.

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without
reducing your responsibilities undér the said Acts in any way, this is to inform you that this Board
grants amendment in Consent to Establish (NOC) granted to M/s. Arnav fashions Ltd. located at
Plot No: 302, Isaripur Road;Nafol- Vatva Road, Narol, Ahmedabad for the following conditions
only.

1. The Condition about detmls of Production is amended and shall be read as under.

Sr. Product ST Quantity (meter/month)
No. ' : Existing Proposed Total
1. Pnnted Finished Cloths 22 Lacs 38 Lacs 60 Lacs

° The validity period of the order shall be up to 09/08/2030.

2. - SPECIFIC CONDITION; " .
2.1 Industry shall comply with the Solid Waste Management Rules-2016.
2.2 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
*+ for the withdrawal of ground water, if applicable
23 Unit shail strlctly ubeylcomply the orders by Hon’ble High Court of Gujarat in WPPIL
© 98 0f 2021 from time to time.
24 Unit shall mnot carry, out any kind of production activity covered under EIA -
Notification — 2006 wnthout obtainmg prior EC from competent authority.
2.5 Unit shall install and commission Continuous Emission Monitoring System- CEMS (as
- per CPCB guidelines for relevant parameters) which shall be connected with
GPCB/CPCB server. =
2.6 Unit shall provide dedicated storage area to store fuel, hazardous & non-hazardous
waste, '
2.7 . Unit shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of this
. Board.
2.8  Unit shall use Agro waste/coal in place of wood as fuel.
2.9 Unit shall provide APCM as per solid fael guidelines of GPCB.
2.10 - The fly ash generated shall be collected and stored in fly ash silos.
2.11 The fly ash shall be utilwed as per Fly Ash Notification-as amendment from time to

time. . :‘ : _? :
> " Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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2.14
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'.35

37
3.0,
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Unit shall not install any new plant machinery, ETP Plant, flue gas stack and process
stacks in the premises without obtaining prior CTE from the Board.

As per Provisions of Rule 18 of Solid Waste Management Rules-2016 you are directed to
make an arrangement in utilities to replace at least five percent (5%) of your solid fuel
requirement by ‘refused derived fuel.

The unit shall upgrade and augment the ETP units owing to the increased wastewater
quantity the adequscy of the ETP units shall be submitted at the time of applying for
CCA amendment.

“ -CONDITIONS UNDER WATER ACT 1974:

-Water Source: Bom -ell.

The quantity of water consumption for domestic propose, after proposed amendment, shall

" increase from 11 to 15 KLD.

The quéantity of domestic effluent from the factory, after proposed amendment, shall increase

" from 6.0 KLD to 9.0KLD. .

Domestic effluent shall be disposed off through septic tank/soak pit system.

The.quantity of the total water consumption after proposed amendmant, shall increase from
983KLD to 3199KLD.” + '

The quantity of indistrial effluent from the process, after proposed amendment, shall increase
from 801" KLD to 2550KLD. Which shall be treated in ETP comprising of primary and
secondary treatmem umts Treated effluent shall be discharged into CETP operated by
NTIEM -

TRADE EFFLUEN'Q- :
© The applicant shall operate effluent treatment system efficiently so that effluent from the
industrial-unit shall conform to the CETP inlet norms mentioned below however the final

" discharge of treated ‘éffluént from CETP shall adhere to the prescribed standards for CETP
of Narol Textile Infrastructure & Enviro Management (CETP).

'PARAMFTERS CETP INLET NORMS
| pH 6.570 8.5
“Temperature - - 40°C
| Colour (Pt.Co.Scale) in units 100 units
- | Suspended Solids 30C mg/L
" | Oiland Grease 1€ mg/L |
Chlorides = = 60C mg/L
Phenolic(Compounds 1 mg/L
Cyanides : 0.2 mg/L |
| Fluorides ' 1.5 mg/L
" Sulphates 100C mg/L
TDS _ 2100 mg/L
Insecticidzs _ Absent
‘Percent Sodinm - 60 %
Sodium absorption ratio - 26 mg/L
A Total residual chlorine . 1 ( mgL
Sulphides . . '
"Ammonical Nitrogen 5C g
"Total Chroriium -
Hexavalent Chromium 0. l y]_..
BOD (5 days at 20°C) ___50C mg/L

coD 120€ mg/L

' /@PageZOfG
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METERS CETP INLET NORMS
Fixed Dissolved Solids 2100mg/L
Mercury 0.01mg/L |
Lead 0.1mg/L |
Cadmium Img/L |
Copper 3mg/L |
Nickel 3mg/L |
Zinc Smg/L |
Arsenic 0.2mg/L |
Selenium 0.05mg/L
Boron 2m
3.72.  The final treated effluent confirming to CETP inlet norms shall be fully conveyed into
CETP of M/s. Narol Textile Infrastructure & Enviro Management (CETP) through
underground drainage system of NTIEM, in no case effluent shall be discharged in to
Environment by any-means.
3.73.  In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully
so as to achieve the quality of the treated effluent from their industrial premises as per the
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.
PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40°C |
Suspended Solids 100 mg/L
Oil and Grease 10 mg/L |
Fixed Dissolved Solids 2100 mg/L |
Phenolic Compounds 1 mg/L
Sulphides 2.0 mg/L |
Ammonical Nitrogen 50 mg/L |
Total Chromium 2 mg/L |
Hexavelent Chromium 0.1 mg/L |
BOD (5 days at 20°C) 30 mg/L |
CoD 250 mg/L |
Chlorides 600 mg/L |
Sulphate 1000 mg/L |
Bio-Assay Test 90% survival of fish after
96 hours in 100% effluent
3.74. Industry shall provide flow meter at outlet of ETP & maintain its records.
3.7.5.  Unit shall maintain- daily log book of quantity of water consumption, waste water
generation and waste water discharged to CETP. .
3.7.6.  Unit shall maintain record of chemical consumption and electricity consumption.
4. CONDITIONS UNDER AIR ACT 1981:
4.1 Following shall be used as fuel.
Sr. Utility Equipment Fuel Quantity (MT per day)
No. Existing | Proposed Total
1257 Steam Boiler (10TPH) Imported Coal
(5000 U) Lignite/ Fire Wood/
3. | Steam boiler (27 TPH) | Bio Fuel /@
Page S o1 6
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4.2 The applicant shall 'nstall & operate air pollution control system in order to achieve norms

prescribed below.

4.3  The flue gas emission through stack shall conform to the following stzndards: .

Stack | Stack Attached | Stack Height APCM Parameter Pern.ns:;nble
No. To In meter Limit
I Electro Static
. Precipitator +
(Sl"f,?r'l‘;g)""e’ 3120 | Multi Cyclone
+ Alkaline
water Scrubber
2. | Thermo Pack T1s ESP + alkaline ls’g"z‘“'ate matter | 159 ‘;%N"‘-"
Heater (5000 U) ’ water scrubber NOx 50 ppm
3. | Steam boiler Electro Static
(27 TPH) Precipitator +
31.20 Multi Cyclone
+ Alkaline
Scrubber

4.4

&

< Note: Unit proposed o send additional steam from 27 TPH boiler to their adjoining sister

concern industry name'y M/s. Aarnav Industries Pvt. Ltd.

a)

There shall be no process emission from manufacturing process & otter ancillary operation.

Specific Conditions stipulatéd in Critically Polluted Areas (CPA) Severely Polluted
Areas (SPA)

Additional conditions u_nder Air Act:

Unit shall adhere to stringent air pollutants standards i.e. 80 % of existing flue gas and
process emission s:andards in the CPA.

b) Unit shall adhere to stringent air pollutants standards i.e. 90 % )f existing flue gas and

process emission s:andards in the SPA,

c) Following air pollution control measures shall be provnded for the flue gas en‘nssxon sources

‘like Boiler, Therm:c Fluid Heaters etc. (As Applicable)

Stipulated APCM in Red / Orange category industrial units of CPA/SPA
Steam generation capacity Type of AFCM
(in TPH)
Less than | Multi Cyclone
1to <3 ' Multi Cyclone + Water Scrubber
3to<6 Bag filter + Water Scru:bber
26 ESP+ Water Scrubber

d) Unit shall provide at least two stage scrubbing system of appropriute media for the control

of the process gas «:mission.

Unit shall install aad commission Continuous Emission Monitoring. System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB
server (In case of large and medium red category industries)

All common faciliries shall install CEMS (as per CPCB guidelines for relevant parameters)
which shall be connected with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE), Common Spray Dryer, Common incinerator etc.

Page 4 of 6
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g) The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from

- time to time for effective fugitive emission control. (like guidelines for: Stone crushing

units, Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drums, containers etc.) '

h) Unit shall take adequate measures to control odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water
curtain), closed / automatic material handling system, containment of the odour vulnerable
areas etc. '

i) Unit shall not use Pet-coke, furnace oil, LSHS as a fuel.

j)  Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Arc Fumace instead of Cupola furnace in foundry industry, Caustic Recovery

- System in Cotton Textile units etc.)

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas.

1) Unit shall provide Wall to Wall carpeting in vehicle movement areas within premises to
avoid dusting.

Additional conditions ilnggr the Water Act:

a) Unit shall only use treated effluent for preparation of lime and other slurry in ETP. No fresh
water shall be utilized in ETP.

b) Inthe case, if the Tndustry is not a member of CETP and domestic waste water generation is
more than 10 KLPD, industry shall install STP of adequate capacity and treated sewage
shall be reused / recycled to the maximum extent. :

. €) In case of Large and Medium Red Category industry, the unit shall install system for

continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to .
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.
d) If the water consumption of the unit is more than S0 KLPD, Unit shall submit detailed water
harvesting plan (off site). :
e¢) The unit shall explore Techno-Economic feasibility of Zero Liquid Discharge (ZLD) and if
feasible, ZLD should be adopted. .

Additional.conditions under the Hazardous Waste Management Rulesi

a) Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de-
inking sludge etc. (High Volume- Low Effect Wastes) as per prevailing guidelines and its
disposal at designated locations approved by the Board.

b) Industry shall dispose its hazardous wastes through co-processing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016.

¢) Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid management, and other guidelines/directions published from time
to time by GPCB and/or CPCB, etc. '

d) Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles only.

Othef General Cdnditiggg:

a) ‘Unit shall submit report of compliance of the conditions of EC every year to the Board
prepared by third party. . o :

b) Unit shall enhance CER fund allocation to at least 1.5 times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance. %f

. ) | . Page 5 of 6
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5. Al the other conditions of the existing CCA order no: AWH- 126751 Date of Issue:
06/06/2023shall remain unchanged.

6.  You are directed to comply with these conditions in true spirit.

_ For and on behalf of
Gujarat Pollution Control Board

(J. B. Pandya)
Scientific Officer

Page 6 of 6
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4 Al
INTIEM .
Promisfing Sustainable Development Narol Textile Infrastructure & Enviro Management

Date: 05/11/2022
Membership No.: 35

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent
generated by our member units to CETP and convey treated effluent to mixing
chamber for final discharge vide CCA No.: GPCB/ABD/NL/CCA-232(2)/1ID-
34244/426600 dated 01/11/2017. It is further to certify that, M/s. Aarnav
Fashions Limited are the member of NTIEM and they have booked a quantity of

25,50,000 Liters/Day to discharge their effluent in the conveyance pipeline as a

part, against the total consented quantity of 100MLD.

This certificate is valid for a period of 1 years from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Enviro Management

e, (a0

Rajesh Bindal \
~ Hon. Secretary ; NTIEM

éOutward No. T\ ¥ S
;Date: 71 Vv edd
'S_ign-i G&Y\M/\ .

170 - Part, Saijpur-Gopalpur, Opp. IOC Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)
Ph.:+91 79 29708230 E-mail : contact ite : i
A. Member of CETP / TSDF ? Certificate (MEM) Upload(ﬁ f@ntlemfgcg)g w?Fleg'el'lgV;g\gé%tlem.com
B. 11460-Arnav fashions Ltd. (Old Name-Gopi SyntheticS )accep@ﬁ%’g %@ﬁ E d . o

responsi |ty
and undertakes that the furnished information is CORRECT & ACCURATE.




Annexure -2.7D

Gujarat Polluti$i@ontrol Board PCB Id: 11460 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Arnav fashionsLtd. (Old Name-Gopi SyntheticsLtd.) | Outward No: 42020-03/06/2024 |
Email : PLOT NO:302,
admin@aarnavgroup.com ISANPUR ROAD, NAROL- VATVA ROAD,
Teleoh ] AHMEDABAD - 382405
epnone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Not In Gidc
9879204915,9825008998
Inspection Id: 804812 ( Others/Higher Authority) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / LARGE/ Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

Inspection Dt & Time: 23/05/2024 13:00/ Air , Water , Hazd ~ Person Contacted : Malay Patel ( Supervisor)

Env Audit Detail : Sch: 2, Samata Consultancy ServicesPvt. Ltd., Year : 2017, On Dt :

Commissioned Dt :  10/02/2005 Production Start Dt : 12/12/2004 Applicability of CRZ Rules: No

ol ~lo o

l©
|

10
11

12

Water Consumption in Kilo Lts Per Day Ind: 3190.000 Dom: 15.000 Borewells: 0

Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Equalization Tank,Primary,S-Aeration Tank,S-Sec Clarifier,S-U.A.S.B,Secondary, Tertiary

Whether Industry isamember of CETP ? Narol Textile Infrastructure & Enviro Management, Ahmedabad
(EAST)

13

Boilers=2, DG Sets=0, Flue Gas =4, Process=0, ETP Cap = 6221, Capacity of All = not applicable

APCM Details: Alkali Scrubber,E.S.P,Multi Cyclone
Fuel Used : Coal,Solid Fuel
Stack Attached to : Boiler,Fuel Heater(Thermic)

14

15
16

17

TSDF Name:  Eco Care Infrastructures Pvt Ltd [48212]

|LabChargesPending: Rs515500 ~ Water CessChargesPending: NIL
Last Env. Form V : 2021-2022 Water CessReturn: 2017-2018 HW Monthly Return: 2023-99
Last 3Legal Action:

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
01/07/2023 SCN 19/03/2024 742626 SCN OTH 796797
04/02/2021 SCN 04/07/2023 594963 SCN OTH 746535
25/04/2023 SCN 10/05/2023 734902 SCN COM 743949

Monthly Patrak Data: Last Return: 201909 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP - 0, APCM -0 Meter Reading - 0, Kilo Litre - 21979 Meter Reading - 0, Kilo Litre - 16906
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Gujarat Pollutii@@ntrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 11460

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes

a |- | ROFileNo ABD-NL-32

b |- | Industry Operating without CCA Yes

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No
MTHs )

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation No.

e |- | SMF availability Not Reqd

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | |,
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises/Whether EXCESS? | -

_ | Recycler/ Actual user hasvalid Authorization under Yes

91" | rules6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery

h | - | installed (Capacity of Machine,No. of Batch/Day,Annual| -------------------
Capacity)

il Technical capability and equipment complying with the Yes
SOP/Guideline?

.| _| Isunit complying the conditions givesin Yes

I'| 7| soP/Guidelines?

k |- | Facility isadequate for the applied process Yes

| | -| Passbook is maintained? Yes

m |- | Detailsof PLI, if applicable | e

n |- | Details of safety spects provieded by the facility | -------------

o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

03/06/2024 2/7 (Through XGN)




Gujarat Pollutfpi@Sntrol Board PCB Id: 11460

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Water Parameter

b |- | Source of Water Supply Borewell

c |- | W.W.G isEXCEEDING the CCA Limits No.

d |- | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Yes

f |- | Treatment System ADEQUATE to handle existing effluent | Adequate

g |- | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 1
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (11460)
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Gujarat Polluti$i@pntrol Board PCB |d: 11460

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided ETP consisting of Primary treatment units for treatment of generated effluent. During
inspection, ETP treatment units are observed in operation. Treated effluent is sent to CETP NTIEM for further
treatment and final disposal to River Sabarmati through dedicated underground pipeline network of CETP
NTIEM. Flow meter provided on fina discharge lineis not observed in working condition. Hence, unit is
instructed to repair the same. Moreover, thereisno any ZLD condition given in CTE/CCA issued to the unit.
During inspection, one treated w.w. sample (pH — 7 to 8 on pH strip, Color: Purple) collected from the final outlet
of ETP for further analysis purpose. Ureais not observed being utilized for wastewater treatment.
[393]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

The unit isinspected w.r.t. Hon'ble NGT Matter, Original Application no. 95/2024 (WZ). The matter is
registered with reference to the complaint of Mr. Dayaram J. Y adav alleging that the said unit isreleasing
untreated/partially treated industrial wastewater into River Sabarmati through open pipelines leading to pollution
in River Sabarmati, violating the ZLD (Zero Liquid Discharge) and other conditions of CTE (Consent to
Establish) issued by GPCB. During inspection, unit is observed in operation and processing of cloth is observed
going on.Unit is having CCA for Printed Finished Cloths —22 Lac meters/Month which is valid upto 31.03.2028.
Unit has also obtained CTE Amendment vide order no. 131417 for expansion upto 60 lac meter/Month, treated
w.w. discharge upto 2550 KL D, Boiler —2 nos. (10 TPH & 27 TPH), TFH (5000 U) whichisvalid upto
09.08.2030. CCA Application w.r.t. obtained CTE is under processing at HO. General housekeeping and ambient
air quality isfound normal. Necessary instructions are issued to the unit for compliance. [393]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) viaOrder Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings: as crux[393-DEE]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance
1. Uil AsHo{l YAlsid Hon’ble NGT, Original Application No. 95/2024 (WZ) dedl lad 8.

Compliance Observed in this | nspections.
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Gujarat Polluti$@®Epntrol Board

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 11460

Instructions in Previous Visits and Reply Insp Det Instruction Status
2. Boiler 4ol TFH AU cll$oll oUESALES Yosololl APCM cduSall. 778010(31/03/24) Fully Complied
3. ETP Ml Spent Acid oll cuR(2l HI2 Rule -9 ol 223l Anadl. 778010(31/03/24)
4. ETP Slue) scllleR 3R s:uag. 778010(31/03/24)
5. Fly Ash allZl(g52lo{l dxid lotcueulle) Yrudl uletet s34, 778010(31/03/24) Fully Complied
1. Ocell 3 HIdell GaUleatall, WRll auRleletl, dtel Well [sidatl, sladel 778010(31/03/24) Fully Complied
aduRL2Lell, Fly Ash ol Haz. waste oil 32l 9% $2cll.
6. lSoll CCA oll 2Rclg) YU Uletat §24. 778010(31/03/24) Fully Complied
4. Spant Acid (2 Rule-9 aadl. 773481(26/02/24)
2. TFH A& Solid fuel ol JUSSALES Yoy, APCM AdUSCL. 773481(26/02/24) Fully Complied
3. Fly Ash storage H(2 Silo @oUsdl. 773481(26/02/24) Fully Complied
1. BEAl ARl Hl¥ell Production, Raw material, Wl ctuRuel, atel well 773481(26/02/24) Fully Complied
[@Aslctetl 321, fuel consumption, disposal oti 32l UL,
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Gujarat Pollutii@@pntrol Board [ PCB Id: 11460

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (11460)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond

1| W-13 [@7to8onphstrip/ 1310-1310 REP |##final outlet of the etp ~ Purple

B Process Stacks

Cc Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |Boiler 31 (Steam boiler (27 TPH) YES ASC,ESPMUL | Coal 95 MT/Day
2 | Boiler 31 (10 TPH Common YES ASC,ESPMUL | Cod 30 MT/Day
Stack
3 | Fuel Heater 32 5000 U YES ASC,ESP Coa 95MT/Day Stack sampling with
(Thermic) different combination
of pet coke-mixture as
fuel is carriedout as
study purpose
4 | Fuel Heater 0 consider asdeleted YES N.A Solid Fuel
(Thermic)
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Inorganic Acids (Spent Acids) Il -B15 0.000-M.T| COL,REC,REU,STO
2 | Chemical Residues | -24.1 1.500-M.T| COL ,DSS,STO, TRA,DST
3 |Chemica dudge from waste water treatment | -35.3 200.000-M.T| COL,DSS,STO,TRA,DST
4 | Empty barrels/containers/liners contaminated with hazardous | -33.1 45.000-M.T| COL,DCO,CYC,REU,STO,TRA
chemicals /wastes
5 | Used or Spent Oil | -51 2.000-M.T| COL,REU,STO, TRA
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |printed finished cloth 0.000 0.000- MTS 0.000
2 |printed finished cloth 0.000 0.000 - MTS 0.000
3 |printed finished cloths 0.000 0.000- MTS 0.000
4 |printed finished cloths 0.000| 2200000.000 - MTS 0.000
5 |Printing Finished Cloths 60.000 22.000- LMT 60.000
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |binder 0.000-M.T
3 |bleach liquor 0.000- M.T
4 |caudtic lye 0.000-M.T
5 |common salt 0.000- M.T
6 |dyes 0.000- M.T
7 |hydrochloric acid 0.000- M.T
8 |hydrogen peroxide 0.000-M.T
9 |printing gum 0.000- M.T
10 |scouring agent 0.000- M.T
11 |sodaash 0.000- M.T
12 |sulfuric acid 0.000- M.T
13 |textile auxiliaries 0.000- M.T
14 |wetting agent 0.000-M.T
15 |\whitening agent 0.000- M.T

G Water Consumption & Generation Break up
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Gujarat Pollutii@Gontrol Board

PCB Id: 11460

W (Inspection Report ) - Air,Water ,Hazardous
| (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) |WC: 3205.000f WWG: Water Source Remark
2559.000

1 |Boiler Feed 590.000 90.000 Borewell

2 | Cooling Water 365.000 315.000 Borewell

3 | Domestic Purpose 15.000 9.000 Borewell

4 | Mnfg Process 1404.000 1334.000 Borewell

5 | Wash Water 831.000 811.000 Borewell
H Solid Waste

Inspection Team :

D.B.Prgapati, SO - MS. APARNA AJAY NAVALAKHA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(D.B.Prajapati, SO )

03/06/2024
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—_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

\\ T /7 Sector-10-A, Gandhinagar-382 010
h\ | /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.AD

In exercise of the power conferred under section-25 of the Water (Prevention and Control of

Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and

Authorization under Hazardous Waste (Management and Trans boundary Movement) Rules’2016
framed under the Environmental (Protection) Act-1986.

And whereas Board has received on line consolidated application Inward ID No: 203298
dated 15/10/2021 for Renewal the consolidated consent and authorization (CC&A) of this Board
under the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

TO,

M/S. Chiripal Industries Ltd,

Plot No: 174,

Saijpur - Gopalpur, Piranhas Road, Narol,
Ahmedabad - 382405

1. Consent Order No.: AWH- 117634 date of Issue: 21/03/2022.

2. The consents shall be valid up to 24/10/2026 for use of outlet for the discharge of trade
effluent & emission due to operation of industrial plant for manufacture of the following
items/products:

Sr. No. Product Quantity per
month
1. Processed Synthetic/ Cotton / Hosiery 12.0 lacs meter
Cloth

2 Embroidered/ Flocked/ Polarized Cloth 7.5 lacs meters
3 Vat Paste / Pigment 20.0 MT

4 Textile Gum 200.0 MT

5 Lubricating Emulsion 100.0 MT

6 Formulation based Textile Auxiliaries 180.0 MT

7 Captive Power / Electricity 1.7 MW

8 Texture Yarn 400.0 MT

9 Garment Stitching 21.0 lacs meters
10 Paper Tube 25.0 MT

11 Khnitted Fabrics 90.0 MT

12 Textile Auxiliary Binders 400.0 MT
13 Adhesive 70.0 MT

14 PVA Emulsion 30.0 MT

SPECIFIC CONDITION:

Industry shall comply with the Solid Waste Management Rules-2016.
Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
for the withdrawal of ground water, if applicable.

. Unit shall not carry out any activity which may attracts provisions of EIA notification
2006.

Clean Gujarat Green Gujarat 3
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4.0 CONDITIONS UNDER THE AIR ACT:

189

CONDITIONS UNDER THE WATER ACT:
Source of Water: Bore well.

The quantity of the fresh water consumption for industrial purpose shall not exceed 351 KLD.
Out of which 321 KLPD shall be used for industrial purpose, 10 KLPD shall be used for

domestic purpose and 20 KLPD shall be used for gardening purpose.
The quantity of domestic waste water generation shall not exceed 8.0 KLD.
Sewage shall be disposed off through septic tank/soak pit system.

The quantity of the industrial effluent to be generate from the manufacturing process and other
ancillary industrial cperations shall not exceed 315 KLD. Out of which 120 KLPD shall be
reused back in process and 195 KLPD after treatment sent to CETP of M/s NTIEM, Narol.

The Industrial effluent shall conform to the following standards:

PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40°C
Color (pt.co.scale) in units 100 units
Suspended Solids 100 mg/L
Oil and Gresse 10 mg/L
Phenolic Conpounds 1 mg/L
Fluorides 1.5 mg/L
Sulphides 0.5 mg/L
Ammonical Nitrogen 50 mg/L
BOD (5 days at 20°C) 500 mg/L
COD 1200 mg/L
Chlorides 600 mg/L
Sulphates 1000 mg/L
Total dissolved Solids 2100 mg/L

Industry shall provide flow meter at outlet of ETP & maintain its records.
The effluent conforming to the above standards shall be conveyed through ATPA closed Pipeline
and sent to CETP of' M/s NTIEM Narol for treatment. Treated effluent shall be disposed by

NTIEM as per norms given to CETP, Narol.

4.1 The following shall be;used as a fuel:

Sr. No. Fuel Quantity
1. Lignite/Coal/Agro waste 239 MT/Day
2 LDO/HSD 300 Lit/Hr
4.2 The flue gas emission through stacks shall conform to the following standards:
Stack Stack Stack height APCM Permissible
Noo)'| attached to in meter Parameter Limit
FBC Steam PM 150 mg/Nm’
1 Boiler I for 65 ESP SO
CPP-23.0 2 100 ppm
TPH NOx 50 ppm
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2 Thermopack Multi cyclone
Boiler —I 45 separator +bag filter
7000 U + Alkali Scrubber
3 Thermopack Multi cyclone
Boiler 11 40 separator +bag filter
4000 U + Alkali Scrubber
4 DG set — 09 -
1250 KVA

4.0 There shall be no process emission from manufacturing process & other ancillary operation:

4.1  Ambient air quality within and outside the premises of the unit shall conform National Ambient
Air Quality standards notified by MoEF vide notification dated 16/11/2009 and mainly to the

following standards:

Sr. Pollutant : Time Weighted | Concentration
No. Average in Ambient air

1. Sulphur Dioxide (SO,), pg/m? Annual 50

24 Hours 80

2. Nitrogen Dioxide (NO;), pg/ m? Annual 40

24 Hours 80

3. Particulate Matter Annual 60

(Size less than 10 pm) OR PMy, pg/ m® 24 Hours 100
4. Particulate Matter (Size less than 2.5 pm) | Annual 40
ORPM 75 pg/ m? 24 Hours 60

4.2 The applicant shall provide portholes, ladder, platform etc. at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers such as
S-1, S-2, etc. and these shall be painted/displayed to facilitate identification.

43  The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6 a.m. and10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

4.4  The applicant shall provide proper ventilation and exhaust facilities so as to maintain healthy
working atmosphere within the factory premises.

4. Authorization under Rules 6(2) of Hazardous and other Wastes [Management &
Transboundary Movement] Rules — 2016. [Form -2]

5.1 Number of authorization: AWH- 116634 date of Issue: 21/03/2022.

5.2 M/s, Chiripal Industries is hereby granted an authorization to operate facility for following
hazardous wastes on the premises situated at Plot No174, Saijpur-Gopalpur, Pirana Road,
Narol, Ahmedabad

N

Clean Gujarat Green Gujarat §
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Sr. | Hazardous Waste Quantity Schedule Method of disposal
No. Category
Collection, Storage,

L.~ | ETP sludge 6 MT/month | 1-35.3 Transportation, Disposal at TSDF.
Discarded 13 . .

5 containers/barrels/ no’s/month Collection, Storage, Transportat‘lon,
drums I-33.1 | Disposal at authorized
Discarded 302 decontamination facility.
bags/liners kg/month

Collection, Storage,
. 20.0 Transportation, Disposal at
3. | Used spent oil Lit/month 151 AregistSred re-processors or used as

lubricant within plant.

53

54

5.5
5.6

5.7
5.8
5.9
5.10

5.11

5.12

5.13

5.14
5.15

5.

6.1

The authorization is granted to operate a facility for collection, storage, transportation and
ultimate disposal of Hazardous wastes as above.

The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

The authorization shall be in force for a period up to 24/10/2026.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.
An application for the renewal of an authorization shall be made as laid down in rule 5 (7) Gi).
Industry shall submit annual report within 15 days and sub squinty by 31st January every year.
Industry shall have to manage waste oil; discarded containers etc. as per the Rules 2016 and
shall apply Authorization/submit details for all the applicable waste as per the Rules 2016 within
15 days.

The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

The person authorizec shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. anc' their possible impacts and also carry out mock drill in this regard at
regular interval of time.

The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling
and Disposal of Hazardous Waste and Penalty”

Any other conditions. for compliance as per the Guidelines issued by the Ministry of
Environment, Forest aind Climate Change or Central Pollution Control Board from time to time.
Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year,

The authorization is granted to operate a facility for collection, storage, within the factory
premises and treatment, transportation and ultimate disposal of Hazardous wastes as above.

GENERAL CONDITIONS:

Any change in persornel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.
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6.2 Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reported to Board, concerned Police Station, Office of Directorate of Health Service, Department
of Explosives, Inspectorate of Factories and local body.

6.3 In case of failure of pollution control equipment, the production process connected to it shall be
stopped. Remedial actions/measures shall be implemented immediately to bring entire situation
normal.

6.4 The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory authorities.
The Environmental Management Cell/Unit shall directly report to the Chief Executive of the
organization and shall work as a focal point for internalizing environmental issues. These
cells/units also coordinate the exercise of environmental audit and preparation of environmental
statements.

6.5 The Environmental audit shall be carried out yearly and the environmental statements pertaining
to the previous year shall be submitting to this State Board latest by 30th September every year.

6.6 The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board deems, fit in accordance with Section 27 of the Act.

6.7 In case of change of ownership/management the name and address of the new owners/
partners/directors/proprietor should immediately be intimated to the Board.

6.8 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14th October 2003.

For and on behalf of
Gujarat Pollution €ontrol Board

(Rajesh Kumar Parmar)
Environmental Engineer

NO: GPCB/ABD-CCA-NL-77(6)/ID: 11003/ Date:
Issued to:

M/S. Chiripal Industries Ltd,

Plot No: 174,

Saijpur - Gopalpur, Piranhas Road, Narol,
Ahmedabad - 382405

N
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTCR 10-A,
GANDHINAGAR - 382010,

(T) 079-23232152

By RP.AD
Consent to Establish
CTE Amendment No. 129628

NG: GPCB/ABD/CCA/NL-77(T/ID: 11003/

Date: [ /2023

To,

M/s, Chiripal Industries Ltd,
Plet No: 174, Saijpur - Gopalpur,
Pirana Road, Narol,

Ahmedabad - 382445,

SUB:  Amendment in CTE of this Board.
REF: L. Your CTE - Amendment application Inward No. 282101dated; 01/07/2023.
2. CCA order no.GPCB/ABD/CCA/NL-T7(6)/1D: 11003/626002 Dated: 22/03/2022.

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974. the Air Act-1981 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants amendment in Consent to Establish (NOC) granted to M/s. Chiripal Industries Ltd located

at Plot No: 174, Saijpur — Gopalpur, Pirana Road, Narol, Ahmedabadfor the foliowing
conditions only,

b, The Condition about details of Production is amended and shall be read as under,
Sr. | Product Quantity per month
No. Existing Proposed Total
T | Processed Symthetic/ COtON /| 19 4 { o meter | 78 Lac meter  90.0 Lac meter
IIIIIIIIIIIIIIIIIIIII Hosiery Cloth
<. Embr_mdercdf Flocked/ 7.5 Lac meter ¢ 22.5 Lac meter | 30.0 Lac meter
Polarized Cloth
3. Vat Paste / Pigment 20 MT - 20.0 MT
4 Textile Gum 200 MT - 200 MT
5. | Lubricaling Emulsion 100 MT - 100 MT
6 I*‘or{zftijila'tion based Textile 180 MT _ 180 MT
Auxiliaries
7. | Captive Pawer/ Electricity 1.7 MW 250 MW 4.20 MW
8. Texture Yarn 400 MT 1000 MT E400 MT
9. Garment Stitching 21 Lac meter | -21 Lac meter -
10, ! Paper Tube 25 MT 25 MT “-
11. | Knitted Fabrics a0 MT 500 MT 390 MT
1 12. | Fextile Auxiliary Binders 400 MT - 400 MT
i3, 1 Adhesive WHMT - 7O MT
ML PVA Emuision 30 MT - OMT

. The validity period of the ovder shall be up 1o 36/06/20390,

2. SPECIFIC CONDITION:

Industry shall comply with the Solid Waste Management Rules-20616.
Industry shall obtain NOC from CGWA as per order of Hon. Nationa! Green Tribunal
for the withdrawal of ground water, if applicable

Pagc ToT6
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Linit shall strietly obev/comply the orders by Hon*ble High Court of Gujarat in WPPIL
98 of 2021 from time to time.

Enit shail not cirry owt any kind ef production activity covered under EIA —
Notification — 2006 without obtaining prier EC from competent authaority.

Luit shall install and commission Continuous Emission Monito.ing System- CEMS (as
per CPCB guidelines for relevant parameters) which shall be connected with
GPCB/ICICB server. _

Unit shall providc dedicated storage area fo store fuel, hazardous & non-hazaedous
waste,

Unit shall corply with Solid Fuel Guidelines as well as Coal handling guidelines of this
Board.

Unit shall follow rhe Seolid Fael Guidelines which is published by Board for control,
management and ¥ andiing of fty ash,

Unit shall use Agro wastefcoal in place of wood as fuel.

Unit shall provide APCM as per solid fuel guidelines of GPCH,

‘The fly ash generaed shall be collected and stored in fly ash silos.

The fiv ash shall be autilized as per Fly Ash Notificaiion-as amendment from time to
time,

tnit shali not install any new plant machinery, ETP Plant, flu: sas stack and process
staeks in the premises without obtaining prior CTE from the Board.

As per Provisiens of Rule 18 of Solid Waste Management Rules-1016 vou are directed to
make an arranzement in utilities to replace at least five pereent (3% of your solid fuel
requairement by ‘rifused derived fuel’.

CONBITIONS UMNDER WATER ACT 1974:

Water Source: Cwan Borewel

The quantily <1 the (resh water consumption for gardening Hurpose, afier proposed
amendment. sha:t ircrease from 30 KLD to 100 KED

The quantity of water consumption for domestic propose, after proposed amendment, shall
increase from 10 Ki.D to 150 KLD.

The quantity of dorestic effluent from the factory, afier proposed a nendment, shall incrense
from 8.8 KLD t» i00 KL.D,

Domestic efftuent ehal) be treated along with industrial wastewater it to ETP,

The quantity of-the total water consumption afier proposed amendinent, shall increase from
461KLD to 8153 KLD. which inciudes 7068 KLD fresh water and 1150 KLD reused water.
The quantity ol ndustrial effluent from the process. after proposed a nendment. shall increase
from 315 KLD to 5325,

Total Industrial ¢fflient + Domestic effiuent 84258 KILD shall be trea ed in ETP comprising of
Primaary. secondary and terttary treatment facilityQut of it FES0.0 FLD wastewster shalf be
reused/recyeled Lor process & washing and remaining 4275.0 KLD shall be discharged imo
CETP of NTIEM for further treatmem & final disposal,

Unit shalt provice flow meter on re use line and records there of shal. be maintained.

TRADE LFFLUENT:

3.10.3. The applicar shall operate efffuent treatment system efficienthy so that effluent from the

industrial unit shall conform to the CETP inlet norms mentioned below however the final
discharge of trexed effluent from CETP shall adhere to the preseiibed standards for CETP
of Narol Textile ntrastructure & Envire Management (CETP).
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTCR 10-A,
S N ot
1\ T I GANDHINAGAR - 382010,
GuPCB (T) 079-23232152
PARAMETERS CETP INLET NORMS
pH 65TO8S
Temperature 40" C
Colour (Pt.Co.Scale) in units F04 units
Suspended Solids 300 mg/L
Ol and Grease 10 me/l.,
Chlorides 600 mg/L,
Phenolic Compounds | mg/L. |
Cyanides 0.2 mg/L
Fluorides 1.3 mg/l.
 Sulphates 1000 mg/L
oS 2100 me/L. |
Insecticides Absent
Percem Sodium 60 %%
IIIII Sodium absorplion ratio 26 ing/L. |
Total residual chilorine 1.0 mg/L. |
Sulphides 2 mg/L |
- Ammonical Nitrogen 50 mg/L
Total Chromium 2 mg/L.
Hexavalent Chyomium 0.1 mg/LL
BOD (5 days at 20°C) 500 mg/L |
COD 1200 mg/L |
Fixed Dissolved Solids 2100mg1. |
Mercury 0.01mg/L
Lead 0.1mg/L, |
Cadmium o Imgil,
Copper 3mg/L |
Nickel 3mg/L
Zine Smg/lL |
Arsenic 0.2mg/L
Selentum 0.05mg/L.
Boron 2mg/L

3,102, The final treated effluent confirming to CETP inlet norms shall be fully conveyed into
CETP of Mis. Narol Textile Infrastructure & Enviro Management (CETP) through
underground drainage svstem of NTIEM, in no case effluent shall be discharged in 10
Environment by any means.

3103, In case of failure of CETP, applicant shali have to treat the trade effluent of their unit fully
50 as toachieve the quality of the treated effiuent from their industrial premises as per the
GPCBwnorms mentioned below and shali be discharged into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
pHi 6.5 TO 8.5
Temperature 40°C
Suspended Solids | 100 me/l,
..... Oil and Grease T 10 me/L
Fixed Dissolved Solids 2100 mg/L
Phenolic Compounds i mg/l,
Sulphides 2 .0 mgl
Y Ammonical Nitrogen 50 mg/L
Total Chromium 2 mgl
Hexavelent Chromium 0.1 mg/L |

fNMNmmn 3viimrat Mraorm (211iarat
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3.10.4.  Industry shall provide flow meter at outlet of ETP & maintain it+ 1 :cords.
3005 Unpit shall waintain daily log book of quantity of water cosumption. wasse water
generation und waste water recyeled & discharged 1o CETP.
5.10.6.  Unit shall ma atain record of chemical consumption and electricit: consumption.
4. CONDITHONS UNDER AIR ACT 1981;
4.1 Following shall be used as fuel.
Sr. Uslity Equipment Fuel Quantity (MT perday)
Na., o Existing | Proposed @ Total |
L. | FBC Steun Boiler - 1 5’
for CPP 22 0 TPH)
2. | Thermopach Boiler — . ,
- (r?}:;‘;g‘:‘f'_“’ Boiler =11 ) ionite’ Coal 139.0 75 2140
5 ptey S ol Apro Waste! MT/ Day MT/Day M1 Day
3. Thermogsc: Boiler - 2 ’ -
(4600 U {1 oposed —
Standby’ o
4. | FBC Stewm Boiler -2 '
(55.0 TPH _ .
; f;’hefi;(;;—i; STy Wood: Saw ~ 130 130
(7000 U (As per CTE Dust MIDay . M1Day
807 e R
6.  Non IBR Builer (600 - :
Kg/Hr) Natural Gas - 2500 '
&t : N > SCM/Hr.  SCM/Hr
{propose ] 1: dismantle} i o B
7.1 DGO Seti2 108.) (1250
VA eacl _ ] W)
kVA cac) cl no. LDO/HSD | 3000 LivHr. | — oo
{existing o8 ¥ no. EitHr.
staedbpy, o
4.2 The applicant sh:ll nsiall & operate air pollution copirol system in order to achieve norris
prescribed below
4.3 Theflue gas emis sion thrcugh stack shall conform to the following st ndards:
Stack” L Stack . | Permissible |
Stack Attached Te , ; . ; . :
Nao. a(____f_‘_ Height /ﬂ’(‘M P&rs.lil.efer Limit
I, FBC Steam Eoiler - | ESP i Alkali ;
for CPP (23.4 TFH) 65 m Scrubber or Lime |
[ i _..dOSing S}"SIC[T? 3 PR = ] -
2. FBC Steam Foiler — 2 Alkali Scrubber or iﬁa.:; ;1Iatc F20 me/Nm3
55.0 TPH} 65 i si -
( _ m lee. dosing | S0, 100 ppm
L system NG 50
3. Thermopack 30: er— Multi Cyclone | St ppm
1 {7000 U . 45.0m Separator + Bag
IIIIIII i Filter
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_ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

e e
e
L\ T 7 GANDHINAGAR - 382010,
‘G‘Pg{ (T) 079-23232152
47| Thermopack Boiler — Multi Cyclone ¢
2 {4000 Uy Separator - Bag
(Proposed - Standby) 40.0 m Filter
5. Thermopack Boiler — | (Common) | Multi Cyclone
37000 UhH : Sepurator + Bag
Filter
6, Non [BR Boiler (600
Ke/Hr)
{proposed to N -
dismantle)
7. [).G. Set (2 nos.)
(_i250.k\{;’-\ e?tch}{l 9.0 m _
no, existing & 1 no,
standby)

4.4 There shall be no process emission from manufact uring process & other ancillary operation.

-

*
+

*  Specific Conditions stipulated in Critically Polfuted Aveas (CPA)/ Severely Polluted
Areas (SPA)

. Additional conditions under Air Act:

a}  Unit shall adhere w stringent air pollutants standards i.e. 80 % of existing flue gas and
process emission standards in the CPA.

b) Unit shall adhere to stringent air pollutants standards i.e. 90 % of existing flue gas and
process emission standards in the SPA.

c) Following air pollution control measures shall be provided for the flue gas emission sources
like Boiler, Thermic Fluid Heaters ete. (As Applicable)

Stipulated APCM in Red / Orange category industrial units of CPA/ SPA
Steam generation capacity Type of APCM
L 41 )
Less than 1 Multi Cvclone
| 30 <3 Multi Cyclone + Water Scrubber
3 to<b6 Bag fitter +~ Water Scrubber
=6 ESP+ Water Scrubber

d) Unit shall provide at least two stage scrubbing system of appropriate media for the control
of the process gds €mission.

e} Unit shall install and commissien Continuous Emission Monitoring System- CEMS {as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB
server (fn-case of large and medium red category industries)

) All common facilities shall install CEMS (as per CPCB guidelines for relevant parametars)
whichishall be connected with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE). Common Spray Dryer, Common incinerator efc.

g) “The umt shall adhere to Sector specific guidelines’ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushing
units, Coal handling units. spent soivent handling and management, spent acid management,
Decontamination of drums, containers ete.)

h} Unit shall take adequate measures to control odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water
curtain), closed / automatic material handling system, containment of the odour vulnerable
arcas etc.

i) Unit shall not use Pet-coke, furnace oil. LSS as a fuel.

Pagedofb
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Unit shall adopt sectoral Best Available Technology-BAT(Like Us: of Induction Furnace,
Flectric Are Furagce instead of Cupola furnace in foundry industry. Caustic Recovery
System in Cottos Taxdile units eie))

Unit shall provide green belt of 40% of the plot area, using concept < f the social forestry and
development of gre2n belt outside project premises in adiacent areas.

Unit shall provide Wall to Wall carpeting in vehicle movement aeas within premises o
avoid dusting.

Additional conditions under the YWater Act:

a)
b)

¢l

d)

€)

Linit shaif only use treated effiuent for preparation of lime and other sturry in TTP. No fresh
water shall be wilized in ETP,

In the case. if the Ludustry is not 2 member of CETP and domeéstic waste water generation is
more than 10 £ LED, industry shall install 3TP of adequate capacitty and treated sewage
shall be reused / revycled to the maximum cxient,

fn case of Larpe and Medium Red Category industry, the unit ‘hall install svstem for
continuous moritoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pl, Flow, Temperature. TOC/COD, NH3-N ete.y axd shall be connecied o
GPCB server. In case, if the industry is a member of CETP, unit sha 1 install flow meter,

I} the water consunption of the unit is more than 50 KLPD, Unit shidl submit detaited waler
harvesting plan {ofi site).

The unit shall explore Techno-Economic feasibility of Zero Liquid Discharge (ZL1D) and if
feasible. 711> shouid be adopted.

Additional conditions under the Hazardous Waste Management Rales:

a)

b)

¢}

d)

Unit shal! stric iy arry out handling, storage and disposal of (1y-ash. slag, red-mud. de-
inking sludge exc. High Volume- Low Effect Wastes) as per previiling guidelines and its
disposal at desiznared locations approved by the Board.

industry shall Jispose its hazardous wastes through co-processing, pre-provessing to the
extent possible orior its disposal to incineration/ landfiil as per provisions of Hazardous and
Other Wastes (1Mar agement and Transboundary Movement) Rules, 016,

Industry shall s riciky comply with all the measures specified in gui lelines for spent solvent
ranagement, sper’ acid management, and other guidelines directic ns published from time
0 time by GPCT ayd/or CPCB, ete.

Unit shall carry 001 transporiation of hazardous wastes through GPS mounted vehicles only,

Other General € omditions;

a)

b)

Uinit shatl subriit report of compliance of the conditions of EC cvery year to the Board
prepared by third party.

Linit shall enhance CER fund allocation to at least 1.5 times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance

AH the other conditions of the existing CCA order notAWH- 17634 Date of issue:
21/03/2022shall 1em1in unchanged.

You are dirccted o comply with (hese conditions in true spirit,

For and on behalf of
Gujaral Pollution Control Board

"—J-fhnfc’-ml"]k

(J. B. Pandya)
Scientific Officer
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FEATIEM 1
Ny = Narol Textile Infrastructure & Enviro Management

', Promoting Sustainable Development
i ¥

Date: 09/06/2023
Membership No.: 7

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent
generated by our member units to CETP and convey treated effluent to mixing

chamber for final discharge vide CCA No.: AWH — 124634 dated 25/02/2023

It is further to certify that, M/s. CHIRIPAL INDUSTRIES LTD. are the
member of NTIEM and they have booked a quantity of 42,75,000 Liters/Day to

discharge their effluent in the conveyance pipeline as a part, against the total

consented quantity of 100MLD of the CETP.

This certificate is valid for a period of 1 year from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Enviro Management
@M dzo

Rajesh Bindal

Hon. Secretary f NTIEM
OutwardNo.___ DA \ a1
Date:___ ANGGNADRD

Sign.: &%\f\)\/\—a -

170 - Part, Saijpur-Gopalpur, Opp. 10C Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)

A Vember of CETP | TShE 7 oo TOaro o2l sontact@ntiem, com, Wehsite : www.ntiem,com
B. 11003-Chiripal Industries Ltd.(Shanti Ind.) accepts GI&LEW%Q&G&Q&QNPLOEOOM

and__gp_de_rtgkes_ _t_hat the furnished information is CORRECT & ACCURATE.




Annexure -2.8D

Gujarat Pollut@)@pntrol Board PCB Id: 11003 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Chiripal IndustriesLtd.(Shanti Ind.) | Outward No: 42016-03/06/2024 |
Email : PLOT NO:174,
pavan_2675@yahoo.com SAIJPUR - GOPALPUR, PIRANA ROAD,NAROL,
Teleoh ] AHMEDABAD - 382405
ephone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
Inspection Id: 804803 ( Otherg/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / LARGE/ Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 9:30/ Air , Water , Hazd Person Contacted : SHRI PAVAN SHARMA.-
MANAGER
4 |Env Audit Detail : Sch: 2, Sunrise Environment Consultant , Year : 2017, On Dt :
Commissioned Dt : 18/02/2010 Production Start Dt : 20/02/2010 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 7008.000 Dom: 150.000 Borewells: 0
"6 | Waste Water generation/ Discharge (kipd):  Ind: 4275000 ~  Dom: 100.000  Tubewells 3
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: borewell
8 | Disposal Modeof Industrial / Domestic: ~ CommonETP/lmigation
9 | Discharge Pt / Final Receiving Body (Ultimate): CETP of NTIEM CETP/ No generation of industrial wastewater
10 | Status of water consent Under the Water Act,1974:  AWH-117634-24/10/2026 Last Inward:313359-23/05/2024[ONL]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Collection Cum Equalization,P-Flash Mixer,P-Holding Tank,P-Nuetralization,P-Oil-Grease Trap,P-Pri
| settling Tank S-Aeration Tank,SFilter Pressure.S-Sec Clarifier,S-Siudge Dry BedsT-Carbon Filter, T-Sand Filter
12 |Whether Industry isa member of CETP ? No
13 |Boilers=5, DG Sets=1, Flue Gas=12, Process=0, ETP Cap =569, Capacity of All =50Hp

APCM Details : Bag Filter,Dust Collector,E.S.P,Multi Cyclone ,Scrubber
Fuel Used : Coal,Diesel,Lignite,Natural Gas,Wood
Stack Attached to : Boiler,D.G. Sets,Fuel Heater(Thermic)

14

15
16

17

TSDF Name:  Eco Care Infrastructures Pvt Ltd [48212]

|Lab ChargesPending: Rs550500 ~ Water CessChargesPending: NIL
Last Env. Form V : 2021-2022 Water Cess Return : 2016-2017 HW Monthly Return : 2023-99
Last 3Legal Action:

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/03/2024 SCN 31/05/2024 804451 SCN OTH 812664
30/01/2024 SCN 14/05/2024 769691 SCN OTH 811041
17/10/2023 NOT 30/11/2023 31A,, 757313 NOT OTH 759592

Monthly Patrak Data: Last Return: 202102 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 0, ETP- 0, APCM -0 Meter Reading - O, Kilo Litre - 0 Meter Reading - O, Kilo Litre - 0

03/06/2024 17 (Through XGN)




Gujarat Polluti@i)ontrol Board

PCB Id: 11003

% (Inspection Report ) - Air Water ,Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
One Time Updations
0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
e |- | Electric Company Name (Power Supply) Torrent power Ltd
p |- | On East Direction of the location of the Company Industry
p |- | On North Direction of the location of the Company Industry
p |- | On South Direction of the location of the Company Industry
p |- | On West Direction of the location of the Company Industry
0 | - | Production since (Date) or Proposed 20/02/2010
g | - | Nos of Stacks ( Flue Gas & Process) 0,0
k |- | Recycler Registration Valid ?? N.A
i |-| Name& Addressof MAIN Re-Cycler | -
h |- | Regdwith T.SD.F g/l'\’tNL-t%c[cZgzaﬁ]l nfrastructures
i | -| Recyclable Hazd Waste Disposal to Ofs State
f |- | Display Board Provided at the Entrance ? Yes
BEP-Bavla Eco Project, Tal:
| |- | CETP Name Bavla, Dist: Ahmedabad.
(SAN-10653)
n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0
d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary
General Observation
a |- | ROFileNo ABD-NL-437
a | - | Isthe Industry in Operation ?? Yes
b |- | Industry Operating without CCA No.
c |- | HasProduction exceeded (last 3 MTHSs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
Air Related
a | - | Fuel Type confirmitivewith CCA ? Yes
b |- | Av. Fuel Consumption EXCEEDING CCA limits No.
c |- | APC Measures confirmitive with CCA conditions ?? Yes
d |- | ALL APCMsarein operation Yes
e |- | SMF availability Provided
f |- | Thick Smoke observed in Flue Gas/Processes ?? No.
g |- | ph of Scrubbing Media as per requirement ?? Yes
h |- | Ultimate Disposal of Scrubbing Media ETP
i |-|Nosof Samples: Stack & Ambient 0,0
GEM
1g| - | Where Authorization Under BMW Rules 2016 obtained ? | o
Provide Authorization No. / Date
Haz Waste Related
a |- | Haz waste Catg confirmitive with CCA Yes
b |- | H.W generation exceeding CCA limits No.
c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??
03/06/2024 2/7 (Through XGN)




Gujarat Polluti@ntrol Board PCB Id: 11003

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

d | - | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING
e |-l Fully
f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? No
_ | Recycler/ Actual user hasvalid Authorization under No
9 "] rules6 or 9 of HOWR-2016? :
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| -----
Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
.| _| Isunit complying the conditions givesin No
I " | SOP/Guidelines? :
k |- | Facility isadequate for the applied process No.
| | -| Passbook ismaintained? No.
m | - | Detailsof PLI, if applicable |
n |- | Details of safety spects provieded by the facility
o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b |- | Source of Water Supply borewell
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 01
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (11003)

03/06/2024 3/7 (Through XGN)




Gujarat Pollut@@QSntrol Board PCB |d: 11003

S (Inspection Report ) - Air,Water ,Hazardous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Thisunit is having valid CCA of the board to manufacture - Processed synthetic cloths: 12 Lacs meters/month
and other various products which is valid up to 24.10.2026. Unit has also obtain CTE Amendment for production
expansion of: Processed synthetic cloths: 90 Lacs meters/month and other various products valid till 30.06.2030.
CCA Amendment application for the same is under process. During visit, unit is observed in operation and
manufacturing of Cotton fabric processing is going on. AAQ and housekeeping is observed normal. Unit has
provided Effluent Treatment Plant (ETP) consisting of Primary, Secondary and tertiary treatment units: collection
cum neutralization tank, primary settling tank, aeration tank and secondary settling tank, sand filters (2 nos.) and
carbon filters (2 nos.) followed by final holding tank for generated industrial effluent treatment from
manufacturing process. At the time of inspection, provided all ETP units are found in operation. After treatment
in ETP, treated effluent is partially reused and remaining is sent to CETP NTIEM, Narol for further trestment and
ultimate disposal into River Sabarmati through dedicated NTIEM (CETP) pipeline. « One waste water sample of
treated effluent (Color: Greyish; pH @7-8 on pH strip) is collected from final holding tank for further analysis.
Flow meter provided on final discharge line shows cumulative reading: 224979 m3 and flow rate: 49.7 m3/hr.
Reuse meters are provided at various 5 nos. of processing departments and readings of the same are noted:
113220.9 m3, 121357.5 m3, 55084.984 m3, 143645 m3 and 112195 m3 respectively. Ureais not observed within
ETP area and not used for wastewater treatment. [ 330]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

In compliance with the directive issued by the Honorable National Green Tribunal (NGT) via Order Application
No. 95/2024 (WZ) dated April 27, 2024, pertaining to the grievance lodged by Mr. Dayaram J. Y adav alleging
the discharge of untreated wastewater into River Sabarmati by various textile units through open pipelines and the
violation of Zero Liquid Discharge (ZLD) stipulations, this unit has been subject to inspection.This unit is having
valid CCA of the board to manufacture - Processed synthetic cloths. 12 Lacs meters/month and other various
products which is valid upto 24.10.2026. Unit has also obtain CTE Amendment for production expansion of:
Processed synthetic cloths: 90 Lacs meters/month and other various products valid till 30.06.2030. CCA
Amendment application for the same is under process. During visit, unit is observed in operation and
manufacturing of Cotton fabric processing is going on. AAQ and housekeeping is observed normal. Necessary
instructions are issued to the unit. [330]-24/05/2024

~ RO Query to Staff: put up back [630]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) via Order Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

03/06/2024 4/7 (Through XGN)
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Gujarat Polluti@i)@pntrol Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 11003

W.C Notings: As per crux[330-NRO]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance

The unit is visited w.r.t. NGT Matter no. 95/2024 (WZ)

Compliance Observed in this | nspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status
1. BUoll AsHoll Yellsldl dl. 22/03 /0% ol A% Asuoll luo{lsll ol | 804451(23/03/24) Fully Complied
oA usclloll 2ol AeelMl scUHL WA, Yellsid €Ut AsHall
TFH (7000U) A& cdudet AlHelle) maintenance st Alg lal HAA. UER
d2otloll [Qotctaur MEAl dar AHollott maintenance staloll Yaldl 2idle{l
detailed 5112(13loll Report submit 5.
2. AsHoll lelle) maintenance 5l cAwA safety related 1M aspects A | 804451(23/03/24) Partial Compliance
follow Sl clell BUYOU% ofs2llot ot Al A YHIBloll dAHIH UWILEL AES ll$al
Photograph u& sl s2¢<(l
3. e{Awuul stack of Repairing s sl WA A w3 6ll$a 1.l scll dal | 804451(23/03/24) | Compliance NOT Required
UER (LAl (L Yotloll) Aeelul GlSHL 9 ol sl A yeul sl
3. Boiler & TFH UR solid fuel guidelines 1j°60{o{l APCM causdl. 790871(19/04/24) Partial Compliance
1. BEEL AR HIdell Production, Raw materials, WR(l cu2eat, atetu(l 790871(19/04/24) Fully Complied
[Aslctetl 32t Atudl. Fuel consumption, H.W. generation/disposal =il 32l
Ul
2. Fly Ash store H124] Silo o 5134 Acc? Yol 531 cllSal gL s:cll. 790871(19/04/24) Partial Compliance
1. Fly ash oll 3% M2 Silo system cdUscll dal fly Ash Notifiction ofl dAHIH | 773712(28/02/24) Partial Compliance
oL Ello] YRAUR UEet $R9.
4. DAL 3 HIRMel BeulEatoll, Wl cuRiatetl, dlel Ul @stctell, tadel 773712(28/02/24) Partial Compliance
cURLelell, Fly Ash el Haz waste il 321 YLl e % sRcll.
2. WUsll AR Aol TFH A ool dueFsceSel Yosolall APCM &S AL, 773712(28/02/24) Partial Compliance
3. SR Stack oll ETS e o calibration &2l R cllSal QL s:cll. 773712(28/02/24) Partial Compliance
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Gujarat Polluti@@&pntrol Board [ PCBI1d: 11003
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S (Inspection Report ) - Air,Water ,Hazardous
a1/ 4

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (11003)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-14 @7to8onphstrip/ 32 0935-0935 REP |##fina outlet of the etp ~ Greyish
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Fuel Heater 40 |Proposed TPB 7000 U YES FIL,MUL,SCR | Coa 10.0 MT/Day
(Thermic)
2 |Boiler 65 |Proposed - 55 TPH YES ESP Codl 40 MT/Day
3 | Fuel Heater 30 |20 LK/h,com.st.-TFH YES DUSMUL,SCR| Wood 5.0 MT/Day
(Thermic) [SB]
4 | Fuel Heater 30 |20 LK/h,com.st.-TFH YES DUSMUL | Wood 4.0 MT/Day
(Thermic) [SB]
5 | Fuel Heater 40 40 LK/h,com.st.-TFH YES FIL,MUL,SCR | Coa 15.0 MT/Day
(Thermic) (SB)
6 |Boiler 65 (CPP boiler 23TPH YES ESP,MUL Lignite 80 MT/Day found in operation
7 |Boiler 11 Proposed Non IBR YES N.A Natural Gas 250 SCM/Hr
Boiler
8 | Fuel Heater 40 [70 LK/h,com.st.-TFH YES FIL,MUL,SCR | Lignite 33 MT/Day
(Thermic)
9 |D.G. Sets 9 (2nos. - stand by) N.A N.A Diesdl 300 lit/Hour
10 | Boiler 65 [12.0TPH YES DUSMUL | Cod 13.0 MT/Day
11 | Boiler 30 [7.0TPH (SB) YES DUSMUL | Cod 7.0 MT/Day
12 | Fuel Heater 30 POLK/h,com.st.-TFH YES DUSMUL | Wood 4.0 MT/Day
(Thermic) [SB]
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Spent acid | -26.3 5400.000-M.T | REC,STO,DET
2 |Chemical dludge from waste water trestment | -35.3 1200.000-M.T | COL,STO,TRA,DST
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 240.000-M.T | DSS,RRE,REU,STO,TRA
chemicals /wastes
4 | Used or Spent Qil | -51 0.200-M.T | COL,DSS RRE,STO,TRA
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |adhesive 70.000 70.000- M.T 70.000|Existing
2 |captive power generation 4.200 4.200 - MWH 4.200|Total after proposed Expansion
3 |embroidered/ flocked/polarized cloth 3000000.000| 3000000.000 - MTS 3000000.000|Total after proposed Expansion
4 |formulation based textile auxilliaries 180.000 0.000-M.T 180.000|Existing
5 |GARMENT STICHING 0.000 0.000- MTS 0.000|As per crux.
6 |knitted fabrics 590.000 590.000- M.T 590.000 | Total after proposed Expansion
7 |lubricating emulsion 100.000 0.000- M.T 100.000|Existing
8 |PAPER TUBE 0.000 0.000- M.T 0.000|As per crux.
9 |processed cotton/ synthetics/hosiery cloth 9000000.000| 9000000.000 - MTS 9000000.000|Total after proposed Expansion
10 |[PVA Emulsion 30.000 30.000- M.T 30.000|Proposed Products
11 [textile auxialry binders 400.000 400.000- M.T 400.000 [Existing
12 |textile gum 200.000 0.000- M.T 200.000 |Existing
13 |texturesyarn 1400.000 1400.000 - M.T 1400.000 | Total after proposed Expansion
14 |vat paste/pigment 20.000 0.000- M.T 20.000 | Existing

F Raw material :

03/06/2024
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Gujarat Polluti2{)@&ntrol Board PCB |d: 11003

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |binder 0.000- M.T
3 |bleach liquor 0.000- M.T
4 |caudtic lye 0.000- M.T
5 |Chemicals 0.000- M.T
6 |citric acid 0.000- M.T
7 |colored nylon tow 0.000- M.T
8 |common salt 0.000- M.T
9 |craft paper 0.000- M.T
10 |dyed / white yarn 0.000-M.T
11 |dyes 0.000- M.T
12 |gray cloth 0.000 - MTS
13 |hydrochloric acid 0.000-M.T
14 |hydrogen peroxide 0.000- M.T
15 |natural gas 0.000-M.T
16 |oxdlic acid 0.000- M.T
17 |polyester/ cotton yarn 0.000- M.T
18 |poy 0.000- M.T
19 |printing gum 0.000- M.T
20 |processed fabric cloth 0.000- MTS
21 |sodaash 0.000-M.T
22 |sodium hydro sulfite 0.000- M.T
23 |stitching accessories 0.000- M.T
24 |sulfuric acid 0.000- M.T
25 |Sulphamic Acid 0.000- M.T
26 |textile auxiliaries 0.000- M.T
27 lyarn gtitch 0.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in Klpd - Kilo Ltr per Day) |[WC : 7158.000f WWG: Water Source Remark
4375.000
1 | Agriculture 50.000 0.000 Borewell Plus 50.0 Recycled Water
2 | Boiler Feed 2961.000 1000.000 Borewell
3 | Cooling Water 735.000 525.000 Borewell Plus 535.0 recycled water
4 | Domestic Purpose 150.000 100.000 Borewell
5 | Mnfg Process 3112.000 3025.000 Borewell
6 |Wash Water 350.000 775.000 Borewell Plus 365.0 recycled water
H Solid Waste

Inspection Team :  H.|.MANIAR, SSO - MR. BRIJESH JTENDRAKUMAR CHAUHAN

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(H..MANIAR, SSO )

03/06/2024 717 (Through XGN)




Annex 29A
GUJARAT PO LJTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
T GANDHINAGAR - 382010,
GPCB (T) 079-23232152

BY RPAD
In exercise of the power conferred under section-25 of the Water (Prevention and Control of

Pollution) Aci-1974, under section-21 of the Air (Prevention and Centrol of Pollution) Act-1981 and
Agthorization under rule 6(b) of the Hazardous & other wastes (Management and Transhoundary
Movement) Rules’2016, tramed under the EPF Act-1986.

Aud whereas Board has received online application inward ID No: 263448 dated

24/09/2022 for Renewal of the Conselidated Consent and Authorization {(CC & A) of this Board,
under the provisions / rules of the aforesard Acts Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:
{Under the provisions / rules of the afore said environmental acts)

To,

M/s. Balkrishna Textile Litd,
Narol Char Rasta, Narol,
Ahmedabad - 382405,

1. Consent Order No: AWH- 123349 Daie of Issue: 20/12/2022,

2. The consents shall be valid up to 30/46/2027 for use of outlet for the discharge of trade effluent
and emission due to operation of industrial plant for manufacture of the following tems /
products:

Sr.No. | Product Quantity
1. Processed Clothes 25.00,000 meter/month
3. SPECIFIC CONBITIONS:
3.1 Industry shall manage Solid Wastes generated from imdustrial activities as per Solid
Waste Management Rules-2016 (solid waste as definwl in Rule-3(46)).

3.2 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal

for the withdrawal of ground water, if applicabie,

3.3 Unit shall strictly obey/comply the orders by Hon’bie High Court of Gujaratin WPPIL 98

of 2021 from time to time, _

3.4 Unit shall not carry oatany kind of preduction activity covered under EIA — Notification

— 2006 without obtaining prior EC from competent authority.
4. CONDITIONS UNDER THE WATER ACT:

4.1 Source of Water: Borewells.

4.2 The guantity of the water consumption for domestic purpose shall not exceed 10 KLD.

4.3 The quantity of domestic waste water shail not exceed 8.0 KLD.

4.4 Domestic effluent shall be disposed off through septic rank/seak pir system.

4.5 “T'he quantity of the water consumption for industrial purpose. shall not exceed 830 KLD.

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in Page 1 of 6
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4.6 The quantity ot the indusirial effluent to be generated from the masntacturing process and other
ancillary industriai operations shall not exceed 623 KLD.

4.7 The mdustrial effluen: after conforming to CETP inlet norms shall s discharged into CETP of
Narel Textile Infiast-ucture & Enviro Management (CETP) through underground drainage
SVSten.

TRADE EFFLUENT:

th

6.1 The applicant shall orerate effluent treatment system efficiently so that effluent from the
indusrrial umit shall conform to the CETE inlet norms mentioned below however the final
discharge of treated cffluent from CETP shall adhere to the prescrived standards for CETP of
Narol Textile Infrastucture & Enviro Manageiment (CETP).

PARAMETERS T CETPINLET® M
pH. R . 631085
Temperatyre _ 40°C

_Colowr (P:L0.Scale} in units - 100 units |

Susperded Solids o (00mgl
Oit ane G case 0 el
Chiorides N e €00 me/L
Phenolic Compounds e F gL
Sulphides _ 2 mg/l.

| Ammonical Nitrogen 30 mgit,
Total Chromium _ o 2 mg/l
Hexavalent Chromium Mimgl
BOD (fdwsat20°Cy £00 mg't

cob . 1200 mgl.
2100me/L.
Merewy Dimgi,
[Tead i Dl
 Cadminm "
t Copper
i Mickel
ine
©Arsenic

6.2 The final treated effluen: confirming o CETP inlet norms shall be fu Iy conveved into CETP of
M:s. Narol Textile Infrastructure & Enviro Management (CETP) thre agh underground drainage
systern of NYEEM. in no case effluent shall be discharged in 1o Environment by any means.

6.3 In case af failure of CETP, applicant shalt store the freated efftuent w thin promises & nnit shall
provide dedicated storage facility for treated offiuent at Teast tor 72 hou-s,

6.4 Industiy shall provide fix: pipeline with flow meter for treated effluent at outlel of ETP and shali

maintain its record. ,\Q\ﬂ

Page 2 0l'6



— GUJARAT POEI?(?TION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

b s e
=T 7 GANDHINAGAR - 382010,
GPCB . (T) 079-23232152

6.5 Industry shall provide flow meter at outlet of ETP & maintain its records,
6.6 Unit shall maintain daily fog book of quantity of water consumption. waste water generation and
waste water discharged (o CETP.

5. CONDITIONS UNDER THE AIR ACT:

5.1 Following shall be used as fuel,

Sr. No. | Utility Equipment Fuel Quantity (MT(‘da:\:)”
Thermic Fluid heater N
1. (3500 U) Lignite 4.7
.......................... R e AP — 1 Agro waste 10.67
2 Steam Boiler | Groundnut Husk £0.7
- {5 TPH) ' e

5.2 Fhe applicant shall install & operate air pollution control system in order to achieve norms
prescribed below,
53 The flue gas emission through stack shall conform to the following standards:

 Stack | Stack attached | Stack APCM Parameter | Permissible
- No to height Limit
_ . Twm Cyelone

o Steam Boiler Electro static

' (5 TPIN) i Precipitator Particulate matter | 150 mg/Nm®
33m  Multicyclone 50, 100 ppin
separator ¢ Pre NOx 50 ppm
5 Thermi’c fluid Heater + water
heater (3500 1) ]
scrubber

5.4 There shall be no process gas emission from manufacturing process & other ancillary operation,

5.5 Ambient air quality within and outside thg premises of the unit shall conform National Ambieut
Air Quality standards notificd by MoFF vide notification dated 16/11/2009 and manly to the

following standards:

Sr. " “Time Weighted | Concentration in |
No. | Pyutant Average Ambient air |
I Sulphur Dioxide (SO:), pg/m’ D Annual o '
24 Hours 80
2. Nitrogen-Dioxide (NO>), ug/ m’ Annual 40
24 Hours 80
3. Particulate Matter Annual 60 h
+ (Size less than 10 pm) OR PMy, pe/ m’ 24 Hours 100
..... T e e R e 7
(Size tess than 2.5 um) OR PM ;s ug/ m’ 24 Hours 60

> Clean Gujarat Green Guijarat N
Website : hitps://gpcb.gujarat.gov.in Page 3 of 6
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th
o

The Industry shall make adequate measures for control of noise levels from s own sources
within the premises so as to maintain ambient air quality standards in respect of noisc 1o less
than 75 dB{ay during day time and 70 dB (A} during night tim: Davtime is reckoned n
between 6a.m. and iU p.m. and nighttime is reckoned between [ pan. and 6 a.m.

3.7 The applicant shal: provide proper venttiation and exhaust facilitic: so as to maintain healthy
working atmosphere v ithin the factory premises.

The applicant shall provide portholes. ladder. platform etc. at chimnzy(s) for monitoring the air

n
90

enussions and the same shall be open for nspection w/and for use of Board™s stafl. The
chimney(s) vents attached to various sources of cmission shall be designed by numbers such as
S~1, 52, ete. and these shall be painted? displaved to facilitate identi weation.

6. Authorization under Rules 6(2) of Hazardous and other Wastes [Management &
Traashoundary Movoment] Rules - 2016, {Farm -2
6.1 Number of authorizations: AWH- 123349 Date of Issue: 20/12/2022.
6.2 M/s. Balkrishna Textile Ltd is hereby granted an authorization to voacrate facility for following
hazardous wastes on the prennises situated at Narol Char Rasta, Na -ol, Ahmedabaid - 382405,

“Hazardous Waste Total Quantity : Schedule | Method of disposal

_ Category 5
l. Discarded containers | 45 nos‘month Collection, storage, decontaminator,
Bags/Lincrs 20 nos/month 333 Transportation and Disposal by selling
to authorize d recycler,
o Collection,  storage, 'I'ransfﬁéftation
2. ETP Sludge 200 kgfday 353 ) D =
£ gda Disposal at "SI,
- T it R ) Colleaion ™ e
3. . 6.0 kg/month 241 . I
residac = Disposal at 7SDF.
_ Collection.  storage.  decontaminator,
4. Used Oil 95 LitMonth - © 5.1 Transporiation and Disposal by selling |

o authorize d recveler,

6.3 TFhe auvthorization is granted 1o operate a factlity for coflection, storage. transportation and
aitimate disposal of' fazardous wasies as above,
6.4 The quthorizatior is subject to the conditions stated below and suchk other conditions as may

be specified in the rudes from time to time ynder the Environment (Protection) Act-1986.
6.5 The authorization shall be  force for a period up to 36/66/2027.

6.6 Any unauthorizedicl ange in personnel, cquipment or working conditions as mentioned in the
authorization erder by the persons authorized shall constitute a bre: ch of this authorization.

6.7 An application for the renewal of an avthorization shall be made as laid down in rule 3 ¢7)
(i),

6.8 Industrylshall bave to manage waste oil; discarded containers efe as per the Rules 2016 and

shallapply for Anthorization/submit details for all the applicable v aste as per the Rules 2016
within 15 days.

6.9 The person Autherized shall not rent, Jend, sell. transfer or otherwise transport the hazardous
and other wastes vxe2pt what Is permitled throngh this suthorizatio.

/\@?
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610 The person authorized shall implement Emergency Response Procedure (ERP) for which this
anthorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time.

6.11  The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “lmplementing Liabilitics for Environmental Damages due o
Handiing and Disposal of Hazardous Waste and Penalty”.

6.12  Unit shall comply anv other conditions as per the Guidelines issued by the Ministey of
Environment. Forest and Climate Change or Central Pollution Control Board {rom time to
time,

6.13  Records of waste generation, its management and annual return shail be submitted in Gujarat
Poliution Control Board in Forin-4 by 30th day of June of every year for the preceding period
April to March.

6.14  The waste generafor shall be totally responsible for collection, storage, fransportation and
ultimate disposal of the waste generated.

6.15  Empty drums and containers of toxic and hazardous maierial shall be treated as per the
guidelines published for “Management & Handling of discarded containers”. Record of the
same shall be maintained and forwarded to Gujarat Poliution Control Board regularly.

6.16  Unit shall take al concrete measures fo show tangible results in waste generation, waste
reduction/avoidance. reuse and recvele. Action taken in this regard shall be submitted within
03 months and alsc along with Form — 4.

6.17  Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Han. Supreme Court’s order in W.P. No: 657 dated 14th October 2003,

6.18  The occupiers of facilities shall not store the hazardous and other wastes for a period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

6.19  The occupier shall maintain the records of generation. sale, storage, transport, recycling, co
processing and disposal of hazardous waste and make available during the inspection.

6,20 The transportation of the hazardous waste shall be carried out in GPS mounted dedicated
vehicles.

7. GENERAL CONDITIONS:

7.1 Anv change in personnel. equipment or working conditions as mentioned in the consents
order/form should immediately be intimated to this Board.

7.2 In case of any accident, defails of the same shall be submitted in Form — 11 to Gujarat
Pollution Control Board.

7.3 Whenever due 1o accident or other unforesecn actf or ever, such emissions occur or is

apprehended to ocentlin excess of standards laid down such information shall be forthwith
reported to Board) concerned Police Station, Office of Directorate of Health Service.
Department of Explasives, laspectorate of Factories and local body.

7.4 As per “Public Liability Insurance Act — 917 company shall get insurance policy, it
applicable.
7.5 In case of failure of poliution control equipments, the production process connected 1o it shall

be stopped. Remedial action/measures shafl be implemented immediately to bring entire
sttuation normal.

“fat

) Clean Gujarat Green Gujarat
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7.6 The environmental management uniticell shall be setup to ensure implementation and
monitoring of env ropmental safeguards and other condition stipulated by statutory
authorities. The environmental management cell/unit shall directly report to the chicel
executive of the urgamzation and shall work as a focal point for infernalizing environmesnial
issues. These cellvunits also coordimate the exercise of environm :ntal avdit and preparation
of environmenial staements. ’

7.7 The environmernal audiv (it applicable) shall be carried our early. The environmental
statements pertaivng to the previous vewr shall be submisted to this Board latest by 30th
September every vear.

7.8 Unit shall abide o directions, guidelines, circalars issued by Hor "ble NG, Hon'ble Court,
MoEF, CPCB and GPCB,

7.9 In case of chaog: of ownership/nunagement the name axd address of the new

owsers/pariners/Giresiors/proprietor shall immediately be mtimates. to the board.

7.0 Industrial shali have 1o display the relevant informarion with repard o hazardous waste as
indicated in the Hon Supreme cowt order in W.P no.657 of 1995 cated 14th October 2003

701 Industry shall have to display on-line data outside the main fictory gate with regard to
guantity and nature of hazardous chemicals being handled in the plant, inciuding wastewater
and air emissions and solid hazardous wastes generated within the hotory premises,

742 Disposal system for storm water shall be provided separately. 'nt no circumstances storm
water shall be mived with the industrial effluent.

733 Qo case. at any point of time, it is found that the industry his submitted any false or
misteading intornation or data or document which is materia  to take decision on the
apphication, The Board reserves the right to review andfor revoke the consent/authorization,

744 The Board reserves the right to review andior vevoke the consent andior make varialions in
the conditions, which the Board deenis. 1t i avcordance with Seet on 27 of the Act.

TS The industry shall strictly abide to the assmance/undertaking subs nted during processing of
the application.

7.1  The Board may revoke or suspend the consent, if implementetion of any of the above
conditions is not found satisfactory.
For and on hehalf of
Gujara: Pollution Control Board
Ky if Q-Par)o,
(J. B. Pandya}
Scientific officer
NO: GPCB/ABD-CCAN L VA(3)/1D: 10639/ Date:
ISSUED T(:

M/s. Balkrishna Textile Lic,
Narol Char Rastay Nared,
Ahmedahad - 382405,
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ByRPAD
Consegt to Establish
CTE Amendment No, 130348
NO: GPCB/ABD/CCA/NL-15(3)/ID-10639/ Date:
To,
M/s. Balkrishna Textile Lid. (wnit -I),
Narol-Char Rasta,
Narol,

Ahmedabad - 382405,

SUB: - Amendment in CTE of this Board.
REF: - 1. Your CTE - Amendment application Inward No. 280565 dated: 23/06/2023.
2. CCA order No: GPCB/ ABD/CCA/NL-15(3)/ID-10639/701942 dated: 24/01/2023.

Sir,
WiﬂlomFejudioemthspumofﬂﬁserdmduanaw(Pwvmﬁmdeomlof
Pollution) Act-1974, the Air Act-1981 and the Eavironment (Protection) Act-1986 and without
wdmmgywwspomibiﬁﬁesmdwﬂnuidAcmhmyway,ihisiswhfamywﬂmﬂﬁsBoud
grantsammdmeminCoummEmblkh(NOC)grmwdtommnTenﬂeLﬁ(uib
D,lomtedatNamlCharRuh.NamLAhmedabudforﬂnfoﬂowingomdiﬁomonly.

1.  The Condition about production details is amended and shall be read as under.

Sr. No. Product Quantity (meter/month)
Existing Proposed Total
1. Processed Cloths 25 Lakh 35 Lakh 60 Lakh

e The validity period of the order shall be up to 22/06/2030.

2. SPECIFIC CONDITION:

2.1 Induﬂ‘yshllmplywiththeSolldWmMnamentRulu-mlﬁ.

2.2, IudmﬂyshaﬂobuInNOC&o-CGWAuperorderofﬂon.NuﬁomleTﬂbuml
for the withdrawal of ground water, if applicable

23. Unit shall strictly obey/comply the orders byHol’bleHighCourtofGljautilWl'PE
98 of 2021 from time to time.

24. Unitlhllloturryoutnykindofpmducﬂonacﬂﬂtymrednnderm—
Notification — 2006 without obtaining prior EC from competent authority.

2.5, UnitshallpmvldeAl’CMaspersolidfuelglldeﬂluofGl'CB.

2.6. Theﬂya:hgeuntedshallbecollectedandmredilﬂyulsﬂu.

2.7. ThﬂyuhshﬂheuﬂhmduperFlyAahNodﬂuﬂon—lﬂZludumemhdﬁomﬁme
to time.

2.8, Unitshaﬂnﬂiuhﬂuymphﬂmeﬁmry,mph-t,ﬂmwmck.andpmm
mchinthepremheswithoutobuhhgpﬂorCTEﬁmtheerd.

Aot
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3.1.
3.2

33.

34.
3.5.

3.6.
3.7

3.8.

3.9.
39.1.

The quantity of water consumption
increase from 10 KI.D to 15 KLD.
The quantity of domestic wastewater

from 8 KLD to 12 KLD.

214

Domestic effluent shall bedisposedoﬂ‘ﬂnm@sepﬁctankfsoakptsystem.

'I'hequantityoftheﬁ'eshwamrconsmnptimforindustrial
amendment, shall insrease from 820 KLD to
lequnnﬁtyofﬂncbeﬁluent,aﬂerpmposednmmdmmt,shaﬂinmse

1985 KLD.

Industrial waste water generation 1985 KLD shall be
secondary and tertiary treatment facility. out of which

2385 KLD (Including 335KLD

for domestic propose, after proposed amendment, shall
generation, after proposed amendment, shall increase
purpose, after proposed
reused water),

from 625 KLD to

treated in ETP comprising of primary,
335 KLD treated waste water shall be

musedfmwashhgaﬁpmeessingwithhpmmisesmdmainhglmmumdwaste
wntershallbesenttc-CBTPomellnmem&EnvhoMmﬂgemm

Flowmeterdmﬂbeprovidedmrﬂwelimmdmmdsofwﬁvﬂyﬁsemmdwmwm
reused shall be maintained.

IRADE EFFLUENT:

The applicant shaﬂopemtceﬂlumtﬁ'emmentsystemefﬁcienﬂysoﬂmteﬁluentﬁ'omme
industrial unit shall conform to the CETP inlet norms mentioned below however the final
dischugeofumﬂeﬂlmﬁomCETPshﬂladhuewmepmmbedeardsforCm
of Narol Textile Inﬂastrmtm'e&EnviroManagunem(CETP).

PARAMETERS CETP INLET NORMS

pH 6.5 TO 8.5
Temperature 40°C
Colour (P1.Co.Scale) in units 10O units
Suspended Solids 300 mg/L |
Oil and Grease 10 mg/L.
Chlorides 600 mg/L
Phenolic Compounds 1
Sulphides 2 mg/L |
Ammonicel Ni S0mg/L
Total Chromium 2m
Hexavalent Chromium C.1 mg/L |
BOD (5 days at 2_0’(_.‘.) 500 mg/L,
COD 1200 mg/L |
Fixed Dissolved Solids 2100mg/L
Mercury 0.0img/. |
Lead 0.1mg/.
Cadmium Amg/L |
Copper 3mg/L |
Nickel mg/l,
Zinc 5
Averf G2mg
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GUJARAT P(}I:IL%TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

PARAMETERS CETP INLET NORMS
Selenium 0.05mg/L |
Boron 2mg/L |

392, The final treated effluent confirming to CETP inlet norms shall be fully conveyed into
CETP of M/s. Narol Textile Infrastructure & Enviro Management (CETP) through
mderglwnddrainagesystunofNTIBNLinmmeeﬂlquShallbediuhnrgedinm
Environment by any means.

3.93. hmofﬁﬂmofcm,awﬁmmﬂlmwm&eMemmOme&ﬁﬂly
soasmwhiewﬂnqmlityofﬂlemuedefﬁuemﬁomthohindusuiﬂpmisuuputhe
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40° C
Suspended Solids 100 mg/L |
Oil and Grease 10 mg/L |
Fixed Dissolved Solids 2100 mg/L_
Phenolic Compounds 1mg/L
Sulphides 2.0mglL |
Ammonical Nitrogen SO mg/L
Total Chromium 2 mg/L |
Hexavelent Chromium 0.1 mg/L |
BOD (5 days at 20°C) 30 mg/L.
COoD 250 mg/L |
Chlorides 600 mg/L |
Sulphate 1000 mg/L
Bio-Assay Test 90% survival of fish after 96
hours in 100% effluent

3.94. Unitshaﬂmainhhdailylogbookofwaﬁuommmpﬁon,wastewﬂumaaﬁonmd
waste water conveyed to CETP.

3.95. maumyshaﬂmvideﬂxedpipdimwiﬂlﬂownmfmuutedeﬂlmawﬂetofm
and shall maintain its record.

4. CONDJITIONS UNDER THE AIR ACT 1981;
4.1, Following shall be-used as fuel.

Sr. Utility Fuel Total
No. Quantity |
Steam Boiler Agrowaste/Biofuel | 130 MT/Day
1. | (5 TPH) (Standby) (Existing) or or
Lignite 90 MT/Day
Steam Boiler or or
2 (15 TPH) (Proposed) Steam Coal 80 MT/Day
. or or
Imported Coal 80 MT/Day

> Clean Gujarat Green Gujarat 787
Website : hitps://gpcb.gujarat.gov.in Page 3 of 6




216

Sr. Utility Total
No. Fuel _Quantity
3 Thermic Fluid Heater (3500 U) (Standby) Agrowaste/Biofuel [ 45 MT/Day
) or or
Thermic Fluid Heater Lignite 40 MT/Day
5000 U) (Proposed) or or
4, ( 9 Steam Coal 20 MT/Day
or or
Imported Coal 20 MT/Day
4.2. The applicant shall install & operate air pollution control system in order to achieve norms
prescribed below,
43. 'Iheﬁuegasemissionthroughslackshalloonfonnmﬂwfollowhg standards:
Stack , Stack Permissible
No. Stack Attached To Height APCM Parameter Limit
1. | Steam Boiler ‘
(5 TPH) (Standby) 35m Air pre heater+
2 Steam Boiler Multi cyclone + ESP
+ Alkaline Scrubber
(15 TPH) 35m ) Particalate 150 mg/Nm3
(Proposed) matter
3. | Thermic Fluid
30, 100 ppm
Heater (3500 U ) 35m NOy 50 ppm
(Standby) (Existing) Air pre heater +
4. | Thermic Fluid Multi cyclone + ESP
Heater 5m |t Alkaline Scrubber
(5000 U) X
(Proposed)
44. Thmshaﬂbenopmceugasemissimﬁommnufncuﬁngpmeess&oﬂmminuy
operation.
¢ Specific Conditions stipulated in Critically Polluted Areas (CPA)/ Severely Polluted
Areas (SPA)

a)
b)

c)

UmtshalladhmtoshmgentmpolhxtantsSlnndardsle.SO%
emission standards in the CPA.
Umtslnlladheretosttmgmtmpollutantsmﬁardsl.e.%
emission standards in the SPA.

Foliowing air pollution control measures shall be
like Boiler,

provided
Thermic Fluid Heaters etc. (As Applicable)

‘1‘3{

of existing flue gas and process
% of existing flue gas and process

for the flue gas emission sources
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217 |
— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,

GPCB (T) 079-23232152
Stipalated APCM in Red / Orange category industrial units of CPA/ SPA
Steam gemeration capacity | Type of APCM
(in TPH)
Less than 1 Muiti Cyclone
103 Multi Cyclone + Water Scrubber
3t0 <6 Bag filter + Water Scrubber
26 ESP+ Water Scrubber

d) Unit shall provide at least two stage scrubbing system of appropriate media for the control of

¢) Unit shall install and commission Continuous Emission Monitoring System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB server
(In case of large and medium red category industries)

f) All common facilities shall install CEMS (as per CPCB guidelincs for relevant parameters)
which shall bo connected with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE), Common Spray Dryer, Common incinerator etc.

g) The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control, (like guidelines for: Stone crushing units,
Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drums, containers etc.)

h) Unit shall take adequate measures to control odour nuisance from the industrial activities
whkhmayhchﬁemmlik@mofmsﬂngamwhhmmizusym(wmml
closed / automatic material handling system, containment of the odour vulnerable areas etc.

i)  Unit shall not use Pet-coke, furnace oil, LSHS as a fuel.

j}  Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Arc Furnace instead of Cupola furnace in foundry industry, Caustic Recovery System
in Cotton Textile units etc.)

k) Unit shall provide green beit of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas.

I) Unit shall provide Wall to Wall carpeting in vehicle movement areas within premises to avoid
dusting.

1. Unitshaﬂmlyuseumdemumforpmpmnﬁmofﬁmemdoﬂmslminm.Noﬁuh
water shall be utilized in ETP.

2. In the case, if the Industry is not a member of CETP and domestic waste water generation is
more than 10 KLPD, industry shall install STP of adequate capecity and treated sewage shall
be reused / recycled to the maximum extent.

3. mcaseofLu'gaandMedhmRedCatogoryindusuy,theunhslullinsuﬂsystemfor
conﬁnwmmmitmhgofefﬂuentquﬂity!qumﬁtyuperCPCBgtﬁddinesformlwm

> Clean Guijarat Green Gujarat ~87
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parameters (like pH, Flow, Temperature, TOC/COD, NH;-N etc.| and shall be connected to
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.

If the water consumption of the unit is more than 50 KLPD, Unit shall submit detsiled water
harvesting plan (off site).

The unit shall exploe Techno-Economic feesibility of Zero Liquid Discharge (ZLD) and if
feasible, ZLD should be adopted.

jdjzonga) condl B UROOT g DAXSrgons ywaste Manscement Rules:

nit shall strictly olnhandling,storageanddlsposalofﬂy-nsh,slag,red-mud,de-inking
smdgeew.ﬂﬁghVoum&LowEﬁeaWasws)uperpmaiﬁngglﬁdelhesandimdisposdu
designated locations approved by the Board,
Indushyshalldispomitshazardouswastesthmughco—pmoessing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016,

Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid management, and other guidelines/directions published from time to
timo by GPCB and/or CPCB, etc.

Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles only.

Qther Generg] Conditions;
. UnitshaﬂsubmitrqntofoompliameofﬂmomdiﬁomofECweryywmﬂleBoard
prepared by third party.
Unit shall enhance CIR fund allocation to at least 1.5 times the slebs given in the OM dated
01.05.2018 for SPA ad 2 times for CPA in case of Environmental Clearance.

All the other conditions of the existing CCA order no: AWH- 123349 date of Isswe:
20/12/2022 shall remain unchanged.

Youmdiremdmoomplywithﬂmecondﬂimsinuunpirit.

For and on behalf of
Gujarat Pollation Control Board

—~3n7,, S

(. B. Pandya)
Unit Blead, Ahmedabad (East)
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Evaluating unlicensed DynamicPDF feature. Click here for dﬁlili.go:eval] Annexure - 2.9 C

NTI EM Narol Textile Infrastructure & Enviro Management

promoting sustainable development

Date: 04/11/2020

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile Infrastructure
& Enviro Management) for 100MLD of partially treated effluent generated by our
member units to CETP and convey treated effluent to mixing chamber for final
discharge vide CCA No.: GPCB/ABD/NL/CCA-232(2)/ID-34244/426600 dated
01/11/2017. 1t is further to certify that, M/s. BALKRISHNA TEXTILES PVT. LTD.
UNIT - 1 are the member of NTIEM and they have booked a quantity of 16,50,000

Liters/Day to discharge their effluent in the conveyance pipeline as a part, against the

total consented quantity of 100MLD.

For, Narol Textile Infrastructure & Enviro Management

AL gl hrringeg Lol
Authorised Signatory

NTIEM

Outward No. M=13D

-)] = 2020
Date O”,A// =

(NS

1Q3; A{K\‘\
Sign =&

A fCElTZ)O - Pg;t, Sgiqur-Gopalpun IOpp. IOC Petrol Pur?p, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)

. Member o i 2 :129:43 f 1.61.2.224.21, .

B. 10639-Balkrishna 1];'55.ﬁild??gg@mgﬁiﬁﬁgjfd%ﬁ@%ﬁm{?ﬁ@%%'-30’3" "Website™ wiw.atpaswarnim.org
and undertakes that the furnished information is CORGINT £J3Z208632010NPLO60003



Annexure -2.9D

Gujarat Polluti@P@pntrol Board PCB Id: 10639 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Balkrishna TextileLtd. | Outward No: 42014-03/06/2024 |
Email : Plot No: Phase No: ,
system@Dbal krishnatextiles.com NAROL CHAR RASTA, NAROL,
Teleoh ] AHMEDABAD - 382405
ephone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
Inspection Id: 804838 ( OthersHigher Authority) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 16:00/ Air , Water , Hazd  Person Contacted :  sanjay patel, director
4 |Env Audit Detail : Sch: 2, Environmental Manangement Inc., Year : 2017 ,0On Dt :
Commissioned Dt :  01/04/2006 Production Start Dt : 01/04/2006 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 1165.000 Dom: 10.000 Borewells: 1
"6 | Waste Water generation / Discharge (kipd) :  Ind: 960000 ~ Dom: 8000 Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: Borewell
8| Disposal Modeof Industrial /Domestic: ___ CommonET.P/SokPit
9 | Discharge Pt / Final Receiving Body (Ultimate):  CETP (Narol Textile Infrastructure & Enviro Manag) / Sabarmati
river
10 | Status of water consent Under the Water Act,1974: AWH-123349-30/06/2027 Last Inward:312552-09/05/2024[ONL]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Clarifier,P-Collection Tank,Primary,S-Aeration Tank,S-Settling Tank,S-Sludge Dry Beds,Secondary, T-
_ |sandFilter Tettiary o _______.
12 |Whether Industry isa member of CETP ? No
13 |Boilers=2, DG Sets=0, Flue Gas=4, Process =0, ETP Cap =942, Capacity of All = NA

APCM Details : Bag Filter,E.S.P,Multi Cyclone ,Scrubber,Water Scrubber
Fuel Used : Coal,Husk,Lignite
Stack Attached to : Boiler,Fuel Heater(Thermic)

14

15
16

17

TSDF Name:  Bhachau-Saurashtra Enviro Projects Pvt. Ltd[28203]

LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water Cess Return : 2016-2017 HW Monthly Return : 2024-04
Last 3Legal Action:

Insp Dt Act L eg Dt For Insp ID IR-Leg Type Out No
29/06/2021 SCN 09/08/2021 610524 SCN ROU 598207
09/10/2019 SCN 04/11/2019 543564 SCN NOT 525955
01/05/2019 NOT 25/06/2019 33A,, 523411 NOT NOT 511159

Monthly Patrak Data: Last Return: 202404 HAZD Waste Disposal : 24.820 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 355133, ETP - 18847, APCM - 0 Meter Reading - O, Kilo Litre - 34995 Meter Reading - O, Kilo Litre - 28105

03/06/2024 17 (Through XGN)




Gujarat Polluti@®ontrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 10639

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz

e |- | Electric Company Name (Power Supply) Torrent power Ltd

p |- | On East Direction of the location of the Company godown

p |- | On North Direction of the location of the Company Gas Agency

p |- | On South Direction of the location of the Company Narol highway

p |- | On West Direction of the location of the Company road.

0 | - | Production since (Date) or Proposed 01/04/2006

g | - | Nos of Stacks ( Flue Gas & Process) 0,0

k |- | Recycler Registration Valid ?? N.A

i |-| Name& Addressof MAIN Re-Cycler | -
SEP-Bhachau-Saurashtra

h |- | Regdwith T.SD.F Enviro Projects Pvt. Ltd
[28203]

i |- | Recyclable Hazd Waste Disposal to Ols State

f |- | Display Board Provided at the Entrance ? Yes
BEP-Bavla Eco Project, Tdl:

| |-| CETP Name Bavla, Dist: Ahmedabad.
(SAN-10653)

n | - | Nos of Flow-Meters- W.C/W.W.G/ETP= 0,0,0

d | - | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.

m| - | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary

General Observation

a |- | ROFileNo ABD-NL-69

a | - | Isthe Industry in Operation ?? Yes

b |- | Industry Operating without CCA No.

c |- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No.

MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? No.

h |- | Seperate Energy Meter for A.P.C.M ? No.

h |- | Provision of any STAND-BY Pump ?? No.

Air Related

a |- | Fuel Type confirmitive with CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation Yes

e |- | SMF availability Provided

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g | - | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

18l - Where Authori;atiqn Under BMW Rules 2016 obtained ? No.

Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

03/06/2024 2/7 (Through XGN)




Gujarat Polluti@@@ntrol Board PCB |d: 10639

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Collection, Storage, Treatmnt, Disposal Facility

€ || Adequate ?? Yes

d | - | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

el > Fully

f | - | Stock of Haz-Waste @ premises/Whether EXCESS ? No

Recycler/ Actual user hasvalid Authorization under

91" rules6 or 9 of HOWR-2016? No.
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| -----
Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
.| _| Isunit complying the conditions givesin No
I'|"| soP/Guiddlines? '
k |- | Facility isadequate for the applied process No.
| | -| Passbook is maintained? No.
m | - | Detailsof PLI, if applicable | -
n |- | Details of safety spects provieded by the facility | -—--
o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazar dous waste procured asper CCA? Yes
Water Parameter
b |- | Source of Water Supply Borewell
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 01
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (10639)

03/06/2024 3/7 (Through XGN)




Gujarat Polluti@P23ntrol Board PCB |d: 10639

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided Effluent Treatment Plant (ETP) consisting of Primary, Secondary and Tertiary treatment units:
collection cum neutralization tank, primary sedimentation tank, aeration tank, secondary sedimentation tank, sand
filter and carbon filter followed by final holding tank for generated industrial effluent treatment from
manufacturing process. At the time of inspection, all ETP units are observed in operation. After treatment in ETP,
treated effluent is partially reused and remaining is sent to CETP NTIEM, Narol for further treatment and
ultimate disposal into River Sabarmati through dedicated NTIEM (CETP) pipeline. One treated effluent sample
(Color: Purplish; pH @8-9 on pH strip) is collected from final holding tank for further analysis. Flow meter
provided on final discharge line shows cumulative reading: 588389.36 m3 and flow rate: 71.4 m3/hr. Reuse line
cumulative meter reading shows: 93841 m3 (22.4 m3/hr). Unit has obtained valid membership certificate of
CETP NTIEM for effluent dischargei.e. 16,50,000 Liters/day. Ureais not observed within ETP area and not used
for wastewater treatment. [330]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

In compliance with the directive issued by the Honorable National Green Tribunal (NGT) via Order Application
No. 95/2024 (WZ) dated April 27, 2024, pertaining to the grievance lodged by Mr. Dayaram J. Y adav alleging
the discharge of untreated wastewater into River Sabarmati by various textile units through open pipelines and the
violation of Zero Liquid Discharge (ZLD) stipulations, this unit has been subject to inspection. This unit is having
valid CCA of the board to manufacture Processed cloths — 25 Lacs meters/month which is valid upto 30.06.2027.
Unit has also obtain CTE Amendment for production expansion to total 60 Lacs meters’'Month valid till
22.06.2030. CCA Amendment application for the sameisrejected vide letter dated: 30.11.2023 and unit re-
applied the same which is under scrutiny. During visit, unit is observed in operation and processing of clothis
observed going on. AAQ and Housekeeping is observed normal. Necessary instructions are issued to the unit.
[330]-24/05/2024

~ RO Query to Staff: put up back [630]-31/05/2024

~ RO Comments/Reply :In compliance with the directive issued by the Honorable National Green Tribunal
(NGT) viaOrder Application No. 95/2024 (WZ) visited-03/06/2024

| recommend : a. Kegp on Records + Notings

W.C Notings: As per crux[330-NRO]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance
The unit is visited w.r.t. NGT Matter no. 95/2024 (WZ)

03/06/2024 4/7 (Through XGN)




e ——
e

Gujarat Polluti@@@pntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 10639

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Compliance Observed in this I nspections.

generation, reuse, disposal, Haz. Waste generation - disposal, fly Ash

generation disposal, fuel used etc. =il Fuel consumption etc. «il data udl.

Instructions in Previous Visits and Reply Insp Det Instruction Status

2. Boiler 1l ESP & water scrubber @U3A otell & edusg. 761489(28/11/23) Fully Complied

3. ¢ldo{l consent ofl 2ARcAle) YrAUQ WEtat 54 761489(28/11/23) Fully Complied

4. ETS of calibration $21QA &lal Asll (Aot 2% sl 761489(28/11/23) Partial Compliance
1. B¢l 3 HIdell Production, Raw materials, water consumption, w/w 761489(28/11/23) Partial Compliance
generation - Reuse , Haz. Waste generation - disposal oll data a(ucll.

2. ETS o conditions ¥ccl? $All doll A 1@l s2cll. 758474(26/10/23) Partial Compliance
3. Boiler & TFH Ml solid fuel guidelines YH18lall APCM couscll. 758474(26/10/23) Fully Complied

4. ol$oll consent condition of YrAUB Wt 9. 758474(26/10/23) Fully Complied

1. BcAl 3 HI-ell Production, Raw materials, water consumption, w/w 758474(26/10/23) Fully Complied

03/06/2024
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Gujarat Polluti@P®&pntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 10639

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (10639)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-13 @8to9onphstrip/ 32 1605-1605 REP |##fina outlet of the etp ~ purplish
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |Boiler 15 [fuel use as Saw Dust/ N.A FIL,ESP,WSC | Cod 85 MTPD
Lignite/ Steam Coal/
Imported Coal of total
proposed utility
2 | Fuel Heater 35 stack height common YES FIL,ESP,WSC | Cod 85 MTPD
(Thermic) for boiler-5 and 15
TPH, fluid heater-
3000U,3500 U
3 | Boiler 32 05 TPH, common YES ESP Lignite 4.712 MT/Day
APCM used in boiler-5
and 15TPH,thermic
fluid heater-
3500,500U-ESP,
BF,WS
4 | Fuel Heater 32 3500 U will beutilized| YES MUL,SCR | Husk 10.769 TPD & 10.7
(Thermic) las stand by after MT/Day
commissioning of
proposed Thermic
Fluid Heater-5000 U
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Chemica Residues | -24.1 0.720-M.T| COL,STO,DST
2 |Chemical sludge from waste water trestment | -35.3 60.000-M.T| COL,STO,DST
3 | Used or Spent Qil | -51 1.140-M.T| COL ,DSS,CYC,STO
4 | Empty barrels/containers/liners contaminated with hazardous | -33.1 2000.000-M.T| DSS,DEC,CYC
chemicals /wastes
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |PROCESSED CLOTH 0.000/| 2500000.000 - MTS 0.000 |Production data not furnished
during inspection.
2 |processed cloth 6000000.000 0.000 - MTS 6000000.000|Applied for CCA renewal for 25
Lac meter production
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |causticlye 0.000-M.T
3 |dyes 0.000- M.T
4 |hydro 0.000-M.T
5 |hydrochloric acid 0.000- M.T
6 |printing gum 0.000-M.T
7 |silicon 0.000- M.T
8 |sodaash 0.000- M.T
9 |sulfuric acid 0.000- M.T
10 textile auxiliaries 0.000- M.T

G Water Consumption & Generation Break up

03/06/2024

6/7 (Through XGN)




Gujarat Polluti@P@pntrol Board PCB |d: 10639

Wv‘: (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC : 1175.000 WWG : 968.0000  Water Source Remark

1 |Boiler Feed 175.000 25.000 Borewell

2 | Cooling Water 115.000 100.000 Borewell

3 | Domestic Purpose 10.000 8.000 Borewell

4 | Mnfg Process 865.000 835.000 Borewell
H Solid Waste

I nspection Team :

H..MANIAR, SSO - MR. BRIJESH JITENDRAKUMAR CHAUHAN

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(H.I.MANIAR, SSO)

03/06/2024

7/7 (Through XGN)
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_ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

=T 14 GANDHINAGAR - 382010,
up (T) 079-23232152

BY RPAD

in exercise of the power conferred under section-25 of the Water {Prevention and Control of

Pollution) Act-1974, under section-21 of the Air {(Prevention and Control of Pollution) Act-1981 and

Authorization under rule 6(b) of the Hazardous & other wastes {Management and Transboundary
Movement) Rules”2016, framed under the LP Aci-1986.

And whereas Board has received online application inward ID No: 263395 dated
24/09/2022 for Renewal of the Consolidated Consent and Authorization (CC & A) of this Board.
under the provisions / rules of the atoresaid Acts Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:
{Under the provisions / rules of the atore said environmental acts)

To,

M/s. Balkrishna Textile {Unit-11},
5. No: 253 & 258,

Narel-Sarkhej Highway,
Shabwadi, Narol,

Ahmedabad - 382405,

1. Consent Order No: AWH- 123665 Date of Issue: 06/01/2023.

2. The consents shall be valid up to 31/12/2025 for use of outlet for the discharge of trade effluent
and emission due to operation of industrial plant for manufacture of the following items /
products;

{ Sr. No. Product Quantityw

§' l Processed Cloth . 112000 meter/day

3. SPECIFIC CONDITIONS:

3.0 Indusery shall manage Solid Wastes generated from industrial activities as per Solid
Waste Management Rules-2016 (solid waste as defined in Rule-3(46)).

3.2 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
for the withdrawal of ground water, if applicable.

3.3 Unit shall strietly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIL 98
of 2021 from time to time.

3.4 Unit shall not carry out any kiad of production activity covered under EIA — Notification
- 2006 without obfaining prior EC from competent authority.

3. CONDITIONS UNDER THE WATER ACT:

I Source of Water: Borewell.

2 The quantity of the water consumption for domestic purpose shall not exceed 5.6 KLD.
3 ‘The guantity of domestic waste water shall not exceed 4.0 KLD.

Domestic effluent shall be dispased oft through septic tank/soak pit system.
.5 bhe guantity of the water consumption for industrial purpose. shali not exceed 200 KLD.

) Clean Gujarat Green Gujarat <&
Website : hitps://gpcb.gujarat.gov.in Page 1 of 7
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4.7

4.8

[

5.1

A
=

228

The quantity of the industrial efffuent to be generated from the manufasturing process and other
ancitlary industrial operotions shall not exceed 150 KLD. From whict 73 KLD shall be reused
within plant after necessary treattment within premises and remaining 75 KLD shall be
discharged into N1TIEAM DETP,

Uinit shall provide ETP of adequate capaciiy within pramises for meatment of effluent to be
generaied,

Linit shiali provide fixed Pipeline and flow meter for inlet of ETP and :euse line. Records of the
same shall be maintgined.

TRADE EFFLUENT:

The applicant shali operate effluent treaunent system efficicntly so that effluent from the
industrial unit shall cor form o the CFTY mict norms mentioned below however the final
discharge of treated o1 sent from CETP shall adhere o the prescribed standards for CETP of
Narol Textile Infrastractare & Enviro Management (CETP).

 PARAMFTERS

6.3 TS5
_________ - a0°C
J4) units
300 mgdL
; o i ) It mgf
. Chiorider ) ot

Phenolic Conpounds e
_Sulphides :
Ammonical Nitrogen s

Total Chion m 0

- Hexavalens Chromium 0.

 BOD (S vays a1 20°) 300 me't
1200 mg/L.

21 g/l
Cadmun
Copper o .
Nickel
Arseing .
Selenium HOamgfl
Boron dme/L

E L. X =

The finabireated efflvent 75 KLD confiring to CETP inlet norms shell be fully conveyed into
CETPof Mis. Narol Toxcile Infrastructure & Eaviro Management (CE7PY through underground
drainage system of NTIEM. in no case effluent shall be discharued it to Environment by any

5. ,k;g?
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_ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

e e et
L T ™
h | 4
GPCB

>3 Hacase of tarlure of CLITP, applicant shall have 10 treat the trade effluent of their unit tully so as
to achleve the guality of the treated ctfluent from their industrial premises as per the GPCR
norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
65710 8.5
Temperature 40" C
Susgpended Solids 130 mg/L
O and Grease 10 mg/l.
Fixed Dissolved Solids 2160 mg/L
Phenolic Compounds I mg/L
Sulphides 2 .0mgl.
“Ammonical Nitrogen 50 mg/L.
Total Chromium . 2 mg/l,
Hexavelent Chromium 0.1 me/L
BOD (5 days at 20°C) 30 my/l.
COD 230 mg/L ¢
Chiorides 600 mg/L t
Sulphate 1000 me/l,
Bio-Assay Test D O0% survival of fish after
96 hours in 100%
5.4 Industry shall provide flow meter at outlet of E'TP & maintain its records.
5.5 Unit shall maintain daily log beok of guantity of water constumption, waste water gencration

and waste water recycled & discharged to CETP.

6. CONDITIONS UNDER THE AIR ACT:

6.1  Tollowing shall be used as tuel.

| Sr. No. | Utility Equipment | Fuel Quantity
| Steam Boiler!
I.; Thermic fluid heater/ | Lignite 4.5 MT/Day
....... . Heater :

6.2 The apphicant shall install & operate air pollution contro! system in order to achieve norms
prescribed below.
6.3 The flue gas emission through stack shall conform to the tollowing standards:

Stack | Stack attached Stack APCM Parameter Permissible I

No. to height | Limit |

{ | Steam Boiler N

‘ {6 TEH) | Multi evelone 4 Particulate matter | 150 mg/Nm* |

—— . eyclone + o ;

- Thermic lid ¢ 35 m 7 SO; 100 ppm !
2. ) : Alkali scrubber . -

heater : ! NOx 50 ppm

3. “PHeater 20000 E !

6.4 There shail be no process gas emission from manufacturing process & other ancillary operation.

N

Clean Gujarat Green Gujarat ('
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0.5 Ambient air qualiny within and ourside the premises of the unit shal: conform National Awbient
H

Atr Quality standards notified by Mol vide notification dated 161172000 and mainty 1o the
folowing standard.:

S e : i ﬁ’éighle 3 ! Comcontrationze
o Pollutant : ) .
No. Average . Ambient air
1. Sulphur Dioxiéflﬁé“_SOz). efm’ Annual 30
24 Hours 80
5 \.itmgf,nDlowk [T\O}ugm P 10 ............................................................ i
24 Hours 80
..... G e ~noal =
(Size less thar 10 um} OR PMs ue oy 24 Howrs 1060
4. Particulate Metle- - Annual T
(Size less than 2.0 um) OR PM e ugd o' 24 Hours 60

6.6 The Indastry shall ke adeguate wicasures for conrel of noise fovels From ity own sources
withie the promises so as (o mamtain awbiont aw quality standard: in respect of noise w less
thar 75 dB{a) durmg dav time and 70 dB (A3 during night time Daviime is reckoned in
between 6aan. and 1 ¢ pan. and nighttime 1s rechoned between 10 pov and 6 aan.,

6.7  The applicant shal! provide proper ventiiation and exhaust facilitic: so as o maintain healthy
working atmosphere within the factory premiscs,

6.8 The applicant shall provide portholes. ladder. ptatform cte, at chimny(s) for monitoring the air
emissions and the sane shall be open for inspection w/and Tor use of Board’s staff. The
chimnev(s) vents aiiached to various sourees of crassion shall be dosigned by numbers such as
S-1. 8-2, cie. and these shall be painted) displaved to factiitate identi jcation.

. Authorization under Rules 6(2} of MHarardous and other "Vastes [Management &
Fransboundary Movesentf Rules — 2016, [Form -2]

7.1 Number of authorizaiions: AWH- 123663 Bate of Issue: 66/81/2423,

7.2 M/s. Balkrishna Fextite (Unit-E 5 heeehy granted an authorizalion o operate faciluy for
following harardeus svastes on the pramises situated at 8. No: 232 & 238, Navol-Sarkhej
Highway, Shahwadi, Navel, Amedahad - 382405,

' Sr. | Hazardous _Fotal Quantity Schedule | Method ofdis[_{;snl
~No. | Waste Category
h Discarded {00 nos/month. | Collection, %Isizmgu“ decontaminator
containers P33 Trassportation nd Disposal by seliing to
] authorized recy:ler, :
2. LEDP L MTmomh | agn | Lvfletion
_____ Disposal at TSUF. :
5 Toxtile chemical Whatever 1 Collection,  sorage.  Transportation
residue . generated L - Disposal at TSI

Hg{b?
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_ GUJARAT POI?I?JTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

P et
S\ T GANDHINAGAR - 382010,

GPCB (T) 079-23232152

7.3 The authortzation 15 granted to operale a facility for collection, storage. transportation and
ultimate disposal of Hazardous wastes as above.
7.4 The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

7.5 The authorization shall be in {oree [Or a period up 0 31/12/2025.

7.6 Anyv unauthorized change in personnel. equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

7.7 An application for the renewal of an authorization shall be made as faid down in rule S(7) (i),

7.8 Industry shali have to manage waste oil: discarded containers cte as per the Rules 2016 and shall
apply tor Authorization/submit details for all the applicable waste as per the Rules 2016 within
15 days.

7.9 The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what 1s permitted through this authorization.

7.40 The person authorized shall impiement Emergency Response Procedure {ERPY for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
lcakages, fire cfc. and their possible impacts and also carry out mock drifl in this regard at
regular intervai of time.

7.11 The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelings on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty™.

7.12 Unit shalt comply any other conditions as per the Guidelines issued by the Mimistry of
Eavironment, Forest and (limate Change or Central Pollution Control Board {rom time to time,

7.13 Records of waste generation. its management and anaual refurn shall be submitted in Gujarat
Poflution Control Board in Form-4 by 30th dav of June of every year for the preceding period
April to March.

7.14 The waste generator shall be totallv respossible for collection, storage. transportation and
ultimate disposal of the waste generated.

7.15 Empty drums and comtainers of toxic and hazardous materizl shall be treated as per the
guidelines published for “Management & Handling of discarded containers”. Record of the same
shall be maintained and forwarded to Gujarat Pollution Controt Board regularty.

7.06 Unit shall take all concrete measures to show fangible results in waste generation. wasie
reduction/avoidance, reuse and recycle. Action taken i this regard shall be submitted within (03
months and also along with Form — 4.

7.17 Industry shall have to display the televant information with regard to hazardous waste as
indicated in the Hon. Supreme Court’s order in W.P. No: 657 dated [4th October 2003.

7.18 The occupiers of facilities shall not store the hazardous and other wastes for a period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

7.19 The occupier shall maintain the records of generation. sale, storage. transport. recycling, co
processing and disposal’of hazardous waste and make available during the mspection,

7.200 The transportation_of the hazardous waste shall be carried out in GPS mounted dedicated
vehicles.

8 GENERAL CONDITIONS:

8.1  Any change in personncl. cquipment or working conditions as mentioned in the consents
order/form should immediately be intimated to this Board.

8.2 I case of any accident. defails of the same shall be submitted in Form - 11 to Gujarat Pollution

Cantrol Board.

Whenever due to accident or other unforeseen act or ever, such emissions oceur or 1%

apprehended to oceur in excess of standards iaid down such information shall be forthwith

o
ek
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reporivd to Board, concerned Police Station. Office of Directorate of Health Service, Department
of Explosives. [nspectonate of Factories and loecal body.

3.4 As perPublic Laabtliry lnsurance Act - 417 company shall get insuraee policy, if applicabic.

8.3 in case of failure of 2ol ution control equipments, the production process connected to it shall be
stopped. Remedial action/measures shall be implemented immediately to bring enfire situation
nosmal,

8.6 The environmental management umit/cel] shalt be setap to ensure implomenration and monitoring
of environmental safesuards and other condition stipulated by statidory authorities. The
environmental management celbiunit shall directly report 1o the chiet executive of the
organizazion and skall work as a focal peint tor internalizing environmental issues. These
cellsunits alvo coordnute the exercise of environmental audit and praparation of environmenial
staternents,

8.7 The eovironmental asdil (Gl applicable shall he carried out yearty. The environmenial stalemenis
pertaining to the previcus year shall be submitted to this Board fatest by 30ith Scplember every
year.

8.8 Unit shall abide 1o Jdirsctions, guidelines, cireulars ssued by Hon ble NGT, Hon'ble Cowt,

B9 iIn case of change of ownershipimanagement (he name ard address of the new
owners/partaers/dire .t s/praprietor shall immediately be iatimated o the board,

&. 1k Indusinal shall have o display the relevant infonuation with regs rd to hazardous wastle as
indicated in the Hon Stpreme court order WP 10,637 of 1995 daicd 14th October 2003,

§.11 industry shall have 10 display on-line data outside the main tactory cate with regard to quantity
and nature of hazardous chemicals being handled in the plant. including wastewater and air
emissions and solid hazwrdous wastes generated within the factory promises.

812 Disposal system for steem water shall be provided separately. In ne circumstaices storm water
shall be mixed with the industrial ¢fflueat,

£33 ln case, at any point of time, 101y found that the industry has submit ed any false or misleading
mformation or data vr document which is muterial 1o take decision on the application, The Board
reserves the right to ov ow and/or revehe the consent/anthorization.

8.14 The Haoard reserves the right to review and’or revoke the conseai an Yor make varations in the
conditions, which the Board deems, i in aecordance with Section 27 o the Act.

8.15 The industry shall strictly abide to the assurance/nndertaking submit :d during processing of the
application,

8.16 The Board may reoke or suspend the clearance, il implementa son of any of the above
comditions is not toud satisfactory.

For and on behalf of
Gujara: Pollution Control Board

(J. B. Pandya
Scientifie officer

A

NO: GPCB/ABD-CCA-NL 186(3)1D: 10638/ Pate:

ISSUED T3

M/s. Balkrishna Textile : Ur i11D),
8. No 253 & 258,

Narel-Sarkhej Highway,
Shabwadi. Narol,

Ahmedabad - 382404,
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— GUJARAT PO’%ﬁeaTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

N st
L T GANDHINAGAR - 382010,
G!PlCl!B (T) 079-23232152
By R.P.AD

Consent to Establish
CTE Amendment No, 129354

' NO: GPCB/ABD/CCA/NL-186(3)/1D-10638/ Date:

Sir,

Te,

M/s. Balkrisbua Textile (Unit-II),
S. No: 253 & 258,

Narol-Sarkhej Highway,
Shahwadi, Narol,

Ahmedabad - 382405.

SUB: - Amendment in CTE of this Board.
REF: - 1. Your CTE - Amendment application Inward No. 283317 dated: 03/07/2023.
2. CCA order No: GPCB/ ABD/CCA/NL-186(3)/ID-10638/701804 dated: 24/01/2023.

Withowt prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-198!1 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants amendment in Consent to Establish (NOC) in production plant M/s. Balkrishna Textile
(Unit-II) located at S. No: 253 & 258, Narol-Sarkhej Highway, Shahwadi, Narol, Ahmedabad for
the following conditions only.

1. The Condition about production details is amended and shall be read as under.

Sr. No. Product Quantity (meter/day)
Existing Proposed Total
1. Processed Cloth 12000 1,68,000 1,806,000

¢ The validity period of the order shall be up to 02/07/2030.

2. SPECIFIC CONDITION:

2.1, Industry shall comply with the Solid Waste Management Rules-2016.

2.2, Tndustry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal
for the withdrawal of ground water, if applicable

2.3. Unit shall strictly obey/comply the orders by Hon’ble High Court of Gujarat in WPPIL
98 of 2021 from time to time.

24, Unit shall not carry out any kind of production activity covered under ELA — Notification
- 2006 without obtaining prior EC from competent authority.

2.5, Unit shall provide APCM as per solid fuel guidelines of GPCB.

2.6. The fiy ash generated shall be collected and stored in fly ash silos.

2.7.  The fly ash shall be utilized as per Fly Ash Notification-2021 and as amended from time
to time.

2.8. Uit shall not junstall any new plant machinery, ETP plant, flue gas stack, and process
stacks in the premises without obtaining prior CTE from the Board.

¥

/

Clean Gujarat Green Gujarat
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CONDITIONS UNDER WATER ACT 1974:

Water Source: Bore well.

The quantity of water consumption for domestic propose. after praposed amendment, whal[
increase from § KL D "o 7 KLD.

The quantity of d¢ mestic wastewater gencration, after proposed a nendment. shall increase
from 4 KLD to 5.5 KLD.

Domestic effluent <hall be disposed off through septic tank/soak pit ¢ vstem.

The quantity of the fre sh water consumption for industrial purposc. a ter proposed amendient,
shall increase from 12:5 KLD to 1890 KLD,

The quantity of trade ¢ Tluent, after proposed amendment, shall increase from 150 KLD to 1525
KLD.

Industrial waste w:ter generation 1525 KLD shall be treated in ETP comprising of primary,
secondary and tertiary treatment facility. out of which 78 KLD treated waste water shall be
reused and remainiag 1450 KLD waste water shall be sent to CETP of Narol Infrastructure &
Enviro Managemer t.

TRADE EFFLUENT;

The applicant shall operate effiuent treatment system efficiently so that effluent from the
industrial unit s1al conform to the CETP inlet norms mentionec below however the final
discharge of treated effluent from CETP shail adhere to the prescribed standards tor CETP
of Narol Textile Intrastructure & Enviro Management (CETP).

PARAMETERS CETP INLET NORMS
pH 6.2 TO8.5
Temper iture A Ct
Colour « Pt Co. %alc} in units 10 units
Suspenc od Solids 300 my/L
Oil and Lircase 0 mg/L :
Chlorides 600 mg/l. |
Phenoliv | Q mpounds _img/L ¢
Sulphid-:s 2 mg/L
Ammonical Nitrogen +0mg/L
Total Clro nium 2 mg/L
Hexavalent Chromium 0.1 mg/L :
BOD (5 da,s af 20°C) 500 mg/L_ ‘
cop (200 mg/L.
Fixed Dissolved Solids 2130mg/L.
Mercun 0.0 mg/L .
Lead > .1 mg/l. |
Cadmiun_ Img/L
Copper Jmg/L
Nickel 3mg/l., :
| Zinc S/l
Arsenic Ty 2mg/L
Seleniura 0.)Smg/L '
| Boron __ 2mg/L

Page 2 of 6
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382.  The final treated effluent confirming to CETP inlet norms shall be fully conveyed into CETP
: of M/s. Narol Textile Infrastructure & Enviro Management (CETP) through underground
drainage system of NTIEM, in no case efffuent shall be discharged in to Environment by
any means,
3.8.3.  In casc of failure of CETP, applicant shall have to treat the trade effluent of their unit folly
50 as to achieve the quality of the treated effluent from their industrial premises as per the
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.
PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40°C
Suspended Solids 100 mg/L |
Otl and Grease 10 mg/L. |
Fixed Dissolved Solids 2100 mg/L
Phenolic Compounds 1 mg/l. |
Sulphides 2. .0mg/L
Ammonical Nitrogen 50 mg/L
Total Chromium 2 mg/L |
Hexavelent Chromium 0.1 mg/L |
BOD (5 days at 20°C) 30 mg/L |
COoD 250 mg/L |
Chlorides 600 mg/L |
Sulphate 1000 mg/L |
Bio-Assay Test 90% survival of fish after 96
hours in 100% effluent
3.84.  Unitshall maintain daily log book of water consumption, waste water generation and waste
water conveyed to CETP. _
3.8.5.  Industry shall provide fix pipeline with flow meter for treated effluent at outlet of ETP and

shall maintain its record

4. CONDITIONS UNDER THE AIR ACT 1981

4.1, Following shall be used as fuel.
. Utility Existing Proposed Total
Sr. No. Fuel Quantity Quantity Quantity
Steam Boiler (6 TPH)
I (will be utilized as
standby) Lignite/
Thermic Fluid Heater ({Existing)
2. (20000U)) (will be 65.5
utilized as standby) 4.5 MT/day MT. f;iay 70 MT/day
4 Steain Botler Agro Waste/Bio .
i (15 TPH) (Proposed) Fuel/
Thermic Fluid Heater Steam Coal/.
4, (5000 U) (Proposed) Imported Coal
' (Proposed)
. 2
) Clean Guijarat Green Gujarat S
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4.2. The applicant shall install & operate air pollution control system i+ order to achieve norms
prescribed below.

4.3, The flue gas emissim hrough stack-shall conform to the following s andards:

Sl?:k Stack Attachec To l:::;ll: ¢ APCM Paraneter Pe':;;‘::h'e
1. Steam Boiler (6 Air Preheater + 2
TPH) (will be 35 m Trima Cyclone +
utilized as stan¢ by ESP followed by
_ Alkali Scrubber
2. Thermic Fluid Asr Preheater + 2
Heater 35m Trima Cyclone +
(2000 U) (wilt 2e Alkali Scrubber + | Particulte 150 mg/Nm3
utilized as stancbys | Bag Filter matter
3. Steam Boiler Air Preheater +2 | SO- 100 ppm
(13 TPH) 35m Trima Cyclone + | NOx 50 ppm
(Proposed) ESP followed by
. Alkali Scrubber
14 Thermic Fluid Air Prcheater + 2
Heater 35 m Trima Cyclone +
: (5000 L)) Alkali Scrubber +
{Proposed) Bag Filter

4.4. There shall be no process gas emission from manufacturing process & other ancillary operation.

7
"o

Areas (SPA)

. Additional conditions under Air Act;

a)
b)

¢}

Specific Conditions stipulated in Critically Polluted Areas (CPA) / Severely Polluted

Unit shall adhere o stringent air pollutants standards i.c. 80 % of ex sting fluc gas and process

emission standarc s in the CPA.

Unit shall adhere - o stringent air pollutants standards i.e. 90 % of ex sting flue gas and process
£ p g Y

emission standarcs in the SPA.

Foliowing air pol ution control measures shall be provided for the flue gas emission sources
like Bonler Thermic Fluid Heaters cte. {As Applicable)

Stipulated AJ’(‘M in Red / Orange eategory industrial anits of CPA/SPA !

Steam gerteration capacity Type of APCM !
(in TPH)
Lessthan1 Multi Cyclone L N
Tto<3 Multi Cyclone + Wat >r Scrubber
Jto<6 Bag filter + Water Scrubber
26 ESP+ Water Scrubbe

d) Unit shall provide at least two stage scrubbing system of appropriate media for the control of

the process gas eriission,

. 565?
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e) Unit shall install and commission Continuous Emission Monitoring System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB server
(In case of large and medium red category industries)

f) All common facilities shall install CEMS (as per CPCB guidelines for relevant parameters)
which shall be connected with GPCB/CPCB server to the Stacks provided with Common
Muttiple Effect Evaporator (CMEE), Common Spray Dryer, Common incinerator etc.

g8} The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushin g units,
Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drums, containers etc.)

h) Unit shall take adequate measures o control odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water curtain),
closed / automatic material handling system, containment of the odour vulnerable areas etc.

i} Unit shall not use Pet-coke, furnace oil, LSHS as a fuel. '

J) Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Are Furnace instead of Cupola furnace in foundry industry, Canstic Recovery System
in Cotton Textile units etc.)

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas.

I)  Unit shalt provide Wall to Wall carpeting in vehicle movement areas within premises to avoid
dusting.

Additional conditions under the Water Act:

a} Unit shall only use treated eﬂ'lueril for preparation of lime and other slurry in ETP. No fresh
water shail be utilized in ETP. .

b) In the case, if the Industry is not 2 member of CETP and domestic waste water generation is
-more than 10 KLPD, industry shall install STP of adequate capacity and treated sewage shall
be reused / recycled to the maximum extent.

¢) In case of Large and Medium Red Category industry, the unit shall install system for
continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.

d) If the water consumption of the unit is more than 50 KLPD, Unit shall submit detailed water
harvesting plan (off site).

e) The unit shall explore Techno-Economic feasibility of Zero Liquid Discharge (ZLD) and if
feasible, ZL.D should be adopted.

Additional conditions under the Hazardous Waste Management Rules;

a) Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de-inking
sludge etc. (High Volume- Low Effect Wastes) as per prevailing guidelines and its disposal
at designated locations approved by the Board..

b) Industry shall dispose its hazardous wastes through co-processing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016.

“Aag
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c) Industry shall striztly comply with all the measures specified in g idelines for spent solvent
management, spent acid management, and other guidelines/directicns published from time to
time by GPCB and/or CPCB, etc.

d) Uhnit shall carry o1t t-ansportation of hazardous wastes through GP 5 mounted vehicles only.

. Other General Conditions: - :
a} Unit shall submi' report of compliance of the conditions of EC every year to the Board
prepared by third pasty.
b) Unit shall enhanc: CER fund allocation to at least 1.5 times the stzbs given in the OM dated
01.05.2018 for SFA and 2 times for CPA in case of Environmental Clearance,

5. Allthe other condit on: of the existing CCA order no: AWH- 123665 date of Issue: 06/01/2023
shall remain unchanged.

6.  You are directed to comply with these conditions in true spirit.

For and on behalif of
Gujarat Pollution Control Board

q |
'_f R % A

(J. B. Pandya)
Scientific Officer
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VTI EM

NI it Dropo Narol Textile Infrastructure & Enviro Management

Date: 23/06/2023
Membership No.: 2

CERTIFICATE

This is to certify that GPCB has given CCA to our CETP (Narol Textile
Infrastructure & Enviro Management) for 100MLD of partially treated effluent

generated by our member units to CETP and convey treated effluent to mixing

chamber for final discharge vide CCA No.: AWH — 124634 dated 25/02/2023

It is further to certify that, M/s. BALKRISHNA TEXTILE PVT. LTD. UNIT - 2

are the member of NTIEM and they have booked a quantity of 14,50,000
Liters/Day to discharge their effluent in the conveyance pipeline as a part, against

the total consented quantity of 100MLD of the CETP.

This certificate is valid for a period of 1 year from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Envire Management

“,g Y Y\déﬁ)

NTIEM
Outward No.__ M\ } \ O™

Rajesh Bindal

N

Hon. Secretary

Date: Q3 N\ 06 \ 202

Sign.: \vﬂ)‘(\/\/\f\

170 - Part, Saijpur-Gopalpur, Opp. IOC Petrol Pump, Pirana Road, Piplaj, Ahmedabad-382 405 (Guj.)
A. Member of CETP / TSDPR.Cetfilc R ARAME236adEdmaibncantane@otiamiccnirdNebsitec1 R RAY.2itiem.com

B. 10638-Balkrishna Textile (Unit - li) accepts the LEG,E_'L g%
and undertakes that the furnished information is CO fg(‘,’T A 1@10NPL060003



Annexure -2.10 D

Gujarat Polluti@d@pntrol Board PCB Id: 10638 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Balkrishna Textile (Unit - i) | Outward No: 42042-05/06/2024 |
Email : Plot No: Phase No: ,
ketan@balkrishnatextiles.com S.NO: 253 & 258, NAROL-SARKHEJ HIGHWAY ,SHAHWADI,NAROL,
Teleoh ] AHMEDABAD - 384250
ephone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
Inspection Id: 804805 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / LARGE/ Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

3 | Inspection Dt & Time: 23/05/2024 12:00/ Air , Water , Hazd  Person Contacted : Hemendra Engineer
4 | Env Audit Detail : Sch: 2, Not Applicable., Year : 2009, On Dt : 04/12/2010
Commissioned Dt :  01/04/2001 Production Start Dt : 02/10/2006 Applicability of CRZ Rules: No

5 |Water Consumption in Kilo Lts Per Day Ind: 1575.000 Dom: 7.000 Borewells: 0
"6 | Waste Water generation / Discharge (kipd) :  Ind: 1450.000 ~  Dom: 5500 Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: Borewell
8| Disposal Modeof Industrial / Domestic: ~ CommonETP/SoskPit
9 | Discharge Pt / Final Receiving Body (Ultimate): TO CETP- NTIEM / reuse and CETP
10 | Status of water consent Under the Water Act,1974: AWH-123665-31/12/2025 Last Inward:312554-09/05/2024[ONL]
11 |Effluent Treatement plant (ETP) : Units, if provided and status:

12

ETP Details : P-Chemica Dousing Tank,P-Clarifier,P-Collection Tank,P-Equalization Tank,P-Nuetralization,P-Oil-Grease
Trap,Primary,S-Aeration Tank,S-Sec Clarifier,S-Sludge Dry Beds,Secondary, T-Carbon Filter, T-Sand Filter, Tertiary

Whether Industry isa member of CETP ? No

13

Boilers=2 , DG Sets=0, Flue Gas =3, Process =0, ETP Cap = 1856 , Capacity of All = not applicable

APCM Details : E.S.P,Water Scrubber
Fuel Used : Lignite
Stack Attached to : Boiler,Fuel Heater(Thermic)

14

15
16

17

| TSDF Name: _ Bhachau-SaurashtraBnviro ProjectsPvt. Ltd[28203) __  _ _ _ _ _ _ _ _ _ _ ___ ___ __
LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water CessReturn : 2017-2018 HW Monthly Return : 2024-04
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/05/2024 SCN 03/06/2024 804805 SCN OTH 812840
14/05/2023 SCN 02/08/2023 737261 SCN OTH 749684
22/11/2022 SCN 27/12/2022 694506 SCN OTH 691379
Monthly Patrak Data: Last Return : 202404 HAZD Waste Disposal : 27.170 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 419979, ETP - 9318, APCM - 4913 Meter Reading - 0, Kilo Litre - 1114 Meter Reading - 0, Kilo Litre - 2076
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Gujarat Polluti@dcfontrol Board

— (Inspection Report ) - Air,Water ,Hazardous

PCB Id: 10638

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz

e |- | Electric Company Name (Power Supply)

p |- | On East Direction of the location of the Company -

p |- | On North Direction of the location of the Company -

p |- | On South Direction of the location of the Company -

p |- | On West Direction of the location of the Company -

0 | - | Production since (Date) or Proposed 02/10/2006

g | - | Nos of Stacks ( Flue Gas & Process) 0,0

k |- | Recycler Registration Valid ?? Yes

j |-| Name& Addressof MAIN Re-Cycler | ==
SEP-Bhachau-Saurashtra

h |- | Regdwith T.SD.F Enviro Projects Pvt. Ltd
[28203]

i |- | Recyclable Hazd Waste Disposal to Ols State

f |- | Display Board Provided at the Entrance ? Yes
BEP-Bavla Eco Project, Tdl:

| |-| CETP Name Bavla, Dist: Ahmedabad.
(SAN-10653)

n | - | Nos of Flow-Meters- W.C/W.W.G/ETP= 0,0,0

d | - | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.

m| - | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary

General Observation

a |- | ROFileNo ABD-NL-418

a | - | Isthe Industry in Operation ?? Yes

b |- | Industry Operating without CCA No.

c |- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No.

MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? No.

h |- | Seperate Energy Meter for A.P.C.M ? No.

h |- | Provision of any STAND-BY Pump ?? No.

Air Related

a |- | Fuel Type confirmitive with CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation Yes

e |- | SMF availability Provided

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g | - | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0

GEM

18l - Where Authori;atiqn Under BMW Rules 2016 obtained ? No.

Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

05/06/2024 2/7 (Through XGN)




Gujarat Polluti@d@ntrol Board PCB |d: 10638

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Collection, Storage, Treatmnt, Disposal Facility

€ || Adequate ?? Yes

d | - | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

el > Fully

f | - | Stock of Haz-Waste @ premises/Whether EXCESS ? No

Recycler/ Actual user hasvalid Authorization under

91" rules6 or 9 of HOWR-2016? No.
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| ----
Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
.| _| Isunit complying the conditions givesin No
I'|"| soP/Guiddlines? '
k |- | Facility isadequate for the applied process No.
| | -| Passbook is maintained? No.
m | - | Detailsof PLI, if applicable | -
n |- | Details of safety spects provieded by the facility | -—--
o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazar dous waste procured asper CCA? Yes
Water Parameter
b |- | Source of Water Supply Borewell
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 01
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (10638)
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Gujarat Polluti@dSntrol Board PCB |d: 10638

S (Inspection Report ) - Air,Water ,Hazardous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided Effluent Treatment Plant (ETP) consisting of Primary, Secondary and Tertiary treatment units:
collection cum neutralization tank, primary sedimentation tank, aeration tank, secondary sedimentation tank, sand
filter and carbon filter followed by final holding tank for generated industrial effluent treatment from
manufacturing process. At the time of inspection, Aeration tank and Tertiary treatment units (Sand filter and
Carbon filter) is not observed in operation. Unit is also not providing proper dosing into influent of wastewater
due to which the treated wastewater pH isfound Alkaline @9-10 on pH strip. After treatment in ETP, treated
effluent is partially reused and remaining is sent to CETP NTIEM, Narol for further treatment and ultimate
disposal into River Sabarmati through dedicated NTIEM (CETP) pipeline. One treated effluent sample (Color:
light brownish; pH @210 on pH strip) is collected from final holding tank for further analysis. Ureais not
observed within ETP area and not used for wastewater treatment. [330]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

In compliance with the directive issued by the Honorable National Green Tribunal (NGT) via Order Application
No. 95/2024 (WZ) dated April 27, 2024, pertaining to the grievance lodged by Mr. Dayaram J. Y adav alleging
the discharge of untreated wastewater into River Sabarmati by various textile units through open pipelines and the
violation of Zero Liquid Discharge (ZLD) stipulations, this unit has been subject to inspection.This unit is having
valid CCA for Processed Cloth — 12000 meters/day which isvalid upto 31.12.2025. Unit has also obtained CTE
Amendment for expansion of production to total: 1,80,000 meters/day valid till 02.07.2023. CCA Amendment
application for the same isregjected vide letter dated: 22.11.2023 and unit has not re-applied the same yet (For
CTE and CCA Amendment). During visit, unit is observed in operation and processing of cloth is observed going
on. AAQ and Housekeeping is observed normal. Necessary instructions are issued to the unit. [330]-24/05/2024
~ RO Comments/Reply :Asper IR......ccoooovveienenee, -05/06/2024

| recommend : d. Issue Show Cause Notice

W.C Notings: As per crux[330-NRO]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance
The unit is visited w.r.t. NGT Matter no. 95/2024 (WZ)

Compliance Observed in this | nspections.
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Gujarat Polluti@d@pntrol Board

PCB Id: 10638

% (Inspection Report ) - Air,Water , Hazar dous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Instructions in Previous Visits and Reply Insp Det Instruction Status

2. Bore well Htl&2 CGWA o{l permission %1 s2uatcll. 761241(28/11/23) Partial Compliance
3. Boiler ¥4al TFH A& solid fuel guidelines YAl APCM &2l al. 761241(28/11/23) Partial Compliance
1. B¢l 3 HIdell Production, Raw materials, water consumption, w/w 761241(28/11/23) Fully Complied
generation - Reuse - disposal , Haz. Waste generation - disposal il data
LUl
4. AsHHUL CTE-A AajAIR proposed utilities AUAA o2l ¥ clletd AU ll 761241(28/11/23) Partial Compliance
sc{l. Consent dlell CTE-A o{l conditions oj Ulctat 524,
1. B¢l 3 HI™ell Production, raw Material consumption, water Consuption, 756710(11/10/23) Fully Complied
w/w Generation & discharge, fuel consumption, Haz. Waste Generation &
Disposal o{l (Qatcl wucll.
2. Boiler & TFH & Solid fuel «{l Guidelines 30 ol APCM coUSall. 756710(11/10/23) Partial Compliance
3. AUl gLl Wood ol tllctl d313 Coal A& GUADL UMl A B B 756710(11/10/23) Partial Compliance
23 33| 1Rl Aoeaul wle o Gullol sl
4. Flye Ash Notification of YUl UlEel 529 wal A Yl Storage oll 756710(11/10/23) Fully Complied
cciRell 5l Fly Ash Disposal ofl [Qotcl 29 s2¢ll.
1. BcAl 3 HIRdell Geuleot, A-HAllact aueel, well durie, ww 743994(10/07/23) Fully Complied
generation - reuse discharge, {llcdl dUR(2l, Haz. Waste generation -
disposal ol Data 2% $2¢ll.
2. Boiler & TFH A& solid fuel o{l guideline Ysolsll APCM Provide $2¢ll. 743994(10/07/23) Fully Complied
3. Fly Ash Notification, 1999 & Amendment of YAUB WEat $9. 743994(10/07/23) Partial Compliance
4. WsHUL store 53¢ (AR 40 MT sludge o1l Active TSDF site Hi (st 743994(10/07/23) Fully Complied
s,
6. WsHML ¥ Boiler wal TFH ULAoll stack GURe{l ETS system #1oll 743994(10/07/23) Fully Complied
desktop system repair Hi 8lalell A diesi@s g s2Aadl.
5. Air ol details revise submit 52¢<{l. (As per Existing and proposed details) 743994(10/07/23) Fully Complied

05/06/2024
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Gujarat Polluti@d®pntrol Board

(Inspection Report ) - Air,Water ,Hazardous

| PCBId: 10638

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (10638)

A Sample Details

Sr | Act

Ph/Temp/Air Sampled

Time Type

Sampling Point

Col-Cond

1| W-13

@9 to 10 on ph strip / 33

1205-1205 REP |##fina outlet of the etp ~

Light brownish

B Process Stacks

Cc Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Boiler 35 |[COMMON STACK, NO ESP,WSC Lignite 70 MT/day found in operation
15 TPH, common fuel
use saw
dust/lignite/steamcoal/i
mported coal,common
APCM
2 | Fuel Heater 35 COMMON YES ESP,WSC Lignite 70MT/day found in operation
(Thermic) STACK,5000U
,common fuel use as
steamcoal/imported
coal/saw
dust/lignite,common
APCM
3 | Boiler 35 (Common stack,6 YES ESP,WSC Lignite standby boiler,70 not in operation
TPH,Common MTPD
IAPCM,common fuel
use as
importedcoal/steamcoa
|/sawdust/lignite
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Used or Spent Oil | -5.1 0.000-M.T | DSS,REU
2 | Chemical Residues | -24.1 0.100-M.T| COL,DSS,STO
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 18.000-M.T | COL,DCO,TRA
chemicals /wastes
4 | Chemical dludge from waste water treatment | -35.3 18.000-M.T| COL,STO,DST
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |processed cloths 120000.000| 120000.000 - MTS 120000.000

F Raw material :

S Raw Material Name Capacity - Unit / Month
1 |acetic acid 0.000- M.T
2 |bleach liquor 0.000- M.T
3 |caudticlye 0.000- M.T
4 |common salt 0.000- M.T
5 |dyes 0.000-M.T
6 |hydrogen peroxide 0.000- M.T
7 |printing gum 0.000-M.T
8 |sodaash 0.000-M.T
9 |textile auxiliaries 0.000- M.T
10 |whitning agent 0.000- M.T

G Water Consumption & Generation Break up

05/06/2024
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— Gujarat Polluti@d@ntrol Board

PCB I1d: 10638

Inspection Team : H|.MANIAR, SSO - MR. BRIJESH JTENDRAKUMAR CHAUHAN

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Wv‘: (Inspection Report ) - Air,Water ,Hazardous
| (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr | Water Code (Qty in Klpd - Kilo Ltr per Day) |WC : 1582.000f WWG: Water Source Remark
1455.500

1 | Boiler Feed 45.000 5.000 Borewell

2 | Domestic Purpose 5.000 4.000 Borewell

3 | Mnfg Process 60.000 50.000 Borewell

4 | Wash Water 95.000 95.000 Borewell
H Solid Waste

Signature By(H.I.MANIAR, SSO)

05/06/2024
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Annexure=2.11 A
o GUJARATxggszION CONTROL BOARD
—— PARYAVARAN BHAVAN

SS5HEsE Sector-10-A. Gandhinagar-382 010
\ T [
“‘" Phone  (079) 23226295
GPCB Fax . . (079) 232321 56
Website @ www.gpcb.gov.in
BY RPAD

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution} Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981 and
Auythorization under rule 6(b) of the Hazardous & other wastes (Management and Trang boundary
Movement) Rules’2016, framed under the EP Act-1986.

And whereas Board has received on line consolidated consents & Authorization ( CC&A)
application Inward No: 211512 dated 23/63/2022 for Renewal of the consolidated consent and
authorization (CC & A} of this Board under the provisions / rules of the aforesaid Acts Consent &
Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:
{Under the provisions / rules of the afore said environmental acts)

To,

M/s. Mayank Processors (P) Lid,
Plot No: 237,

Nr. Shahwadi Octroi Naka,
Saijpur-Gopalpur, Narol,
Almedabad - 382405,

1. Consent Order No: AWH — 119478 Date of Issue: 20/66/2022.
2. The consents shail be valid up to 12/03/2027 for use of outlet for the discharge of trade effluent
and emission due to operation of industrial plant for manufacture of the following items /

products:

_SeNo. | Product 1 Quantity

... L.__ | Dyed /Printed fabrics - 275,000 Meter/Montk
SPECIFIC CONDITION:

Industry shall comply with the Solid Waste Management Rules-2016.
Industry shall obtain NOC from CGWA as per order of Hor. National Green Tribunal
for the withdrawal of ground water, if applicable.

. Industry shall strictly follow and comply with the directions issued by Hon’ble High court
of Gujrat in WPPIL 98/2021 from time to time.

. Industry shall manage Solid Wastes generated from industrial activities as per Sokd
Waste Management Rules-2016 (solid waste as defined in Ruele-3(46)).

. As per Provisions of Rule 18 of Solid Waste Management Rules-2016 you are directed to
make an arrangement in Utilities to replace at least five percent (5%) of your solid fuel
requirement by ‘refused derived fuel’.

. Unit shall comply with Solid Fuel Guidelines as well as Coal handling guidelines of the
Board.

Unit shall provide dedicated storage area to store fuel, hazardous & non hazardous waste.
The fly ash generated shall be collected and stored in fly ash silos.
The fly ash shall be utitized as per fly ash notification-2021 and its amendments.

3.0 CONDITIONS UNDER THE WATER ACT:

\\b\-

39 Source of Water — Own Borewell. 9\09%
3.2  The quantify e fresh watey cogsum .tioin fordndustrial p se shall not pxceed 80 KLD. Qx

\ ean Gujarat Green Gujara A
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33
3.4
3.5
3.6

3.7

3.7.1

372

3.73

248

The quantity of the wat:r consumption for domestic purpose shall nct exceed 5.0 KLD,

The quantity of domust.c waste water shall not exceed 4.0 KLD.

Domestic effluent shiall be disposed off through septic tank/soak pit s»-stem

The quantity of the incustrial effluent to be generate from the marufacturing process and other
ancillary industrial coerations shall not exceed 65 KLD.

IRADE EFFLUENT:

The applicant shall oerate effluent treatment system efficientl so that effluent from the
industrial unit shal. conform to the CETP inlet norms mentione ! below however the final
discharge of treated cffluent from CETP shall adhere 1o the prescr bed standards for CETP of
Narol Textile Infrastructure & Enviro Management (CETP).

e 657085
- Temperatuie e
Colour (Pt oScalejinunits W0 units
_Suspended Solids e SO Mg/
. Uil and Grease

o2 N myl
_Chlorides_

| Phenolic Compounds

BOD (Sdaysat20°C) 1 500 m
. CoD M0 mgh
Fixed Drssclved Salids o 210mg/l,

The final treated effluznt confirming to CETP inlet norms shall be fully conveyed into CLTP of
M/s. Narol Teuxtile Intrastructure & Enviro Management (CETP) th ough underground drainage
system of NTIEM, in 20 case effluent shall be discharged in to Envi-onment by any means.

In case of failure of CZTP, applicant shall have to treat the trade eff uent of their unir fully so as
to achieve the quality of the treated cffluent from their industria’ premises as per the GPCB
norms mentioned belew and shall be discharged into NTIEM (CETT ) pipeline.

 PARAVETERS _GPCBNORMS
. pH

i g;’L
2100 ng/L.

 Phencic Compounds T e
Sulpfide; '
v—.
--(\
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— GUJARAT%ggLUTION CONTROL BOARD
PARYAVARAN BHAVAN

S Sector-10-A. Gandhinagar-382 010
“’,’. Phone  (079) 23226295
GPCB Fax  ©(079) 23232156
_____, Website . www.gpcb.gov.in
| BOD (5 days ai 20°C) B 30 mg/L
L COD
Chiords ~ Gtmgt
* Sulphate 1000 mg/L. |

{ Bio-Assay Test 90% survival of fish after .
96 hours in 100% effluent

3.7.4 Industry shall provide flow meter at outlet of ETP & maintain its records.

3.7.5 Unit shall maintain daily log book of quantity of water consumption, waste water generation and
waste water recycled & discharged io CETP..

4.0 CONDITIONS UNDER THE AIR ACT:

4.1  Following shall be used as fusl:

o1 Lignite/wood/agro waste 7TMT/day |

Sr.No. | F uel Quantity

4.2 The flue gas emission through stacks shall conform to the foliowing standards:

. Stack | Stack Attached | Stack height | APCM | Parameter Permissible |
__No. To _in meter ] Limit |
Steamn Boiler BagFilter | o late Matter | 150 mg/Nm® |

(5TPH) Multi ‘ - ; |

: . 30 SO, : 160 ppm |

Themic Fluid cyclone NO {50 ppm |

Heater _ N _separator | Bk |

4.3 There shall be no process emission from the manufacturing process as well as any other
ancillary operations.

4.4 Ambient air guality within and outside the premises of the unit shall conform National Ambient
Air Quality standards notified by McEF vide notification dated 16/11/2009 and mainly to the

foilowing standards:
. Sr. | Pollutant Time Weighted | Concentration in
i No. o Average Armbient air
1 Sulphur Dioxide {SO.), ug/m’ Annual : 50
_ 24Hours | 80
P2, Nitrogen Dioxide (NO,), pg/ m° Annual 40
P S 24 Hours 80
3. Particulate Matter Annual 60
.| (Sizelessthan 10 pm) OR PMyopg/m’ | 24 Hours . 106
4 Particulate Matter Annual 40
. [(Size less than 2.5 pm) OR PM 25 ug/ m’ 24 Hours - 60

4.5 The applicant shall provide portholes, ladder, platform stc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection tofand for use of Board's staff. The L -
chimney(s) vents attached to various sources of emissicn shall be designed by numbers such as ;
pS-1, 8-2, etcag these shal} be painted /displ to facilitae jdentification. LW
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ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisationﬁé 3




4.6

4.7

5.1

5.2

53
5.4

5.5
5.6

5.7

5.8
5.9

511

250

The Industry shall taks adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noisc to less
than 73 dB(a) during day time and 70 dB (A) during night time Davtime is reckoned in
between 6a.m. and !9 p m. and nighttime is reckoned between 10 p.n. and 6 a.m.

The applicant shall previde proper ventilation and exhaust facilities so as to maintain healthy
working atmospherc within the factory premises.

Fomm e
'

Authorization under Rules 6(2) of Hazardous and other \Vastes |Management &
Transboundary Movement] Rules - 2016, {Form -],

Number of authorizition: AWH — 119478 Date of Issue: 20/06/2 122,
M/s., Mayank Processors (F) Ltd,is hereby granted an authoriza ion to operate facility tor

following hazardous “vastes on the premises situated at Plot No: 237, Nr. Shahwadi Octroi
Naka, Saijpur-Gopaipur, Narol, Ahmedabad.

The authorization is ;ranted ‘0 operate a facility for collection, s ‘orage, transportaion and
uitimate disposal of Hazardous wastes as above,

The authorization 15 subject to the conditions stated below and suu 1 other conditions as may
be specified in the rules from time to time under the Environment (Protection) Act-1986.

The authorization shall be in force for a period up te 12/03/2027,

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization orderhy the persons authorized shall constitute a breach of this authorization.
An application for the renewal of an authorization shall be made as |1id down in rule 5¢ 7 Gy
Industry shall submit :innual report within 15 days and sub squinty by 3 January every year,
Industry shall have to manage waste oil; discarded containers etc : s per the Rules 2016 snd
shall apply “Authcrization/submit details for all the applicable waste as per the Rules 2016
within §5davs.

The person Authorized shall rot rent, lend, sell, transfer or otherwi ¢ transport the hazardous
and other wastes except what is permitted through this authorization

The person authorized shall implement Emergency Response Proce fure ( ERP; for which this
authorization is being zranted considering all site specific possible suenarios such as spillages,
lcakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

Sr.  Waste Schedule Facility

Ne. | Qantty | category |

Cellution, Storage.
i. | ETP sludgs 18 MT/year 353 T'ran:s ortation Disposal by TSDF |
S R SR - _ L approved by the board.

5 : Collestion, Storage,

2. Used oil 325 Lit/year 5.1 Deccrtamination, Transportation

_ ‘ Disposal by selling to registered
. 960 + Colletion, Storagg, |
Dlsca‘rdgd o Nos./year _ Decortamination, Transportation |
3. | container empy , 331 N e _ L
o 1000 : Disposal by selling to suthorized
bags with liners . _

. Nos/year . dreeyeler

N

regular interval of time., oF

Dy

o



ELUTION CONTROL BOARD
PARYAVARAN BHAVAN

— GUJARAT%S

5SS Sector-10-A. Gandhinagar-382 010
“”. Phone . (079) 23226295

Website = www.gpcb.gov.in

512 The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilites for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penaly”

5.13  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

5.14  Annual return shall be filed by June 30* for the period ensuring 31* March of the year.

.15 The authorization is granted to operate a facility for collection, storage, within the factory
premises and treatment, transportation and ultimate disposal of Hazardous wastes as ahove.

6 GENERAL CONDITIONS:

6.1 Any change in personnei, equipment or working ccnditions as mentioned in the consents
form/order should immediately be intimated to this Board.

6.2 The waste gencrator shall be totally responsible for collection, storage, transportation and
ultimate disposal of the waste generated.

6.3 In case of any accident, details of the same shall be submitted in Form — 5 to Gujarat
Pollution Control Board.

6.4 As per “Public Liability Insurance Act — 91 company shall get insurance policy, if
applicable.

6.5 Empty drums and containers of toxic and hazardous material shall be treated as per the
guidelines published for “Management & Handling of discarded containers”. Record of the
same shall be maintained and forwarded to Gujarat Pollution Control Board regularly.

6.6 Unit shall take all concrete measures to show tangibie results in waste generation reduction
avoidance, reuse and recycle, Action taken in this regard shall be submitted within 03 months
and also along with Form — 4.

6.7 Industry shall have 1o display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme Court’s order in W.P. No: 657 dated 14* October 2003,

For and on bebalf of
Gujarat Pollution Control Board

'"““—}0 ;. Pa.n.lt

(J. B. Pandya)
Scientific officer

NO: GPCB/ABD-CCA-NL-128(3)/1D: 12498/ Date:

Issue to:

M/s. Mayank Processors (P) Lad,
Plot No: 237,

Nr. Shahwadi Octroi Naka,
Saijpur-Gopalpur, Narol,
Ahmedabad - 382405,

% Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation pg. 5




Anne 2 11 B
GUJARAT Pgi TION CONTROL BOARD

—— PARYAVARAN BHAVAN, SECTOR 10-A,
% : GANDHINAGAR - 382010,
N
GPCB (T) 07923232152
By R.P.A.D

NO: GPCB/ABD/CCA/NL-128(3)/ID-12498/ Date: / /2024

To,

M/s. Mayank Processors (P) Ltd,

Plot No: 237, Nr. Shahwadi Octroi Naka,

Saljpur-Gopaipur, Narol,

Ahmedabad - 382405.

SUB: Amendment in CTE of this Board.
REF: 1. Your CTE - Amendment application Inward No. 283640 dated: 36/11/2023.
2. CCA order no. GPCB/ABD/CCA/NL-128(3VID-12498/678144 dated: 16/07/2022,

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants amendment in Conseat to Establish (NOC) granted to M/s, Mayank Processors (P) Ltd
located at Plot No: 237, Nr. Shakwadi Octrol Naka, Ssijpur-Gopalpur, Narol, Ahkmedabad for
the following conditions only.

1. The validity period of the drder shall be up to 29/11/2030.
2.  The Condition about detsils of Production is amended and shall be read as under.

Sr. Product Quantity (Meter/Month)
Ne. Existing Proposed Total
1. | Dyed/Printed Fabrics =~ 2,75,000 _29,75,000 32,50,000

3.1 Industry shall comply with the Solid Waste Management Rules-2016.

3.2 MWMMNOCM-CGWAMWMMMMNMGMWM
for the withdrawal of ground water, if applicable

3.3  Unit shall strictly obey/comply the orders by Hoa’ble High Court of Gujarat in WPPIL
98 of 2021 from time to ime. _

34 Unsit shall not carry out any kind of production activity covered under EIA — Notification
= 2006 without obtsining prior EC from competent authority.

3.5 Unit shall install aud commission Ceatinuous Emission Monitoring Sysiem- CEMS (as
per CPCB guldelines for relevant parameters) which shall be commected with GPCB
server.

3.6 Unit shall provide dedicated storage area to store fuel, hazardous & aon-hazardous waste.

3.7 Unit shall comply with Solld Fuel Guidelines as well as Coal handling guidelines of this

3.8 _Unit shall provide APCM as per solid fuel guidelines of GPCB.

3.9 The fly ash generated shall be collected and stored in fly ash silos.

3.10 The fy ash shall be utilized as per Fly Ash Notification-as ameadment from time to time.

Clean Gujarat Green Guijarat.. . €

Website : hitps://gpcb.gujarat.gov.in
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3.1
3.12
4.

41
42

4.3.

44
4.5

4.6
4.7

48

49

49.1.

253

Unit shall not install any new plant machinery, ETP Plant, flue gas stack and process
mulnmmmwm«mmpmcmmmnm@
Unit shall upgrade ETP asd submit adeguacy certificate to the Board.

CONDITIONS UNDER WATER ACT 1974:

Water Source shall provide flow meter on Borewell.

The quantity of water consumption for domestic propose, after proposed amendment, shall
increase from 5,0 KLD to 37 KLD.

The quantity of domestic effluent from the factory, afier proposed umendment, shall increase
from 4.0 KLD to 19 KLD.

Domestic effluent sha‘l be disposed off through septic tank/soak pit system.

The quantity of water onsumption for industrial use after proposed amendment, shall increase
from 80 KLD to 954 KLD.
Theqmmyofnﬁmtndemmﬂommnmaﬁumedtmmmﬂlmse
from 65 KLD to 856 KLD.

Industrial effluent 856 KLD shall be treated ETP comprising o° primary and secondary
mmmnw%mmummmwmmmgmmmu

" discharged into CETP of NTIEM.

Industryshallpmwdeﬂxedpip&nemﬂlﬂowmmatmﬂettom?mdonmlmemd
maintain its records.

TRADE EFFLUENT:
The applicant shall operats effluent treatment systamefficiently so that efflerit'fom the
industrial unit shall conform to the CETP inlet norms mentioned below however the final
discharge of treated effluent from CETP shall adliére to the prése-fbed stitidaids fof CETP
of Narol Textile Infeastructure & Enviro Management (CETP).

PARAMETERS CETP INLET'NORMS [ " it

pH ' 65TO8S |
Tws ‘ ’ 400G s o
Colour (P1.Co.Scale) in units 100 units

‘| Suspended Solids _ ik ﬁM Bho. 1R

) Oil and Grease 10 o
Chiorides _600 :
Phenolic Compounds . , M LT
Cyanides 0. 2
Fluorides ' 1.5 mg/L |
Sulphates 100) mg/L
TDS . .~ 2100 e
PercentSodum .. 0%
Sodium absorption ratio ) %
Total residual ch]onne 1.0
Sulphides — Lo
| Ammonical Nitrogen ‘ su%%
Total Chromium  mg/l
Hexavalent Chromium 0.1 mg/L |

¢
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GUJARAT PGYUTION CONTROL BOARD
- PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010, -
.
GPCB (T) 079-23232152
PARAMETERS CETP INLET NORMS
BOD (5 days at 20°C) _S00mg/L |
COD 1200 mg/L. |
Fixed Dissolved Solids 21
Mercury 0.01mg/L |
Lead 0.1mg/L |
Cadmium img/L |
Copper 3mg/L |
Nickel 3mg/L
Zinc Smg/L |
Arsenic 02mg/L |
Selenivm 0.05mg/L
Boron 2mg/L |
492.  The final treated effluent confirming to CETP inlet norms shall be fully conveyed into CETP

4.9.3.

494,
4’9‘5 L

4.9.6.

of M/s, Narol Textile Infrastructure & Enviro Management (CETP) through underground
draizage system of NTIEM, in no case effluent shall be discharged in to Environment by

any mesns.

In case of failure of CETP, spplicant shall have to treat the trade effluent of their unit fully
so as to achicve the quality of the treated effluent from their indusirial premises as per the
GPCB norms mentioned below and shall be discharged into NTIEM (CETP) pipeline.

PARAMETERS GPCB NORMS
pH 6.5 TO 8.5
Temperature 40°C
Suspended Solids 100mg/L |
Oil and Grease __ 10mg/L |
Fixed Dissolved Solids - 2100mg/L |
Sulphides _2.0mg/l
Ammonical Nitrogen S0mg/L
Total Chromium _2mg/L |
Hexavelent Chromium 0.1 mg/L
BOD (S days a1 20°C) 30 mg/L |
CobD 250 mg/L |
Chlorides 600 mg/T. |
Sulphate 1000 mg/L |
Bio-Assay Test 90% survival of fish after

' 96 hours in 100% cffluent

Indusuyshallpmvideﬂowmotaatwtletofm&mm'ntainium.

Unushaﬂmammdmlyhgbookofthtyofwmoamnpﬁm,mmgmmHm
and waste water discharged to CETP.

Umtshaﬂmmmreoordofchﬂnmleamnnphonmdeleemmymmphon p

Clean Gujarat Green Gu;arat ~

Waebsite : hitps://gpcb.gujarat.gov.in
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5. QONDITIONS UNDER AIR ACT 1981:

5.1 Foliowing shall be usid as fuel.
Sr. Utdlity Equipment Fuel Quantity per day
No. Esisting FProposed Tetal
1. | Steam Boiler (5 TPH)
(Existing) Lignite/ Fire wood/ § _
Thermic Fhuid Heate: Agro waste T™T T™T
(ZSOOU)I G Steam Coal/ Fi
2. | Steam Boiler (3 TPH) | Steam ire -
(Stand by) (Proposed) | wood/ Agro waste 34 MT 34MT
5.2 The applicant shall install & operate air poliution control system in order to achieve norms
prescribed below.
5.3 Theﬂuggasemissimﬂnm@mqkshaﬂmfotmwﬂnfoﬂowingslmdnds:‘
Stack ' Stack Permissible
No. SuckAttacledT-: Helght APCM Parameter Limét
1. | Steam Boiler : APH&DustCollector/ | = . . _|._. . .  _.
(5 TPH) (Existing) Multi Cyclone, bag filter A
T T followed by Scrubber |, cutate | 150 mg/Nm3
) Hester Multi Cyclone followed by | meiter
@5001) | 30m Sorubber sy - | 100
(Existing) _° NOw soorr
"3, | Steam Boiler APH & Dust Collector | L
(3 TPH) (Stand by) with Multi Cyclone & Bag
{Proposed) filter followed by Scrubber

M’Mbmmmaﬁsﬁmﬁmmwg‘m&mmmmm

€  Specific Conditions stlpuhtedhCrlﬂcaIyPoﬂIudAlus(CPA)ISeverelyPolluud
Areas(SPA)

?Mmmm

a) UthMmmmgemmpoﬂmmmdsMSO%ofmmgﬂuegasmdprwm
emission standards ir: the CPA.

b) Unit shall adhere to siringent air pollutants standards i.e. %%ofmmngﬂmmmdm
emission standards in the SPA.

c) Fo!lowinganpolhmmcom-olmeamahaﬂbeprowdedfmﬂleﬂuegasmsmnwm
like Boiler, Thermic )*luid Heaters etc. (As Applicable). )

SﬂpﬂhﬂdMCMhMImmm“mof CPAISPA
Steam gemeration capacity Type of APCM

(la TPH)
Less than 1 Multi Cyclone
1 to <3 Multi Cyclone + Water Scrubber - 1
3to <6 Bag filter +WaterSc'ubbet
>6 ESHWWSmbber -

K



-~ GUJARAT PGLLUTION CONTROL BOARD

= PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
GPCB (T) 079-23232152

d) Unit shall provide at least two stage scrubbing system of appropriate media for the control of
the process gas emission.

¢) Unit shall install and commission Continuous Emission Monitoring System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/CPCB server
(In case of large and medium red category industries)

f) Al common facilities shall install CEMS (as per CPCB guidelines for relevant parameters)
which shall be connected with GPCB/CPCB server to the Stacks provided with Common
Multiple Effect Evaporator (CMEE), Comimon Spray Dryer, Common incinerator etc.

g) The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control. (like guidelines for: Stone crushing units,
Coal handling units, spent solvent handling and management, spent acid management,
Decontamination of drams, containers etc.)

h) Unit shall take adequate measures to control odour nuisance from the industrial activities
which may include measures like- use of masking agent with atomizer system (water cuttain),
closed / automatic material handling system, containment of the odour vulnerable areas etc.

i) Unit shall not use Pet-coke, furnace oil, LSHS as a foel,

j) Unit shall adopt sectoral Best Available Technology-BAT(Like Use of Induction Furnace,
Electric Arc Fumace instead of Cupola furnace i foundry industry, Caustic Recovery Systemn
in Cotton Textile units etc.)

k) Unit shall provide green belt of 40% of the plot area, using concept of the social forestry and
development of green belt outside project premises in adjacent areas.

1) Unit shall provide Wall to Wall carpeting in vehicle movement areas within premises to avoid

a) Umtshallmlyusetreatedeiﬂuentforpummﬂonofhmemddherslmrymm No fresh
water shall be utilized in ETP.

b) hﬂncase,lfﬁ:ehdmuyisnmamambetofCETPanddmmwwmmmw
more than 10 KLPD, industry shall install STP of adequate capacity and treated sewage shall
be reused / recycled to the maximum extent.

¢) In case of Large and Medium Red Category indusiry, the unit shall install system for
continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters (like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to
GPCB server. In case, if the industry is a member of CETP, unit shall install flow meter.

d) If the water consumption of the unit is more than 50 KLPD, Unnshaﬂmhtnndemﬂedwator
harvesting plan (off site).

€) Ihemﬂshﬂlmlmewan&anmcfenﬁbi]kyonerqmdMschm(ZLD)mdi
feasible, ZLD should be adopted.

a) Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de-inking
sludge etc. (High Volume- Low Effect Wastes) as per prevailing guidelines and its disposal
at designated locations approved by the Board.

b) Industry shall dispose its hazardous wastes through co-processing, pre-processing to the
extent possible prior its disposal to incineration/ landfill as per provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016. ‘Yg

> ~ Clean Gujarat Green Guijarat
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¢) Industry shall strictly comply with all the measures specified in guidelines for spent solvent
management, spent acid management, and other guidelines/directins published from time to
time by GPCB and/or CPCB, etc.

d) Unit shall carry out transportation of hazardous wastes through GI'S mounted vehicles only.

o Other General Conditions:

a) Unit shall submit r:port of compliance of the conditions of EC every year to the Board
prepared by third pacty.
b) Unit shall enhance CER fund allocation to at least 1.5 times the slabs given in the OM dated
01,05.2018 for SPA and 2 times for CPA in case of Environmenta Clearance
6.  All the other conditions of the existing CCA order no: AWH- 119478 Date of Issue:
20/06/2022 shall remsein unchanged.
" 7. You are directed to comply with these conditions in true spirit.

For and on behalf of

_ . B. Pandya
. Unite Hiad, Ahmedabad East
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SOSNTIEM

Promoting Sustainable Development
isouenisiees

Narol Textile Infrastructure & Enviro Management

CERTIFICATE

>

Date: 28/08/2023

Membership No.: 56

This is to certify that GPCB has given CCA to our CETP (Narol Textile

Infrastructure & Enviro Management) for 100MLD of partially treated effluent

generated by our member units to CETP and convey treated effluent to mixing

chamber for final discharge vide CCA No.: AWH - 124634 dated 25/02/2023

It is further to certify that, M/s. MAYANK PROCESSORS PVT. LTD. are the

member of NTIEM and they have booked a quantity of 7,60,000 Liters/Day to

discharge their effluent in the conveyance pipeline as a part, against the total

consented quantity of 100MLD of the CETP.

This certificate is valid for a period of 1 year from the date of issuance of this

certificate.

For, Narol Textile Infrastructure & Envirc Management

e, @‘mt/{d)

Rajesh Bindal
Hon. Secretary

-

¢, ‘"‘;ﬁ;
7 )
| NTIEV: 5|
/&)
//,/\éy/é
4

Outwara No.

Date:

S
|
|

1
4

NTIEM
™. 20X |
AN ARLR K

| Sign.:

ﬂf\/\/\/“’\ |

—

170 - Part Saiépu_r;Gopal ur, Opp. IOC Petrol Pump, Pirana Road, Pi
A. Member of CETP / TSDF 2 Certificat oaded in,XGN on 10/11/2023 16:42:02 f
PR ehs

B. 12498-Mayank ProcesSdts { GAIMal s fahfaFt@ntiem.com
and undertakes that the furnished information is CgRRECT& ALIVRATEIONPLO60003

1 61.2

PI?J’ Ahmedabad-382 405 (Guj.)
P No 22421,
ite : www.ntiem.com



Annexure -2.11 D

Gujarat Polluti@fgQntrol Board PCB Id: 12498 |
W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details Mayank Processors (P) Ltd | Outward No: 42041-05/06/2024 |
Email : Plot No: 237, ,
mayankprocessor@gmail.com NR. SHAHWADI OCTROI NAKA,, SAIJPUR-GOPALPUR, NAROL,
Teleoh ] AHMEDABAD - 382405
epnone. DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Narol
9377318004
Inspection Id: 804804 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Yarn/ Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring / In Operation

Inspection Dt & Time: 23/05/2024 11:00/ Air , Water , Hazd  Person Contacted :  Mr. Bhimsen airen, manager

Env Audit Detail : Sch: N.A, Not Applicable., Year : 2013, On Dt : 15/12/2012

Commissioned Dt :  01/01/1995 Production Start Dt : 01/11/2007 Applicability of CRZ Rules: No

ol ~lo o

l©
|

10
11

12

Water Consumption in Kilo Lts Per Day Ind: 80.000 Dom: 5.000 Borewells: 2

Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Collection Tank,P-Floculator,P-Pri Settling Tank,S-Aeration Tank,S-Settling Tank

Whether Industry isamember of CETP ? No

13

Boilers=1, DG Sets=0, Flue Gas =2, Process=0, ETP Cap = 0, Capacity of All =

APCM Details : Bag Filter,Multi Cyclone ,Scrubber
Fuel Used : Coal
Stack Attached to : Boiler,Fuel Heater(Thermic)

14

15
16

17

TSDF Name:  Bhachau-Saurashtra Enviro Projects Pvt. Ltd[28203]

|LabChargesPending: Rs2726000 Water CessChargesPending: NIL
Last Env. Form V : 2022-2023 Water CessReturn: 2016-2017 HW Monthly Return : 2024-04
Last 3Legal Action:

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
23/05/2024 SCN 03/06/2024 804804 SCN OTH 812842
09/11/2023 SCN 16/12/2023 760485 SCN OTH 761306
05/08/2023 SCN 05/09/2023 747829 SCN COoM 752576

Monthly Patrak Data: Last Return: 202404 HAZD Waste Disposal : 0.880 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month

Production - 217157, ETP - 1164, APCM - 61680 Meter Reading - 315639, Kilo Litre - 2328 | Meter Reading - 143040, Kilo Litre -

1836

05/06/2024 1/6 ( Through XGN)




Gujarat Polluti@@@pntrol Board

PCB Id: 12498

% (Inspection Report ) - Air,Water ,Hazar dous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
One Time Updations
0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
e |- | Electric Company Name (Power Supply) Torrent power Ltd
p |- | On East Direction of the location of the Company Plot no 237/2
p |- | On North Direction of the location of the Company Open Land
p |- | On South Direction of the location of the Company Main Gate
p |- | On West Direction of the location of the Company Plot no
0 | - | Production since (Date) or Proposed 01/11/2007
g | - | Nos of Stacks ( Flue Gas & Process) 0,0
k |- | Recycler Registration Valid ?? N.A
i |-| Name& Addressof MAIN Re-Cycler | -
SEP-Bhachau-Saurashtra
h |- | Regdwith T.SD.F Enviro Projects Pvt. Ltd
[28203]
i |- | Recyclable Hazd Waste Disposal to Ols State
f |- | Display Board Provided at the Entrance ? Yes
NRD-Narol Dyestuff Enviro
| |-| CETP Name Society, Narol, Ahmedabad
(ABD-12720)
n | - | Nos of Flow-Meters- W.C/W.W.G/ETP= 0,0,0
d | - | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
m| - | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary
General Observation
a |- | ROFileNo ABD-NL-25
a | - | Isthe Industry in Operation ?? Yes
b |- | Industry Operating without CCA No.
c |- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
Air Related
a |- | Fuel Type confirmitive with CCA ? Yes
b |- | Av. Fuel Consumption EXCEEDING CCA limits No.
c |- | APC Measures confirmitive with CCA conditions ?? Yes
d |- | ALL APCMsarein operation Yes
e |- | SMF availability Provided
f | - | Thick Smoke observed in Flue Gas/Processes ?? No.
g | - | ph of Scrubbing Media as per requirement ?? Yes
h |- | Ultimate Disposal of Scrubbing Media ETP
i |-|Nosof Samples: Stack & Ambient 0,0
GEM
18l - Where Authori;atiqn Under BMW Rules 2016 obtained ? No.
Provide Authorization No. / Date
Haz Waste Related
a |- | Haz waste Catg confirmitive with CCA Yes
b |- | H.W generation exceeding CCA limits No.
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Gujarat Polluti@@ontrol Board PCB Id: 12498

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Collection, Storage, Treatmnt, Disposal Facility

€ || Adequate ?? Yes

d | - | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

el > Fully

f | - | Stock of Haz-Waste @ premises/Whether EXCESS ? No

Recycler/ Actual user hasvalid Authorization under

91" rules6 or 9 of HOWR-2016? No.
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| ----
Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
.| _| Isunit complying the conditions givesin No
I'|"| soP/Guiddlines? '
k |- | Facility isadequate for the applied process No.
| | -| Passbook is maintained? No.
m | - | Details of PLI, if applicable -
n |- | Details of safety spects provieded by the facility | -—--
o |- Seprate storage area for Haz. Waste for the utilization Yes
or generation from the processis provided?
p |- | Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter
b |- | Source of Water Supply OWN BOREWELL
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Yes
f |- | Treatment System ADEQUATE to handle existing effluent | Adequate
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 1
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (12498)

05/06/2024 3/6 (Through XGN )




Gujarat Polluti@gntrol Board PCB Id: 12498

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:

Unit has provided Effluent Treatment Plant (ETP) consisting of Primary and Secondary treatment units:
collection cum neutralization tank, sedimentation tank, aeration tank and secondary sedimentation tank followed
by final holding tank for generated industrial effluent treatment from manufacturing process. At the time of
inspection, Aeration tank is not observed in operation; diffusers of the tank are observed corroded. Unit has also
not provided proper dosing into influent of wastewater due to which the treated wastewater pH is found Alkaline
@9 on pH strip. After treatment in ETP, treated effluent is partially reused and remaining is sent to CETP
NTIEM, Narol for further treatment and ultimate disposal into River Sabarmati through common dedicated
NTIEM (CETP) pipeline. One treated effluent sample (Color: Greyish; pH @8-9 on pH strip) is collected from
final holding tank for further analysis. Ureais not observed within ETP area and not used for wastewater
treatment. [330]-31/05/2024

Air Observation:
Hazard Observation:

General Observation:

In compliance with the directive issued by the Honorable National Green Tribunal (NGT) via Order Application
No. 95/2024 (WZ) dated April 27, 2024, pertaining to the grievance lodged by Mr. Dayaram J. Y adav alleging
the discharge of untreated wastewater into River Sabarmati by various textile units through open pipelines and the
violation of Zero Liquid Discharge (ZLD) stipulations, this unit has been subject to inspection.This unit is having
valid CCA of the board to manufacture Dyed/Printed Fabrics - 2,75,000 MetersMonth which is valid upto
12.03.2027. Unit has also obtain CTE Amendment for production expansion to total 32,50,000 Meter/Month
valid till 29.11.2030. CCA Amendment application is under process. Unit is also producing captive electricity by
providing 75 kW turbine for which amendment in CTE/CCA is not obtained; unit is instructed to apply for the
same. During visit, unit is observed in operation and manufacturing of fabric is going on. AAQ and housekeeping
is observed normal. Necessary instructions are issued to the unit. [330]-24/05/2024

~ RO Query to Staff: put up back [630]-31/05/2024

~ RO Comments/Reply :AsSper IR......ccoiiiiiiieiine -05/06/2024

| recommend : d. Issue Show Cause Notice

W.C Notings: As per crux[330-NRO]~

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance
The unit is visited w.r.t. NGT Matter no. 95/2024 (WZ)

Compliance Observed in this | nspections.
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Gujarat Pollut@@3ntrol Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 12498

Instructions in Previous Visits and Reply

Insp Det

Instruction Status

2. dl$all consent oll 2Rl WEet $24.; Dear Sir,@#$Point No.2: To

comply with the conditions of CCA.@#$@#$We will comply with the CCA
conditions. (27/05/2024)

803277(11/05/24)

Partial Compliance

1. BEEl AR HIdell Production, Raw materials, Wl cu?ee, stel well
[Aslctell 321, Reuse otl 32l wlucll. Fuel consumption, H.W. generation /
disposal =il 32l udl.; Dear Sir,@#$Point No. 1: To submit Production,

Raw Material, waste consumption, wastewater generation / disposal
Hazardous waste generation & disposal during last three month. @#$@#
$Details of same are mentioned in following table. @#$@#$Sr. Particulars
Month@#$ January 2024 February 2024 March 2024@#$1. Production
(Mtrs) 324620 298565 264210@#$2. Water Consumption (KLD) 2307 2145
2238@#$3. Wastewater Generation (KLD) 1853 1744 1951@#%$4.
\Wastewater Discharge to CETP (KLD) 1832 1724 1938@#$5. Hazardous
\Waste Generation (Tns) 0.750 0.650 0.900@#$6. Hazardous Waste Disposal
(Tns) 0.00 0.00 0.00 (27/05/2024)

803277(11/05/24)

Fully Complied

3. Fly Ash disposal sl generation =ll Data maintain $cll AHl disposal fly
ash notification Y%¢ $29.; Dear Sir,@#$Point No.3: To maintain data of fly

ash and it is required to disposal as per the fly ash notification. @#$@#$We
are maintaining the data of fly and are disposing as per fly ash notification.@#
$ (27/05/2024)

803277(11/05/24)

Fully Complied

1. BCEL 3 HIMell Production, Raw materials, water consumption, w/w

generation - reuse, disposal, Fly Ash Generation - Disposal, Haz. waste
Generation-disposal oll data a{uUlcall.

760485(09/11/23)

Fully Complied

3. «Q$ell consent o{l conditions o YrAUB UlAst $.

760485(09/11/23)

Partial Compliance

4. ETP oll Units o{l [QatAl Qell capacity u(&ct auucl.

760485(09/11/23)

Partial Compliance

2. ETP i Spent Acid use $2cllHl 1A © % HI2 Rule -9 o{l Permission
Aol Glle % dsll Guallal s:cll.

760485(09/11/23)

Partial Compliance
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Gujarat Polluti2gdpntrol Board

(Inspection Report ) - Air,Water ,Hazardous

| PCBId: 12498

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (12498)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1| W-14 @8to9onphstrip/31 1105-1105 REP |##final outlet of the etp ~ Greyish
B Process Stacks
Cc Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Boiler 35 cmnstkto TFH YES FIL Coal 0.17 MT/HR
2 | Fuel Heater 35 CMNSTKWITHBLR YES MUL,SCR Coal 0.13MT/HR
(Thermic) & FRNACE
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 [Chemica dludge from waste water treatment | -35.3 18.000-M.T | DST
2 | Empty barrels/containers/liners contaminated with hazardous | -33.1 7.680-M.T | DSS
chemicals /wastes
3 | Used or Spent Qil | -51 0.271-M.T| DSS
4 | Asbestos (Solidified) Z -Z17 0.000-M.T | DST
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 [PROCESSED FABRICS 0.000| 275000.000 - MTS 0.000|Feb-2013-246700 meters, March+
2013-265875 meters and April-
2013-254370 meters.
F Raw material :
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC: 85.000 | WWG : 69.000 Water Source Remark
1 |Boiler Feed 15.000 5.000 Borewell
2 | Domestic Purpose 5.000 4.000 Borewell
3 | Mnfg Process 45.000 40.000 Borewell
4 | Wash Water 20.000 20.000 Borewell
H Solid Waste

I nspection Team :

H..MANIAR, SSO - MR. BRIJESH JITENDRAKUMAR CHAUHAN

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(H.I.MANIAR, SSO)

05/06/2024
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Annex@ﬁ-ﬁﬁ A

Final Report

Adequacy Assessment Studies, Upgradation and
Retrofitting of 7 CETPs in Ahmedabad, Gujarat

35.0 MLD CETP GESCSL Vatva 14.0 MLD CETP NEPL Naroda
0.45 MLD CETP GVMM Odhav 1.05 MLD CETP OGEPA Odhav
0.1 MLD CETP NDES Narol 1.20 MLD CETP OEPL Odhav
100 MLD CETP NTIEM Narol

Sponsor —
Gujarat Pollution Control Board, Ahmedabad, Gujarat

@ CSIR - National Environmental Engineering Research Institute,
Nehru Marg, Nagpur — 440 020
September 2022
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10. Narol Textile Infrastructure & Enviro Management, (NTIEM)

The existing status including industrial effluent generation, details of civil and
electro — mechanical equipment units, observations on functioning, performance
evaluation based on secondary data is discussed for CETP NTIEM, in the subsequent
sections.

10.1 Inventory of industries

CETP NTIEM is located at Gyaspur, Ahmedabad. The CETP is designed for 100 MLD
capacity to meet the requirements of member industries. An invéntory. on CETP
NTIEM member industries was carried out based on the secondary data provided by
GPCB. The CETP receives effluent from 127 textile industries and there are no 'other

industrial or sewage discharge received at the inlet of CETP.

10.2 Effluent generation

In order to assess the quantity of raw effldent discharged iinto CETP NTIEM, an
analysis of one-month flow data was camried out./As per the secondary data received
from GPCB on raw effluent generation, it was observedsthat on an average 98451.80
m’/day raw industrial effluent was discharged to the CETP inlet collection tanks.
One-week secondary data during January 2022 revealed that CETP received an

average of 93.90 mld.

10.3 Treatment process

The CETP is designed for specific inlet & outlet discharge norms as presented in
Annexuré — 10.1. The process flow diagram of CETP NTIEM is presented in Figure
10.1.°All the member units discharge their effluents into the collection tank though a
bar screen. After this the effluent is pumped to equalization basins, from where it is
pumped to flash mixer where flocculants are added. The effluent is then sent to
primary. clarifiers which allow settlable solids to settle and the clarified effluent
called supernatant is sent to secondary biological process consisting of aeration and
settling in a combined unit called “continuous flow integral clarifier activated sludge

system” (CFICASS).

The supernatant obtained from CFICASS unit is stored in treated water collection

tank and discharged into the river Sabarmati through separate pipeline. During the
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overall treatment, sludge generated from primary clarifier and CFICASS unit is
dewatered through volute press and dried using solar driers. The details of different
treatment unit sizes implemented at CETP NTIEM are presented in Annexure — 10.2.
Details of various electromechanical equipment including Transfer pumps,
Mixers/Agitators, Aerators, blowers, and dosing pumps installed at the CETP are

presented in Annexure — 10.3.

In-Coming Effluent Supernatant Neutralization
Process
Equalization
System
CFICASS (Aeration

with sedimentation)

Primary Slufige Bio-Sludge

Treated water
Collection &

Discharge

Sludge dewatenng &
Dner system

v

Transport and disposal
to TSDF / Co-
Proceszing in Cement
mdustries

Figure 10.1: Process flow diagram of CETP NTIEM (Source: GPCB Ahmedabad)
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10.4 Observations on functioning of NTIEM under existing operating conditions

CSIR-NEERI team visited NTIEM, Narol during January 05-06, 2022, to carry out

sampling, field studies and assess the existing status of CETP for compliance with

respect treated effluent standards for discharge into inland surface water under

General Standards for Discharge of Environmental Pollutants Part-A: Effluents,

(CPCB, 1986) and Gujarat State Pollution Control Board (GPCB) standards and thus

made following observations with respect to CETP’s overall functioning, operation,

process control and maintenance.

1.

The CETP receives inflow from 127 member industries with.a'designed hydraulic
load of 98,451.8 m*/d (98.452 MLD), which is almost the design capacity .of the
CETP. Hence, there is no provision for increasing the hydraulic load from
member industries under the existing designed eapacity of 100 MLD.

It was observed that the CETP was operating at' 90.93 and 100.966 MLD during
the monitoring days on January 5 and 6;°2022 respectively.

The CETP has installed electromagnetic, flow meters at'the inlets and the outlet of
the CETP.

The CETP management informed ‘about the augmentation of the CETP from 100
to 130 MLD. The consent for capacity‘augmentation is under process from GPCB
(Annexure — 10.4)¢

It was observed that.the equalisation basin has jet mixing with aeration system
for mixing, howeyver it is eperated intermittently that results in settling of solids.
Out of 4 equalisation tanks, only 3 are used for equalisation of effluents from the
member industries and remaining 1 tank is used for storing sludge. This reduces
overall hydraulie'retention time (HRT) from 10.56 to 7.92 hours.

The CETP. uses polyelectrolyte for the primary treatment in the range of 50-100
kg/d with an average of 75 kg/d and poly aluminium chloride in the range of 25-
45 Tonnes/d. Similarly, another polyelectrolyte for sludge dewatering in the
range of 25-75 kgs/d with an average dose of 55 kg/d.

Log sheets and records are maintained for primary and secondary treatment,
including chemical consumption and sludge handling from decanter.

It was informed that the quantum of sludge from the primary and the secondary

treatment varied between 42.5 and 44.3 tonnes per d during the monitoring. The
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dewatered and dried sludge is packed for disposal in TSDF and a part of the
solids are sold to cement factories.

10. This secondary treatment is a modification of the conventional secondary
biological treatment systems and is called Continuous Flow Integral Clarifier
Activated Sludge (CFICASS).

11. The aeration is provided by an airlift mechanism @ 1600 kW to keep the mixed
liquor in suspension. This system increases the cost of aeration for biological
treatment and accounts for nearly 65% of the total power consumption.

12. The D.O during the monitoring period on January 5 and.«6, 2022 was in the
range of 0.96 — 1.6 mg/L as measured by Winkler’s Method.

13. The MLVSS (mixed liquor volatile suspended solids)/and mixed liquor suspended
solids (MLSS) in the aeration tank varied betweéen 3000,~.3500 mg/l and 3500
~5000 mg/l respectively. It was informed_that the MLVSS toMLSS ratio ranged
between 0.85-0.92.

14. The sludge volume index of the mixed,liquor from aeration tank varied between
390 — 720 ml/L, which is quiteshigh and indicates poor settling. The usual range
for SVI is between 50 — 150 ml/L for effective solids-liquid separation.

15. It was observed that temperature of, wastewater in the equalisation varied
between 39.0 & 42°C and the temperature of the final treated effluent discharged

into the river ranged between:35~ 38.0°C.

10.5 Secondary Data on Performance of CETP

As per the scope of the work, secondary data on performance of CETP under existing
operating conditions was collected to understand its functioning. Data on functioning
of CETP directly reflects the approach and standard operating procedures. It is
important to monitor the performance at various stages, however GPCB has mostly
conducted monitoring of important parameters including pH, color, TSS, oil &
grease, TDS, COD, BOD, NHs-N, chloride, sulphides, heavy metals and phenolic
compounds for inlet and outlet of CETPs for once or twice in a month. The
secondary data on performance of CETPs was provided for the months during
September — November 2021. Table 10.1 presents the secondary data on

performance of CETP.
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Table 10.1: Secondary data-based Performance of CETP vis-a-vis CETP Inlet Standards and Outlet Discharge Norms
(Source: GPCB, Ahmedabad)

GPCB CETP Inlet Parameters

Raw influent Treated effluent'values GPCB Final

Standards .

2 discharge
Physical parameters 7Sep | 12-Oct | 9-Nov | 15-Nov | 7-Sep +4@Octl 9-Nov ,\1] (S)V norms
pH 68'.55' 7.4 8.27 792 | NA. | 771 | 8550 79 | 76 6.5-8.5
Color (Pt-Co 100 75 90 45 80 100 60 75 80 100
Scale)
Suspended solids 300 688 588 72 376 38 74 44 16 100
Oil & grease 10 2.4 2.4 1.6 N.A: 1.4 1.2 1.4 1.2 10
z;tii‘j'sd'%o"’ed - 5460 | 4308 | 4622 | 4166 | 3986 | 3584 | 3678 | 3970 .
Organic pollutants
Sulphides 2 2.4 4.4 3.6 N.A. 1.6 3.2 2.4 1.2 2
Sulphate - 431.0 | 125.0 | 260.0 | \N.A. | 470.0 | 115.0 | 671.0 | 129.0 1000
Ammonical 50 45.86 | 24192 0 20.61 NA- 1 9753 | 1781 | 678 | 19.38 50
nitrogen
Chlorides 1209 1068 1176 N.A. | 1164 | 1210 | 1076 | 1452 600
Phenolic ! 0.31 1.12 0.18 N.A. 036 | 018 | 031 | 0.16 1
compounds
BOD 500 276 315 125 N.A. 24 16 21 15 30
COD 1500 | 1089 1291 510 1137 108 120 101 137 250
BOD / COD 0.25 0.24 0.25 - _ _ - - _
Heavy metals
Total Cr 2 0.9 0.29 0.08 N.A. 0.13 | BDL 0.1 0.04 2
Hexavalent Cr 0.1 N.A. N.A. N.A. N.A. NA. | NA | NA | NA. 0.1
Mercury 0.01 NIA. N.A. N.A. N.A. NA. | NA | NA | NA. 0.01
Lead 0.1 N.A. N.A. N.A. N.A. NA. | NA | NA | NA. 0.1
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Cadmium 1 N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 1
Copper 3 N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 3
Nickel 3 N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 3
Arsenic 0.2 N.A. N.A. N.A. N.A. N.A. N.A: N.A. N.A. 0.2
Zinc 5 N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 0.05
Boron 2 N.A. N.A. N.A. N.A. N.A. NLA. N.A. N.A. 2
*All values except otherwise specifically mention are in mg/L
Secondary Data from GPCB
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The average flow during the first week of January 2022 was 93.90 mld. Thus, it was
observed that the average operating flow vis-a-vis consent capacity of CETP during

monitoring was 93.90 %.

The influent received at the CETP occasionally did not meet the prescribed Inlet
Norms of the CETP as specified in the GPCB for parameters such as suspended
solids (300 mg/L), sulphides (2 mg/L), and phenolic compounds (1.0 mg/L) as shown
in Table 10.1.

Analysis of secondary data revealed that final treated effluentawith respect to
chlorides (600 mg/L), and sulphides (2.0 mg/L) were above the prescribed [limits
during September — November, 2021.

The biodegradability, measured as the ratio of BOD te . COD of the raw effluent
received at the CETP was 0.25 (Table 10.1) which is quite low.

All the heavy metals such were within the,permissible limits as shown in Table 10.1.

10.6 Adequacy assessment studies

To evaluate the performance of CETP under existing operating conditions, adequacy
assessment studies were conducted during January 5 — 6, 2022. Twelve hours
composite samples with one-hour sampling interval were collected at the outlet of
primary, secondary and tertiary treatments of the CETP. In addition, grab samples
from inlet and final discharge points were also collected. Various sampling locations
are presented in Table 10.2. The adequacy assessment studies at various treatment
stages help | to " understand the functioning of CETP vis-a-vis environmental
compliance/norms and facilitates to identify the thrust areas, if any, for further
improvements in treatment without incurring major capital expenditures; with minor
design modifications, process adjustments, operators training and appropriate

administrative actions.
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Table 10.2: Various sampling locations at CETP NTIEM, Naroda

Sampling Location Sampling Type
points (Grab/Composite)

1 Inlet of equalization tank Grab & Composite

2 Outlet of equalization tank Composite

3 Combined outlet of flocculating Composite
clarifier1,2,3 & 4

4 Combined Final outlet from Composite
secondary clarifier to River

5 Filtrate from belt press to Eq. tank | Composite

10.6.1 Adequacy assessment of CETP; January 05, 2022

The performance of existing treatment system at various stages based en 12 hours
composite sampling carried out is presented in Table 10.3¢ It was observed that inlet
norms with respect to TSS, chloride, NH3-N/FDS, phenol, sulphide and color were
above the prescribed standards. After physico-chémical and second stage activated
sludge process, the TSS and COD, concentrations insfinal treated effluent reduce
from 600 to 24, and 936 to 239 mg/L respectively’and were below the prescribed
standards. Similarly, chloride concentrations after final treated effluent were also
below the prescribed standards. On the other hand, BOD concentration after final
treated effluent reddces from 389 to 30 mg/L and was just meeting the prescribed
limit. The coneentration of Fluoride at the inlet was found to be 0.55 mg/L, that
reduced toe0.33 mg/L and ‘was within the prescribed standards. The phenol
concentration at.the inlet was above the prescribed standards. The concentration of
Fluoride at the inlet was found to be 2.46 mg/L, that reduced to 0.76 mg/L and was
within the preseribed standards. The fixed dissolved solids (FDS) concentration at
the.inlet and outlet was found to be 3668 mg/L and 3640 mg/L respectively and
were above the prescribed standards. However, the color concentrations in final
treated was 471.85 Pt-Co Scale and was above the prescribed standards. Regarding
heavy metals concentrations in final treated effluent, prescribed standard is specified
only for Cr as shown in Table 10.4. The Cr concentration in final treated was below

detectable limit (BDL).

244



282

Table 10.3: Performance of CETP NTIEM at various stages of treatment under existing operating conditions
(12 hrs composite; January 05, 2022)

Combined outlet Combined Final i
Inlet of Inlet of Outlet of ) Filtrate from )

. . . of flocculating outlet from Discharge

Parameter equalization | equalization | equalization " e belt press to
clarifier 1, 2, 3 & | secondary clarifier to standards
tank tank tank / Eq. tank
4 River
pH 7.63 7.33 7.33 7.47 7217 7.52 6.5 10 8.5
TSS 600 640 436 60 24 216 100
TDS 3,824 3,912 3,840 4400 4,108 4,108 -
FDS 3,668.0 3,872.0 3,680.0 3,500.0 3,640.0 3,750.0 2,100
BOD 389 419 359 218 30 39 30
COD 936 894 917 596 239 259 250
Chloride 658 620 645 682 645 658 1,000
Phenol 2.40 2.35 - - 0.76 - 1
Sulphide 2.6 2.4 - - - 1.8 2.0
Sulphate 356 348 -- - - 283.0 1000.0
NH3s-N 58 67 58 22 17 78 -
TKN 131 84 76 56 48 174 -
TP 19 18 17.2 15 11 12 -
Fluoride 0.55 - - - - 0.33 -
- 1

gziour (Pt 468.47 370.36 431.26 451.56 321.31 471.85 00

*All values except otherwise specifically mention are in mg/L
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Table 10.4: Heavy Metals in CETP NTIEM under existing operating conditions
(12 hrs composite; January 05, 2022)

Parameter | Inlet of equalization | Combined outlet | Discharge
tank of flocculating standards
clarifier 1, 2, 3 &
4
As 0.01 BDL -
cd BDL BDL -
Co BDL BDL ~
Cr 0.32 BDL 2.00
Cu 0.57 BDL -
Fe BDL BDL -
Mn BDL BDL —
Ni 0.02 BDL -
Pb BDL BDL -
Zn BDL BDL -
B BDL BDL -

*All values except otherwise specifically mention'are in mg/L

10.6.2 Adequacy assessment of CETP; January 06, 2022

The performance of existing treatment system at various stages based on 12 hours
compositessampling carried out is presented in Table 10.5. It was observed that inlet
norms with_respect.to TSS, chloride, NHs-N, FDS, phenol, sulphide and color were
above the prescribed standards. After physico-chemical and second stage activated
sludge process, the TSS, BOD and COD, concentrations in final treated effluent
reduce from/580 to 28, 239 to 28 and 1129 to 229 mg/L respectively and were below
the prescribed standards. Similarly, chloride concentrations after final treated effluent
were also below the prescribed standards. The concentration of Fluoride at the outlet
was found to be 0.29 mg/L and was within the prescribed standards. The phenol
concentration at the inlet was above the prescribed standards. The concentration of
phenol at the inlet was found to be 2.38 mg/L, that reduced to 0.68 mg/L and was

within the prescribed standards. The fixed dissolved solids (FDS) concentration at the
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inlet and outlet was found to be 3828 mg/L and 3892 mg/L respectively and were
above the prescribed standards. However, the color concentrations in final treated
was 336.53 Pt-Co Scale and was above the prescribed standards. Regarding heavy
metals concentrations in final treated effluent, prescribed standard is specified only for
Cr as shown in Table 10.6. The Cr concentration in final treated was below detectable

limit (BDL).
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Table 10.5: Performance of CETP NTIEM at various stages of treatment under existing operating conditions
(12 hrs composite; January 06, 2022)

Paramete Inlet of Outlet of Combined outlet ) i ) Discharg
equalization | equalization tank of flocculating Combined Lgal [rate from e
tank clarifier 1, 2, 3 & outlet fn.)m seC(?ndary beltpress to standard
4 clarifier to.River Eq. tank )
pH 7.26 7.31 7.42 7.00 7.52 6.5 t0 8.5
TSS 580 444 92 28 380 100
TDS 3,880 3,824 3,992 4,084 3,760 -
FDS 3,828.0 3,680.0 3,876.0 3,892.0 3,604.0 2,100
BOD 239 269 194 28 42 30
COD 1,129 969 736 229 272 250
Chloride 620 620 682 658 658 1000
Phenol 2.38 - - 0.68 - 1
Sulphide 3.4 - = - 2.0 2.0
Sulphate 458 - - - 378.0 1000.0
NH3s-N 58 67 58 53 67 -
TKN 131 84 75 84 50 -
TP 19 18 9 15 11 -
Fluoride 0.29 0.29 -
Colour 319.62 338.22 350.06 336.53 316.23 100

*All values.except otherwise specifically mention are in mg/L
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Table 10.6: Heavy Metals in CETP NTIEM under existing operating conditions
(12 hrs composite; January 06, 2022)

Parameter Inlet of Combined Discharge
equalization outlet of standards
tank flocculating
clarifier 1, 2, 3
& 4
As BDL BDL -
Cd BDL BDL -
Co BDL BDL -
Cr 0.47 0.13 2.00
Cu 1.76 0.20 -
Fe 1.96 0.69 -
Mn BDL BDL -
Ni BDL 0:61 -
Pb BDL 0.02 -
Zn 0.29 0.15 -
B BDL389 BDL -

*All values.except otherwise specifically mention are in mg/L

10.7 Adequacy assessment.of CETP; Sludge analysis
10.7.1 MLSS & MLVSS in Sludge

Amalysis of sludge in aeration tanks and returned activated sludge was also carried
out to assess;the functioning of aerobic process and active biomass fraction thereof.
Table 10.7 presents MLSS and MLVSS concentrations of aeration tank and returned

activated sludge (RAS) from secondary clarifier.

MLSS and MLVSS in aeration tank and secondary clarifier were 3588 & 3224 mg/L,
respectively. Returned activated sludge (RAS) concentration from secondary clarifier
was 6574 mg/L and MLVSS in RAS was 5672 mg/L. The volatile fraction in aeration

tank and returned activated sludge was between 89.85 and 86.27% respectively.
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Volatile fraction in aeration tank and secondary clarifier was observed to be

satisfactory.

Table 10.7: Details of MLSS & MLVSS in CETP NTIEM
(January 06, 2022)

Sr. Sampling location MLSS MLVSS MLVSS /
No piing (mg/L) (mg/l) | MLSS (%)
1. | Aeration Tank 3588 3224 89.85
2. ai\csondary clarifier outlet 6574 5672 86.27

It is important to note that based on the secondary and primary.data,.the BOD:COD
ratio for raw effluent varied between 0.25 and 0.21.4~ 0.42 respectively, which is

quite good for biological treatment.
10.7.2 Heavy Metals in Sludge

Dewatered sludge sample from the sludge storage area consisting of primary &
secondary sludge was collected and.was analysed for leachable concentrations of
different metallic and non-metallic censtituents. Standard methods as per HOWM
Rules, 2016 were followed for the determination of the leachable concentrations.
Following two leaching tests were performed for different constituents as prescribed
in the SCHEDULE Il [rule 3 (1)x(1.7)(ii)] of Hazardous & Other Waste (Management
and Transboundary Movement) Rules, 2016.

» _TCLP- Toxicity Characteristic Leaching Procedure

=  WET- Waste Extraction Test

As per the above schedule, Class A is based on leachable concentration limits-
[Toxieity Characteristic Leaching Procedure] (TCLP) & [Waste Extraction Test] (WET).
The testing method for a list of constituents at A1 to A61 in Class-A is based on
Toxicity Characteristic Leaching Procedure (TCLP) and for extraction of leachable
constituents; USEPA Test Method 1311 is used. The testing method for a list of
constituents at A62 to A79 in Class- A, is based on the Waste Extraction Test (WET)
Procedure given in Appendix Il of section 66261 of Title 22 of California Code
regulation (CCR).
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The results of the analysis in terms of leachable concentrations are presented in
Table 10.8. The results confirms that constituents A1 to A61 in Class-A, from
Schedule Il (HWM 2016) including As, Ba, Cd, Cr, Pb, Mn, Se and Ag, which were
determined based on Toxicity Characteristic Leaching Procedure (TCLP) for the
combined sludge were within the permissible limits. Constituents of Class A62-A79
including Be, Cr, Co, Cu, Mo, Ni, Th, V, Zn and F are based on Waste Extraction
Test (WET). The leachable concentrations of Cr and Cu in WET extracts of combined
sludge exceeded the permissible leachable concentrations as shown‘and highlighted
in Table 10. Accordingly, the combined sludge is classified as«“Hazardous wastes”
and its handling and disposal must be as per HOWM Rules 2016. The leachable

concentrations of other constituents were found to be within the permissible limits.
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Table 10.8: TCLP and WET analysis in dewatered sludge at CETP NTIEM as per as per Schedule Il (HWM 2016)

TCLP Analysis*

As per Class Al A2 A3 A4 A5 A6 A8 A9

Schedule | Element Arsenic | Barium Cadmium | Chromium Lead Manganes | Selenium Silver

Il of HWM and/or e

Rules Chromium

2016 (1)

compounds
ARGl 5 100 1 5 5 10 1 5
Limits
Combined Sludge from 0.006 0.145 0.023 0.06 01005 1.911 0.005 BDL
sludge storage area
WET Analysis*

As per Class A63 A64 A65 A66 A67 A68 A69 A70 A71
Schfedule Element Beryllium | Chromium Cobalt Copper Molybden- Nickel Thallium | Vanadium Zinc
Ilo um
HOWM Permissible
Rules Limits 0.75 5 80 25 350 20 7 24 250
2016
Combined Sludge from 0.004 8.747 0.028 127.802 0.145 0.082 0.004 0.093 1.181
sludge storage area

* All values are in mg/l,; BDL: Below detection limits
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10.8 Recurring (O & M) costs

The recurring cost estimates for the functioning of CETP has been estimated based
on the secondary data provided by GPCB, considering the expenditure on
chemicals and power consumption, manpower expenses and maintenance and
repairing costs. The costs incurred towards chemicals, energy, manpower, O & M
and miscellaneous is based on actual consumption for the period December, 2021
and January 2022. Table 10.9 presents recurring cost estimates for an'average flow
of 93.90 MLD. The operating cost does not include other miscellaneous
expenditure such as consent to operate & renewal and{ cost towards sludge
treatment and disposal in TSDF. It is observed that thesoperating’cost:forstreating

93.90 MLD is Rs 12.64 per m?, which is quite low for textile industrial wastewater

treatment.
Table 10.9: Recurring cost‘estimates for NTIEM
(December 2021(— January 2022)
Description Rs. Lakhs/month
Manpower 8.72
Chemical cost 5.11
Electricity Consumption 190.96
Repair and Maintenance 151.58
Total 356.37
Daily Expenditure (356.37/30) 11.87 L
Average CETP flow treated (m*/d) 93900
Average operating cost (Rs/m?) ~ 12.64

10.9 Conclusions and Recommendations

Based on the evaluation of secondary data on inventory of industries & CETP,
recurring cost, performance of CETP and field investigation studies and collection of
primary data on adequacy assessment of CETP under existing operating conditions,

following conclusions and recommendations are made.
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10.9.1 Conclusions:

Presently the CETP receives effluent from 127 textile industries and there is no
other industrial or sewage discharge received at the inlet of CETP. The capacity
of CETP is proposed to be augmented from 100 to 130 MLD.

The CETP has only physico-chemical process as primary treatment followed by
secondary biological treatment systems referred to as Continuous Flow Integral
Clarifier Activated Sludge (CFICASS) and there is no tertiaryfor polishing
treatment system.

The sludge generated from primary and secondary treatment is combined,and
dewatered through Volute Press and dried using solar. drier.

Secondary data on performance revealed that the CETP occasionally did not
meet the prescribed Inlet Norms for parameters such as suspended solids,
sulphides, and phenolic compounds as shown in Table 3.

Primary data on performance of CETP revealed that the 12 hrs composite
influent samples do not comply the prescribed CETP inlet norms with respect to
sulphide, TSS, phenol, chloride, NHs-N, FDS and color as shown in Tables
10.3 & 10.5.

Primary data on performance of CETP after physico-chemical followed by
secondary biolegical treatment indicated that it meets the prescribed discharge
standards .with respect to pH, TSS, BOD, and COD concentrations after
CFICASS. treated. effluent. However, the color and FDS concentrations were
above the prescribed-discharge standards in the final treated effluent as shown
in Tables 10.3 & 10.5.

Heavy metals concentrations as shown in final treated effluent were below the
prescribed limits with respect to all the metals.

Though the MLVSS to MLSS ratio in aeration tank and returned activated sludge
was above 85%, the sludge volume index was quite high and varied between
390 — 720 ml/L.

The Toxicity Characteristic Leaching Procedure (TCLP) studies for combined
sludge sample indicated that the As, Ba, Cd, Cr, Pb, Mn, Se and Ag were within

the permissible limits. However, the leachable concentrations of Cr and Cu in
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WET extracts of combined sludge exceeded the permissible leachable
concentrations as shown and highlighted in Table 10.8.
10.The overview of performance of CETP is as follows:
Overview of Performance CETP NTIEM
Flow Existing Treatment Units O&M Non-
and : ; * | Complying | Remark
Inlet Primary Secondary Tertiary cost | Complying | Remarks
TDS Treatment Treatment Treatment | (Rs/m°) | parameters
100 Physico- CFICASS - 12.64 | Color.
MLD chemical (Continuous Heavy
Influent | treatment- | flow metals -
TDS Flocculating | integral WET — Present
~ 3,900 | clarifiers — 4 | clarifier Chromiumy|.operating
mg/L No activated & Copper | flow:
sludge 93.90%
system)
TANK - 4
No

*Based on the secondary data

11. The operating cost of CETP considering chemicals & energy consumption,

maintenance & repair expenses, manpower cost and other major expenditure
comes out to be Rs#12.64 per.m’® (Table 10.9), which is quite low for treating

textile effluent.

10.9.2 Recommendations

(A)Short Term (NTIEM)

CETP NTIEM must strive to ensure influent quality in accordance to the
prescribed CETP inlet norms to achieve desirable treatment efficiency.

Mixing in equalization tank must be operated continuously in order to prevent
the settling of solids. In case of capacity augmentation, all the 4 equalisation
tanks must be used for equalisation of raw effluent and the sludge should be
stored separately prior to disposal.

The temperature of the treated effluent should not exceed 5°C above the

receiving water temperature as per the General Standards for Discharge of
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Environmental Pollutants Part-A: Effluents published by Central Pollution

Control Board Norms for Discharge into Surface Waters.
The leachable concentration of Cr and Cu in WET extracts of combined sludge
exceeded the permissible leachable concentrations as shown and highlighted in
Table 10. Accordingly, the sludge is classified as “Hazardous wastes” and its
handling and disposal must be as per HOWM Rules 2016 and it must not be
stored at CETP site and immediately disposed-off in secured landfill of TSDF as
per the Hazardous Waste Management Rules 2016.
The sludge, which is sent to cement industries must be tested for TCLP and WET
as prescribed in the SCHEDULE 1l [rule 3 (1) (17) (ii)] of Hazardous & Other
Waste (Management and Transboundary Movement) Rules, 2016.
NTIEM must also take all safety precautions and provide all safety gadgets to
CETP staff.
It is recommended that the CETP association should encourage use of green dyes
and processes in their industrial units and explore the feasibility for possible
implementation under Indian conditions.
It is strongly recommended that logbook records of actual energy & chemical
consumption, manpower expenditure and repair & maintenance cost must also
be separately maintained for the smooth & efficient management of CETP. The
third-party agency, which is granted annual O & M contract for the functioning
of CETP may also be authorized to maintain such records under the supervision

of NTIEM.

B) Long Term (NTIEM)

9.

10.

Since the final treated effluent quality with respect to TSS, COD and BOD just
within the prescribed standards, it is recommended to adopt simple tertiary
treatment such as slow sand filtration or chemically aided tertiary settling or any
other, to achieve overall compliance of final treated effluent.

Owing to the facts that the operating cost of CETP for two stage treatment is only
Rs 12.64 per m* and the TDS and color concentrations are also quite low; ~

3800 — 4100 mg/L and ~ 320 - 470 Pt-Co scale respectively, hence it is
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recommended to explore the feasibility of recycle/reuse of the treated effluent.
Initially it may be implemented on pilot scale basis for a capacity of 100 — 200
m*/d.

It is recommended that the NTIEM should also explore the possibility of
segregating high TDS effluent and treat it separately.

Overall, the NTIEM must comply with all the prescribed inlet CETP norms,
optimize chemicals and energy consumptions and strive to optimize operating

cost, while also meeting all the prescribed effluent discharge standards.

C) Recommendations for GPCB

13.

14.

The CETP, NTIEM has inlet standard for NH3-N, however there is no discharge
standard prescribed for it. Owing to the fact that the textile industries
prominently use nitrogen containing compounds, it is recommended that GPCB
prescribes the discharge standard for NH3-N as well.

It is observed that the prescribed inlet & outlet norms for some of the parameters
such as color, oil & grease, sulfide, phenol and some heavy metals are same.
Hence, it is recommended to review the prescribed inlet and outlet standards for

such parameters.

Clarifications to comments of CETP NTIEM on draft report are appended in Annexure

- 10.5.
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Annexure — 10.1
Inlet and outlet Norms for CETP NTIEM, Narol as prescribed by GPCB
(Source: GPCB, Ahmedabad)

Parameters* Inlet Norms Outlet Norms

pH 6.5 to0 8.5 6.5 to0 8.5

Temperature 40°C Shall not exceed more than
5°C above ambient water
Temperature

Colour (Pt. Co. 100 units 100 units

Scale)

Suspended 300 100

Solids

Oil and Grease 10 10

Chlorides 600 1000

Phenolic 1 1

Compounds

Sulphides 2 2

Ammonical 50 -

Nitrogen

Total 2 2

Chromium

BOD (5 days at 500 30

20°0)

COD 1200 250

Fixed dissolved 2100 2100

solids

Sulphates - 1000

Bioassay Test - 90% survival of fish after 96
hours in 100% effluent

* All units are in mg/L,7except otherwise specifically mentioned.
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Annexure — 10.2

Details of unit sizes at CETP NTIEM
(Source: GPCB, Ahmedabad)

Sr. No Description Capacity | Dimensions
(m°) (LxBxH) m
Pumping Station with 26.00 dia x 12.50
1. MCC room 6636.61 height

4-Way Distribution
2. | Chamber (Equalization 330.00 | 12.50 x 4.80 x 5.50
Splitter Box)

Equalization Tanks —4 | 11137.50 | 45.00 x 3300 x 7.50

3. Nos
4, | Fqualization Pump 2352.90 | 2530 % 10.00%.9.30
House — 2 Nos
5 Chemical Mix Tanks 219.60 6.10 x 6.00 x.6.00
) Train -1 108.00 6.00 x.3.00 x 6.00
6 Chemical Mix Tanks 219460 6.10 X 6:00% 6.00
) Train -2 108.00 6.00 x 3.00 x 6.00
. Chemical Mix Tanks 219.60 6.10 x'6.00 x 6.00
’ Train -3 108.00 6.00 x 3.00 x 6.00
8 Chemical Mix Tanks 219.60 6.10 x 6.00 x 6.00
* | Train -4 108.00 6.00 x 3.00 x 6.00
Flocculating Clarifier 2886.33 | 35.00 x 3.00 SWD
9 (Primary Clarifiers) 2886.33 | 35.00 x 3.00 SWD
) 2886.33 | 35.00 x 3.00 SWD
3174.97 | 35.00 x 3.30 SWD
Neutralization Tank
10, | (Post@larifier phi 216.00 | 6.00 x 6.00 x 6.00

Adjustment Tank) — 2
Nos

11.| CFICASS Splitter Box 337.50 4.50 x 12.50 x 6.00

CFICASS (Continues
Flew Integral Clarifier

12. Activated Sludge 33348.70 | 49.70 x67.10 x 10.00
System) Tank - 4Nos
Filtrate Water Tank 17.50 dia x 4.00
13 962.11 height+1.0m F.B.
14. ;ESASS COMPIeSSOr | 311405 | 12.35 x 24.6 x 10.25
15. | H2SO4 Dosing Shed 326.70 11.00 x 9.00 x 3.30
Chemical Mix
16. Tanks Blower Shed 153.61 7.70 x 5.70 x 3.50
Primary Chemical 55.0 x 10.0 x 11.2m
17. | Dosing Shed (Including (15.0x 9.5 x 1.2m)-
Dosing Tanks & overhead water

259 Annexure — 10.2 continued......
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Sr. No Description Capacity | Dimensions
(m°) (LxBxH) m
Chemical Storage) tank
Secondary Chemical
Dosing Shed (Includ‘lng 18.5m x 14m x
Ammonium Hydroxide
6.9m (Shed),
18. | Storage Tank and
. 18.3x13.7x1.8m
Polymer Dosing Tank
& (NT)
Nutrient Tank)
19. Sludge Dewatering 100366.00 134.00 x 107.00 7.00
Shed
20. Electrical Substation 3157.00 28.00 x 20450 x 5.50
Room
2. Main Admin Building 6810.00 40.00.x 15.00.x 11.35
22. | Over Head Water Tank | 468.75 12.50 x,12.50 x 3.00
23. | Drinking water tank 30.62 3.50x°3.50 x 2.50
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Annexure — 10.3

Details of Electro-mechanical equipment installed in NTIEM

Sr. . . Capacity
No Unit Equipment No. (hp)
. . . Main pump 4x294.90 1177.6
14. Main Pumping Station Drain pump 2x7.37 14.74
EOT 1 1.34
Main Pumping Station
15.| Inlet chamber Trimmer pump 2x147.45 294.9
pump 3x167.56 335.12
16. Pump House-A EQT jet mixing 4x100.53 402.12
pump
EOT 1 1.34
pump 3x167.56 502.68
17, Pump House-B EQT jet mixing %100 53 402.12
pump
EOT 1 1.34
Screw’ pump 2x737 14.74
. - Clarifloceulator
18.| Primary clarifier - 1 bridge assembly 1 13.80
Screw pump 2x7.37 14.74
. g Clarifloeculator
19.| Primary clarifier - 2 bridge assémbly : 13.80
Screw pump 2x7.37 14.74
. N Clariflocculator
20.| Primary clarifier - 3 bridge assembly : 13.80
Screw pump 2x7.37 14.74
. g Clariflocculator
21| Primary clarifier - 4 bridge assembly : 13.80
22. Primary Clarifier Screw transfer pump 8x2.01 16.08
PAC dosing pump 5x2.01 10.05
Poly dosing pump 5x2.01 10.05
23. PCDS IR compressor 1 6.70
EOT 1 1.34
24.| CFICASS Tank Screw pump 8x10.05 80.4
25.| CFICASS Blower shed Turbo blower 3x2144.77 6434.31
Feed pump 2x40.21 80.42
26.| ACF/PSF shed Feed pump 2x25.13 50.26
27.| Sludge shed poly feeding pump 12x1 12
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rir(') Unit Equipment No. Ca(rl)]a;)c)lty
sludge feeding pump 8x7.37 58.96
sludge feeding pump | 12x7.37 88.44
Belt Press machine 10x10.05 100.5
Accura air 2x7.37 14.74
Compressor
28.| CMT Tank Agitator 4x7.37 29.48
29.| Neutralization Tank Agitator 2x7.37 14.74
30.| PCDS Agitator 9x3.01 27.01
Agitator 6x1 6
Agitator 4x1 4
37| Sludge shed Agitator 4x7.37 29.48
Agitator 2x2.01 4.02
Agitator 2x2.01 4.02
32.| Volute press - 1 1 3.35
33.| Volute press - 2 1 5.36
34.| Volute press - 3 1 7.37
35 PAC Dosing shed Pump 8x0.49 3.92
' Unloading pump 2x2.01 4.02
36.| CMT Blower shed Root'blower 2x100.53 201.06
37.| Sludge shed Root blower 2x30.16 60.32
Total (hp) | 10615.86
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Annexure — 10.4

Consent for capacity augmentation

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010
W Phone : (079) 23222425
N
GPCB

(079) 23232152
Fax : (079)23232156
Website : www.gpcb.gov.in

BY R.P.A.D.
“Consent to_Establish™
CTE Amendment No.94460

NO: GPCB/ABD/NLACCA-232{2)/1D-34244/

TO,

NAROL TEXTILE INFRASTRUCTURE & ENVIRO MANAGEMENT
(OLD NAME: ATPA SWARNIM GUJARAT ENVIRO P. LTD.).
PIRANA SEWAGE FARM AREA,

VILLAGE-GYASPUR, NAROL,

AHMEDABAD: 381405.

Sub: Amendment to CTE under Section 25 of Water Act 1974 and Section 21 of Air Act
1981.
Ref: Your application for CTE-amendment inward no-138143 dated 04/05/2018.

Sir,

Without prejudice to the powers of this Board under the Water {Prevention and Control of
Pollution) Act-1974, tOhe Air Act-1981 and the Environment {(Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this
Board grants Consent to Establish-Amendment for the expansion of capacity of the existing
CETP located at PIRANA SEWAGE FARM AREA, VILLAGE-GYASPUR, NAROL.,
AHMEDABAD: 382405.

| . Existing Proposed ! Total |
-1 A Activity * Capacity as per | Capacity as | Capacity

t No. ‘ CCA dated per CTE- | after CTE- -
L g 01/11/2017 | amendment | amendment

I Collection. Treatment and Disposal of |
! 1. partially treated effluent generated from 100 MLD 30 MLD 130 MLD
member textile units. [

< SPECIFIC CONDITIONS:

. The Validity period of the order will be up to 11/07/2023 from date of issue,

. Applicant shalb comply with Terms of Reference (TOR) approved by SEIAA. Gujarat vide
Order no. SEIAA/GUITOR/7(h)/518/2018 dated: 24/05/2018.

. Applicant shall comply with conditions of Environment Clearance granted vide letter no. ¥
No. 10-84/2012-1A-111 dated 16/12/2013. {/}

Clean Gujarat Green Gujarat
|SO-9001-2008 & I150-14001 - 2004 Certified Organisation

Page 1 ol 6
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Clarifications to the comments: CETP NTIEM

Annexure — 10.5

from CFICASS - Final Outlet

Sr. | Page No in | Revised Pg. Comments Clarifications
No Draft no. &
Report Section
1. 40 Pg. 8, 4.1 Name has to be changed to Correction has
NTIEM, instead of GESCSL. been made and
incorporated in
the Einal Report.
2.| 40-Point | Pg10, 4.4, Instead of “diffused aeration” - | Correction has
No.5 pointno. 5 |- “jet mixing with air” has to been made.and
be mentioned incorporated in
the Final report

3. | 44- Table- | Pg. 14, Location: “Combined outlet Correction has
13: Point Table 4, from been made and
No.4 point no 4 CFICASS - Final Qutlet incorporated in

Discharge to river” the Final report
after site visit and
in consultation
with GPCB.

1. | 44-Table- Pg. 14, Location: “Dewatering/from Correction has
13 Table 4, Beltspress (Sent back to the been made and
Point-No 5 | pointno 5 collection system.for incorporated in

treatment)” the Final report
after site visit and
in consultation
with GPCB.

2. |45 - Pg. 14, Para "|iBased on the analysis report Correction has
Paragraph< 14.6.1 with been made and
1 location correction, these incorporated in

comments have to be revised | the Final report

appropriately as CETP meets | after site visit and
the GPCB norms. in consultation
with GPCB.

3. | 45- paraho | Pg. 15, Para | Based on the analysis report Correction has
5.6.2 4.6.2 with been made and

location correction, the incorporated in

comments have to be revised | the Final report

appropriately as CETP meets | after site visit and

the GPCB norms. in consultation
with GPCB.

4. |47 —Table | Pg. 17, Column no — 6 & 7 — Column | Correction has
no 14 Table 5, names / tiles to be changed as | been made and

Column nos. | below incorporated in
6 &7 Column -6 : “Combined outlet | the Final report

after site visit and

Annexure — 10.5 continued
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Discharge to the river
Sabarmati.”

Column -7 : “Dewatering from
Belt press (Sent back to the
collection system for
treatment)”

in consultation
with GPCB.

48 - Table-
no 16

Pg. 19,
Table 6,
Column nos.
6&7

Column no - 6&7 — Column
names / tiles to be changed as
below

Column -6 : “Combined outlet
from CFICASS - Final Outlet
Discharge to the river
Sabarmati.”

Column -7 : “Dewatering from
Belt press (Sent back to the
collection system for
treatment)”

Correction has
been made and
incorporated in
the Final report
after site visit and
in consultation
with GPCB.
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Annex8Q33.4 A

Analysis results of the final outlets of CETP of Narol Textile Infrastructure Environment

Management (NTIEM)
Parameters BOD COD Ammonical pH Suspended Solids
(mg/l) (mg/l) Nitrogen (mg/l) (mg/1)
NORMS 30 250 50 6.5- 8.5 100
16/01/2024 53 276 40.93 8.58 142
31/01/2024 25 205 25.34 7.75 70
02/02/2024 29 221 28.56 7.84 70
06/02/2024 25 232 22.29 7.88 62
12/02/2024 28 235 36.86 7.43 160
23/02/2024 39 197 26.84 8.06 46
15/03/2024 35 173 16.78 8.12 52
07/04/2024 18 135 27.51 8.05 46
01/05/2024 35 136 31.36 7.93 543
Average 31.9 201.1 28.5 8.0 132.3




